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LOK SABHA DEBATES 

LOK SABHA 

W e d w d a y ,  August, 21, 1991/ 
Srcrvatirr 30, 1913 (Srrka) 

The Lok Sabha met az Eleven of the 
Clock 

[MR. SPEAKER in the ChairJ 

ORAL ANSWERS TO QUESTlONS 

[English] 
MR. SPEAKER: Q. No. 487, Shri 

Prakash Patil ... Q. No. 488, Shri Vish- 
wanath Shastri. U. No. 189, Shri 
Anna Joshi. 

SHRI ANNA JOSHI: Q. 489 Sir. 
THE MINISTER OF STATE IN 

THE MINISTRY OF PERSONNEL. 
PUBLIC GRIEVANCES AND PEN- 
SIONS (SHRIMATI MARGARET 
ALVA): The Minister of Planning 
and Programme Implementation is 
sitting outside. I will just call him. 
(Interrlcptions) 

SHRI CHANDRA JEET YADAV: 
Sir, the Miniser is not present here. 
This is a very serious matter. Just 
look at the Treasury Benches. Not a 
single Cabinet Minister is present in 
the House. Let them not take the 
House so lightly. . . (Zrr~erruptiom) 

MR. SPEAKER: When I called. 
you were not here. You must feel 
sorry. 

SHRl CHANDRA JEET YADAV: 
The Minister should have the cour- 
tesy to apologise. 

SHRI H. R. BHARDWAJ: 1 apo- 
iogise. 

SHRI ANNA JOSHI: Shall I re- 
peat my question? 

[Engiish] 

Actiou Plan to Solve Unemployment 
Problem 

"489. SHRI ANNA JOSHI: Will 
the Minister of PLANNING AND 
PROGRAMME IMPLEMENTA- 
TION be pleased to state: 

THE MINISTER OF STATE OF 
THE MINISTRY OF PLANNING 
AND PROGRAMME IMPLEMEN- 
TATION {SHRT H. .R. BHARB 
WAJ): I was sitting outside. 1 tender 
my apologies. (Interruptions) 

(a) the number of registered skilled 
and unskilled unemployed persons, 
category-wise and Statewise; 

(b) the action plan to solve the un- 
cmploymen t problem ; .and 

(c) the targets fixed for the current 
year in this regard? 

. . 

THE MINISTER OF STATE OF 
THE MINISTRY OF PLANNING 
AND PROGRAMME IMPLEMEN- 
TATION (SHRI H. R. BHARD- 
WAJ): (a) to (c) A statement is laid 
on the Table of the House. 

The number of registered job see- 
kers, skilled and unskiiled category- 
wise and State-wise, is given at An- 
nexure-I. All the persons registered 
with the Employment Exchanges are 
not necessarily unemployed. 
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The Eighth Five Year Plan is being Specific targets of employment ge 
formulated keeping in view the long- neration in the entire economy in the 
term goal of generating 100 million development process are not set on 
employment opportunities over a ten a year to year basis. Targets are, 
year period, or on an average 10 however, set for the special employ- 

ment programmes. A statement sho- million o~~rhln i t ies  per year' "lc wing the tars& for 1991-92 vnder 
details of the strategies and program the major central/centrally sponsor- 
mmes to achieve this g d  will be ed programmes is given at Anne- - 
incorporated in the Plan document. xure-11.- 

ANNEXURE I 

Number o f  job-seekers on the Live Register and skiIied/Semi-skill~d and Unskilled 
among them as on 3 1 - 1  2-1987 by State/Union Territory 

(In lakhs) 

NO. of Job Skilled/ Unskillcd 
seekers Semi- 

skilled 

State 
1 .  Andhra Pradesh . 27.22 1.07 6.34 
2. Arunachal Pradesh* * . 

4. Bihar. 27.08 1.47 3.47 
5. Goa . 0.78 0.07 0.07 
6. Gujarat . 
7. Haryana . 
8. Himachal Pradesh . 
9. Jammu & Kashmir . 

10. Kamataka . 
11 .  Kerala . 
12. Madhya Pradesh . 
13. Maharashtra . 
14. Manipru . 
15. Meghalaya . 
16. Mizoram . 
17. Nagidand . 
18. Orissa 
19.Rmjab . 
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- 
21. Sikkim* . . . . . . . 
22. Tamil Nadu 24.86 0.99 3.01 
23. Tripura . 1.17 0.01 0.19 
24. Uttar hadesh . 29.63 1.66 6.16 
25. West Bengal . 45.65 1.21 9.87 

Union Territories 
1, Andaman & Nicobar Islands 0.16 
2. Chandigarh . 1.37 
3. Dadra & Nagar Haveli** . . . 
4. Delhi . 7.06 
5. Daman & Diu** . . . 
6. Lakshadweep . 0.07 
7. Pondicherry 0.92 - 

Total . . 302.47 

1 .  *No Employment Exchange is functioning in this State. 
2. **Data not maintained. 
3. @Figures less than 500. 
4. Figures may not add up to total due to rounding off. 
5. Columns 3 and 4 do not add up to column 2 as the skilled/ur~skilled classi- 

fication is not applicable to all occupations. 

Targets for 1991 -92 for Major Central/Centrally sponsored Special Employment 
Programmes 

Programme 

- -- 

Target 
for 

Unit 199 1-92 
(lakhs) 

1. Integrated Rural Development Programme No. of families 22.5 
(IRDP) 

2. Jawrrhar Rozgar Y ojana (JRY) . . Mandays of 9000 
hPl0ymant 
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(1) (2) (3) 

3. Self-Employment of the Educated Unem- Number of 1.29 
. ployed Youth (SEEUY) beneficiaries 

4. Nehm Rozgar Yojana (NRY) 
(i) Scheme of Urban Micro Enterprises Persons 0.70 
(ii) Scheme of Urban Wage Employment 7 Man-days of 

(iii) Scheme of Housing and Shelter )Employment 131 -65  
Upgradation. J 

SBRI ANNA JOSH1: Sir, my first 
question is with regard to Annexure 
11. (a) What is the total number of 
persons who will get employment 
through the Central and Centrally 
Sponsored Special Employment Pro- 
gramme? @) What are the actual 
financial provisions for the implemen- 
tation of the Major Central and Cen- 
trally Sponsored Special Employment 
Programmes? In  case you failed to 
implement these programmes and 
could not prwide jobs as per your 
promised target, are you ready to give 
unemployment allowance, berojgar 
bhatta to the unemployed? 

SHRI H. R. BHARDWAJ: As 
mentioned in the statement, laid on 
the table ' of - the House, our long 
term goal is to generate 100 million 
employmemt opportunities aver a pe- 
riod of ten y e a  or on an average, 
10 million employment opportunities 
per year. This is our strategy and this 
is the general package. 

So far as allowance is concerned, 
I t  is not possible to give allowance 
because that will not generate any 
employment and we will simply be 
doling money without creating any 
employment opportunities at all. T 
hope hon. members will appreciate 
it. . 
SHRI ANNA JOSHI: You have 

not answered the first two parts of my 
question. Part (a) of the question was, 
what is the total number of jabs 
which will be created due to your 
programmes mentioned at Annexure 
11;: and what arc the financial provi- 
sions for bplementation af these em- 
ployment - programmes. The - othei 

I 

part of the question was regarding 
the unemployment allowance. 

SHRI H. R. BHARDWAJ: With 
regard to the Special Employment 
Programmes and the Centrally Spon- 
sored Special Employment Program- 
mes, the total financial outlay lor IR- 
DP under the Central Sector i? Rs. 
409.49 crores and the total js Rs. 
747.31 crores. This is for the year 
1990-91. For the year 1991-92 the 
total outlay under the Central Sector 
is Rs. 411.40 crores and the total is 
Rs. 704.26 crores. 

The progress is like this. In 1988- 
89, we had 37.7 lakh beneficiaries. In 
1989-90, therz were 32.6 lakh benefi- 
ciaries and in 1990-91, the figure .was 
29.05 lakh. The target for i991-92 
is 22.54 lakh beneficiaries. 

As far as the Jawahar Rozgar 
Yojna is concerned, under the Cent- 
ral Sector the total outlay for the year 
1990-91 is Rs. 2100.00 crores and the 
total is Rs. 2627.8 crores. And the 
Total outlay under the Central Sec- 
tor for the year 1991-92 is Rs. 2100.00 
crores and the total is Rs. 2526.13 
crores. . . . . . 

SHRI ANNA JCBHI: I wantsd to 
know the total number of jobs which 
will be created due to these proga- 
tnmes. 

SHRI H. R. BHARDWAJ: Sir, 
you cannot have the total number 
because it is in the form of percen- 
tage and it is some 2 or 3 per cent 
of the growth. We have targets for 
Centrally Sponsored Programmes 
only. 



Regarding the financial p m i s i m ,  
I have already said that we have fig- 
ures  fur both the m t l ~ y s  and - 
Gitme. The targets are set for the 
Centrally @onsored Frogrammes 
where we can tell ym that haw much 
money was spent and what was the 
target for the p i f i c  period. Gene 
rany, the growth of employment gms 
with the general economy of the coun- 
try and is dependent on the percentage 
of growth achieved during t b  period. 
The specific targets of etnp10yment 
gentration in the eatire economy in 
the development process a n  not stt 
on year to year basis. We have the 
year-wim targets for only Centrally 
Sponsored schemes. 

SHRI ANNA JOSHI: The earlier 
Government had proposed for the in- 
corporation of the right to work as 
a fundamental right in the Constitu- 
tion. I would like to h o w  what is 
the attitude of the present Govern- 
ment towards this. 

MR. SPEAKER: I think it is too 
big a question to be replied in the 
Question Hour. I leave it to the 
Minister if he wishes to aaswer he 
can -ply. 

SHRJ H. R. BHARDWAJ: Sir. so 
far as the right to work is concerned. 
I remember that this issue has been 
raised in several debates and through 
resolution also. Government after Go- 
vernment have made commitment on 
this issue. Even the Government in 
which my learned friend's party was 
a partner. made a commitment and 
they started some work also to this 
effect. A Committee was also cons- 
tituted but it could not come to any 
decision because it found that a lot 
of ground work is to be done before 
such a right can be conferred Consti- 
tutionally, I persanally feel that it 
is a verv laudable idea but T am not 
prepared to sav so without doinq the 
ground work. We appreciate that it 
is  a very laudable %lea but out have 
to do the pound mrlt and fist p a -  
m d  work is still not them. 

SHRI ANNA JOSH1 : J hspe in 
principle you agree b Shat idea. 

-1 H. R. BHARDWAJ: Tfnm 
is no question in agreeing to it il 
principle. We must have a commit- 
ment to implement it. . 

SHRI li#URLT DEORA: The mn- 
tinuous influx of rural people to the 
urban areas has resulted in massive 
unemployment in urban areas like 
Bombay, Delhi, Calcutta and Mad- 
ras. First time during Shri Rajiv 
Gandhi's Government a scheme for 
self-employment for urban porrr was 
taken up. But unfortunately .though 
the scheme is renamed as Mehtu 
Rozgar Yojna-as replied in Anne- 
xure 11, item IV-only 50 cent 
or the target is achieved because the 
banks are not disbursing the loam m 
the urban areas. I would like,to h a w  
how much money is allocated 'for '&is 
Nehru Rozgar Yojna for urban areas. 
Why 50 per cent or fXl per ccdt' of 
the target was not achieved? Onc 
lacuna which I have found is that a 
limit of Rs. 7200 is there. The appli- 
cants cannot take advantage crf that 
limit. {Intmrlrptiom~ 

SHRlMATi llIL KUMART BH- 
ANDARI: Mr. Speaker, Sir, I &t 
wanted to draw the attentien of the 
Minister that a wrong tigure has been 
given. . . ( I ~ ~ ~ m u p t i m l  

MR. SPEAKER: No. Not like this. 
You cannot do that. You can ask 
a question, if you like. 

SHRTMATI DIL KUMAKI BH- 
ANDART: It is not a question. t am 
not asking any question. 

MR. SPEAKER: Then, you will 
not be allowed to raise like tllal. 

SHRT H. R. MARDWAJ: Sir, so 
far as Nchru Rozgar Yo,jana Is con- 
cerned, we have financial outlays for 
this scheme. 

-4s far as outlays are concerned. 
the Nehru Roznar Yojana .consists 
d new sahemes. The outlqy in ino 
Central Sector is Rs. d20 cram in 
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1990-91. In 1991-92, the outlay 1s 
Ils. 113 crorc. 

So far as the physical p r o m s  is 
concerned, I may mention that being 
h new scheme, the assessment is to 
be made and as the hon. Prime Mi- 
W r  pmmiscd the other day in the 
House, .that a proper appraisal of this 
=heme. a proper assessment of this 
mchime and function of this scheme 
is under consideration. 

SHRI MURLI DEORA: Why bc- 
low fhC target, why not full achieve- 
ment? 

IE*l 
SHRI .H. .R BHARDWAJ: It is a 

new Rozgar Yojana, (InPmpHomr) . . 

MR. SPEAKER: He raised his 
hand first, ,please take your seat. Shri 
Dau Dayal Joshi. 

SHRI DAU DAYAL JOSHI: Mr. 
Speaker, Sir, I would like to point 
out to the hon. Minister that the Go- 
vernment evolved a scheme to re- 
n6ve unemployment and implement- 
ed the same. But, may T know the 
reasons why it was not swcessful. 
When the Government failed to give 
employment what is the obstruction 
in its way to give unemployment all- 
owance? 

SHRI H. R. BKARDWAJ: Sir, the 
qutstim of granting unemployment 
allowance is being raised time and 
again. Evm if you $vc an allowance 
to any person it does not solve his 
problem of unemployment, and it 
would hampr the progress of the 
country as per our plans. Became 
the amount d money 61) given would 
not generate erndopent. Therefore, 
it has been ,considered in depth by 
s ~ m v ~ , O w e r n m e n t s .  If you pay 
allgvian~xr~, tb schemes will come to 
a gdndbg 'halt. 

SHRI NIRMAL KANTI CHAT. 
TERJEE: Sir, the figure given is very 
interesting. They say that every year 
they will provide 10 million jobs. Over 
a period of ten years, they a~ going 
to provide 100 million jobs. That 
means, wery year, they are going to 
employ not more than 10 million peo- 
ple. This figure of 100 million is a 
bogus figure. If you provide 10 mil. 
lion jobs this year. then you will have 
to provide 10 million jobs next year 
also. So, your real target is 10 million 
jobs per year. 

My question is: What is the number 
of new entrants in the labour force? 
What is the percentage? Is it true that 
you are always trying to provide em- 
ployment to a percentage of popula- 
tion which is less than the new en- 
trants in the labour force? Is it true 
therefore that the figure for unemplo- 
yed people is continuously increasing 
as a backlog from plan to plan? 

These are my questions. Let him 
answer them. If the. answer is 'Yw' 
then what new pro~osals vou have to 
tackle this kind of a problem? 

SHRI H. R. BHARDWAJ: Sir. 
the - hon. Member should carefully 
read mv statement which has been 
laid. The answer is that the. Eighth 
Five Year Plan is being formulated 
keeping in view the long term goal for 
generating 100 . million employment 
opportunities. IlnterruUWiom) 

SHRT NIRMAL KANTI CHAT- 
TERJEE: That is what I auestion. 
This Budget also says that. Ten mil- 
lion jobs each vear, addin5 up to 100 
million jobs in ten years. 

MR. SPEAKER: Do not have crass 
talks. Y'ou talk .through the .Chair. 

SHRI NIRMAL KANTT CHAT- 
TERJEE: How are you going to pra- 
vide 100 million jobs? 

MR. SPEAKER: Not like this. 
This is not proper. 
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SHRI H. R. BHARDWAJ: The 
answer is very clear if the hon. Mem- 
ber has read it. It does not say that 
we have been providing jobs. That 
is the target of the Eighth Five Year 
plan; and 100 million figures are for 
ten years; they are on an average ten 
million opprtunities. The word used 
is : ' ~ t u n i t y ' .  There is a difference 
be- a full time employment and 
an opportunity of employment and 
on an average 10 million. The detai- 
led strategy of these programmes will 
be given in the Plan Document. So. 
now, there is no swpe of an argu- 
ment on this. 

SHRI NIRMAL KANTI CHAT- 
TERJEE: He has not answered the 
other part of the question. What is 
the growth rate? It is relevant. 

MR. SPEAKER: This is not a full- 
scale discussion on unemployment. 
This is a question on the Government's 
scheme to do it. 

SHRI NIRMAL KANTI CHAT- 
TERJEE: We expect information 
from the Minister. 

MR. SPEAKER : He will give it to 
you. 

SHRl SHARAD DIGHE: The 
long-term goal is to produce 100 mil- 
lion employment opportunities over 
ten years and on an average ten mil- 
lion opportunities per year. That is 
there in our Congress Manifesto also. 
But vou have said that the details Of 
this &rategy wil l  be finalised when the 
Eighth Five Year Plan will be finah- 
sed. Now that will be in. March 1992. 
Therefore, I would like to know whe- 
ther you can give any indication as to 
the strategy to reach this goal because 
at present Annexure I1 says merdy 
twenty five lakh job opportunities. I 
cannot convert these man days, but 
the families to be employed are app- 
roximately twenty-five lakhs. So, have 
you got any immediate strategy to +- 
plement during this year to prov~de 
ten million jobs in this year? 

MR. SPEAKER: He is m t  ask- 
ing about the Plan, but the strategy. 

SHRI H. R. BHARDWAJ: That 
is possible; 1 can give it because cor- 
ployment strategy is vary clear that 
we have to create new employn?dat 
opportunities for unemployed and ncrr 
enttants in the labour force and aug- 
meat the income of those already cmrp 
loyal in the lowex level of income and 
organhe special employment pgra- 
mmes to provide a d e t y  net of gas. 
ranteed employment and inoome to the 
rural poor till the time as the develop 
menat process is able to take care of 
them. The employment opportuaities 
will be more pxxhctive and s d -  
able and there will be regional cropwise 
diversification in agricultural sector; 
development of waste land into cultiv- 
able land; faster expansion of the m- 
ral mmf8ftp sector, the rural irdrP- 
structure, housing consbraction, 4 
scale and decentralised iadvstrig, 
these are the areas, thrust areas which 
are fur employment garcrabon. 

SHRI RAJENDRA AGMHOTRL : 
Mr. Speaker, Sir, the hon. Minister 
has declined to pay unemployment J- 
lowance. May I know from the hon. 
Minister as to the steps being taken by 
the Government for the subsisterm of 
a jobless person? Besides, I would 
also like to know whether Government 
would take steps to ensure that em- 
ployment is provided to local people 
in the industries irrespective of their 
coming under a State Government. cn 
the Central Government. 

MR. SPEAKER : He wants to knaw 
whether you arc going to employ per- 
sons from that area only. The first 
part of the question is disallowed; the 
second part of the question yon can 
answer. 

SHRI H. R. BHARDWAJ: It is a 
very vdid question that is if a row 
comes up in a parsicular area, t&e 
vernment's policy is, as far as po6ai- ' 
ble, the empbyrnent must go to tho 
paople wnose lPnd is taken away 
the Government. 



SHRJ MIJKWI, BALAIGRISHNA 
WMWlK : In the reply given by the 
Ha. Minister it has bean stated that 
a29 lakb ben&ciaries will be be- 
fitrtd fmm the &-employment sheme 
b r  the educated unemployed. 

- AUL SPEAKER: Yau do not have 
ta v t .  what has been stated. There 
are many. querstions. I am going to 
allow them. Do not repeat what has 
bees statad. 

S m  MUKUL BALAKRISHNA 
~ A ~ I K :  But at the ground 1 4  
t&e picture is very dilkrent. The banks 
are refusing to give any assistance to 
tbe educated unemployed under this 
pgrarnme.. I would, therefore, like 
to know from the Hog. Minister whe- 
ther the Govemment proposes to call 

meeting of the natio-nalised banks to 
qwluie the speedy and proper imple- 
meatatimj of tbis pgramme and se- 
condly, I would like to know whether 
the Government proposes to impose a 
ban on fresh recruitment in the Union 
G w e m e n t  Ministries and Depart- 
ments and if not, what are the projec- 
ted fipres of fresh recruitment in the 
Union Government Ministries and De- 
partments? 

MR. SPEAKER: It  is a disjointed 
question on all areas. How do you 
expect it to be answered? 

% SHRI' MUKUL BALAKRISHNA 
WAS=: I have asked it in half a 
minute. 

MR. SPEAKER : Mr. Minister, you 
can reply if you are in a position to 
reply. 

- a 1 1  &. R. BfiARDWAJ : m- 
ly, both p r t s  of this q u d o a  do ntX 
f41 wibia the polNiew.o•’ this Qua- 
tim,. 

any scheme wit4 the Govtmmeat- to 
provide employment in the villages it- 
self to their youth who are fleeing to 
cities in search of employment? 

MR. SPEAKER : This question has 
already been replied. 

S H R l  SURYA NARAYAN YA- 
TIAV: Sir. as per the present situation 
m the country the number of skilled 
and unskiiled unemployed persons is 
very high and the Government is also 
admitting it. So, through you, I would 
like to know from the hon. Minister 
whether he is considering incorpora- 
tion of right to work as a fundamental 
right in the Constitution. (Inferrup- 
,tiom) 

[English] 

MR. SPEAKER : That question has 
already been asked and replied. 

SHRI RAM NAIK: There are two 
schemes, Jawahar Rozgar Yojana and 
Nehru Rozgar Yojana. Jawahar and 
Nehru, they are one and the same to 
us. What is the d s e r e m ?  

Secondly, there is the Khadi Village 
Industries Commission, through whose 
programme lot of employment poten- 
tial is generated. There are-about 130 
vacancies in the Khadi Commission 
which arc: not being filled for the Iast 
three or four years. Will the Govern- 
ment, take a conscious decision ab- 
out filling up the vacancies in the 
Khadi and Village Industries Commis- 
sion and other such organisations 
which generate more employment? 
Will the Government consider filling 
up such vacancies? 

SHUT H. R. BHARDWAJ: There 
are two parts. One is the Jawahar 
Rozgar Yojna and the Nehru RoZgar 
Yojana. They are different, bearu%c 
one relates to tbe mral areas and the 
ather relates to the urban a m .  That 
is the only Merence. 

With =gad to the K*adi and Gra- 
modyog Industries, this industry is 
doing vcty d l .  It is giving employ- 
mdwrttb^thea~mmthemlareas.  



So far ar, the vaw& m mllc~~ad. 
1 may submit thut I hew no conttol 
abut BEug up the vacancies. The 
Hon. Membii. may take it up with 
the Industrim Mimitry. 

MR. SPEAKER: You may also 
help him. 

SHRI H. R. BIIARDWAJ: I i l l  
also look into it. 

SHKI BHERU LAL MEENA: Mr. 
Speaker, Sir, the cement factory at 
Sawai Madhopur is closed for the last 
five years. The workers have to report 
for work regularly and they are 
chge-sheeted if they are found a b  
sent. But they are not be& paid 
their salaries. Contrary to it is the 
claim that unemployment will bt done 
away with. (Ide~ruptio~ts) will the 
Government take some steps in the 
matter? (Interrupths) 

MR. SPEAKER: Only because 1 
allowed you, please don't ask such a 
quemon. 

SHRI RATILAL VARMA: Mr. 
Speaker, Sir, through you, I would like 
to ask the hon. Minister whether s tep  
are proposed to be taken to provide 
government jobs to maxmum. num- 
ber of people as per the provkion of 
Apprenticeship Act? 

[English] 

SHRI H. R. BHARDWAJ: That 
is an accepted thing which you have 
raised.. .(lntmptiOnr) 

SHRI SUNIL DUTT: There are a 
lot of pro,pmmes to provide employ- 
ment to the disabled. We are euppo- 
wd 'to provide three per cent jobs to 
the disabled. But t h e  propmmes are 
nat being implmmted properly. I 
want to know fmtn the Minister as 
to bow they are going to provide jobs 
to. the disabled. 

e m a t  has rdready i m p h n & d  the 
programmes to give jobs to the &si- 
~ A l y  disabled pmms. I wiil nsa' the 
point of the hou. Member and see that 
it is implemented properly. 

SHRI RUI'CHlMD PAL Sit, tbc 
hon. Mniim has provided ths @ts 
as on 31-12-1987. Mky r know frcPm 
the hon. Minister as to what ie the 
difficulty M the part of t&e Ciawrm- 
ment to provide the latest Q u d  

Is it not a fact that m y  j& se 
kers do not incline to register their 
names in the employment e x c h a w  
because the public maor undedb 
in@ and the Ciotral Goverrrmarcl it- 
self do not recruit through 
ment exchanges? If you look at the 
@urn of job seelrers in West Bcngrl 
they are high baoause regismtion UE 
names in employment e x c m  b 
compulsory. But in other P i s  
there is no such provision. Is i i  not 
a fact that in many States. cmphp 
ment exchange is not able to NaR 
properly because the Central Govern- 
ment and public sector undertakings. 
as employers, do not provide employ- 
ment through employment exchae 
ges ? 

SHRI H. R. BHARDWAJ: The 
figure was upto 31st December 1 W .  
I was myself surprised as to why it 
was not made up to date. I have 
collected the up to date figure as on 
31st May 1991 and it is 34.B d l -  
lion. That is the latest - - 

I have noted about the situatih in 
employment exchanges and 1 will 
pass it on to the mkmat Minirtry. 

SHRIMATI DIL KUMARI m- 
ANDARI: I do not want to id a 
question. It was given pwngIy in the 
statement that there is m Qnploy- 
ment exchange. in SWm 1 b o w  
very wall that them is propas a@byz 
ment exchange running in the Stak 

L .  

MR. SPEAKER: T& is eitst a 
question. This is only-an m h d  
tion that you la giving. 
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,991. SHRI t. CHETAN P. S. 
CHAUHAN: 

SHRI BALRAJ PAS1: 
W33'3b Minister of PLANNlNG 

A;WD PROGRAJdME IMPLEMEN- 
TATION be pliqised to state : 

fa) the det#Qs of the Central Pro- w costing over Rs. 100 crores 
which are rrmnilEg on schedule and 

(b) the $wt escalation of those 
could not be 
ule, project- 

@i 

&).$he steps taken or proposed to 
Be ?&en by the Government to ex- 
paditc thc empietion of these pro- 
J-? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PLANNING 

AND PROGRAMME IA4FLEMEN- 
TATION (SHRI H. R. BHARD- 
WAJ): (a) to (c) A statement i s  laid 
on the Table of the House. 

STATEMENT 

(a) and (b) As per monitoring sys. 
tam of Dtptt. of Programme Im e- 
matation, as on 1st August, l b l, 
of the 116 central projects, each coat- 
ing Rs. 100 cr. and above, 7 projects 
were ahead of schedule, 49 projects 
were on schedule and 60 projects 
were behiod schedule, with respect to 
the h&st approved schedule. The cost 
escalation of each delayed project is 
given in the enclosed annexure. 

(c) The Deptt. of Programme Im- 
plementation has been monitoring the 
implementation of these projects and 
bas been highlighting the problem 
areas for appropriate and timely ac- 
tion by the concerned authorities, in 
order to expedite the completion oi 
the projects on schedule. 

. . 

ANNEXURE 

Cost escalation of Central Projects, each Costing Rs. 100 crores and above, delayed 
W h  respect to approved schedule, as on 1st Aug. 1991, 

Cost (Rs. Cr.) Cost 
-- -- Escalation 
Latest Latest (Rs. crores) 

sanctioned anticipated 

Atomic Energy - 
1 Marora Atomic Power I&II (MPC) . 
2 IUaapan Atomic Pcwer I&1I WPC) . 
3 Heavy Water Project, Manuguru (DAE) . 
Coal 
4 Pootlti hlhri(BCCL.) . 
5 &aria B l d  11 (ECL) . 
6 m j r a  U.G. (ECL) . 
7 ~ - B a z o t i " 4 ' O C @ C Z )  . 
8 Amlohri PEL-) . 
9Bia4BIcQ . 

rogirJeri(~.CZ) . 
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S. No. Project (Cost RJ. Cr.) Cost 
E?camim 

Ltest Latest (Rs. mm) 
sanctioned anticipated 

-- - 

11 400 KVA Transmission System Stage-I1 
( N W  . 367.74 367.74 Q.9 

12 Neyveli Second mine Expansion (NLC) . 1065.40 1065.40 0 . a  
1 3 Ranugum OX!. 11 (Singereni collieries) . 132.00 199 -94 67.94 
14 Ramagundam-I1 (Singereni collieries) . 147.16 512.02 ' .*,.Mi 
15 Godvari Khani 11-A (SCCL) . , 156.80 156.00 0: etl 
Fertiliscr ! .  

16 Haldia Fertilizer Project (HFC) . . 281.96 624.00 34234 - .  
Mines . . 

17 Rampura Agucha-Chanderiyam Lead Zinc 
"Complex (HZL) , . , . 617.20 .705.42z.. .88.22 

Steel & Jon Ore 
18 Durgapur Steel Plant Modernisation 

(SAIL) . , 2667.60 3121.28 - 453.68 
1 9 Rourkela Steel Plant Modernisat ion 

(SAIL) . , 2461.00 2461.00 0.00 
20 Visakhapatuam Steel Project (RINL) , 6849.70 81 30.28 1280.58 

Chem. & Petrochem. 
21 Maharashtra gaq Cracker Complex C[PCL) 1390.00 1390.00 0.00 
Petro. & Natural Gas 
22 Gas Sweetening Plant Phase -11 (ONGC) . 204.65 260.27 55.62 
23 h d h a r  Development PH-I (ONGC) , 326.68 257.93 -68.75 
24 G i s  lift Scheme (ONGC) . . 561.30 392.59 -168.71 
25 Additional Secondary Proocssing flclity, 

Guj. Refinery (IOC) . , 635.a  757.24 122.24 
26 Bombay Refinery-Lube Base Stock augmen- 

tation (HPCL) . . 181.23 181.23 . AQL) 
Power 

27 Farakka S.T.P.P. Stage-I1 (NTPC) , 868.48 1331.31 462.83 
28 Farakka Tr. Lines St-11 (MTPC) . . 134.91 199.86 6 .15  
29 Rihand Transmission Lints . 1063.60 1063.06 0:W 
30 Vindhyahal S.T.P.P.-11 Advance Action 

W c )  e , 103.50 103.48 &a 
31 Kanalgaon S,T.P.P. Stage-I (NTPC) . 884.15 1552.38 Q68.23 
3 2 ~ g a o n . T r . L i n c 8 S t . I ~ )  . . 174.48 217.45 42.97 
33 Central Transmission Project (NTPC) . 388-05 453.m ' #.@S 



S. No.- Project 
. ,  * 

- 

Cost. (Rs. CrJ Coa - b Epcalcrtwn 
Lutest Latest (Rs. crores) 
sanctioned anticipated 

34 Kaijas Gas Power Project (NTPC) . . 373.98 * Awaiya GPP Transmission lines (NTPC) 100.61 
36 & k o  ZkII ~hermal '~ower Project @Ve) 186.93 
3? mjia Thermal PO& Project @VC) . 566.00 
38 K ~ e l  Kam Hydro Electric Project (NMPC) 439.91 
3d 39u1d'fransmissioh lines (NMPC) . 166.57 
40 Chamera Hydroelectric Project (NMPC) . 809.29 
4 a . . , ~ m ~ d r o e l e c t t i c  Project (NMPC) . 178.75 
42 Rangit M.E.P.-TII (NMPC) . 181.15 
43 Nathpa fiakri Transmission System (NMPC) 889.95 
44 Doyang Hydro Electric Project (MEEPCO) 128 Ail 
45 Bar.gmdi Hydro l9ectric Project, Stage I 312.78 

(MEEPCO) 
46 Kathalguri Gas Based Combined Cycle 

Power Project (MEEPCO) . . 203.17 
48 KstbdM OBCCPP Transmission lines 

(MEEPCO) . 301.38 
48 Mathpa Jh&i N.E.P. (NJPC) . . 1678.02 

Paper, Cement di Auto. 

49 Bagasse bssed newsprint (NEPA* . 414.46 414.46 0.00 
50 Yerraguntala Cement Project (CCI) . 191 .25 240.68 49.43 

3 h&ahrd&4pur Rly line-extn. MTP . 153 -03 
52 Jogigopa-Guwahati New Line. .* . 238.93 
93 Gum-Etcavan New G n e  . . 248.00 
54 New BG Line-Koraput-Rayagda, SER.. 322 .@ 
$Disc1 Compmmt Worb qDCW PATIALA) 133.84 
56 Nagpur-Durg Rlys Elect. . . 74.38 
117 Samnagar-Patratu Elec. , 110.50 

58 Acqukition-3 LB-IJ Tankers ef 8900 d)X1YT 
. ITIW~(SC~;JCS&) . -  . . 138.12 
54 ABrncdabod-~adod&a &pressway (- 
.- ai GovtJ . . . 137.20 

9-va SlwaPon Prqect.WSPT? ' . 986.08 
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SHIU CHETAN P. S. CHAUHAN: 
Sir, as per the monthly and quarterly 
statements furnished by the Depart- 
ment of Programme Implementation. 
in 27 projects the delay is over two 
years; in 16 projects the delay is over 
three . years; in five projects the 
delay IS over five years and in one 
project the delay is over 10 years. I 
would like to know through you, Sir, 
fro& the Minister the reasons for the 
delay, such a long delay, in imple- 
mentation of these schemes. 

SHRI H. R. BHARDWAJ: Sir. 
with regard to all these projects costing 
over Rs. 100 crores, there are several 
factors of delay. I will briefly list 
them for the benefit of the hon. Mem- 
bers. The reasons for delay are- 
delay in acquisition of land, delay in 
obtaining ~learance from envlron- 
mental angle and lack of advance 
action for development of infrastruc- 
ture, inadequate project preparation, 
delay in tie-up of adequate finds 
and sources of funds (budgetary, in- 
ternal. extra-budgetary and external), 
frequent scope changes, delay in ten- 
aering and ordering, industrial relation 
and law and order problems, inade- 
quate supply of inputs. non-sequential 
and delayed supply of fabricated eq- 
uipment, teething troubles due to 
mal-functioning of equipment, selec- 
tion of unproven technology, delays 
in right of use clearances and diffi- 
cult geology of project sites. 

So far as the projects implementa- 
tion Ministry is concerned, we do 
the macro level d t o r i n g  of these 
projects. We take up with the ad- 
ministrative Ministries and with the 
Chiefs of the projects and try to he!p 
them to sort out these delays, expen- 
diture, etc. 

SHRI CHETAN P. S. CHAUHAN: 
The cost over-run is approximately 
42 per cent. What we have given to 
understand is that the Government 
does not have enough hds.  I would 
like to ask whether because of shor- 
tage of funds these schemes will be 
completed on the revised schedule. 

SHRI H. R. BHARDWAJ: Thh 
is a general question became it is 

not that in all the projects constraint 
of funds is there. There are projects 
which are ahead of schedule, there 
are projects which are on schedule 
and there are some projects which 
are behind schedule ,for various rea- 
sons. For example, one or two pro- 
jects in UP are stranded because the 
land acquisition has not been com- 
pleted. In some cases, the teething 
problems. are land acquisition. If the 
hon. Member points out some speci- 
fic project, I will find out whether it 
is constraint of funds or otherwise 
and then I will be able to anwcr 
that. 

SHRI BHUWAN CHANDRA 
KHANDTJRI: The Minister has given 
a long list of reasons why these pro- 
jects get delayed. These things have 
been happening for a very long time. 
Certainly there will be a number of 
reasons which could be handled if 
planning is done properly. Projects 
costing over Rs. 100 crores are not 
sancioned in a day, they take j;=m. 
Hence some of the reasons which the 
Minister has given, should certainly 
have been taken care of at the plan- 
ning satge. What management me- 
thods are being used by the Govern- 
ment at macro level to ensurp &at 
these things do not occur from year 
to year? 

SHRI H. R. BHARDWAJ: I may 
be just allowed to point out that the 
Ministry of Programme Implementa- 
tion was started in 1985 whm all these 
factors which the hon. Member has 
pointed out, were brought to the at- 
tention of the then Prime Minister. 
Keeping in view the suggestions made, 
the Department of Programme h- 
plementation was set up. We dgree 
that if the plans are properly prepa- 
red at the time of preparation of the 
project, these problems would not 
arise. Now we insist that whatever 
vroject is orepared. all aspects shauld 
be taken into consideration. We do 
every month a review as to why a 
proiect is being delayed. By this 
method we are able to tone up the 
projects and able to give a boost for 
~+edy  and expeditions imp~ernen- 
tation of the project. Our admi* 
tmtive control over the 
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not there. They are under the mle. 
vant nodal Ministries. So we point 
out to them that these are the factors 
which are delaying your project. We 
t#e up even with the State Govern- 
ments in case of delay. If implemen- 
tation is required to be done by the 
State Government or 'the nodal Mi- 
nistry we come to their rescue and 
help them and also the chiefs of pro- 
ie- 

8 

SHRI HARIN PATHAK: Mr. 
Speaker, Sir, as the hon. Minister 
said, there are certain projects which 
cwld not be completed within the 
scheduled time, with the result that 
the estimated cost of these project 
has escalated. I would like to know 
from the hon. Minister whether it is 
proposed to accord priority to pro- 
jects which were not completed dur- 
ing the preccribed period? 

SHRI H. R. BHARDWAJ: A m -  
ally earlier these things could not be 
located. Now we have a computerised 
system. We locate these projects and 
their ditkulties. We are doing erery- 
thing. Even a high-powered commit- 
tee of Secretaries was appointed. 
They .take up with the nodal Minis- 
try in case of any probtem. For ins 
tance, lalrd acquisition is a huge pr* 
blem. I have myself taken this up 
with the Chief Ministers d acme 
States to expedite land acquisition 
programmes. So, a m-ordinath is 
going on. But, you know that all 
these projeots are spread over 'in diftG 
rent Ministries. So. a ca-ordinstul 
effort is now going op which v ,a  
yir?M gosd yulQ.  

' . \  

SHRI SOBHANADREESWARA 
~ A O  VADDE: Sir, through you, I 
would like to know from the hon. 
Minister whether he is aware that the 
delays in the implementation of Ra- 
magundam Open Cagt I1 and Man- 
uguru Open Cast II are resulting in 
closure of several thermal power 
plants in Andhra Pradesh. If so, will 
his Ministry expedite the matter with 
the Ministry of Cog1 and see that 
funds are made available for the im- 
plementation of these projects at the 
earliest and see that the losses to the 
agricultural and industrial sectors 
are mjnimised in the State of Andhra 
Pradesh? 

SKRI H R. BHARDWAJ: Tbis 
matter is under consideration. 
There are difficulties in supply of 
coal and other things. We are tab  
ing up this issue with the State Gov- 
ernment. 

*493. SHRI BRAJA KISHORE! 
TRIPATI-IY: Will the PRIME MI- 
NTSTER be pleased to state: 

(a) the funds allocated to each 
State under the Integrated Rural De- 
velopment Programme (IRDP) during 
1991-92; and 

(b) the amount actually released so 
far to each State? 

'SHE MINZST'ER OF nATE IN 
MINIWRY OF RURaL DE- 

VELOPMENT (SHRI UTI'AMBHAI 
H. PATEL): (a) and (b) A Stotcment 
is bid an thei Table of the Hause. 
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S T A T E r n  

Allocation and fwrds released to States/UTs during 1991-92. 

SI. No. State/UT Allocation of Releases 
Central upto 14th 
fun& August, 

1991 

I .  Andhra Pradesh 2588.76 1294.38 
2. Arunachal Pradesh 234.72 53.79 
3. Assam . 707.03 353.51 
4. Bihai . 5180.90 2125.88 
5.Goa . 48.90 24.45 
6.Gujarat . 1066.06 533.05 
7. Haryana . 255.10 127.55 
8. HimachalPradesh 91 -33 44.34 
9. Jammu & Kashmir . 127.55 27.65 

10. Karnataka . 1629.34 810,17 
11. Kerala . 880.24 440.12 
12. Mdhya Radesh . 3432.78 1656.56 
13. Maharashtra . . 2773.00 1386.50 
14. Manipur . 20.47 10.24 
15. Meghalaya . 61.41 26.61 
16. Mizoram . 97.80 48.90 
17. Nagaland . 102.69 51 -35 
18. Orissa . 1695.92 814.30 
19. Punjab . 215.73 107.87 
20. Rajasthan . 1653.41 809.19 
2 1 . Sikkim . 19.56 9.78 
22. Tamil Nadu . . 2324.22 1162.11 
23.Tripura. . 72.43 36.22 
24. Uttar Pradcsh . . 6928.56 3464.28 
25. West B e n d  . . 2895.83 1447.91 
26. A t N Islands . 48.90 14.67 
27. D & N Haveli . 9.78 4.89 
28. Delhi . 48.90 24.45 
29. Daman & Diu . , 19.56 9.78 
30. Lalahadweep. . 5.00 2.50 
31. Pondichefry . 39.12 19.56 

- 
ALLIP~DIA . * .  , . 35266.00 16942.56 
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SHRI BRAJA KISHORE TRIPA- 
THY: The Government has allotted 
money and released 50 per cent of it 
so far. May I know from the hon. 
Minister whether the Government is 
taking steps to release the rest of 
money and whether there is any pro- 
posal of the Governnient pending for 
revision of the scheme? 

SHRI UTTAMBHAI H. PATEL: 
Mr. Speaker, Sir, the amount releas- 
ed so far has been mentioned in the 
reply and the balance amount a 
usually released sjmultaneously with 
the progress of the work. No delay 
occurs in this regard. 

SHRI BRAJA KISHORE TRIPA- 
THY: Recently in the meeting of the 
project officers of the DRDA, the Go- 
vernment has indicated that they are 
going to revise the scheme. I would 
hke to know from the hon. Minister 
whether the Government is proposing 
any change in the scheme. 

SHRI UrrAMBHAI H. PATEL; 
Yes, the share of women under tius 
p r m e  has been increased from 
thirty per cent to forty per cent. Simi- 
M y ,  the share of the Scheduled 
Castes/Tribes has been increased 
from the earlier thirty per cent to 
fifty per cent and the share of three 
per cent has been provided for the 
handicap@. We intend to work on 
these lines in future. 

SHRI BRAJA KISHORE TRIPA- 
-: In the Sventh Five Year Plan. 
the Ctovemment had decided to re- 
l e a s e d d o r ~ e t o t h e b e ~  
who have availed of benefits in the 
Sixth Five Year Plan. May I Jcww 
f r m t h e f t o n . ~ a s t o ~ ~  
tSrt Gavernment'Brre amwed the posh 
tionand*~layTknow-kthe 

ptrcefitagc of - . . 

.& to get the second dose in the 
Ssventh Five Year Plan? 

SHRI U'TTAMBHAI H. PATEL: 
So far. 380 lakh families have been 
covered under this programme. Of 
them 28 per cent have been brought 
above the poverty line. Additional 
assistance can be provided to the rest, 
with the release of the second dose. 

[English] 

MR. SPEAKER : Question No. 
494. Dr. Laxmi Narayan Pandey- 
Absent. 

Question No. 495. Shri Ramashray 
hasad Singh-Absent. 

Question No. 496, Shri Bhagwan 
Shankar Rawat-Absent. 

Question No. 497, Shri M.V.V.S. 
Murthy. 

SHRI M.V.V.S. Murthy: Question 
No. 497, Sir. 

AN HON. MEMBER: Very good 
progress, Sir! 

MR. SPEAKER : Progress by de- 
fault. 

*497. SHRI M.V.V.S. MURTHY. 
Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Goverhent have 
studied the data compiled by the In- 
stitute for Studies on Industrial De- 
velopment regarding the net loss of 
foreign exchange during the year 1987- 
89; 

(b) if s6, the result theredf; and 

(c) whether the Government pro- 
pose to emmure that the new fomjgn 
00Uaborations with 50 per cent foreign 
equity wil l  not further deteiioPrb .the 
foreign excbengc position? 



THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(PROF. P. J. KURTEN): (a) to (c) 
A statement is laid on the Table of 
the House. 

STATEMENT 

(a) Government are not aware of 
any report submitted by the Institute 
of Studies on Industrial Development 
regarding the net loss of foreign ex- 
change during the year 1987-89; 

(b) Does not arise. 

(c) According to the Statement on 
lildustrial Policy laid on the Table 
of the House on 24th July, 1991, 
direct foreign investment upto 51% 
foreign equity in high priority indus- 
tries will be permitted if foreign 
equity covers the foreign exchange 
requirement for imported capital goods. 
The payment of dividends in such 
cases would also be monitored 
through the Reserve Bank of India 
so as to ensure that outfiows on ac- 
count of dividend payments are 
balanced by export earnings over a 
period of time. Other foreign equity 
proposals, including proposals involv- 
ing 51 % foreign equity, which do not 
meet the criteria laid down will con- 
tinue to need prior clearance. While 
granting clearance to these proposals. 
Government may consider stipulating 
such conditions, as may be necessary. 
to ensure that the foreign exchange 
outgo is kept to the barest minifirurn. 

MR. SPEAKER: You can ask a 
supplementary please.. . 

MR. SPEAKER: Do you want to 
ask a supplementary question? AU 
right, if not, it doesn't matter. 

I will go te the next question ... 
~ I ~ ~ C ~ ? T P ~ C ) P L F )  

MR. SPEAKER: Please bear with 
the new Member. 

SHRI M.V.V.S. MURTHY: And 
also, Sir, I did not expect that it will 
come up so fast.. .(lruterruptions). 

MR. SPEAKER: Well, I can un- 
derstand your difEculty. 

SHFU M.V.V.S. MURTBY: Mr. 
Speaker, Sir, the foreign exchange 
component is not according to the 
studies made by the Institute for stu- 
dies on hdustnal development. I 
would like to know whether the Gov- 
ernment is iaking any steps to im- 
pmve upon the situahon. 

i'ROF. P. J .  KURIEN: Yes, Sir, 
the Government is taking ail possible 
steps.. .(Interruptions). Government 
is taklng all possible steps to improve 
upon the foreign exchange position. 
In the new Industrial Policy, we have 
e12sured that the foreign exchange 
drain due to imports should be mini- 
mised and there should be more 
foreign equity or foreign exchange, 
and we are hying for foreign ex- 
change surplus. 

SHRI M.V.V.S. MURTHY: Sir, 
the recently introduced EXIM SCRIPS 
for imports are not conducive with 
the development of exports because 
the EXIM SCRIPS are being traded 
in the open market &+in the Stock 
Exchanges. I would like to ~ Q W  
whether the Government will do 
something in this regard. 

PROF. P. J .  KURIEN: Sir, this 
question should have been put to the 
Commerce Ministry. However, 1 
will clarify the position. The Gov- 
ernment's intention is to reduce im- 
ports. That is why we have introduced 
the new system of EXIM SCRIPS. 
As far as possible, imports should be 
minimised. That is why we haw 
abolished the previous system where 
imports would have been allowed on 
certaixi conditions. Now if a mantt- 
facturer wants to import, he should 
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go and buy EXIM SCRIPS which are 
costly. So, ha will be trying to re- 
duce the import and also he wil l  be 
trying to export more. Actually, the 
new policy is giving thrust on reduc- 
tion of imports and also giving an im- 
petus to exports. 

*498. SHRI SUDHIR GIRI: Will 
the Minister of FOOD PROCESS- 
ING INDUSTRiES be pleased to 
state: 

(a) the number of food processing 
industries developed under the direct 
control of the Union Government in 
1989-90 and 1990-9 1, State-wise; 

(b) the main problems faced by 
these industries in their expansion; 

(c) the total grants made by the 
Union Got emnent towards develop- 
ment of the food processing industries 
during 1989-90 and 1990-91; and 

(d) the incentives provided by the 
Union Government to the new entre- 
preneurs? 

THE MINWER OF STATE OF 
THE MINISTRY OF FOOD PRO- 
CESSING INDUSTRIES (SHRI 
GIRTDHAR GOMANGO): (a) to 
(d) A statement is laid on the Table 
of the House. 

There are two P~iblic Sector Under- 
tPLings under the control of Ministry 
of Food Processing Industries viz. 
Mudern Food Industries (India) Ltd. 
(MFIL), New Delhi and North Eas- 
t, Regional Agricultural Marketing 
Corporation Limited (NERAMAC), 
Gumhati. In 1989-90 Modem Food 

Industries (Mia) Limited has added 
one bread line ro Madras by convert- 
ing a bun line shifted from calcuaa, 
modernised bread plant in Cochin 
and Madras and has initiated steps to 
add two bread lines in DeIhi. This 
company has also expanded capacity 
of its Fruit Juice Bottling Plant at 
Delhi in 1990-91. North Eastern 
Regional Agricultural Marketing Cor- 
poration Limited (NERAMAC) has 
not set up any new plant in last two 
years but has been trying to develop 
fruit juice concentrate plant at Nal- 
kata. 

Modern Food Industries (India) 
Limited has not been able to expand 
its bread manufacturing activities sub- 
stantially because the bread industry 
has been reserved for small scale in- 
dustries. However, the company 
have taken steps to develop ancilla- 
ries and franchise of bread, and fruit 
based drinks. 

NERAMAC has not been able to 
perform satisfactorily mainly due to 
non-availability of raw material 
throughout the year, difficulties in 
timely availability of suitable pack- 
aging material, marketing and orga- 
nisation problems coupled with trans- 
port bottlenecks and other infrastruc- 
tual problems in built in ditlicult 
terrain of north eastern region. In 
order to have an indepth study of the 
functioning of the Corporation and 
to make suitable recommendations to 
the Government, a High Level Com- 
mittee was constituted which the sub- 
mitted its report recently. 

Ministry of Food Processing Indua- 
tries provided budgetary support to 
Modern Food Industries (India)- 
Limited (MFIL) and NERAMAC as 
follows:- 

(Rupees in trmes) 

Cdror Year E;quity Lorn Total 
Un&rtaXcing 

MFUl 9 . 1989-90 1.28 1.28 2.56 
1!W@91 0.95 0.95 J .W 
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This Ministry does not directly pro- 
vide financial assistance to the entre- 
preneurs but it provides grants/assis- 
tance for implementation of various 
schemes for establishment or enlarg- 
ing fruit and vegetable processing in- 
dustries to State Governments, State 
Government Undertakings. Joint Sec- 
tor Undertakings and State level co- 
operatives. During the year 1989-90 
and 1990-91, the following grants 
were provided for development of 
food processing industries under vari- 
ous schemes:- 

1989-90 . . Rs. 11.14 mores 
1990-91 . . Rs. 11.58 crores 

Industrial Policy announced recen- 
tly by the Central Government puts 
food Processing Industries including 
packaging in the priority list. Joint ven- 
tures with foreign companies for capi- 
tal, technology and marketing tie ups 
could be done by Indian entrepreneurs 
and approvals for such would be clea- 
r:d expeditiously. Recently announ- 
ced export policy gives incentives for 
export by issuance of EXIM SCRIP- 
TS with which payment for imported 
capital goods. technical know-how 
fees, royalties and raw materials etc. 
could be made. Various excise duty 
reliefs given in the recent Budget will 
also be the incentive for setting up/en- 
larging industries in the food process- 
ing sector. . . 

SHRT StlDHIR GIRT: Sir. my first 
supplementarv +what is the tota! 
amount provided by the* Governmen? 
of Tndia to the State Government of 
West Ben~al for the development of 
the food ~rocessing industw? Can 
vou give the amount of money to the 
new entrepreneurs? 

SHRT GTRTDHAR GOMANGO : 
1 have already given a detailed state- 
ment in r e ~ l y  to the main auestion. 
The suvplemcntaw nut bv the horl. 
M m t k r  is not directly related to the 
main question. W e  are eivinu the 
aniamce to the State Government 
and it's agencies and it is for the State 
Govtmment to decide schemes to help 
the entrcvreneurs. 
I&.. S P E A ~ R :  He has said that 

it is being given through the State 

Governments. That is why he has 
not given the amount. 

SHRT SUDHIR GIRT: My second 
supplementary is-has the Central 
Government concentrated their efforts 
for the development of food process- 
ing industries in the northern part of 
India? Mav 1 know from the hon. 
Minister whether thev would take 
steps to de-centralise the capital for 
the development of food processing 
industries in the rural areas of Eastern 
Tndia? 

SHRT GIRIDHAR GOMANGO : 
Sir. the question is of the public sector 
units of the food processing industries. 
We have srot two public sector under- 
takings-Modem Food Industries 
Limited and the North Eastern Re- 
gional Agricultural Marketing Corpo- 
ration Limited RJERAMACI. The in- 
tention of the Government in setting 
uo this public sector undertaking- 
NERAMAC-at Guwahati was to 
help set up food processing; units in 
thp niral areas in the Nor14 Eastern 
States. 

SHQT RAM VlLAS PASWAN : 
Sir. No Cabinet Ministers are here. 
Somebody can answer. 

AN HON. MEMBER : Please do 
not disturb. 

SHRI GTRTDHAR GOMANGO : 
Recently we have constituted a com- 
mittee to find out the problems that 
are faced bv this ~ubl ic  seator under- 
takine. NERAMAC and thev have 
submitted their report. The Ministrv 
is examinirrc it and will find out a 
solution to the problems so that food 
~rocess in~ units can be assisted in 
the North Eastern States through 
NER AM 4C. 

SHR1 SIJDHIR GIRT : I did not 
find anv clear. answer from the hon. 
Minicter. I want to know what steps 
the Gnvernrnmt are takina tc, invest 
ranital in the field of food mocessing 
indu,sfries in the Eastern Tndia? 

SHRI GTRTDHAR GOMANGO : 
We are not diact1y i n  en- 
trepreneur for setting np d the faad 
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processing units. We are assisting the 
State Governments for common faci- 
lity ceqtres with infrastructure to be 
set up by the State Governments 
where we are giving 50 Der cent of the 
assistance. The public sector under- 
taking, NERAMAC along with the 
North Eastern council set up by the 
Government is identifying for setting 
up of food processing units in the 
North Eastern States. 

PROF. UMMA REDDY VENKA- 
TESHWARLU: Sir, in recent times 
the fish production has also been in- 
creased tremendously. The fish pro- 
cessing units are not being commen- 
surate with the total production of 
the fish in the country. Is there any 
proposal with the Government to have 
more number of fish processing units 
-units which are meant for process- 
ing +he fish products both for exports 
and also for internal consumption. 
with a spxial reference to Andhra 
Pradesh? 

SHRT GTRfDHhR GOMANGO : 
Sir. the Supplementary question asked 
by the Member does not directly re- 
late to the main question. 

MR. SPEAKER: He is askinp whe- 
ther you are trying to establish fish 
prcessing industry. 

S H R T  GTRTDHAR GOMANGO . 
No. directly by us. 

CHANDRA JEET YA- 
DAV: Sir, this is a very important 
industry and it can maximise employ- 
ment ~ossibilifics aIso. But it is in a 
bad state of affairs. The main pro- 
blems which the entrepreneurs face 
are' ( 1) financial problems. They do 
not get financial assistance on time: 
(2) There is no proper counselling 
and guiding to the new entrepreneurs. 
Sir. &e smalJ entrebreneurs will 
come in this area. The Government 
d m  not eive fhawial assistance. Its 
assidancc was in 1989-90 onlv. mav 
be Rs. Q.14 mores and in 1990-01 
mlv RR. 11.511 crm. Rs. 11..58 
mres is nothing for a whde vear. 
Will $ie fkmrnnrent keeu into ooa- 
si@eraQoi~; 'while COllSidehg the MP;h 
p o a r a  b i m e ' ~  t.ecawacnda- 

tions which the Government has tll- 
ready received that some positive 
steps ate to be taken to give necessary 
financial assistance either by banks or 
financial corporations and also proper 
counselling and guidance to new en- 
trepreneurs? This is what I want to 

SHRT GIRIDHAR GOMANGO : 
Sir, I have already answered the main 
question. About the second part of 
his question, I would like to say that 
the new Industrial Policy and the 
Import and Export policv and the in- 
centives to small scale industries an- 
nounced by the Government, will be 
beneficial for settine up of food pro- 
cessing units by the new e n t r e v  
neurs. 

That apart, Sir, recently the Gov- 
ernment for the first time exempten 
excise duty on many food processinu 
industries. All these things will be de- 
finitely encouraeing the entrepreneurs. 
Besides, the Ministrv is vrovidinp: SO 
per cent subsidy to the State Govem- 
ments for setting up of food process- 
ing units for infrastructural develop- 
ment. More and more food pmaxq- 
ing units will be set up in the rural 
areas to provide emplovment for the 
rural people along with all these in- 
centives provided by the Government. 
The small units in rural areas m i  
have to be tied UD with the lame 
units so that the units will b viabk. 
We d l  discuss this with the c~nr- 
cerned Ministries and the Departments 
of the Government of Tndia as well 
as with the State Governmmts SO that 
the facilities and the incentives ~rovid- 
4 will be beneficial to the States af 
well as the entrepreneurs of the food 
processing units. 

W'RT MANORATWAN BUAKTA: 
1Mr. Snsalcw. Sir. the Union Territorv 
nf Andaman and Nicobat Tslands is 
haying a. vast resource of fish and a 
vast coastline area. 1 would lib tcr 
h o w  from the hon. Minister whether 
the Union Government has got am 
pIwmitrYne to-take up fish 
m p -maeROve -male: . ? .  . 
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MR. SPEAKER: Manoranjanj~, it 
dws not come under his Ministry. 

(Interruptions) ' SHRI GIRIDHAR GOMANGO : 
Sir, deep-sca fishing comes under the 
~ o o d  Processing Ministry. We issue 
perniits for dee.p-sea fishing of foreign 
fishing vessels under this scheme. We 
are not directly funding for setting up 
fish processing units in private sector 
but arc assisting the public/~oopera- 
tive and joint sectors in this field. . 

MR. SPEAKER: The Member 
from Andhra Pradesh has put the 
same question. 

SHRI GIRIDHAR GOMANGO : 
Of course. it is the same question from 
the Member from Andaman ~ n d  Ni- 
cobar Islands. He was W n g  whe- 
ther the Government will take up fish 
processing at Port Blair. Sir, we have 
got a branch of the. Fishery Survey 
of India at Port Blair to undertake 
the survey of fish resources. 

Cement Factories 

*500. SHRI RAJVEER SINGH : 
Will the PRIME MlNTSl'ER be ulea- 
sed to state: 

(a) the places where cement factor- 
ies are running at presetlt in 'the cwn- 
try and the number of employees 
working therein; 

(b) whether the Government pro- 
pose to set up any cement factory 

during the Eighth Five Year Plan in 
Uttar Pradesh; and , 

(c) if so, the details thereof? 

THE MINISTER OF STATE M 
THE MlNlSTRY OF INDUSTRY 
(PROF. P. J. KURIEN): (a) to (c) 
A statement is laid on the Table of 
the House. 

STATEMENT 
(a) The details of cement factories 

functioning in the country, .in the 
organised sector, are given in the at- 
tached Annexure. Information about 
the number of employees working 
therein, is not being Centrally main- 
tained. 

(b) and (c) M Is. Cement Corpora- 
tion of India. a public sector enter- 
prises of the Government of India. 
had applied for change of location 
from Bhatinda (Punjab) to Bagpat 
(Uttar Pradesh) for setting up a ce- 
ment grinding unit. 

M/s. Darshan Oils (P) Ltd. . had 
applied, under the Exempted. Indus- 
,tries Registration Scheme, .for setting 
up a mini cement plant in District 
.Aligarh (Uttar Pradesh3 for manufac- 
ture of cement with a. capacity Of 
66,000 tonnes per annum. . . 

Under the revised Licensing Policy, 
notified recently, no Industrial Licence 
i s  required for setting up new cement 
projects. 

ANNEXURE 
(&h Tonnes) 

SI. Name of the Factory[ . ~ocat ion  Installed 
No. 'State/Region Annual 

Capacity 

NORTH 
JLR . .  . 

1. lldCCwant Ltd., Khrar . , ' ~ h m "  2'. 60 
. -..- .-,-. --. 
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- 
SI. Name of the Factory[ Location In~talled 
No. StatelRegion Annual 

Capacity 

Hdniachal Pradesh 
1. A.C.C. Ltd., Gaga1 . 
2.CCILtd.,Rajban . 

. ailaspur 

. Paonta 
Total 

Haryana 
1. ACC Ltd., Bhupendra 
2. CCI Ltd.. Charkhidadri . 

Uttar Pradesh 
1. UP State Cement Corpn. Ltd., Chunar 
2. UP State ~ e & e n t  Corpn. Ltd., Churk 
3. UP State Cement Corpn. Ltd., Dalla 
4. Diamond Cement Works, Jhansi . 

Delhi Grinding Unit . 
Rajasthan 

1. Birla Cement, Chittorgarh . 
2. ACC Ltd., Lakheri . 
3. Lakshmi Cement Works . 
4. Mangalam Cement Works . 
5. J.K. Synthetic Ltd., Nimbahera . 
6. DCM Inda, Shri Ram . 
7. Shri Cement Works, Beawar 
8. Jaipur Udyog Ltd., Sawaimadhopur 
9:-Udaipur Cement Works . 

. Surajpur (Ambala) 

. Bhiwani 
Total 

Mirzapur 
. Sonebhadra 
. Sonebhadra 
. Jhansi 

Total 
. Okhala, Delhi 

Chittorgarh 
Bundi 
Banas 
Kota 
Chittorgarh - 
Kota 
Beawar 
Sawaimadhopur 
Udaipur 
Total 

EAST 
Assam 
1. CCI Ltd., Bokajan . 

E i k  
1. Kalyanpur Cement (Banjari) . 
2. ACC Ltd., Chaihasa . 
3. Rohta6 Industries 
4. HMP, Khalari . 
5. AOC Ltd., Sindri . 
6. @e Valley Portland, Jsph . 

. Rohtas 

. Singhubhum 

. Rohtas 

. Rancbi 

. Dhanbad . Palamau 
Total 
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1 .  Nime of the Fhctoryl Location Installed 
NO. State/ Region Anrnal 

Capticity 

, Orissa 
I. Hira Cement, Bargarh . . Sambalpur 
2. Orissa Cement (Rajgangpur) . Sundergarh 

Total 

West Bengal 
1 .  Birla Cement (Durgapur) . . Durgapur 
2. Damodhar Slag Ltd. . . Purulia 

Total 

Megkaluya 
1. Mawmluh-Cherra Cement Works . . Shillong 

WEST 
Gujarat 

Shree Digvijay Cement Works, Ahmedabad Ahmedabad 
Narmada Cement, Magdalla . 
HMP Cement, Porbandar . 
Saurashtra Cement, Ranavav. 
Manor Investment, Sevalia . 
Shree Digvijay Cement, Sikka . 
Gvjarat Ambuja Cement Works . 
CC of Gujarat . 
Manor Investment, Dwarka . 

Maharashtra 
I. ACC Ltd., Chanda . 
2. Narmada Cement, Ratnagiri . 
3. Larsen & Toubro 
4. Manikgarh Cement Works 

Madhya Pradesh 
1. CCI Ltd., Akaltara . 
2. Diamond Cements . 
3. ACC Ltd., Jamul . 
4. Jaypee Rewa . 

. Surat 

. Porbandar 

. Ranavav 

. Kheda 

. Jamnagar 

. Arnreli 

. Junagadh 

. Jamnagar 
Total 

. Chanda 

. Ratnagiri 

. Chandrapur 

. Chandrapur 
Total 

. Bilaspur 

. Damoh 

. Durg 

. Rewa 
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SI. Nanw of the Factory/ 
No. StafelRqion 

ACC Ltd., Kymore . 
Maipur Cements . 
CCI Ltd., Mandhar . 
Modi Cements Works . 
CCI Ltd., Neemuch . 
Raymond Cement Works . 
Birla Cement, Satna . 
Century Cements, Tilda . 
Vikram Cements . 

Mysore Cements, Ammasandra 
Kanoria Inds., Bagalkot . 
CCI Ltd., Kurkunta . 
Bhadravati 
ACC Ltd., Wadi . 
Indian Rayon (Rajashree) . 
Vasavadatta Cements . 
HMP Cementa, Shahabad . 

Kerala 
1. Malabar Cement (Palghat) . 

Andhra Pradesh 
1. CCI Ltd., Adilabad . 
2. India Cement, Chilmkur . 
3. Madras Cements, Jayanthipuam 
4. HMP, Kistna . 
5. Kesoram Cements . 
6. KCP, Macherla . 
7. ACC Ltd., Mancherial 
8. Andhra Cement, Nadikude . 
9. Panyam Cements Works . 

10. Priyadarshi* Cements Ltd. . 

. Kynlore 

. Satna 
, Raipur 
. Raipur 
. Mandsaur 
. Bilaspur 
. Satna 
. Raipur 
. Mandsaur 

Total 

TOTAL WEST 

. Tumkur 

. Bijapur 

. Gulbarga 

. -do- 

. -do- 

. ' -do- 

. -do- 

. -do- 
To tal 

. Palghat 

. Adilabad 

. Cuddapah 

. Krishna 

. Guntut 

. Karimnagar 9.00 

. Guntur 2.54 

. Adilabad - 3.35 

. Guritur 5.00 

. Kurnool - 5.31 
. Hyderabad , 6.00 
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Sl. Name of the Factory/ 
No. S~ate/Region 

Location Installed 
Annual 
Capacity 

- 

1 1 .  OrientCementsLtd. . 
12. Rassi Cement . 
13. Texrnaco Cement Works . 
14. CCI, Tandur . 
1 5. Sri Vislinu Cement . 
16. Andhra Cements, Vijayawada 
17. Andhra Cement, Visakhapatnam 
18. CCT Ltd., Yerraguntla . 

Tumil Nadu 
1. Tamil Nadu Cement, Alangulam 
2. Tamil Nadu Cement, Ariyalur 
3. Chettinad Cement Works, Karur 
4. Dalmiapuram Cement (B) Ltd. 
5. ACC Ltd., Madukkarai. 
6. lndia Cement, Sankaridurg . 
7. lndia Cement, Sankarnagar . 
8. Madras Cements, Tulukapatti 

Adilabad 
Nalgonda 
Cuddapah 
Rangareddy 
Somajiguda 
Vijayawada 
Vijayawada 
Cuddapah 
Total 

Kamarajar 
Trichy 

-do- 
Tiruchirapally 
Coimbatore 
Salem 
Annasalai 
Kamarajar 
Total 

-- 
GRAND TOTAL 598.34 

[ Tramlqtim] 
SHRI RAJVEER SINGH : Mr. 

Speaker, Sir, through you, I would 
like to know from the hon. Minister. 
the mount  of assistance the central 
Government proposes to provide to 
new units to solve the problem of ct- 
ment shortage. 

[English] 

PROF. P. J. KURIEN: Sir, at pre- 

and the supply of cement to that area 
is the problem. We have some in- 
frastructural constraipts there, especi- 
ally that of wagons. We are not gett- 
ing enough wagons and the Govcm. 
ment is taking all possible measures 
to ensure supply of cement to far- 
flung areas like North Eastern region 
and Eastern region so that prices can 
be stabilised. 

sent there is no shortage of cement 
in the country. The problem is that SHRI RAJVEER SINGH: 1 need 
of supply, because most of the cement your protection. The hon. M i r  
factories are located in States hke says that there is no shortage of a- 
Andhra Pradesh, Tamil Nadu etc.. ment in the country and that the pro- 
where the raw materials are avail- blem is that of supply. He attniutes \ 

able. In the North Eastern region, the faulty distribution system to the 
cement factories are less in number short supply of cement to far-flung 
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areas. Which Department is respon- Years, we have had a dual policy with 
sible for this? If there is no shortage regard to cement. Levy cement was 
of cement, then why cement prices made available to the poor, the 
are skyrocketing. I would like to mon man who required ten or fifteen 
know from the hon. Minister whether bags and the big builders and con- 
the Government proposes to arrest the tractors who needed large quantities 
price-rise and make cement available and there were separate prices for 
to the common man at reasonable them both. However, it is not known 
rates. Has it drawn any plan in this under what pressure the Government 
regard? replaced the dual policy with a uni- 

form policy. 1 would like to know 
MR. SPEAKER: YOU have asked from the hen. Minister the t e r n  that 

four or five questions in one go. You made the Government succumb to 
ask one question and hc will reply. the counsels of the factory owners 

and what about the assurances given SHK1 RAJVEER !jlNGH ' He is by factory owners that there won't be answering all of thzrn. any price-rise, if the dual policy is 
abolished? 

[English] 
PROF. P. J. KURIEN : Sir, the MR. SPEAKER: I am sorry, Mr. 

Government is taking all possiblc Khurana, Please come to the question. 
measures to ensure that the price is 
reduced. But the hon. Member must S H R ~  MADAN LAL KHURANA: 
be aware that the price d e ~ n d s  'POn Mr. Speaker, Sir, question is the cost of production also. Recently. that why is it that the go- the BlCP has conducted a study and illg up even after of the found that the cost of production per dual policy? bag is Rs. 102 1- and in the light of 
that, we should assess the price. The 
main problem is with regard to trans- LEngiishI 
portation which we are trying to 
solve. We have already called a meet- SHRL P- '. KURIEN : The hen. 
ing of the manufacturers and we have may be 'aware that at pre- 

them to reduce the price of sent cement is not a controlled com- 
to the extent possible. At the modity. There is 110 -price control. 

same time, the hen. ~~~b~~ should It is not a controlled commodity. 
be aware that we need another 25 
Inillion tonlles of cement for the next levy 'ystem was there 
five years. so, we want more invest- at One time. But that 
merit in this sector. our first co,,- did not work well. Therefore, ulti- 
rideration is that the unit should be mate '~  the cement did not reach tbs 
viable- At the same time, by manag- Poor man because of the levy 

the supply. it should be made cement was used by Government Wm- 
to the consumers panies and contractors etc. The h e -  

= fa = puible and for that, the fits a~t*ally did not reach the poor 
Government is taking all possible to whom it was meant. Therefore, 

Government did not consider that measures. imposing levy is in the interest of the 
SHRI MADAN LAL KHURANA: consumer. 

Mr. Speaker, Sir, for the past many -- 



WRITTEN ANSWERS TO [Translation] 
QUESTIONS IRdnsM Developllled of UJ'. 

Shortage of eemea t 

"487. SHRI PRAKASH V. PA- 
T E :  Will the PRIME MINISTER 
be pleased to state: 

(a) whether the country is likely 
to face shortage of cement in the 
coming years; 

(b) the reasons for the same; and 
(c) the steps proposed to meet the 

shortage? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(PROF. P. J. KURIEN): (a) and (b) 
keeping in view the past trend of 
growth in cement production, the 
schemes already approved for addi- 
tion of fresh capacities, and the pro- 
jected demand, m major shortage of 
cement on an All India basis, in the 
coming years is anticipated. 

(c) Some of the important steps 
taken to maximise cement production 
to meet the growing demand are as 
follows: 

(i) Delicensing of cement industry, 
that is no industrial licence is 
now required for setting up new 
cement units or for substantial 
expansion of existing units; 

(5) Close monitoring of the avail- 
ability of coal, railway wagons 
and other infrastructural sup- 
port to the cement industry 
and taking prompt remedial 
action wherever necessary: and 

(8) Movement by railways of cc- 
ment from surplus m a s  to the 
deficit zones to minimise re- 
gional demand--supply imba- 
lances. - 

*488. SHRI VISHWANATH 
SHASTRI : Will the PRIME MINI- 
STER be pleased to state: 

(a) the steps taken for industrial 
development of Uttar Pradesh, parti- 
cularly of Gazipur district; 

(b) whether the Government have 
set up any industry in Gazipur dis- 
trict; 
(c) whether there are proposals 

pending for setting up of industries in 
U.P. particularly in Gazipur, Badaun, 
Bareilly and Aligarh: and 

(d) if so. the details thereof? 
THE MINISTER OF STATE IN 

THE MINISTRY OF INDUSTRY 
(PROF. . P. J. KURIEN): (a) and 
(b) The numbers of Letters of Intent 
(LOI), Delicensed Registrations (DLR) 
and Exempted Industries Registra- 
tions (EIR) given for the setting up 
of industries in Uttar Pradesh are as 
below : - 

1989 1990 

LO1 . 196 124 
DLR . 210 165 
EIR . 159 218 

None of the LOIS issued relate to 
Gazipur district. 

Industrialisation of a particular dis- 
trict or an area is primarily the res- 
ponsibility of the State Government 
concerned. However, the Central Go- 
vernment supplement their. effoqs by 
offering certain incentives llke pnority 
in licensing, concessional finance. 
etc., to entrepreneurs setting up in- 
dustries in centrally notified backward 
districts. Gazipur and Badaun are 
'C' category backward areas and are 
eligible for the incentives available to 
these areas. 

(c) and (d) The following proposals 
are pending for setting up of induat- 
ries in Gazipur, Badaun, Bareilly and 
Aligarh districts : - -. 
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Name of the District No. of 
Proposah. 
pending 

[En(gtish] 

a O r i s b r o f ~ W a t c r m  
V-fP 

*490. PROF. -ASHOK ANAND- 
RAO DESHMUKH : 

SHRI MRUTYUNJAYA 
NAYAK : 

Will the PRIME MINISTER be 
phsed to state : 

(c) the target fixed and achievement 
made in this respect during the last 
three years, State-wise: and 

(d) the time by which the remain- 
ing villages will be* provided with 
drinking water facihty? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RURAL DE- 
VELOPMENT (SHRI UTTAM- 
BHAI H. PATEL): (a) Informatim 
relating to number of drinking water 
problem villages identified, State- 
wise is given in the .attached state- 
men t-I. 

(b) The State-wise progress made 
in solving the problem of drinking 
water in the villages during this year 
upto June, 1991, is given in the att- 
ached statement-TI. 

(a) the number of drinking water (c) The target fixed and achieve 
FOblm villages identified so far, merit made during the last 3 years. 
Statawise., Statc-wise, is given in the attached 

statemmt-m. 
(b) the progress made in solving 

the probkm of drinking water in the (d) All the remaining 'No SOU& 
villages during this year upto June, problem villages are likely to be m- 
1991, State-wise; vered by the end of 1992-93. 

. STATEMENT I 

S1.No. States!UT.~ No. of 
PmbIem 
Villages 
Jdentiped 
us on 
1-48 5 

(1) (2) (3) 
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11 .  Kerala . 
12. Madhya Pradesh . 
13. Maharashtra . 
14. Manipur . 
15. Meghalaya . 
16. Mizoram . 
17. Nagaland . 
18. Orissa 
19. Punjab . 
20. Rajasthan . 
21. Sikkim . 
22. Tamil Nadu 
23. Tripura . 
24. Uttar Pradesh . 
25. West Bengal . 
26. A & N Islands . 
27. Chandigarh . 
28. D&NHavel i  . 
29. Daman & Diu . 
30. Delhi 
31. Lakshadweep . 
32. Pondicherry . 

STATEMENT 11 

SI. StateslUTs. . - -  Balance Problem 
No. Problem Villages 

Villages covered 
identified in t 991- 
as on 92 upto 
1-4-91 30-6-91. 

I 

(1)' (2, (3) (4) ---  - - 

1. Andhra Pradesh . 0 0 
2. Arunachal Pradesh -, 0 0 
3. Assam. . 38 1 
4. Bihar . 7 5 
5. Goa . 0 0 
6. Gujarat . 52 2 
7. Haryaha . , . . I  . 75 - - 5  
8. Himachal Pradmh .::. . 797 . _ A 9  

- 
5-24 LSSfNDI91 
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9. Jammu & Kashmir 
10. Karnataka . 
11. Kerala . 
12. Madhya Pradesh . 
13. Maharashtra . 
14. Manipur . 
15. Meghalaya . 
16. Mizoram . 
17. Nagaland . 
18. Orissa 
19. Punjab . 
20. Rajasthan . 
21. Sikkim . 
22. Tamil Nadu 
23. Tripura . 
24. Uttar Pradesh . 
25. West Bengal . 
26. A & N Islands . 
27. Chandigarh . 
28. D & N Haveli . 
29. Daman & Diu . 
30. Delhi 
31. Lakshadweep . 
32. Pondicherry . 

1988-89 1989-90 1990-91 
Sl. States/ UTs. 
No. Target Achieve- Target Achieve- Target Achieve- 

ment ment ment 

(1) (2) (3) (4) (5) (6) Q (8) 

1. Andhra Pradesh . 85 85 0 0 0 0 
2. Amnachal Radesh . 0 0 0 0 0 0 
3. Assam . . 2182 1375 3168 2724 444 356 
4. Biilac . . . 1723 1450 273 229 44 37 
5. Goa . 10 10 3 3 0 0 
6. G~wt . . 800 1213 417 318 99 47 
7 . H q a ~ a .  . 440 333 490 360 171 96 
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8. Himachal Pradesh . 
9. Jammu & Kashmir . 

10. Karnataka . 
1 I. Kerala . 
12. Madhya Pradesh 
13. Maharashtra . 
14. Manipur . 
15. Meghalaya . 
16. Mizoram . 
17. Nagaland . 
18. Orissa . 
19. Punjab . 
20. Rajasthan . 
? I .  Sikkiin . 
22. Tamil Nadu . 
23. Tripura . 
24. Uttar Pradesh 
25. West Bengal . 
Union Territories 
26. A & N lslands 
27. Chandigarh 
28. D & N Haveli. 
29. Daman & Diu. 
30. Delhi . 
31. Lakshadweep . 
32. Pondicherry . 

*492. SHRI MAHESH KUMAR 
KANODLA: Will B e  Minister of 
INFORMATION AND BROAD- 
CASTING be pleasad to state: 

(a) the total areas reoeivhg T.V. 
programmq m Gujarad; 

(b) the new areas likely to be co- 
w e d  by such programmes; 

(c) whether the Government pro- 
pose to set up High Power T.V. tram- 
mitten and also to replace the Low 
Power T.V. transmitters in Gujarat; 
and 

(d) if so, the details thereof? 
THE DEPUTY MINISTER IN 

THE MINISTRY OF INFORMA- 
TION AND BROADCASTING 
(KUMARI GIRUA WAS):  (a) 
Pmgrammcs produced at Door&- 
shim Kendra, Ahmedabad and Pro- 
grammes Generation Facilities Centre 
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at Rajkot a re  relayed by the respec- 
tive high power (10 KW) transmitters 
covering between them an area of 
about 82.900 Sq. Kms. (including the 
area receiving fringe service). 

.(b) ~ r r a n ~ e m e n t s  have been made 
to link via satellite all the high power 
and low power TV transmitters in Gu- 
jarat to Doordarshan Kendra, Ahme- 
dabad during- 1992 so as to enable them 
to relay the regional service pro- 
mmmes  originating from Doordarshan - 
Kendra, Ahmedabad. With the intro- 
duction of this regional servke, GU- 
jarati programmes are envisaged to be 
available in an area of about 1,23,290 
Sq. Kms. (including the area receiving 
fringe service). 

(c) and (d) A high power (10 KW) 
2'V transmitter with its antenna moun- 
ted on a 300 M bigh RCC TV tower 
~n replacement of the existing low 
power (100 W) TV transmitter is under 
establishment at Bhuj at present. On 
its commissioning, the area coverage is 
envisaged to increase by about 26,600 
Sq. Kms. 

1 Trunslation] 

Import of News- 

*494 DR. LAXMINARAYAN 
PANDEYA : Will the Minister of 
INFORMATION AND BROAD- 
CASTING be pleased to state: 

(a) the quantity of newsprint im- 
ported during 199@9 1 ; 

- .  

(b? .the quantity likely to 6e imIjor- 
k d  during .. . 1991-92; and 

(c) the annual. domestic production 
of newsprint in the country vis-a-vis 
its demand? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF INFORMA- 
TION AND BROADCASTING 
fKUMARl GIRTTA- WAS): (id 
2.26 lakh MT. 

(b) STC has contracted imports of 
1.67 lakh MTs so far. Further im- 
ports of newsprint will depend on 
availability of free foreign exchange. 

(c) The domestic production of 
newsprint varies from year to year. 
During 1990-9 1, domestic production 
stood at 2.80 lakh MTs. . For 1991-92, 
a production of 2.95 lakh MTs is 
estimated against a total estimated 
demand of 5.85 lakh MTs. 

Scbemes for Ocean Development 

*495. SHRI RAMASHRAY PRA- 
SAD SINGH: Will the PRIME M1- 
NISTER be pleased to state : 

(a) the expenditure incurred on 
various schemes of the Department 
of Oceau Development since the last 
three years, year-wise and scheme- 
wise: and 
(b) the details of the achievements 

under these schemes? 

THE MINISTER O F  STATE I N  
THE MINISTRY OF PERSONNEL, 
PUBLIC GRIEVANCES AND PEN- 
SIONS (SHRTMATI MARGARET 
ALVA): (a) and (4) A statement 
indicating the details of the expendi- 
ture incurred by the Department of 
Ocean Development on various sc- 
hemes and achievements. during the 
last three years is attached. 

STATEMENT 

(a) The dctails of the expenditure 
incurred by the Department on 
various schemes during the year 
1988-89, 1989-90 and 1990-91 are 
given in the attached annexure. 

(b) The achievements under the 
various programmes are lieted 
below : - 
' '1. Exploriation and msesstnerrt of 
living and roan-living resources : -65 
cruises of tbe two research vessels 
of the Epartment in the EEZ 
which extends upto 200 nautical miles 
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from the ,Feast line were parformed 
during th~s  period for exploration of 
sea floor tovgraphy, study of various 
oceanographic parameters and bio- 
mass distribution. 

2. Expkhitwtion of Pdymetdlic NO- 
du1es.-Out of 1.5 lakh square kilo- 
metres of area allotted in the Central 
lndian Ocean more than fifty per cent 
has already been explored for syste- 
matic bathymetric mapping. The 
Central Mechanical Engneering Re- 
search Institute, Durgapur is deve- 
loping a deep seabed mining system 
for mining these nodules. Laboratory 
scale development of metallurgical 
processes has been undertaken at the 
National Metallurgical Laboratory, 
Jamshedpur and Regional Research 
Laboratory, Bhubaneswar with a view 
to upgrading the process, to pilot 
plant scale. 

3. COUJ~UJ Zone and Island.-A 
national Ocean Information System 
has been designed to collect, store, 
process and disseminate data on 
various ocean related parameters. A 
National Marine Remote Sensing Ser- 
vice has been organised under the 
All India Coordinated Project involv- 
~ n g  the National Remote Sensing 
Agency, Hyderabad, Space Applica- 
hon Centre, Ahmedabad, and National 
Institute of Oceanography, Goa etc., 
for dissemination of data on potential 
fisheries zones for the guidance fisher- 
men and for assessing the impacts of 
coastal environment and ecosystems. 
Similarly, a Coastal Ocean Monitor- 
ing and Predictive System has been 
designed to quantify the flow rate of 
pollutants into the estuaries and 
coastal zone. A 150 KW experimen- 
tal wave power plant was fabricated 
at Vizhinjam harbour near Tiruva- 
nanthapuram in Kerala. The land 
acquisition has been completed for 
setting up a semi-intenswe prawn 
aquaculture project at Port Blair in 
Andaman Islands. Six tide gauge 
stations on the coast were taken .up 
for modemising and for mnitonng 
of sea level variations 

4. Rwc~rc'h,  Developt,tertt and 

post graduate training and research 
in ocean circulation and air sea ex- 
change processes was established at 
the lndian Institute of Science, Ban- 
galore. A CeU each at the IIT Mad- 
ras and Jadavpur University, Calcutta 
was established for coastal ocean da 
sign and predictive system. A project 
tor setting up a scaled up unit for 
recovery of potassium chloride from 
mixed salt was tried at the Central 
Salt & Marine Chemicals Research 
Institute, Bhavnagar. A national 
project on development of drugs and 
chemicals from sea water co-ordinated 
by the Central Drug Research Insti- 
tute, Lucknow was taken up for im- 
plementation. Research support was 
provided to various academic institu- 
tions to promote basic research in 
ocean science. 

5. Mcrritle lnstrumerar~nion-Ma- 
cine instruments like free fall record- 
ing bathythermograph, current meter, 
moored ocean data buoys, micro pro- 
cessor based instrumen.tation for ocean 
parameter studies were developed 
through the NIO, Goa and other in- 
stitutions. 

6. A nlarctic R esec~rch.-Three sci- 
entific expeditions sent to Antarctica 
successfully accomplished their tasks. 
Scientific activities carried out during 
these expeditions related to research 
in basic and environmental sciencts. 
These included studies on the struc- 
ture of the Antarctic crust, of the 
upper atmospheric shells notably 
ozone and D-layer, of climate as well 
as those to elucidate the ecosystems 
of Antarctica ad the surrounding 
seas. Researches were also camed out 
to develop appropriate materials and 
engineering systems to support the 
stay and work of scientists under ex- 
acting conditions. 

An expedition to the WeddeU Sea 
(November 1989 to March 1990) car- 
ried out research reconnaisance d the 
eastern side of the Berkner Island in 
the region. , A permanent station was 
established at Maitti. kncl Dakahm 
Gangotri was converted into a supply - - 

sp&idised ~anpwer . -A unit for base 



,Pr:aliminary work on setting up An- tarctic Environment, including a pro. 
tarctic .Study Centre at Goa ha been hibit&; on mining in Antarctica for 
completed. fifty years was agreed to for ,which 

India made significant contribution. 
7. Internwioml Reldiom.-Under 

the Cmmonftttolth Assisfa- Pro. Negotiations have been completed 
p n i m e  Oceanographic survey was concernin the obligations to be ful. 

utilising ORV &gar Kanya. 
'k Carribbean Seas by filled by e&temd Pi~neer I U V ~ S ~ O ~ S  

resulting in the waiver for India, of 
payment of a fixed annual fee of one 
million US Dollars from August, 1987 

A ~rot&ol on the Comprehensive till the entry into force of the Con- 
Measures for the Protection of An- vention on the Law of the &a. 

(Rupees in Lakhs) 
Sl. Name of Schemes 1988-89 1989-90 1990-91 

-- - (Plan (Plan (Plan 
and and and 
Non- Now Norr- 
Plan) Plan) Plan) 

(1) ' (2) (3) (4) ( 5 )  

1. Expfarat;on and Assessmmt of Living and 590 639 619 
'Ron-living resources (Research cruises of 
ORV Sagar Kanya and Sagar Sampada) . 

2, Exploration of Polymetallic Nodules 347 640 542 
3. Coasthl Zone and Islands . 176.5 1 99 3 73 
4: Restarch, Development and specialid 9 1 201 260 

Manpower. 
5. Marine ~nstrurnentition 7 5 7 7 
6. Antarctic Research 1148 1313 I 246 
7. Infrastructure, Secretariat, Exhibition 1245 122 151 

and Fairs. etc. . ---- _-_____ 
TOTAL . 2448 3123 3271 

*4%. SHRI BHAGWAN SHAN- 
KAR RAWAT: Will the PRIME 
MINISTER bc pleased tb state : 

(b) the quantity of CWA ,oomspo= 
dity ellacate$ to Statts dunog the 
current year, Statewise; and 

(c) ,the . bask for giving concession 
in prlces and the extent thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF CIVIL SUP- 
PLIES AND PUBLJC MSTRIBU- 
TIUN (SHRI KAMALUDDIN AH- 
MED): (a) Tiw CdraI Oovtm- 
ment supplies key essential cuxnmodi- 
ties lo d'te State Governments and 
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UT ~dministrations for the Public the projected population as on 
~isvibution Sy&m (PDS) a d n g  1 -l(F 1986. However, the Cen- 
t~ the followine criteria of alloca- tral Government has decided 

u 

to allow 57; ad-hoc increase 
'in the levy sugar allocation to 

The allocation of foodgrains all States/UTs. from the 
(rice and wheat) is made, on a month of August, 1991 till De- 
month to month basis, taking cember, 1991, after which the 
into account the demand from wsition will be reviewed. 
StatesIUTs., the stock position 
jn the Central Pool, market PDS allocations are supplemental 
availability, inter-se require- in nature, and are not intended to 
merits of s ~ ~ ~ ~ ~ / u T ~  and other meet the total requirements O•’ the 
related factors. States/UTs. 
Imported edible oil js allotted 
subject to availability of stacks 
with the Central Government. 
Allocation of Kerosene is ge- 
nerally made by providing a 
suitable growth over the a h -  
cation in the corresponding 
period of the previous year, 
the quantum of growth being 
dependent on the availability 
of foreign exch4nge for im- 
ports of kerosene; - 
Allocation of levy sugar to the 
StatesIUTs is made on a uni- 
form norm at 425 gram per 
capita monthly availability for 

(b) A statement showing Statevise 
allocation of rice, wheat, imporSed 
edible oil, kerosene and levy sugar 
in 1991 upto August, 1991 for distri- 
bution through the PDS is attached. 

(c) The Central Government incurs 
a substantial amount as subsidy in 
supplying foodgrains to the State Go- 
vernments/UT Administrations. at 
Central lssue Prices. Under a scheme 
for the population living in areas t s  

vered under the Integrated Tribal De 
velopment Project. foodgrains are die- 
tributcd to the people living in those 
areas at further subsidised rates which 
are below the normal prices of the 
foodgrains distributed under PDS. 

STATEMENT 
Statewise A!lomtion of Wheat, Rice, Edible Oils, Kerosene and Sugar .for 1991 

distributed through PDS (Upto August, 1991) 
(Figures in 000 t h i s )  

States/ UTs. Wheat ' Rice Sugar Ed. Oils Kerosene 

Andhra Pradcsh 
Anulachal Pradesh 
A s s a m .  
Bihar . 
Goa . 
Oajarat . 
h y a n a  . 
Himachal Pradqh 
Jammu & Kashmir 
b a t a k a .  . 
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Kerala . 
Madhya Pradesh 
Maharashtra . 
Manipur . 
Meghalaya . 
Mizorarn . 
Nagaland . 
Orissa . 
Punjab . 
Rajasthan . 
Sikkim . 
Tamil Nadu . 
Ttipura . 
Uttar Pradesh . 
West Bengal . 
Andmar, & Nicobar . 
Chandigarh . 
Padra & Nagar Haveli 
.Darnan & Diu . 
Delhi . 
Labhadweep . 
Tondicherry . 

[Enwtishl THE MINISTER OF STATE! OF 
THE MINISTRY OF FOOD (SHRI 

Review Of Li?Ad TARUN GOGOI): (a) There is ar 
such proposal a t  present for further 

*@I. SHRl TARA CHAND 
KHANDELWAL : (b) and (c) Do not arise. 

SHRI V. SREENIVASA 
PRASAD : s&JY of cocoaot oil to KanLb 

Will the Minister of FOOD be *501. PROF. K. V. THOMAS: 
p l e a d  to state: Will the PRIME MINISTER be 

pleased to state : 
(a) whether the Union Government 

to review the k e ~  k43u* (a) whether any representation. has 
dunog 1990-91 for setting UP sugar been received from Kerala to supply 
factories; coconut .oil in lieu of imported vege- 
(b) if so, the details thereof: and tab]e v -,. and 

(c) the m i v c  steps @ Govtm- (b) if so, the decision of.tbe U n h  
ment prppo-R to-tage in this regard? - - -- Govcmment -- thereon? - 
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THE MINISTER O F  STATE IN 
THE MINISTRY OF CIVIL SUP- 
PLLES AND PUBLIC DISTRIBU- 
TION (SHRI KAMALUDDIN AH- 
MED): (a) Yes, Sir. 

(b) The proposal was not found 
viable since the coconut oil as a 
cooking medium is acceptable to the 
people af Kerala origin only and it 
would therefore not be viable and 
feasible t o  supply the same to a very 
miniscule section of the society else- 
where in the country. 

The proposal has, however, been 
forwarded to the Southern States like 
Kerala, Tamil Nadu, Karnataka, And- 
hra Pradesh and U.T. of Pondicherry 
for- consideration. 

*502. SHRI SURYA NARAYAN 
STNGH: Will the PRIME MINIS- 
TER be pleased to state: 

(a) the number of days when the 
Barauni unit of Hindustan Fertilizer 
Cornration Limited remained closed 
durine 1988. 1989 and 1990 se~arately 
tooether with the reasons therefor and 
the loss suffered by the Corporation 
as a result thereof: and 
0 the steps proposed to be taken 

for its modernisation to ensure 
smooth functioning and increase its 
nroduction? 

THE MINISTER O F  STATE M 
THE TWINISTRY OF CHEMICALS 
AND FERTILIZERS (DR. CHTNTA- 
MOHAN'): la) The Barauni unit 
remained closed for 154 days in 1988. 
for 221 davs in 1989 and for 150 days 
in 1990 over and above the normal 
mriod of shut down. The loss in 
nroduction of urea as a result was 
79.127 tonnes, 97,086 tonne5 and 
28.687 tonnes, respectively. 

The main reasons for the shutdown 
were interrupted and unstable Dower 

fi'om the State Mh. frecruent 
breakdown d equipment and machi- 

nery due to the ageing of the plant 
and low productivity of labour in 
setting right breakdowns etc. 

&) There is a proposal from . the 
Hindustan Fertilizer Corporation to 
revamp the Barauni unit on a limit- 
ed scale to extend the life of the 
plant for the next few years and in- 
crease its capacity utilisation, as part. 
of the plan of the Corporation to 
improve the performance of its opera- 
ting units. 

"503. SHRIMATI DIL KUMARI 
BHANDARI : Will the Minister of 
INFORMATION AND BROAD- 
CASTING be plased to state: 

(a) whether attention of the Go- 
vernment has been drawn to a news 
item captioned "Bracing up to stop 
pak TV invasion" appearing in the 
Hindustan Times dated July 11, 1991, 
highlighting the &Torts made by peo- 
ple of Western Rajasthan to brace. 
themselves up against the cultural in- 
vasion bv Pakistan TVIRadio, by 
installing dish antennae: ands 

Cb) if so. the reaction of the Go- 
vernment thereto? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF INFORMA- 
TION AND B R O A D C A ~ G  
(KUMARI GIRIJA VYAS): (a) ,The - 
Government have seen the news item 
ca~tioned "Bracing up to s t w  Pak 
TV invasion" which appeared in the 
Hindustan Times in its issue dated 
July 16, 1991. 

(b) The Government fully recognise 
the need to stren$hen TVIRadio 
service esnecially in the border areas. 
Within the constraints of financial re- 
sources a number of steps have beenA 
initiated to strengthen TV/Radio ser- . 
vice in the border areas of Ra'jastMn. 



75 Written Answers AUGUST 21, 1991 Written Answers 76 

[T&ioPr] 
~ ~ t o I r m b Y P t b a s b y  

CAPART 

*SO4 SHRI HARI KEWAL PRA- 
SAD: Will the PRIME MINISTER 
be pleased to state: 

(a) the number of applications sub- 
mitted to the Council for Advance- 
ment of People's Action and Rural 
Technology by various institutions 
and societies for grants for rural deve- 
lopment during 1989-90 and 199CL91; 

(b) the number of institutions and 
societies provided grants and the 
amount of grant provided to them; 
and 

(c) the amount utilised by these 
societies out of the grants received? 

THE MINISTER OF STATE IN 
THE MINISTRY O F  RURAL DE- 
VELOPMENT (SHRI UTTAMBHAI 
H. PATEL): (a) The number of 
applications received during the year 
1989-90 and 1990-91 was 2987 and 
241 1 respectively. 

@) The grants were provided to 
751 and 941 institutions and societies 
during the year 1989-90 and 1990-91 
reswvely. The amounts of grant 
sanctioned to these institutions and 
societies was Rs. 20.49 crores and 
RS. 17.34 crores during 1989-90 and 
1990-9 1 respectively. 

(c) CAPART released Rs. 1 1.57 
crores and Rs. 6.69 crores to  these 
societies in r t s~ec t  of meets sanc- 
tioned during the years 1989-90 and 
1990-91 respectively. 

*505. SHRI UPENDRA NATH 
VERMA: Will the PRIME MINI- 
STER be pleased to state: 

(a) whether the Union Gwernment 
have s b  reframed OCS (Racogni- 
tion of Amxiation) Rules which were 
strock 'duwn by the Suprame Court w w:,, 

(b) if so, when the rules were n. 
framed; 

(c) if not, the reasons therefor; and 
(d) when the rules are likely to be 

reframed? 
THE MINISTER OF STATE IN 

THE MINISTRY O F  PERSONNEL, 
PUBLIC GRIEVANCES AND PEN- 
SIONS (SHRIMATI MARGARET 
ALVA): (a) to (c) The Supreme 
Court had struck down Rule 4-B of 
CCS (Conduct) Rules, 1955. As CCS 
(Recognition of Service Associations) 
Rules, 1959 had been framed inter- 
alia with reference to the said Rule 
4-B, these rules are being treated as 
inoperative. The fresh recognition 
rules have not been finalised so far, 
as certain issues have wider implica- 
tions and the Government have not 
been able to take a final view. 

(d) Efforts are being made for early 
finalisation. 

Tdeeast and Broadeast 04 Pmpmms 
fn!!hlddt 

*506. PROF. RASA SINGH RA- 
WAT : Will the Minister of INFOR- 
MATION AND BROADCASTING 
be pleased to state: 

(a) the percentage of programmes 
in English. Hindi and other Indian 
Ianp~ages telecast and broadcast by 
Doordarshan and Akashvani respec- 
tively. during the last one year: 

(h) whethe  the interests of the 
viewers and the audience are keot in 
view while telecasting and broadcast- 
ing these progammes; 

(c) the time given to Sanskrit pro- 
grammes telecast and broadcast dur- 
in? the last one year; 

(d) the details of the etrorts made 
through Akashvani and Doqrdarshan 
for nublicitv, promotion and popula- 
risation of Sanskrit: 

(e) whether the Government pro- 
nose to set up a Sanskrit Cell in 
Ahshvani and Doordarshan: and 

( f )  if s6, the details thered? 
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THE DEPUTY MlNISTER IN 
THE MINISTRY OF INFORMA- 
TION AND BROADCASTING 
(KUMARI GIRIJA VYAS): (a) 
The percentage of programmes in 
English, Hindi and other Indian lan- 
guages telecast by Doordarshan during 
1990 is as follows: 

Hindi . . .  . . 40.4% 
English , 33.4% 
Other Indian Languages . 26.2 % 

As there are a large number of 
All India Radio Stations in the coun- 
try, broadcasting programmes in d8e- 
rent languages, this information is 
not kept centrally in a compiled form. 

(b) Yes, Sir. 
(c) The total time devoted to tele- 

cast / broadcast of Sanskrit program- 
nies during the year 1990, was 23 
hours (approx.) and 400 hours ( a p  
pox.), respectively. 

(d) Akashvani and Doordarshan 
broadcast / telecast programmes in 
different languages and dialects only 
from the comniunication point of 
view. 

(e) No, Sir. 
(f) Does not arise. 

Population of B h r  C o v d  by TV 
st%hm 

*507. SHRI VIJAY KUMAR YA- 
DAV: Will the Minister of INFOR- 
MATION AND BROADCASTING 
be pleased to state: 

(a) whether the total population of 
Bihar is not covered by the exlsting 
Television Stations in Bihar; 

(b) if so, whether the Government 
have any proposal to cover the entire 
Population of this State; and . 

TION AND BROADCASTING 
(KUMARI GIRIJA WAS): (a) 
Yes, Sir, total population is not yet 
covered. 

(b) and (c) Steps have been iuitiat- 
ed to increase the population cover- 
age in the State from existing about 
86:': to 92% (including population in 
the fringe of the service range of the 
existing network). Further i m p m e  
ment in TV service depends upon 
.availability of resources. 

Fertilizer Slpbpjdb 

3651. SHRI H. D. DEVEGOW- 
DA: Will the PRIME MINISTER 
be pleased to state the fertilizer s u b  
sidy given during the Sixth, Seventh 
and Eighth Five Year Plan periods, 
State-wise? 

THE MINISTER OF STATE IN 
THE MINISTRY OF CmMICALS 
AND FERTILIZERS (DR, CHINTA 
MOHAN): Fertilizer subsidy is not 
disbtirsed Statawise. In the case of 
indigenous fertilizers, the fertilizer 
subsidy is paid direct to the manu. 
facturers and in the case of imported 
fertilizers, the difference between the 
cost of imports, handling and trans- 
portation and the sales realisation at 
the prices fixed by the Government, 
is borne as subsidy by the Govern- 
ment. The fertilizer subsidy paid by 
the Government during the Sixth, 
Seventh and Eighth Five Year Plan 
periods was as given below: 

Subsidy 
paid on 
indigenous 
and im- 
ported 
fertilizers 
(Rs. crores) 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF INFORMA- 

6th Plan. . . 4454.76 

7th Plan. . . 13727.47 

8thPlan(1990-91) . . 4389.06 
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;'QdimDm@ad -w tails of its expansion plam. if any, 
? : :  for the future? 

3652. DR. KARTIKESWAR PA- 
TRA: Will the PRIME MINISTER 
be pleased to slate: 

(a) whether the question of bbifur- 
cathg/diversifying the existing Orissa 
&hugs and Chemicals Limited has 
s@ce been examined; if so, the de- 
tails thereof; and 

(b) the achievements made by the' 
Orissa Drugs and Chemicals Limited 
during the last two years and the de- 

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (DR. CHINTA 
MOHAN): (a) There is no definite 
proposal for bifurcation/diversifica- 
tionfexpansion of Orissa Drugs & 
Chemicals Limited under considera- 
tion at present. 

(b). The p~oduction, sales and pro- 
fit/loss of Orissa Drugs & Chemicals 
Ltd. during the last two years were 
as under:- 

(Rs. in Lakhs) 

Yew Production Sales Profit/Loss(-) 

Exp&tum on AdvertiscPaenar 

3653. SHRI AMAL DATTA. Will 
the PRIME MINlSTER be pleased 
to state: 

(a) whether the Nuclear Power 
Corporation has been advertising cer- 
tain nucleat power projects as being 
under operation, under wnsbvc tion 
and planned; 

(b) if so, the manner in which such 
advertisements have been made and 
the h d s  spent on such advert is^ 
ments during the last three years; and 

were published starting from July 1990 
through an awareness campaign invol- 
ving a total of about 900 insertions 
in some daily news papers and maga- 
zines in English, Hindi and six re- 
gional languages. The amount spent 
so far on this account is approxima- 
tely Rs. 75 lakhr. 

(c) The objective is to promote pub- 
lic awareness about developments in 
the field of nuclear power, with em- 
phasis on its safety and environmental 
aspects in an authentic manner to allay 
doubts in the public mind. 

(c) the objects sougbt to be achie- 
ved through such advertisements? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, 
PUBLIC GRIEVANCES AND PEN- 
SIONS (SHRIMATI MARGARET 
ALVA): (a) As part of its public 
rwamess programme, Nucltar Power 
Coqmration has been publishing in- 
fc;ranoiion regarding salient f e s t ~ ( ~  
of atomic power stations including 
those- il) qwation and coaswtian. 
[b) G serial of ten write-up wpr- 

ing' ej aspects of nuclear power 

36%. SHRI DHARMANNA MON- 
DAYYA SADUL: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of the producers and 
consumers of Paraxylene in the @Gun- 
try; 

(b) the estimated production and 
consumption of paraxylem for each 
of the &batre ~6ducers/oonsumars for 
the cxrrmnt finaacil yar; 



(c) what hi the demand~upply gap, 
if any, and the likely foreign exchange 
required to bridge this gap; 

(d) whether the Indian Petro-chemi- 
cdls Corporation Ltd. has huge stocks 
of Paraxylene, even beyond their stor- 
ing capecity requiring them to store 
the surplus paraxylene in tanks at  
Kandla Port; 

(e) whether the IPCL has been un- 
able to sell its ParaxySene stock to 
domestic consumers ahd is planning 
to close the plant; and 

(•’) the steps being taken to ensure 
that imports are resorted to only after 
assessing the indigenous availability? 

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMlCALS 
AND FERTILIZERS (DR. CHINTA 
MOI-IAN); (a) to (c) Paraxylene ii 
the key input for DMT/PTA. These. 
in turn go in to manufacture of Poly- 
ester Fibres/Yarns. 

There are 3 producers of parax\- 
h e  viz. IPCL, BRPL and Reliance 
Industries Ltd. They produce Paraxy- 
lene for their own captive usage in 
DMT or PTA as the case may be. 
Bombay Dyeing Limited is the only 
producer of DMT without captive 
Paraxylene facility. During 1990-9 1. 
approximately 42000 MT Prrraxylene 
was imported. While the exact value 
of import is not available, the inter- 
national prices for P-xylene in 1990- 
91 varied between 400-450 USS/T. 

(d) to (f) As P-xylene is in OGL 
(AU) List of Import Policy, demand 
supply and prices of domestic and im- 
ported P-xylene are governed by mar- 
ket forces. 

3655. SHRI SYED SHAHABUD- 
DIN: Win tba Minister of INFOR- 
MATION AND BROADCASTING 
be pleased to state: 

(a) mums of non-ofEciaL who pr- 
tkifstd in the 'Curreat mid pro- 
gn~~bmes of dte AIR and the Door- 

damhan, either individually or as man- 
bers of a panel, during 1990-91: 

(b) the names of eminent pemcm 
with their fields of specialiortictn 
maintained by the producug of CIu. 
rent Affairs programma of AIR and 
Doordarshan; and 

(c) whether these lists are revised 
from time to time and if so, wbm they 
were last revised? 

THE DEPUTY MINISER IN 
THE MINISTRY OF INFORMA- 
TION AND BROADCASTING 
(KUMARI GIRIJA VYAS): (a) Pro= 
grammes dealing with current aftaks 
arc put out by a number of All India 
Radio and Doordarshan Kendras and 
as such the names of son-officials who 
cdrticipate in such programmes are 
not centrally compiled. 

(b) and (c) No list of eminent per- 
sons with their fields of specialisation 
is maintained by All India Radio aPd 
Doordarshan. Well known ex- in 
different fields are invited to partici- 
pate in Currerlt Affaam programmes. 

3656. SHRI HARADHAN ROY: 
Will the PRIME MINISTER be plea- 
sed to state: 

(a) whether viable project reporta 
were prepared by each unit and suh- 
mitted to MIS. Bum Standard Com- 
pany Ltd. for Board's approval i~ 
1988 after in-depth market survey; 
and 

(b) if so, the details thereof and the 
action taken therm? 

THE MINISTER O F  STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI P. K. THUNGON): (a) Pad 
(b) An in-house market s m y  ma- 
ducted in 1988 by M/s. Bum Stand 
ard Co. limited (3SCL) to asass 
demand of refractories c a v e d  -a- 
dation of tdmalagy a d  aientatk 
of production to meet the emerging 
changed market 00-oas. The srid 
market m e y  brought ow the 6 
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for preparation of project report by 
reputed cumltancy firm with experi- 
ence in preparation of reports for r e  
fractory industry. As na viable project 
report has been prepared the same was 
not submitted for approval of Board 
of BSCL. As recommended by market 
survey report, MECON was commis- 
sioned in March. 1989 by holding 
Company Bharat Bhari. Udyog Nigam 
Ltd. for an in-depth study of all the 
refractor) units of BSCL except Salem. 

3657. SHRI K. V. THANGKA 
EALU: Will the PRIME MINISTER 
be pl&sed to state: 
, (a) the capacity of power generation 
of Madras Atomic Plant; 

(b) the present capacity utilisation: 

-(c) the details of the power genera- 
ted in this plant during 1988-89, 1989- 
90 and 1990-91, year-wise; 

, (d) the cost per unit of power gene- 
rated from this plant; and 

(e) the steps taken to remove the 
hazard of air pollution in and around 
this plant? 

THE MINISTER OF STATE IN  
THE MINISTRY OF PERSONNEL, 
RJBLlC GRIEVANCES AND PEN- 
SIONS (SHRlMATI MARGARET 
AJXA): (a) The installed capacity of 
Madras Atomic Power Station is 2x 
235 MWe. In May, 1991, Atomic En- 
ergy Commission has approved in 
principle renting the capacity of the 
station to 2 x 220 MWe. 

(b) Presently both the units are be- 
ing operated at a restricted power 
level of upto 175 MWe each due to 
implementation of modifications to 
ti& OW the problem of failure of 
moderabr inlet manifulds. Efforts are 
in progr'bs9 to restore d o  units to the 
regular poker level operation. 

(MUs) from the Madras station from 
the year 1988-89, 1989-90 and 1990. 
9 1, are as follows: 

- 

Financial Year Genet ation 
in MUs 

(d) The tariff for sale of electricity 
generated from the units is 69.53 paise1 
KWh ns of June, 1991. 

(e) The levels of airborne and gas6 
ous radioactivity in and around the 
nuclear power station are well within 
the limits prescribed by the Atomic 
Energy Regulatory Board. The rele- 
ases of radioactivity are routed to the 
atmosphere through a tall stack. Be- 
fore the entry into the stack the air 
is passed through high efficiency par- 
ticulate air filters in order to remove 
particulate activity. No conventional 
pollutant is emitted by Nuclear Power 
Stations. 

Radiation levels around nuclear 
power stations are regularly monitor- 
ed. Samples of air, water, food sedi- 
ment etc. are collected -periodically 
to ensure that the safety measures 
taken in the reactors are effective. 
The releases of radioactivity into the 
atmosphere right from the commis- 
sioning of the reactor are below the 
limit prescribed by the Regulatory 
Board. 

3658. SHRI GOVINDA CHAN- 
DRA MUNDA: Will the Minister of 
INFORMATION AND BROADCAS- 
TING be pleased to state: 

(a) whether the Government prb 
pose to provide facilities of Dwrdar- 
shan transmission to all v i l l a p  of 
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Keonjhar. Maywbhanj and Sunder- 
garh districts of Orissa; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF INFORMA- 
TION AND BROADCASTING 
(KUMARI GIRIJA VYAS): (a) and 
(b) At present, low power (100W) TV 
transmitters are in operation, one each 
at Anandpur, Joda and Keonjhargarh 
in Keonjhar district; Baripada in 
Mayurbhanj district and Rourkela & 
Sundergarh in Sundergarh district of 
Orissa. Besides, parts of Keonjhar dis- 
trict are also covered by the high 
power (10 KW) TV transmitter func- 
tioning at Cuttack. I t  is the constant 
endeavour of Doordarshan to extend 
TV service to the remaining uncover- 
ed parts of these districts, as expedi- 
tiously as possible, depending upon 
the availability of adequate financial 
resources for the purpose. 

Backward States 

3659. SHRI DAU DAYAL JOSHI: 
Will the Minister of PLANNING 
AND PROGRAMME IMPLEMEN- 
TATION be pleased to state: 

(a) the names of the 'States declar- 
ed as backward States b y  the Union 
Government: and 

(b) the steps taken by the Vnion 
Government for the overall develop 
ment of these States? 

THE! MINISTER OF STATE FOR 
PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI H. R. 
BHARDWAJ): (a) No State has been 
declared backward as such by the 
Union Government. 

(b) Allocation of Central zssistance 
for Plans to a State is influenced 

Moreover, distribubn of funds under 
anti-poverty programmes like Integra- 
ted Rural Development Programme 
VRDP) and Jawahar Rozgar Yojana 
(JRY) is hsed on incidence of rural 
poverty, which can be construed to .be 
an indication of backwardness. Thus 
less developed States get adequate at- 
tention in distribution of funds for 
development. 

Expaasion 04 F.A.C.T. 

3660. SHRI P. C. THOMAS: Will 
the PRIME MIFJISTER be pleased to 
state: 

(a) whether any expansion schemes 
are proposed to be taken up for the 
Fertilizers and Chemicals Travancore 
Ltd; and 

(b) if so, the details thereof and 
what are the proposed expansions in 
other fertilizer companies like Madras 
Fertilizen and others in public sector? 

THE MINISTER OF STATE TN 
THE MINISTRY OF CHEMICALS 
AND FERTIL'IZERS (DR. CHINTA 
MOHAM: (a) Yes, Sir. 

(b) The following expansion sche- 
mes have been proposed by FACT:- 

Setting up of a new Ammonia 
Plant at Udyogamandal at a 
cost of Rs. 525.02 c m s  kcln- 
ding a foreign exchange com- 
ponent of R f  -135.60 crores. 

Expansion of Cochin Phase-I1 - 
Plant to increase production 
capacity of the plant at a cost 
of Rs. 117 crores including 
foreign exchaxge component of 
Rs. 19 crores. 

Besides the above 2 miects. retro- 
among other by its resource base and fit of Cochin Division &&-I project _ 
by the extent to which its per capita is being implemented by FACI' at a 
income is below the national average. cost of Rs. 19 crores. 
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htaib of ecbunes in r a p t  of other Public Sactor Unda; 
bkbm are ols h1lows:-- 

Nirnre of t k  Wic Sector Expansion Scheme 
-tP 

Ntbd Fettilizers Limited . ' M/s NFL have sent a proposal for douhling 
the capacity of their ammonia/urea plant 
at Vijaipur, Guna (M.P.) at an estimated 
cost of Rs. 694.56 crores. 

Madras Fertilizers Limited . A proposal from MJ?L for revamping of 
existing plant at an estimated cost of 
Rs. 314.35 crores including ioreign exchange 
of Rs. 89.88 crores, has been approved by 
Government. 

Rasbtriya Chemicals RCF have proposed to set up a 900 TPD 
& Fertilizers Limited . . Ammonia and a 1200 TPD Nitro Phosphate 

Plant at a cost of Rs. 768.00 crores includ- 
ing foreign exchange component of Rs. 
154 crores. 

P'h~~phakS 
& Chemicals Limited. 

PPCL have proposed to set up a Pyrites 
based Sulphuric acid cum SSF plant at 
Saladipura at a cost of Rs. 82 crores 
for a capacity of 600 TPD SSP. 

3661. SHRI RAMACHANDRA 
-PA: Will the Ministcr of 
INFORM.4TION AND BROADCAS- 
TING k pleased to state: 

(a) the rules regarding sc4ting up 
of Elm Censor gciard and other h- 
sor Boards of the Ministry and the 
eligibifitg condition f& becoming a 
member d thsra Boards; 

(b) wectber'tbe fortna Government 
baa cmdtrlted Film Cellll~r Bogrd 
d T.V. Serial Censor Board; if so, 
whether t h e  had f o l b e d  the rules: 
and 

Central Government ' constitutes the 
Board of Film Certification for the 
purpose of sanctioning films for pub- 
lic exhibition in tennspf the provi- 
sions of the Cinematograph Act, 1952, 
which consists of a Chairman and not 
less than 12 and not more than 25 
other members. Only eminent persons 
from different walks d life, such as 
social sciences, law, teaching, srt. etc.. 
who are qualified, in the opinion of 
the Central Government, to judge the 
effect of films on the public, are ap- 
pointed as members; 

(b) There is no T.V. Serial Censor 
Board as such. 

w-r &c Oovcrnment would As 'egards the central af 
m h  these if so, by Film Certification. it was last iccons- 
when? tituted on 19-2-91. as per the d m :  

(c) Usaally the members of the 
THE DEPUTY MMSTER M Central Board of Film Certihtlon 

THE m Y  OP INFORMA- arc nominated for dim years. Tbe 
TK#13 - -AND BROADCASTING Board can be rommtitnted earlier in 
BEZTMAdti GIRUA WAa): (a) The a c m d a k  with the pnx!&. 
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3662. SHRl BHACtEY GOBAR- 
DHAN: Will the MINISTER OF 
PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to 
state: 

(a) whether according to the pro- 
jections of the Union Government the 
number of the poor below .the poverty 
line was expected to fall from 273 
million in 1984-85 to 21 1 million in 
1989-90; and' 

(b) if so, the number of the poor 
below the poverty line in 1989-90? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PLANNING 
AND PROGRAMME IMPLEMEN- 
TATION (SHRI H. R. BHARD- 
WAJ): (a) Yes, Sir. 

(b) The latest estimate is available 
for the year 1987-88 based on the 
43rd Round of National Sample Sur- 
vey data on Household Consumer Ex- 
penditure. The number of persons 
living below poverty line is estimated 
nt 237.67 million in the year. 

3663. SHRI T. J. ANJALOSE: 
Will the 'PRIME MINISTER be ple- 
ased to state: 

(a) whether the Union Government 
have received any. representation from 
the State of Kerala for allotment of 
rectified spirit: and 

(b) if so, the action taken thereon? 

THE MINISTER OF STATE M 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (DR. CHINTA 
MOHAN): (a) Yes, sir.' 

(b) During the alcuhd year 1990- 
91. allocations of 58.00 lakh litres of 
pottiMe akohol a d  6.75 1akh Iitrea 
of mdustriel alcohol had been made 

upto 31-7-1991. The State Govern- 
ment have now requested for diver- 
sion of 30.00 lakh litres from Maha- 
rashtra and U.P. to Tamil Nadu. 
Orders for diversion of 10.00 lakh 
litres from U.P. to Tamil Nadu have 
been issued. Further diversion is 
under cons!deration. 

Institute of Rurd DePelopmeut in 
Msdkya P d a b  

3664. SHRI SHRAVAN KUMAR 
PATEL: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Government pro- 
pose to establish the Institute of Rural 
Development in Jabalpur of Madhya 
Pradesh; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RURAL 
DEVELOPMENT (SHRI G. VEN- 
KAT SWAMY): (a) No such propo- 
sal is under consideration. 

(b) Does not arise. 

Expansion of JellfbPhPrn Unit of 
M/s. Boni S C e a d d  Cb. Ltd. 

3665. SHRI SATYAGOPAL MIS- 
RA: Will the PRIME MINISTER 
be pleased to state: 

(a) the steps the Government pro- 
pose to take for the expansion of the 
activities of the Jellingham (Haldia) 
unit of M/s. Burn Standard Co. Ltd.; 
and 

(b) if. so, the details thereof? 

THE M I N I S ~ R  OF STATE IN 
THE MINISTRY O F  INDUSTRY 
(SHRI P. K.  THUNGON): (a) and 
(b) The Government have approved 
a proposal of MIS. Bum Standard 
Company Ltd. for expansion of its 
capacity to 10,500~tonnts per annurn 
to manufacture' thee d m p l d e  oil 
weII-head platforms at a total , . cost of 
Rs. 45.06 tmm8. . 7 9  



commoda tion was purchased, state: 

(a) whether Khadi and Village In- 
dustries Commission (KVIC) has pur- 
chased residential accommodation for 
its officers during the year 1990-91; 

(b) if so, the details thereof; the ex- 
penditure incurred thereon and the 
names of the parties who sold the ac- 
commodation; 

(c) whether the o f i e p  to whom the 
above accommodation were allotted 
were staying earlier ?ri XVIC quar- 
ters; 

(d) the reasons for purchasing the 
above new acwmmodation when the 
officers were already accommodated; 
arld 

(e) the rxpenditure incurred for fur- 
nishing the above accommodation as 
per : (a)? 

THE MINISTER OF STATE IN  
THE MINISTRY OF INDUSTRY 
(PROF. P. J. KURIEN): (a) Yes, Sir. 

(b) A house has h e n  purchased by 
Khadi & Village Industiies Commis- 
sion at No. 2 Abhishekh Row Houses 
Co-op. Housing Ltd. D. N. Nagar, 
Andheri (West), Bombay measuring 
about 2000 sq. feet area approxima- 
tely together with open space and car 
parking space and furnitures and fit- 
tings at a cost of Rs. 39 lakhs as 
per the valuation certificate issued by 
CPWD. &I amount of Rs. Twelve 
thowand end five hundred only has 
also been paid to the said Society to- 
wards transfer fees. This accommoda- 
tion wag owned by Me. Mallikha 
Chandrasekhar Thakur. 

(c) 'Iht aid Executive Officer. 
KVIC tp whm tha rbm mentioned 
rccomm&tiopi wsr r l l d ,  wa, 

I, ,* 

(e) No separate additional espendi-. 
Cure has been incurred on furnishing 
the accommodation. 

setting 

3667. 
RAJE : 

SHRIMATI VASUNDHARA 
Will the Minister of FOOD 

be pleased to state: 

(a) the number of warehouses under 
operation in the country at present; 

(b) the State-wise details thereof: 

(c) whether the Government have a 
proposal to set up more warehouses in 
Rajasthan in the current Plan period: 
and 

(d) if so, the name of the places 
where the warehouses are proposed to 
be set up? 

THE MINISTER OF STATE OF 
THE MINISTRY OF FOOD (SHRI 
TARUN GOGOI): (a) and (b) The 
number of depots/warehouses run by 
the two main Central agencies, name- 
ly. Food Corporation of India (FCI) 
and Central Warehousing Corporation 
(CWC) are given in the statement at- 
tached. Besides, warehouses ,are also 
being run by the State Governments 
and their agencies, State Warehousing 
Corporations, Cooperatives etc. 

(c) and (d) In Rajasthan, Fa ia in 
the process of constructing godowns 
at Baran, Barmer, Chanderia, Hanu- 
mangarh, Ksshorapatmm and Srivi- 
jaynagar. CWC alee proposes to ex- 
pand its misting storago capscity at 
Srigqpmgor and Hanumangarh. 



STATEMENT 

statPw& &pots/ Warehouses m d c ~  operation of Food Corporation of India 
(FCI) and Ceuhf  Warehoustng Corporation (CWC) as 0" 1-7- 199 1 .  

~ 1 .  Statel Union Territorv Number of Depots( 
No. Warehouses 

FCI CWC 
----- 

I .  Arunachal Pradesh . a 3 . 
2. Andhra Pradesh . 195 54 
3. As~am . 45 6 
4. Bihar . 61 18 
5 .  Goa . 6 2 
6. Gujarat . 4 1 27 
7. Haryana . 121 21 
8. Himachal Pradesh . 8 2 
9. Jammu & Kashmir . 14 . . 

10. Karnataka 60 26 
1 1 .  Kerala 34 5 
12. Madhya Pradesh . 124 38 
13. Maharashtra . 36 80 
14. Manipur . 
15. Meghalaya . 
16. Mizoram . 
17. Nagaland . 
18. Orissa 
19. Punjab . 
20. Rajasthan . 
21.Sikkirn . 
22. Tamil Nadu 
23. Tripura . 
24. Uttar Pradesh 
25. West Bengal 
26. Chandigarh . 
27. Delhi . 
28. Pondicherry . 3 1 
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3668. SHRI GOVINDRAO 
NIKAM: Will the Minister of FOOD 
be pleased to state: 

(a) the number of applications re- 
ceived by the Government to set up 
sugar mills in distri6.t -Ratnagiri .of 
Maharashtra; and 

(b) the names of the sugar mills 
thereof to which approval has been 
given by the Government and since 
when? 

THE MINISTER OF STATE OF 
THE MINISTRY O F  FOOD (SHRI 
TARUN GOGOI): (a) and (b) No 
application for grant of industrial 
Licence for setting up of new stigar 
factory in District Ratnagiri ~ i :  Maha- 
rashtra has been received till 31-7- 199 1 
in the Ministry of Food through the 
Ministry of Industry. The application, 
as and when received. would be con- 
sidered as per the Licensing Policy 
guidelines prevailing at that time. 

Loan SPPC6JOebd by lEbPdi Gnwlodyq 
for Brick KibM 

3669. SHRl N. K. BALIYAN: Will 
the PRIME MlNISTER be. pleased to 
state: 

(a) the amount of loan sanctioned 
by Khadi Gmmodyog for brick kilns 
and Kutir Udyog (Paper making in- 
dustry) in the year 1990-91 ; 

ib) the number of kilns for which 
the entire amount of loan has not 
becn given and the reasons therefor; 

(c) the nbmber of kilns to whom 
banks have not given the amount in- 
spite of loan being sanctioned to them 
by the Khadi Gramodyog; if so. the 
reasons therefor; and 

(d) the number of kilns in Mujjfar 
Nagar district where loan has been 
given by the Khadi Gramodyog'! 

THE MlNISTER OF STATE IN 
THE MINISTRY OF lNDUSTRY 
(PROF. P.J. KURIEN): (a) The loan 
sanctioned for brick clamps and the 
Brick Bhatta (Brick Kilns) under the 
cottage Pottery Programme of KVlC 
during 1990-91 are as under: 

(Rs. in 
Funds sanctioned laklzs) 

--- 
Schcmc N o . o f  Bank KVIC 

Units Finavrce 

Brick clamp . 1126 . . 168.90 

Brick Kiln 205 635.50. 348.50 

Total . 1331 635.50 517.40 

For Handmade paper industry pro- (c) The informatim is not readily 
gramme, KVIC lias &hmed Rs. 1.93 available. 
crores as loan during 1990-91 in the 
country. (d) Loan has been sanctioned to 

(b) The information is not readily Thirty Six Brick Kilns Units d Mujj- 
available. , far N a p r  District of U.P. 
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3670. SHRI PIUS TIRKEY: Will 
the PRIME MINISTER be pleased 
to state: 

(a) whether prices of edible oils 
have gone up sharply in the year 
1991-92 despite the exemption from 
duty in the Union budget; 

(b) if so, the reasons therefor; and 
(c) the steps taken by the Govern- 

ment to bring down the prices there- 
of? 

THE MINISTER OF STATE IN 
THE MINISTRY OF CIVIL SUP- 
PLlES AND PUBLIC DISTRIBU- 
TION (SHRI KAMALUDDIN AH- 
E D ) :  (a) Yes. Sir. 

(b) The main factors contributing 
10 the rise in prices of edible oils is 
zenclal increase in money supply, ge- 
ileral inflation coupled with gap bet- 
wee l  demand and supply because of 
limited import of edible oils o n  aC- 
count of balance of payment con- 
qtraints. 

(c) Some of the steps taken by the 
Government to bring down the prices 
include granting of excise rebate on 

use of nonconventional oils in vanas- 
pati, reduction of stock limits of edi- 
ble oilseeds and oils by dealerslpro- 
cessors and manufacturers of all edi- 
ble oils, permitting blending of con- 
ventional edible oils with non-conven- 
tional oils. The State Governments 
have also been asked to undertake 
strict action against hoarders, black- 
marketeers in edible oilseeds and 
oils. Apart from this, Central Go- 
vernment has constituted a Cabinet 
Committee on Prices under the Chair- 
manship of Finance Minister for 
monitoring the prices of essential 
commodities and ensuring their sup 
ply. Edible oils have also been exem- 
pted from recent Railway freight hike 
proposed in the Railway Budget for 
1991 -92. 

3671. DR. SUDHIR RAY : Will 
the Minister of PLANNING AND 
PROGRAMME IMPLEMENTA- 
TION be pleased to state the 
per capita plan investment in each 
State and Union Territory during 
1958-89, 1989-90 and 1990-91? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PLANNING 
AND PROGRAMME IMPLEMEN- 
TATION (SHRI H. R. BHARD- 
WAJ): A Statzment is given below: 

STATEMENT 
Per Capita approved plan out1a.v under Annual Plans o f  S!ates,!UTs (1988-89 to 

1990-91) 
(in Rs.) 

S. No. StateslUTs Annual Annual Annual 
Plan Plan Plan 
1988-89 1989-90 1990-91 

(1) (2) (3) (4) (5) 
1 .  Andhra Pradesh . 233 243 247 
2. Arunachal Radesh . 1994 2373 2896 
3. Assam. 338 352 374 
4. Bihar . 229 257 258 
5. Goa . 91 3 1091 1290 
6. Gujarat . 374 41 1 426 
7. Haryana . 464 523 542 
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8. Himachal Pradesh 
9. Jammu & Kashmir 

16. Karnataka 
11. Kerala . 
12. Madhya Pradesh . 
13. Maharashtra . 
14, Manipur . 
15. Meghalaya . 
16.- Mizoranl . 
17. Nagaland . 
18. Orissa 
19. Punjab . 
20. Rajasthan . 
21. Sikkim . 
22, Tamil Nadu 
23. Tripura . 
24. Uttar Pradesh . 
25. West Fkngal . 

.TOTAL : States . 
Union Territories 
26. A&NIs!ands . 3757 4233 5132 
27. Chandigarh . . . ,  1031 1139 1238 
28. Dadra & N a p  Haveli. . 952 1063 1249 
29. Diman & Diu . 1519 1562 1592 
30. Delhi . 897 997 1286 
31. Labhadweep . 4375 5250 5500 
32. Pondicherry . 91 1 1043 1159 

TOTAL : UTs . 1002 11 17 1392 -------- 
TOTAL : States & UTs . 299 327 359 

-- 
m: Per Capita Plan Outlay figures are based on 1981 Population Census. 

[Trmilatiml setting up of a fertilizer plant at 
Palwal, Haryana the last year; and 

F ' - B l U t a t F a l w . r , ~  
(b) if so. the details thereof and 

3672. SHRI AVTAR SINGH when the Government propose to start 
BHADANA: Will the PRIME MI- this plant? 
NISTER be pleased to state: 

(giVhcthar the Union Government THE MINISTER OF STATE -IN 
had- @given its concurrence for the THE MINISTRY OF CHEMICALS 
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AND FERTILIZERS (DR. CHINTA 
MOHAN): (a) No, Sir. 

(b) Krishak Bharati Co-operative 
~ t d ,  (KRIBHCO) had proposed set- 
ting up of a gas-based ammonialurea 
plant of 1350/2200 tonnes per day 
capacity at Palwal in District of Fari- 
dabad, Haryana. Gas has not been 
allocated to this project so far. No 
time limit can be given for setting up 
of this plant. 

3673. SHRT B. RAJA RAVI 
VARMA: Will the PRIME MINT- 
STER be pleased to state: 

(a) whether the concept of 'single 
window clearance' proposed to be 
changed into 'sellin_e window concept' 
to encourage the growth of small scale 
industries; and 

(b) if so, the details of proposals in 
this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
PROF. P. J. KURIEN) : (a) No, 
Sir. 

(b) Does not arise. 
Spechi Grad for Hill Developned 
3674. SHRT MANVENDR A 

SHAH : Will the Minister of PLAN- 
NING AND PROGRAMME IM- 
PLEMENTATION be pleased to 
state : 

(a) the amount of special grant re- 
leased to the Government of Uttar 
Pradesh by the Union Government 
during the Seventh Five Year Plan 
for hill development. head-wise; 

(b) whether the utilisation certifi- 
cate has been received by the Union 
Government if so, the details thereof; 
and 

(c) the special aqsistance proposed 
to be sanctioned and released to the 
Government of Uttar Pradesh for hi8 
development during 1991-92 and 
during the Eighth Five Year Plan 
period? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PLANNING 
AND PROGRAMME IMPLE- 
MENTATION (SHRI H. R. BHAR- 
DWAJ): (a) A Statement contain- 
inq the required information is attach- 
ed. 

(b) Special Central Assistance is 
released only after being satisfid with 
the utilisation provided by the State 
Government. - 

(c) Eighth Five Year Plan has 'not 
yet been formulated. Rs. 182.01 cro- 
res have been allocated for 1991-92. 

STATEMENT 
Sectorwise details of Special Centrd Assistance during seventh plan (1 985-90;- 

Hill area Sub-plan Uttar Pradesh 
(Rs. lukhs) 
Special 

S. No. Head of Development Centrul 
Ass fstarrce 
(1985-90) 

1. Agriculture & Allied Services . 1 5538 
2. Rural Development . .I451 
3. Zmgation and Flood Control . . 6684 . 
4. Energy , 5487 

. - . . -- ? - 
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(1) (2) (3) 

5. Indu5try & Mining . 3349 
6. Transport & Communication . 14430 
7. General Economic Services . 2660 
8. Education, Spots, Art & Culture . 7020 
9. Medical & Public Health . 151 1 

10. Water Supply, ~ o u s i n ~  and Urban Development . 7389 
- ~ 

11.- Welfare of Scheduled Castes, Scheduled ~ k e s  and other Back- 
ward Classes . 958 

12. Labour Welfare . . . 802 
13. Social Welfa~e & &urity . 440 
14. General Services . 217 

F b d a l  h is Soper Bazar 
3675. SHRI RAJNATH SONKAR 

SHASTRI: Will the PRIME MI- 
NISTER be pleased to refer to the 
answer given to USQ 993 on January 
2, 1991 and state: 

(a) whether the case for the rest of 
the goods has since been finalised and 
if so, the details; 

(b) the money recovered by public 
auction of the goods and the reasons 
for reaching such a stage where goods 
had to be auctioned and the measures 
t a b  to ensure the non-recurrence 
of the same in future together with de- 
tails 04 the goods auctioned; 

(c) the reasons for the goods having 
become totally unfit for human con- 
sumption together with the details of 
the goods; 

(d) the petiod to which these da- 
maged goods pertain to and whether 
any enquiry conducted @-point tpo 
responsibility for causmg 6nanclal 
loss to the Super Bazar; 

(e) it so, the details thereof and if 
not, the reasons thorefor: and 

(f) bow much worth of gods  were 
pot replaced from the suppliers free 
of cost m the period m question with 
reasom tbereof? 

PLIES AND PUBLIC DISTRIBU- 
TION (SHRI KAMALUDDIN AH- 
MED): (a) The Super Bazar has 
informed that proposals for disposal 
of damaged /dead stocks of different 
department worth Rs. 1,71,919.33 and 
of goods other than groceries and 
toiletries worth Rs. 1,18,715.65 have 
been approved by the competent au- 
thority. 

(b) Rs. 11,116 have been recovered 
from the sale througli tender of da- 
maged goods comprising of edible oils 
(including Winner Groundnut Refin- 
ed Oil) worth Rs. 28,442.90 at sale 
price which having remained unsold 
for long deteriorated in quality and 
was not considered fit for sale by the 
testing laboratory. The replacement 
of Winner Groundnut Refined Oil 
could not be arranged as the supplier 
is no more dealing with Super B m r .  
The staff concerned has b a n  caution- 
ed to take every possible care in pre 
venting the goods, to the extent pos- 
sible. from getting damaged and take 
timely action about their disposal. 

(c) In a retail store like Super 
Bazar dealing with thousands of Con- 
sumer goods including edible items 
and with annual turnover of about 
Rs. 100 crores, some goods iclarh 
unsold over a pqriod of time get shop- 
soiled, old, out of fashion, dama ad d by hanmfag and deteriorate in qua ty. 
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These goods comprise of different 
grocery goods such as Tinned items, 
Ketchups, Syrups, Oils, Tea etc. 

(d) and (e) Super Bazar has re- 
prted that the period of damaged 
goods ranges between two to seven 
years preceding the year 1990. No 
enquiry has been conducted to pin- 
point individual responsibility pertain- 
ing to damaged goods. The Super 
Bazar deals in thousand of consumer 
ilems including edible items which 
have short shelf life. Some goods get 
damaged. shop soiled and remain un- 
sold over a period of time. These 
goods as per practice in retail trade 
organisations have to be disposed off 
through discount or through public 
auctions depending upon the condi- 
tion of the goods. Edible items which 
on account of deterioration in their 
quality become health hazard and 
are declared unfit for human con- 
sumption are destroyed and their 
value is written off. The amount of 
damaged goods compared to the total 
turnover of the period to which these 
goods pertain is very small. On ac- 
count of the above reasons and being 
a part of any retail trade activity of 
such a magnitude that the Competent 
authority. while approving the dis- 
posal of dams@ goods. had not 
considered necessary to go into the 
question of fixing individual respon- 
sibility. However, in future, if any 
individual or individuals are found 
responsible for causing damage to the 
goods or causing loss to Super Bazar. 
appropriate administdive action will 
be taken against the concerned em- 
ployee. 

(f) Replacement of goods by the 
mannfacturerlsupplier is a continuous 
nrocess. Damaged goods worth 
Rs. 2.88.205.45 were pot replaced 
from the suppliers free of cost in the 
above period. 

Use of Hewy Water mad U r a n h  
~ b y ~ ~ E ~ ~  of 
ReghB1 Engiaeeriag cone@?, Dor- 

m"'r 
3676. SHRI SRIBALLAV PANT- 

GRA-HI: Wjll the PRIME MINTS- 
TER be pleasad to state: 

(a) whether the Government are 
aware that heavy water and Uranium 
Oxide were used in the Chemical En- 
zineerine Department of the Regional - 
~ n ~ i n e e i i n ~  College, Durgapur; 

(b) if so, whether the Government 
have conducted any enquiry to know 
from where both the chemicals were 
procured since both are strategic and 
are not available in the market; 

(c) if SO, the outcome of the en- 
quiry and the action taken in the 
matter; and 

(dl whether any other such inci- 
dents have come to the notice of the 
Government: if so, the details there- 
of? 

THE MINISTER OF STATE IN  
THE MINISTRY OF PERSONNEL, 
PUBLIC GRIEVANCES AND PEN- 
SIONS (SHRIMATI MARGARET 
ALVA): (a) No, Sir. 

(b) to (d) Small quantities of 
heavy water and uranium dioxide are 
used for research purposes in laborato- 
ries in the country. These are insignifi- 
cant quantities compared to the 
amount used in the Nuclear Power 
programme. The department itself 
has released small quantities of heavy 
water for research purposes. 

[Translation] 

3677. SHRI KAMLA MISHRA 
MADHUKAR : Will the PRIME 
MTNISTER be pleased to state: 

(a) whether the Government have 
fixed the date of Civil Services (Pre- 
liminary) Examination, 1991, which 
was earlier cancelled due to the leak- 
age of question papers: 

(b) if so. when the said examha- 
tion is likely to be held: and 

(c) the measures proposed to be 
taken by the Government for con- 
ducting thc cxaminatfod smmtldy? 
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THE MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, 
PUBLIC GRIEVANCES AND PEN- 
SIONS (SHRIMATI MARGARET 
ALVA): (a) Yes, Sir. 

(b) The Civil Services (Preliminary) 
Examination, 1991. will now be held 
on 29th September, 1991. 

(c) All possible measures are being 
taken by the Union Public Service 
Commission for the smooth conduct 
of the examination. Necessary assis- 
tance from the State Govts. and Union 
Territory Administrations has also 
been sought by the Commission in 
this connection. 

3678. SHRI VILASRAO NAG- 
NATHRAO GUNDEWAR : Will 
the PRIME MINISTER be pleased 
to state: 

(a) whether there is shortage of 
essential commodities in the mobile 
and the main branch of Super Bazar 
in Delhi and New Delhi: 

(b) if so, whether the ~overnment 
propose to take steps to make essen- 
tial items available there and thereby 
improve its standard; and 

(c) if not, the r e a w  therefor and 
if so, by what time it is likely to be 
done? 

THE MINISTER OF STATE IN 
THE MINISTRY OF CIVIL SUP- 
PLES AND PUBLIC DISTRIBU- 
TION @HRI KAMALUDMN AH- 
MID): (a) to (c) No, Sir. Every 
effort is d e  bp5gper Bazar to make 
available and maintain supply line of 
essential a m d t i e s  and other com- 
monly dmmBdad items in all the out- 
lets d Super Baarr including mobile 
v .  h e t i m e s  tme or other item 
may not be available at cmc outlet oz 
the other due to various regsons such 
as b r t  supply, m-availability of 
items with ~ I I K X  d p r o c w r m  i.e. 
mamufadurn Idistributm, or the 
walify avaIaMe is not appwred by 
thd &sf& laborstmy or for -in 
u m d a  admkrisfMve m ~ .  

Super Bazar has nominated Ins- 
p a i n g  Oilkers to inspect branches 
periodically, to see that essential c m -  
modities and other important items 
are available in the branches. Super 
Bazar has recently established a con- 
trol room in the Headquarters build- 
ing where the "Stock-out" position 
are collected from all its outlets and 
efforts are made to provide the bran- 
ches the required items as far as pos- 
sible. A weekly meeting of Senior 
Officers connected with procurement 
and sale is held regularly where posi- 
tion relating to stock-out items and 
their procurement is reviewed. 

R d  prices of emedd item 
3679. SHRI GAYA PRASAD 

KORI: Will the PRIME MINIS 
TER be pleased to state the details 
of retail prices of diesel, kerosene, 
salt, edible oil, bicycle, two-wheeler. 
scooter. electric bulb, cotton dhoti 
and saree of 405 count, stove and 
smokeless chulha for common con- 
sumers as in July, 1990 and July. 
1991? 

THE MlNISTER OF STATE IN 
THE MINISTRY OF CIVIL SUP- 
PLIES AND PUBLIC DISTRIBU- 
TION (SHRI KAMALUDDIN AH- 
MED): A statement showing the re- 
tail prices of diesel, kerosene, salt, 
groundnut oil. mustard oil, vanaspati. 
two-wheelers. bicycles, scooter, motor 
cycles, electric bulb, cotton clhoti and 
saree. stove and chulha, as in July. 
1990 and July, 1991 is attached. 

Retail prices of various items at selected 
Centres 
(RT. per kg/ per piece) 

DIESEL Crjtre) 
Nagpur . 4.62 6.23 
Madras . 4.36 5.42 
Lucknow . 4.48 5.46 
Hydaabsd . 4.69 5.76 
Catcmta . 4.20 5.21 



109 Wrttren Answers SRAVANA 30, 1913 (SAKA) Written Answers 1 I0  

KEROSENE (Litre) TWO WHEELERS 
Delhi . 2.25 2.77 (Absolute price 
Bombay . 2.17 2 66 including excise 

(24-3-91) duty ) 
Madras . 2.40 
calcutta . 2.29 
Luoknow . 2.52 

SALT (packed) 2 5 - 7 4  
Delhi . 2 -00 
Patna . 2.00 
Bombay . 2.00 
Madras . 2.00 
Kanpur . 2.25 

EDIBLE OILS 
(i) Groundntct Oil 

Delhi . 
Rajkot . 
Bombay . 
Madras . 

(ii) Mustard Oil 
DelM . 
Kanpur . 
Bombay . 
Patna . 
Cuttack . 

(jii) Vanaspati 
Delhi . 
Bombay . 
Patna . 
Madras . 
Kaagut . 

BICYCLES 
(Absolute price 
including excise 
duty) 

1. Scooters 
Bajaj Chetak 11835.02 13389.43 
Priya . , 10314.52 10592.04 

2. Motor Cycles 
Enlield 
(350cc) . 21935.00 24293.59 
Mini Exp. 
(50 cc) . 8371.04 10331.78 

ELECTRIC BULBS 
27-7-1990 26-7-1991 

(40 Watts) 
Delhi . 
Calcutta . 
Madras . 
Lucknow . 

COTTON DHOTI 
(per sq. mtr.) 
(40's counts and 
below) 

Controlled 
cloth (NTC) 

COTTON SAREE 
(per sq. mtr.) 
(40's counts and 
below) 

Controlled 
cloth (NTC) 

STOVE 
Non-pressitre 
wick . 
Brass Tank 
Stove . 
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CHULHAS 

1. Fixed 
Single pot . 
Double pot . 
Triple pot . 
Community 

2. Portable 
CPRI Medium 
Type-I . 
CPRI Large 
Type-I . 
CPRI Medium 
Type-I1 . 
Source : 

Ju IY, July, 
1990 1991 

Directorate of Economics and 
Statistics Ministry of Agri- 
culture (for Diesel. Kercjsene and 
Electric Bulbs). 

States/UT Civil Supplies 
Departments. (For Salt arm 
Edible Oils). 

Office of the Economic Adviser, 
Ministry of Industry (For Bi- 
cycle and Two wheelers) 

Ministry of Textiles (For cotton 
Dhoti and Saree) 

Office of DC (SSI), Ministry of 
.Industry, (for stove). 

Ministry of Energy (for cbulhasj 

Prudoction of Heavy Engineering Cor- 
porotion 

3680. SHRI SIMON. MARANDI: 
Will the PRIME MINISTER be 
pleased to state : 

(a) whether the production in Heavy 
Engineering Corporation has been 
decreasing; 

(b) whether a Sub Committee was 
set up to study the matter; 

(c) if SO, the number of meetings 
held by it so far and the decisions 
taken and recommendations made 
therein; 

(d) whether, no action has been ta- 
ken on the recommendation of this 
Sub Conunittee and this undertaking 
had to lose business amounting to 
Rs. 400 crores during the last year: 

(e) the action taken by the Govern- 
ment since April, 1990 to save this 
undertaking from incurring losses; 
and 

(f)  the outcome achieved there- 
from? 

THE MINISTER OF STATE 1N 
THE MINISTRY OF lNDUSTRY 
(SHRI P. K. THUNGON): (a) 
The production achieved by HEC 
during the last three years is as 
under: - 

(Rs. in crores) 
Year Production 

1988-89 . - , 352.67 

1990-91 (Prov. j . . 263 -80 

(b) No, Sir. 

(c) and (d) Does not arise. 

(e) and (f) The company has been 
incurring losses from quite some time 
mainly due to its critical liquidity 
position and lean order book position. 
In  order to overcome these problems, 
a plan assistance of Rs. 18 crores and 
non-plan assistance of Rs. 10 crores 
has been provided to the company 
during 1990-91. Presently due to 
Govt, intervention, the user sectors 
have started placing orders on HEC 
and the order book position of the 
company is Rs. 710 crores as on 
1-7-1991, which is best in the hi~tory 
of the company. 
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3681. SHRl MADAN LAL KHU- 
RANA : Will the PRIME MINIS- 
TER be pleased to state: 

(a) whether any demand has been 
made by the staff side in the National 
Council (JCM) for allowing terminal 
period increment concessions for re- 
tiring employees; and 

(b) if so, the decision taken by the 
Government thereon? 

THE MINISTER OF STATE IN 
THE MlNlSTRY OF PERSONNEL, 
PUBLIC GRIEVANCES AND PEN- 
SIONS (SHRIMATI MARGARET 
ALVA): (a) Yes, Sir. This item 
has been proposed for the next meet- 
ing of the National Council (JCM). 

(b) In accordance with the JCM 
procedure decision on all agenda items 
is taken in the National Council. 

[ Trmsiat ion] 
F e S z e r  Plant at Sbebjabanpur 

U.P. 

3682. SHRI SATYAPAL SINGH 
YADAV: 

SHRI KASHIRAM RANA: 

Will the PRIME MINISTER be 
pleased to state : 

(a) whether the construction work on 
the gas-based fertilizer plant at Pip- 
raula in Shahjahanpur, Uttar Pradesh 
is on schedule; 

(b) if not, the reasons therefor; and 

(c) the time by which the project is 
likely to be completed and the pro- 
bable date for starting the commercial 
production of fertilizers there? 

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILISERS (DR. CHINTA 
MOHAN): (a) No, Sir. 

(b) Some of the important reasons 
are as follows :- 

(i) the previous holder of the Let- 
ter of Intent (LOI) did not 
show sufficient interest in the 
project and, therefore, a new 
promoter had to be selected. 

(ii) Some clearances are still await- 
ed for import of capital goods. 
issue of imprest licence for 
indigenous suppliers of equip- 
ment~, etc. 

k )  No date for completion of the 
project or for starting commercial 
production can be given as the zero 
date for the project has not been dec- 
lared for the reasons given in reply 
to part (b). 

Mustrial Growth Cwtres 

3683. KUMARI UMABHARTI : 
SHRI VISHWANATH 

SNARMA : 

Will the PRIME MINISTER be 
pleased to state : 

(a) the namber of industrial growth 
centres proposed to be opened during 
the current financial year in each 
State; and 

(b) the number of such centres pro- 
posed to be opened in Teekamgarh 
and Chattarpur in Madhya Pradesh? 

THE MINISTER OF STATE IN 
THE MINISTRY O F  INDUSTRY 
(PROF. P. J. KURIEN): (a) The 
Government in June, 1988 announced 
a scheme to set up growth c e n m  
throughout the country to promote 
industrialisation of backward areas. It 
is proposed to develop 70 growth 
centres under the scheme during the 
VIII Five Year Plan out of which lo- 
cations of 63 growth centres have been 
identified and announced. A statement 
giving statc-wise allotn~ent of growth 
centres is attached. 
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.(b) The six growth cent= allotted 
to Madhya Pradesh are pwpmd to 
be located, one each, in the districts 
of B W ,  Dhar, Durg, Guna, Raipur 
and Raisen. . 

STATEMENT 
Growth Centres Allocated to States 

No, o f  
Growth 

(a) Stwte Centres 
Andhra Pradesh . 4 
Assam . 3 
Bihar . 6 
Gujarat . 3 
Haryana 2 
Jarnmu & Kashmir . 2 
Ka~nataka . 3 
Kerala . 7 

A 

Madhya Pradesh . 6 
Maharashtra . 5 
Orissa . 4 
Punjab . 2 
Rajasthan . 5 
Tamil Nadu . A 3 
Uttar Pradesh . 8 
West Bcngal . 3 

--- 
61 

No. of 
' Growth 

(b) StatelUnion Territories Centres 

1. Anrnachal Pradesh . 1 
2. Goa . 1 
3. Himachal Pradcsh . 1 
4. Manipur a a 1 
5. Meghalaya . a 1 
6. Mizoram. . 1 
7. Nagaiand . 1 
8. Podicherry . 1 
9. Tripura . 1 -- 

9 
Totd number of Growth 

Centres (a) +@) - 30 

3684. SHRI GlRDHARI LAL 
BHARGAVA : Will the Minister of 
INFORMATION AND BROAD 
CASTING be pleased to state: 

(a) whether fee is paid to persons 
participating in the programmes being 
telecast from Jaipur Doordarshan 
Kendra soon after their participation; 

(b) the total number of persons to 
whom such fee has not been paid so 
far; and 

(c) the reasons for not making the 
payment? 

THE DEPUTY MlNlSTER IN 
THE MINISTRY OF INFORMA- 
TION AND BROADCASTING (KU- 
MAR1 GIRIJA VYAS): (a) to (c) 
While all efforts are made to make 
payment to the persons soon after 
their participation in the programmes, 
in certain cases, there was some de- 
lay in making payment by Doordar- 
shan Kendra, Jaipur due to admini- 
strative reasons. Payment to 6 persons 
only have not been made by the Ken- 
dra so far. 

3685. SHRI BHUWAN CHAN- 
DRA KHANDURI : Will tht PRIME 
MIMSTER be pleased to state : ' 

(a) whether the Government are 
aware that the rural candidates in re- 
mote areas of Garhwal region have 
to take long and expensive journeys 
for appearing in vwious All-India 
exatninations conducted by Union 
Public Setvice Commission and Statf 
Selection Commission; 

(b) whether the G o v m t  pro- 
pose to fasilitate these coadfaates 
either by detlarhig examination 
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at Srinagar Garhwal and Dehradun n~inations conducted by the UPSC and 
or compensate them by paying to and the SSC. Hence, rural candidates. of 
fro journey fare; Garhwal region cannot be cornpensat- 

ed by payment of to and fro journey 
(c) if SO, the details thmeof; and fares. 
(dl if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, 
PUBLIC GRIEVANCES AND PEN- 
SIONS (SHRIMATJ MARGARET 
ALVA): (a) to (d) The Union 
Public Service Commission has three 
centres in Uttar Psadesh, viz., Luck- 
now, Allahabad and Bareilly. The 
centre at Bareilly which started func- 
timing in April. 1991 serves the needs 
of hill areas as well as mid-Western 
Uttar Pradesh. There is no proposal 
to set up a new centre at Srinagar 
Garhwal or Dehradun. 

The Staff Selection Commission has 
10 examination centres in the State of 
Uttar Pradesh, including a centre at 
Dehradun which caters to the needs 
of rural candidates residing in remote 
areas of Garhwal region. There is at 
present no proposal to set up a new 
centre at Srinagar Garhwal. 

PoWIcPtion d W-, M- 
a d  Daily Newspapers h Ken~la 

3686. SHRI KODIKKUNIL SU- 
RESH: Will the Minister of IN- 
FORMATION AND BROADCAST- 
ING be pleased to state: 

(a) the number of weeklies, perio- 
dicals and daily newspapers being 
published in Kerala; and 

(b) the weeklies, periodicals and 
daily newspapers which are of high 
level circulation? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF INFORMA- 
TION AND BROADCASTING 
(KUMARI GIRIJA WAS):  (a) 
There were 1320 newspapers in Kerala 
including 170 Dailies. 2 Bi-weeklies. 
165 Weeklies. 143 Fortnightlies, 703 
Monthlies and 137 others, as on De- 
cember. 1990. 

No travelling allowance is paid to (b) Details given in the statement 
candidates appearing in written exa- below:- 

STATEMENT 
List of Newspapers und Periodicals published from Kerala with a circulation of 

more than 25,000 copies pcr publishing dny. as on December 31st. 1990 

Indian Express, Englishp, Cochin . 
Malayala Manorama, Malayalam/D, Cochin 
Malayala Manorama, Ma1.P. Kottayarn . 
Malayala Manorama, Mal./D, Calicut . 
Malayah Manorama, Mal./D, Trivandrum . 
Mangalam, Mal/D, Kottayam . 
Mathrubhumi, Mal./D, Calicut 
Mathrubhumi, Mal.lD, Cochin . 
Mathrubhumi, Mal./D, Trivandnun . 
Kerala Kaumudi, Mal.lD, Trivandrum . 
Kerala Kaumudi, Mal./D, Calicut . 



$1 3. Deshabhimani, Mal./D, Cochin . 49,762 
14. Madhyamam, Mal. /D, Calicut . . 34,458 
WEEKLIES 

1. Week, The English/W, Kottayam . . 66,633 
*2. Mangalam, MalayalamlW, Kottayam . . 12,11,135 
3. Chempakam, Mal.jW, Kottayam . . 41,566 
4. Chintha, Mal./W, Cochin . . 32,150 
5. Chitrabhumi, Mal/W, Trivandrum . . 34,179 
6. Kala Kaumudi, Mal./W, Trivandrum . 59,466 
7. Kanmani, Mal./W, Kottayam . . 65,959 
8. Manorajyam, Mal./W, Kottayam . . 76,148 
9. Malayala Manorama, MalIW, Kottayam . . 11,86,340 

10. Mathrubhumi, Mal./W, Trivandrum . . 80,606 
11. Sakhi, Mal./W, Kottayam . . 48,562 

FORTNIGHTLIES 
1. Balarama, Mal./F, Kottayam . . 1,99,875 
2. Balarama Amarchitrakatha, Mal./F, Kottayam . . 52,868 
3. Manorama Comics, Mal./F. Kottayam . . 31,541 

MONTHLIES 
1. Grihalekshmi, Mal./M, Trivandrum . . 92,803 
2. Kuttikalude Deepika, Mal./M, Kottayam . . 50,125 
3. Manasastram, Mal./M, Trivandrum . . 32,041 

*Circulation figure as on 31st December, 1989. 
Special Status-for E l e d m i a  Iadoshy lity of importing Appendix 2B 

items (Import-Export Policy, 
3687. SHRI ANAND RATNA 1990-93) of 10% of the f.0.b. 

MAURYA: Will the PRIME- MI- value of exports. 
NISTER be pleased to state: 

(ii) The distinction between Phas- (a) whether the Department of Elec- ed Manufacturing Programme tronics has sought special status for (PMP) and non-PMP units in the electronics industry to meet its the matter of access to' Open ' foreign- exchange requirements: General Licence (OGL) be re- 
(b) if so. the details thereof: and moved for the electronics sec- . ,  

tor. (4 the action taken bv the Govern- 
m&t in this regard? * 

- 

(c) The proposal made by the De- 
partment of Electronics is under con- 

THE OF STATE IN sideration of the Government. THE MINISTRY OF PERSONNEL. 
PUBLIC GRIEVANCES AND PEN- 
SIONS (SIIRIMATI MARGARET Take over of Sick Unit 
~ V A ) :  (a) and (b) Yes, Sir. The 
Department of Electronics has pro- 3688. SHRI C. SRINIVASAN: 
posed the foUowing measures : Will the PRIME MINISTER be - 

  leased to state: r .  

(i) The electronics industry be 
. *@anted additional elstrotlies (a) whether a large n u m h  of 

REP, l i ce~~es  with the flclibi- reprrsrntations for taking over the 
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sick units in $e primte sector of the over of management of sick industrial 
various industries are pcndmg for dt- units falling under its jurisdiction. 
cision to be taken by .the Goventme@; 

G u s W h o j e c t s A w H . B J .  ' 

p w =  (b) if so, the detaib t h ~ e o k ~ d '  

(c) the action Government propose 
to take on these sick units in view 
of the tight economic position in the 
country at present? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(PROF. P. J. KURIEN): (a) to (c) 
It has been the general experience 
that take over of management by Go- 
vernment has not proved to be an 
effective instrument for revival of sick 
units. Hence, Govmment is not 
favourably disposed to take over sick 
industrial units. However, the Board 
for Industrial and Financial Recop 
struction (BIFR) set up under the 
Sick Industrial Companies (Special 
Provisions) Act, 1985 may, in its 
revival /rehabilitation package, inter- 
alia provide for change in or !age 

- - 
3689. SHRI MUKUL BALKRI- 

SHNA WASNIK: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the letter of intent to 
private sector for four major gas-bas- 
ed projects for nitrozen ores and fer- 
til.izers, enroute H3J pipeline has been 
issued; and 

(b) if so, the details thereof? 
'THE MINISTER OF STATE IN 

THE IvlMSTRY OF CHEMICALS 
AND FERTILISERS (DR. CHMTA 
MOHAN): (a) and (b) The details 
of the Letters of Intent issued to the 
private sector companies for imple- 
mentation of the four major gaAm~- 
ed nitrogenous fertilizer projc~ts on 
HBJ pipeline are as per the statement 
attached. 

STATEMENT . 

Sl. Name of the Name/ Letter of Capacity (in tonnes 
No. Company location of l n & n t / I , i c i a l  per thy)  

the project Licence 

- - - - - -  

1. M/s. Indo Gulf Jagdishpur CIL:54(86)' 
Fertiliser & Chemicals Fertiliser dated 10-2-1986 
Corpn. Limited Project in 
(IGFCC) Sultanpur 

Distt. of 
Uttar Pradesh ' - . v 

2. Chambd Fertilisers Gadepan LI : 775 
&.Chemicals Ltd. Fertiliser dated 16-10-1984 ww Project in 

Kota Dist. 
of Rajasthan 

Ammonia 1350 
"Urea 2200 
(Already started 
wmmerciat pro- 
duction w.e.f 1-1 1: 
1988). 
Ammonia 13% 
Urea 2230 

3. Tata Chemicals Babrala LI : 790 dated Ammonia 1350 
. Limited (TCL) Fertiliser 28-6-1 985 Urea 22% 

Project in 
Budaun ]Ti s t t . 
of mat , . .  . . * 

' , Pradesh . .- - - .  . -  ? . 
- ,  . ,. . . ' " .- *- . . , , -  , . ---. 
9 -24 d f ~ ~ 1 9 1  --- .. . 



4. Bindal A o Chem. Sh 'ahan- LI: 182/3/88 Ammonia 13% 
Limited &L) . pdr "r ertili- PS : II Dated Urea 2200 

ser Project 12-7-1989 
in Uttar 

. . .  . Pradcsh 

m. smr ANKUSHRAO RAO- 
SA#EB TOPE: Will the Midater 
of INFORMATION AND BROAD- 
CASTING be pleased to stati : 

(a) whether the Government have 
decided to start Doard&rshan/A.I.R. 
stations in all the districts of the 
corarky; 
(b) if so, whether the Governihent 

p r 6 p ~ y  to set up a Doonfarshanl 
A;&R. station in Jalna District of Ma- 
harashh; and 

(c) if so, the details thereof? , 

THE DEPUTY MINISTER IN 
THE MTNISTRY OF INFORMA- 
TION AND BROADCASTING 
(KUMARI. GIRIJA WAS):  (a) 
Radio service is available, wlidly .or 
partially, in all the distsida (Mi1 
Census) of the country. On the other 
hand, TV service is available, wholly 
or bartially, in all but two districts 
(1981 Census) in the country. Steps 
have been initiated to extend .TV set- 
vice $0 th&e two districb also. 

(b) and Cc) A low pawer TV trans- 
mitter is d r d y  functioning at Jalna 
and 20 KW MW and 10 KW MW 
Radio transmitters situated at Jalgaon 
and .Parbhadi are providing firnary 
grade dav time service to the Jalna 
district. There is w proposal under 
the consideration of the Government 
at bresent to set up an AIRIDoor- 
darshan Kendra at Jalna. . - .  .. 

h i r c . p G 0 r a . c ~  

(a) the per capita income of the 
country vis-a-vis per ca ita income of 
vatious Statcs/Uhion $ erirtories dw- 
ing the last three years, Year-wise; 

(b) the steps taken to enhance it; 
(c) the States having capita income 

below fhan the national average hnd 
the States having per capita income 
higher than the national average; and 

(d) the States where per capita in- 
come his increased in the recant past? 

THE MIN'ISTER OF STATE OF 
THE MINISTRY OF PLAN- 
NING AND PROGRAMME IM- 
PLEMENTATION (SHRI H. R. 
BHARDWAJ): (a) A Statement giv- 
ing percapita income (Net State Do- 
mestic- Product) of the country vis-ia- 
vis the various States/tJnionTerrito- 
ries at cumnt prices dusing 1987-88 
to 1989-90 is attached. 

(b)'The States and the Union Terri- 
tories have been implementing deve- 
lopment plans for increasing the per 
capita income. These plans include 
investment/outlays for the develop- 
ment of infrastructure, industry. agri- 
culture, irrigation, rural development, 
education, health, etc. and a h  for 
implementation of direct employment 
generation and poverty alleviation 
programm e i  

(c) a d  (d) Among the States for 
which data was available for 1989-90, 
as s h  in the statement at'fached, 
Goo. Ciu'arat. Haryana, Maharashtsa, 
Punjab, 1 ikkim, and Pondicherry had 
per capita income higher than the 
national average, and oH others had 
per capita &come below the national 
everage, Per capita income has in- 
creased iff the recent three years (in 
terma of cumnt uriceal in all the 

3691. SHRI K. PRADHANI: 
WHI the Minister of PLANNING 
AND PROGRAMME IWLEMEN- - States for which data- are available as 
TATTOM bc-pieum! to mat& shown in the statement attached. 
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Per Capita Net State Domestic product at Cwrent prices 1987-88 to 
1989-9(J - 

- 
Sl. 
NQ. 

1. Andhra Pradesh . 
2. Arunachai Pradesh 
3. Assam . 
4. Bihar. 
5. Goa . 
6. Gujarat . 
7. Hi~yana . 
8. Himachal Pradesh 
9. Jarpmu & Kashmir* 

10. Karnataka 
11. Kerala . 
12. Madhya Pradesh* 
13. Maharashtra . 
14. Manipur . 
1s. Meghalaya - . 
16. Mizoram ,i . 
17. Nagaland . 
18. Orissa . 
19. Punjab . 
20. Rajasthan . 
21. SiWm . 
22. Tamil Nadu . 
23. Tripura . 
24. Uttar Pradesh . 
25. West Be@ . 
26. Delhi . 
27. Pondieherry . 

QeQuick Ea€imatm P =Frovisional 
:=Not made avaihkh by the concerned State Governments. 
*=hsed on old 11970-71) Serbs. 

Source : Directorate of Economics & Statistics of respective States for !State 
estimates and CSO for All India per capita NNP. 

N m  1. Owing tq d$fwqnw in m r c e  I#@&! wed, the figw~s for diB-t 
States/Zrrs are not strictly c-pcw@ble. 

W A The w ' 6  of h Nicobar Wads,  Ckmdigath, D a b  a d  
pku Hj~vdi,=k Diu a d  ~ o h s e w e e p  do not p10prc th3c 
mfiww. 
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Exhmsh of PDS to Riddm T d b  by Faod Corpration of India 
etfect from April, 1991; and 

3692. DR. RAW MALLU: Will 
the PRIME MINISTER be pleased . @) if so, the details thereof? - 
to state: 

(a) whether Public Distribution 
System benefits are available to the 
t r i i  of Andhra Pradesh and parti- 
cularly in Achempeta, Kolhapur, Na- 
g&- Kurnoo where Chenpus primitive 
tribes are residing; 

@) if not, whether the"~vernmcnt 
propose to exend the Public Distri- 
bution System benefits k, these pri- 
mitiq tribes; and 

- (c). whether tbe Government have 
any proposal in hand to introduce 
more items of essential nature in 
P.D.S. for the b e f i t  of these €r-i'bes? - 

W E  MINISTER OF STATE IN 
THE MINISTRY OF QVIL SUP- 
PLIES AND- PUBLIC .-DISTRIBU- 
TION (SHRI KAMALUDDIN AH- 
MED): (a) Yes, Sir. The Public 
DMbution System bute& are avail- 
able to the tribals i d d q g  Primitive 
Tribes (Chenchus) in - Achempeta, 
Kolhapur. Nagar Kurnoo of Mahbub- 
n a p  district. Some Families left out 
in the initial stages have- also been 
euumexated. 

@) Does not arise. 

- (c) Besides PDS items, the Daily 
Requimnent Depots (DRR) of Girijan 
Coop Corporation aim provide the 
following cooimodities at fair prices, 
viz.- cloth, pulses, salt, jaggery, 
gnwtndnut oil, tamarind.- coconut oil, 
soap- - - -  

2 - 3 = 

128 

with 

THE MINISTER OF STATE OF 
THE MINISTRY OF FOOD (F&RI 
TARUN GOGOI): (a) and (b) 
Food Corporation of India (FCI) has 
reported that the National Industrial 
Tribunal Bombay in its award dated 
01-04-1991 had held that the work- 
men under Direct Payment System in 
FCI are entitled to parity in aIl ser- 
vice conditions as a plicable to the 
departmentalised la -%, and the 
award was to be effective h m  
01-01-1988. The Tribunal also direct- 
ed the FCI thaj the arrears upto the 
date on which the award becomes 
operative, will be paid within six 

.months of that date. FCI has filed a 
writ petition against the award in the 
Delhi High Court. The matter is sub- 
judice at present. 

3694. SHRI SOBHANADRE- 
ESWARA RAO VADDE: Will the 
Minister of FOOD PROCESSING 
INDUSTRLES be pleased to state: 

(a) whether the Government pro- 
pose to set up a mango fruit b a d  
Industry at Vijayawada in Krishna 
District, Andhra Pradesh to - utilise 
the large quantities of mangoes 'avail- 
able in the nearby areais; 

(b) if so, the details thereof; and 

(c) if not, the reasons therofot? 

7: THE MINISTER OF STATE OF 
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However, various Plan Schemes have (c) Till 1990-91, the total number 
been f m * M  by this Ministry to of groups formed and number of 
give hmcd assistance to the State women beneficiaries are as under:- 
~ovcrnmcn t Corporations/ Co-opera- 
five Societies / Public Sedor Under- 
taking~, etc., for developma of food 
processing industries in different 
States. No proposal has been receiv- 
ed from the Government of Andhra 
Pradesh to set up a mango fruit based 
Industry at Vijayawada in Krishaa 

3695. SHRI BALRAJ PASSI: Will 
the PRIME MINISTER be pleased 
to state: 
ai 
(a) since when the 'Development of 

Women and Children in Rural Areas' 
scheme which is a sub-plan of IRDP 
is in force in Uttar Pradesh; 

(b) the amount spent under the De- 
velopment of Women and Children in 
Rural Areas (DWCRA) Scheme in 
the State during the last three years, 
year-wise; and 

(c) the details of the targets achie- 
ved in veous fields under the 
scheme? 

THE MINISTER OF STATE IN 
TI& MINISTRY OF RURAL DE- 
VELOPMENT (SHRI UTTAMBHAI 
H. PATEL): (a) Development of 
Women and Children in Rural Areas 
(DWCRA) is being implemented since 
1983-84 in State of Uttar Pradesh. 

(b) The amount spent under 
DWCRA during the last three years 
is as under :- 

(Rs. in lakhs) 

Year Amount 
spent 

1988-89 . . 106.85 

-- 

Year No.of' No.of  
groups benefr- 

formed ciaries 

3696. SHRl NARAYAN 
SINGH : 

SHRl RAM TAHAL 
CHOUDHURY : 

Will the PRIME MINISTER be 
pleased to state : 

(a) whether the districts of Bhojpur, 
Jhanjharpus, Madhubmi, Ranchi, 
Hazaribagh and Singhbhum are 'no 
industry' districts in Bihar; 

(b) whether the Government pro- 
pose to set up local raw material bas- 
ed industries there; 

(c) if SO, the amount allocated for 
this purpose; and 

(d) whether the Government of 
Bihar has sent any proposals of in- 
dustrial projects to the Union Go- 
vernment for approval? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(PROF. P. J. KURIEN): (a) Only 
Bhojpur out of the districts mention- 
ed is a 'no industry district'. 

(b) to (d) Industrialisation of a 
State is primarily the responsibility of 
State Government concerned. The 
Central Government supplement the 
elTom of the State Government by 
giving concessions /incentives for en- 
tmpreaeurs setting up industries in 
industrially backward districts. 



V&r the e~bvhi ie  Scheme of cen- 
ttal As~istpw for & ~ l o p m m t  of 
i o f r a ~ d  facilities in identified 
growth centres in 'No Industry Dis- 
tricts', a Growth Centre at Arrah in 
Dimid Bhojpur has been sanctioned 
and an amount of Rs. 50 lakhs has 
been released by the Central Govern- 
ment. Further Central assistapce 
would be released based on the pm- 
gress of i m p l ~ n t a t i o n .  

Under the new growth centre 
scheme to be implemented during the 
VIII Five Year Plan, Hagribagh has 
been selected as one of the growth 
centres in Bihar. 

ked ives  c Shoe Iadnstry 

M 7 .  SHRJ KALKA DASS: Will 
the PRIME MINISTER be pleased 
to state: 

(a) whether the Gwernrnent pro- 
pose to take effective s t ep  to pro- 
.* relief to the workers engaged in 
sbDe idustry; if so, the details there- 
d; 

(b) whether the Government treats 
b h t r y  as small scale industry; 

if so, fhe capital invested in this in- 
dustry for this purpose; 

(c) tbe h i t  of investment taken 
mto account by the G o r c ~ t  for 
classification of this industry as cott- 
age industry, small scale industry and 
large a l e  industry; 

(d) the categoq&se details of 
incentives being given by the Govern- 
ment to the entrepreneurs of cottage 
and mdl scaie units of this industry; 
aad 

(e) whether t& Government - I? pose to allot iadustaial plots to s oe- 
makers; if so, the details thereof? 

THE MwISfER OF STATE Bl 
TNE MENSTBY OF DlDUSTRY 
-OF, P. I, KIURfW): (a) Nor- 
-11 & I&& to workers en- * Za d h t ~  kiwtkics are dso 
W1cehb ,90 workas w ~ ~ k i R g  le &ee 
mdustry, ' 

(b) Shoe industry is being treated 
as m e  of the 6maU scale industry as 
per Reservation policy. 

Capital invested in ihis octstor ir 
not centrally maintained. 

(c) (i) There is no fixed limit of 
investment for CotSage Sector. How- 
ever, under the KVIC Act 'V* 
Wustry' means that any industry lo- 
cated a rural area which pradwes any goods or renders any semce with 
or without the use of power and in 
which the fixed capital investment per 
head of an artisan or a worker does 
not exceed fifteen thousand rup- or 
such othera sum as may, by notifica- 
tion in the Official Gazette, be speci- 
fied from time to time by the Central 
Government. 

(ii) The investment limit of small 
scale industry has recently been en- 
hanced from Rs. 35 lakhs to Rs. 60 
lakhs and in case the unit undertakes 
to export at least 30 per cent of the 
annual production by the end of 3rd 
year from the date of its commenting 
production the investment limit irr 
plant and machinery shall be Rs. 75 
lacs. 

(iii) Threre is no specific limit for 
large scale industry towards machi- 
nery and equipment. Industrial 
undertaking falling above tbe SSI 
limits can be treated as medium and 
large scale industry. 

(d) (i) For the promotion aq3 de- 
velopment of village & cottage indu- 
stry. the fiollowing incentives have 
been provided : - 

(i) Provision of funds at low rate 
of interest: 

(ii) Subsidy towards interest: . - 
(iii). Preferential treatment for s u p  

ply of raw materials; 

(iv) Exemption from excise; 

(v) Assistance in marketing; 

4 ~ i )  Development of a p p r + b &  
t ~ ~ o l o g y ;  
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(vii) P u h s e .  preference; 

(&i) Liberalised patterns of a i s t -  
ance for SC/STs, 

(ii) The Development of Small sub 
industries has been given high prio- 
rity in the programme of Industrial 
Development of the country: To Tul- 
fil the various requirements of the 
small scale industries sector, the 
Government have. taken a number of 
measures including provision of insti- 
tutional support and vackage of incen- 
tives & concessions' like concessional 
finance, excise benefits, marketing 
support through reservation of items 
for exclusive production, reservation 
items for purchase from small scale 
units. machinery on hire purchase, 
technical consultancy services, testing 
facilities, common facilities services, 
and other infrastructural facilities. 
Entrepreneur desirous of setting up 
SSI units in shoe industry can also 
avail of the above mentioned_facili- 
ties. 

fe)' Allotment of industrial plots is 
at par *ith other industries. 

3698. SHRT RAM NARAIN BER- 
WA: Will the PRIME MTNISTER 
be pleased to state: . 

(a) the names of the states having 
villrtges where there is not a single 
source of drinking water; 

(b) the number of such other pro- 
blem villages where the available wa- 
ter is saline in taste'and contains iron 
element. flouride or other poiwnous 
elements; 

k )  whether the Government pro- 
pose to launch any time bound special 
scheme for solving the problem; and 

@).if so, the details thereof? 

THE MINISTER OF STATE? IN 
THE -MINISTRY OF RURAL DE- 
VELOPMENT (=I WTTAMBHAI 
H, FATEL) : . (a) The .names of the- 

States still having 'No bud pro- 
blem villages are as under:- 

SI. State No. of 
No. 'No Source' 

problem 
villages 
as on 
30-6-1991 

Assam . 87 
Bihar . 2 
Gujarat . 50 
Haryana 70 
Himachal Radesh . 728 
Jammu & Kashmir . 662 
Madhya Pradesh . 73 
Maharastra . 52 
Meghalaya . 1 0 6  
Nagaland . 19 
Orissa . 1086 
Punjab . 754 
Rajasthan . 137 
Tripura . 10 
Uttar Pradesh . 446 

51 82 

(b) The information is being collect- 
ed and will be laid on the TaMe of 
the House. 

. - 
(c) Yes, Sir. 
(d) The Government has sanctiohed 

special allocation of Rs. 250 crores 
for coverage of 'No Source' problem 
villages within a period of two years. 
Safe drinking water facilities will be 
provided to partially covered villages1 
population ib rural a m s  within 5 
years under a special crash pro- 
gramme to be named after Rajiv 
Gandhi and by using the resoum!S 
under the existing Plan programws 
of State Sactor Minimum Needs PrO- 
gramme, C e ~ m l l y  Sponsored k c e  
lerated Rural Water Supply Pro= 
p m m e  efc. 
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3699. SHRI RAM AWADH: Will 
the Minitser of 'INFORMATION 
AND BROADCASTING be pleased 
to stati: 

(a) whether a TV .tower was set up 
at . Akbaqur, Uttar Pradesh: 

(b) if so, the tmn&sion capacity 
thereof., 

&) whether the Government pro- 
pose to expand its capacity; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF INFORMA- 
TION AND BROADCASTING 
(KUMARI GIRIJA VYAS): (a) and 
(b) Yes, Sir. A low power (100 Watt) 
TV . transmitter is functioning at Ak- 
barpur, Uttar Pradesh. 

(c) No, Sir. There is no such propo- 
sal under consideration of the Gov- 
ernment. 

(d) Does not arise. 

3700: SHRl MAHENDRA KUMAR 
SINGH THAKUR: Will the PRIME 
MINISTEI.? be pleased to state: 

(a) whether Government of Madhya 
Pradesh bad proposed to set up a 
growth centre near Khandwa; and 

(ti) the time by which this growth 
centre is likely to be set up? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(PROF. P. 3. KURIEN): (a) and (b) 
Under the New Growth Centre Sche- 
me. Government of Madhya Pradesh 
had sent 13 proposals including Khan- 
dwa for selection of 6 Growth Cen- 
tres allottad to the S[ate. After disc- 
siom with the State Government, it has 
banGccidedtosetupagrowthcen- 
i re  each -in the , districts of Bhind. 
Dim, Durg, GUSH, Raipur and R h  

i ,  

3701. SHRI RAM BADAN-. Will 
the Minister of PLANNING AND 
PROGRAMME IMPLEMENTA- 
TION be pleased to state: 

(a) the names of projects of Uttar 
Pradesh lying pending with the Plan- 
ning Commission for approval; 

(bl the time by which these projects 
are likely to be approved; and 

fc) the estimated cost of each such 
proid7 

THE MTNISTER OF STATE OF 
THE MINISTRY OF PLANNING 
AND PROGRAMME IMPLEMEN- 
TATION fSHRI H. R. BHARP 
WAJ): (a) No project of Uttar Pra- 
desh is pending with the Planning 
Commission. 
(b) and (c) Do not arise. 

3702. SHRlMlATI SUMITRA 
MAHAJAN: Will the PRIME MJN- 
TSTER be pleased to state: 

fa) whether the Union Government 
have received estimates from Madhya 
Pradesh Government for financial aw 
proval to connect growth centres with 
metal roads in Adivasi areas of Mad- 
hya Pradesh; 
(b) if so, whether these estimates 

have been approved: and . 
(c) if not, the time by which these 

estimates are likely to be approved? 

THE IdlNXSTER OF STATE IN 
THE M I N I m Y  OF RURAL 
DEVELOPMENT (SHRI UTTAM- 
BHAI H. PATEL): (a) The Central 
Scheme of Construction of Roads in 
Tribal Areas of Madhya Pradesh was 
discmtinued from 1987-88. No fresh 
road works have been taken up under 
the EL%CBIC & 1987-88. 'lk mdre ., 
cow af s a d -  Projects bail dbu 
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been released to the Government of 
Madhya Pradesh. 

fb) and (c) Does not arise. 

[English] 
Losses by LD.P.L. 

3703. SHRI J. CHOKKA RAO: 
Will the PRTME MINISTER be plea- 
sed to state: 

fa) the accumul&d-loss of the T.D. 
P.L. at the end of the last accounting 
year: 
(b) the nature of components and 

medicine being manufactured by the 
said company at present; and 

(c) whether the basic components 
manufactured by the said company 
are sold at very low price; if so, the 
reasons therefor and the steps propo- 
sed to be taken to make up for the 
losses? 

THE MTMSTER OF STATE TN 
THE MINISTRY OF CHEMICALS 
AND FERTILTZERS (DR. CHTNTA 
MOHAM: fa) The accumu!ated los- 
ses of Tndian Drugs & Pharmaceuti- 
cals Ltd. as on 31-3-1991 were 
Rs. 427.81 crores (Provisional). 

(b) The list of medicines (bulk 
drugs & Formulations) and comuo- 
nents manufactured by the Com- 
pany is given in *the $tatanent below. 

Ic) No, Sir, does not arise. 
STA- 

T. ' BULK DRUGS 
A. Anr3biotics 

I .  Pot. Penicillin 
2. Sod. Penicllin 
3. Roc. Penicillin 
4. Streptomycin Sulphate 
5. Tetracycline Hcl 

7. Ampicillin Trihydrate 
. >  - 

9. Cephelaxin 
10. 6-APA. 

B. Synrhetic Drugs 
1. Vitamin B1 Hcl 
2. Vitamin B1 Mononitrate 
3. Vitamin B2 
4. Vitamin B6 
5. Sulphadimidine 
6. Sulphadimidine Sodium 
7. Sulphaguanidine 
8. Analgin 

9. Folic Acid 
10. Acetazolamide 
1 1. Chloroquine Phosphate 
12. Methyl Dopa 
13. Phenoborbitone/Sodium 
14. Sulphacetamide/Sodium 
15. Sulphanilamide 
16. Paracetamol 
17. Niacin 
18. Niacinamide. 

11. FORMULATIONS 
I. Tablets 
2. Capsules 
3. Powders/Granules 
4. Injectables 
S. Liquid Orals 

m. ORGANIC CHEMICALS 
1. Acetaldehyde 
2. Acetic Acid 
3. Methyl Ethyl Pyridine 

IV. FINE CHEMICALS (LAB 
CHEMICAL!JJ 

V. 'SLJRGTCAL INSTRUMENTS 
1. Standard Surgicals & Spl. Insts. 
2. Scalpel Blades & Handles 
3. General Item. 
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3704. SHRIMATI BASAVA 
RAJESWARI: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the import of edible oil 
has lowered the prices thereof; 

(b) if so, the extent to which im- 
port thereof has reduced the prices: 
and 

(c) the nmons for the hish prices 
of edible oils? 

THE MINISTER OF STATE IN 
THE MTNISTRY OF CIVIL SUP- 
PLIES AND PUBLIC DISTRIBU- 
TION (SHRT KAMALUDDIN 
AHMED): (a) to (c) 'Import of edible 
oil increases availability of the com- 
modity in the country and hence, has 
its impact on prices in the open mar- 
ket. The extent of the impact largely 
depends on the quantity of imported 
edible oil released for distribution. 
Since import of edible oil has been 
susuended with effect from April, 
1991 on account of severe foreign eu- 
change constraints, prices of edihle 
oil is at present being mled by the 
availability of indigenous edible oils 
in the country. 

3705. SHRT E. AHAMED: Will 
ihe PRIME MINTSTER be pleased 
to state: 

fa) whether the Government pro- 
pose to supply the f d g r a i n s  throu~h 
the Fair Rice Shops in packs with 
details of weight and price; and 

(b) if so. the details thereof? 

THE ~~TNISTER OF STATE TN 
THE MTNISTRY OF CIVIL SUP- 
PLIES AND PUBLIC DISTRIBU- 
TION 6HRI KAMALUDDPJ 
AHMED): fa) and Ib) No. Sir. Ttw 
Ceattal Oovernment makes bulk allo- 
cation of foodgrains to State Govern- 
ments/UT Administrations. which ar- 
range for $s d i s t r i i n  to the con- 
sumers in & oountry. 

3706. SHRI S. B. SIDNAL: Will 
the PRIME MINISTER be pleased 
to state: 

(a) whether ihe Government of 
Karnataka has been repeatedly reques- 
ting for the upward revision of the 
margin for the supply of essential 
commodities to the State through 
Public Distribution System; 

(b) if so, the margin for the supply 
of essential commodities: 

(c) whether the Government have 
acceded to the q u e s t  of the Karna- 
taka Government; and 

(d) if so, by what time a find dcci- 
sion is likely to be taken in this re- 
gard? 

THE MTNISTER OF STATE IN 
THE MINISTRY OF CIVIL SUP- 
PLES AND PUBLIC DISTRTBU- 
TION (SHRT KAMALUDDIN 
AHMED): (a) to (d) A request for 
enhancing the transport charges for 
carrying levy Sugar has been received 
from Karnataka Government and is 
under consideration. 

3707. SHRT V. N. SHARMA: Will 
the PRTME MINlSTER be pleased to 
state: 

(a') the particulars of computer 
training centres functioning in the 
country in various States; 

(b) whether there is any proposal to 
set up more such computer training 
centres in the country; if so, the dt- 
tails in regard along with their propo- 
sed locations: and 

(c) the steps taken by the Gavern- 
mont to give a boost to the computer 
industry? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, 
PUBLIC GRIEVANCES AND PEN- 
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SlONS (SHRIMATI MARGARET 
ALVA): (a) The number of institu- 
tions supported by the Department of 
Electronics in various states for im- 
parting computer education and train- 
ing at various levels, are as follows:- 
- - 

Programme No. of 
Institutions 

Master of Technology 
(M.Tech.) . 
Bachelor of Technology 
(B.Tech.) . 
Master in Computer 
Application (MCA) . 
Post Graduate Diploma 
in Computer Applica- 
tion (PGDCA) 
Post Polytechnic Dip- 
loma in Computer 
Application (PPDCA) 
PG DCA (Hindi) . 
Diploma in Computer 
Engineering (DCE) . 
Industrial Training 
Insititute (ITI) (Certi- 
ficate) . 
M. Tech. Cross Migra- 
tion Programme . 
MCA Teachers Training 
Programme . . 
DCA Teachers Training 
Programme . 

(b) The facilities for conducting 
M. Tech./MCA programmes are Wrely 
to be extended to more institutions. 

(c) The specific s tep  taken by the 
Government to give a boost to the 
computer industry are as follows:- 

(i) Industrial licensing including 
foreign collaboration approval 
has been made automatic; 

(ii) Foreign equity participation up 
to 5 1 "/0n the large scale sec- 
tor units has been made auto- 
matic; 

(iii) Equity participation up to 24% 
in tiie small scale sector has 
been allowed; 

(iv) There is no locational restric- 
tions on computer manufactu- 
rers; 

(v) To optimise the production 
level and achieve economics af 
scale as per the international 
levels, the units would be 
allowed substantial expansion; 
and 

(vi) The minimum percentage of 
value addition in case of com- 
puter hardware items has been 
reduced to 15% to boost ex- 
ports to hard currency areas. 

Salficient frod~~ction of Sugar to eii- 
minote the Possibility of 

3708. SHRI DHARAM PAL 
SlNGH MALIK: Will the MINIST. 
ER OF FOOD be pleased to state: 

(4 whether the Government have 
urged the sugar mills to work over- 
time to ensure sufficient production 
to eliminate tiie possibility of imports; 

(b) if so. the reaction of industry 
thereon and incentives offered by the 
Union Gover~ment aud State Govern- 
ments; and 

(c) the proposals in this regard? 

THE MINISTER OF STATE OF 
THE MINISTRY OF FOOD (SHRI 
TARUN GOGOI): (a) to (c) Union 
Government had announced incentives 
in the form of higher free sale quota 
for early crushing and late crushing 
during the season 1990-91 in order to 
enable sugar factories to produce 
more sugar. This has helped the fac- 
torics to increase the duration of crus- 
hing and thereby boost production. 
The production as 011 31-7-1991 ag- 
gregated to 117.75 hkh tonnes as 
against 108.58 lakh tonnes on the cor- 
responding date during the previous 
season 1989-90. 

As per the aforesaid incentive Sche- 
mes, free sale at 757A was granted 
MI production achieved during the 
period 1st October, 1990 to 15th No- 
vember. 1990 and free sale at 72% 
was granted on production achieved 
during the perid 1st May, 1991 to 
3 1st July, 1991 in the current 1990-9 1 
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season, as against the normal free sale Information is being collected and 
of 55%. will be laid on the table of the House. 

Informahon about the incentives, if 
any, of€ered by the State Governmenr hemwe in Price of NeweprhPt 
is not available. 3710. DR. C. SILVERA: Will the 

Miuister of INFORMATION AND Nenr wW '7 Seek BROADCASTING be pleased to 
Massive b y  O k n  state: 

3709. SHRL DATTATMYA 
BANDARU: Will the PRIME M?- 
NISTER be pleased to state: 

(a) whether the attention of the 
Gwemment has been drawn to the 
news item captioned "7 PSUs seek 
massive lay offs" appearing in the 
Economic rimes Bangalore edition. 
dated July 19, 1991. 

(b) if so, the detds  thereof and the 
reaction of the Union Government 
thereto; and 

(a) whether the price of newsprint 
has been increased in recent past; 
and 

(b) if so, the details thereof and the 
reasons thereof? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF INFORMA- 
TlON AND BROADCASI WG 
(KUMARI GIRIJA VYAS): (a) Yes. 
Sir. 

(b) Details thereof are given in the 
steps taken Or statement attached. There is, at prc- 

pd be a*cn by the sent, no statutory control over the emment in the overall interest or pices of indigenous ncwspriot which !housands of employees of these Pub- are commmially delemined by mu- lic Sector Undertakings? ket factors. Prices of imported news- 
-THE MINISTER OF S T A ~  IN print depend on procurement prices 

THE M ~ ~ S T R Y  OF INDUSTRY contracted by State Trading Corppra- 
(SHRI P. K. THUNGON): (a) to (c) tion- 

STATEMENT 

I. Pricesof indigenous Newsprint: (Rupeesper MT) 
NEPA Ltd. Hindustan Mysore Tamilnadu 

Newsprint Papers Ltd. Newsprint 
Ltd. & Papers 

Ltd. 
November, 1990 . 13,700 14585 15180 16470 

(52 GSM) (52 GSM) (52 GSN) (49 GSM) 
1 5460 16090 
48/49 GSM) (48149 GSM) 

June; 1991 . . 14,800 15335 16905 17270 
(52 GSM) (52GSM) (48149 GSM) (49 GSM) 

16255 
(48149 GSM) 

n. Pricm o f  Imported Newsprint: 
Standard Glazed ~Bmgladeslt 

Ja-Man:h, 1991 12,260 17,645 11,335 
April-J~ne,1991 . . . 13,000 18,735 12,050 
Idy, 1991 . . 16,000 23,300 14,800 
Aqpt-Sept., 1691 -. . 16,000 23,300 14,800 

*A dr&arge of Rs. 800 PMT on Standard newsgrint including Bangladesh 
2?, pMT on G l a d  newsprint wdl be charged with effect from 1-8-1991. 

! 
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371 1. SHRI RAJlNDRA KUM- 
AR SHARMA: Will the Minister of 
INFORMATION AND BROADCA- 
STING be pleased to state: 

(a) whether the abolition of import 
duty on newsprint will help small 
newspapers; 

(b) if so, the details thereof; and 

(c) if not, the steps taken by the 
Government to give relief to the small 
newspapers? 

THE DEPUTY MLNISER IN 
THE MINISTRY OF WFORMA- 
TlON AND BROADCASTING 
(KUMARI GlRlJA VYAS): (a) to 
(c) Small category newspapers werc 
already exempted from payment of 
import duty on newsprint. 

Lodr-out in Indo-Gulf Fertilizer Cor- 
p~ption, Jagdishpur, Uttar M e s h  

3712. SHRI GURUDAS KAMAK': 
Will the PRIME MINISTER bc plea - 
sed to state: 

(a) whether lock-out has been dc- 
clared at Indo-Gulf Fertilizer Corpo- 
ration at Jagdishpur, Uttar Pradesh; 

(b) if so, the reasons thereof; and 

(c) the remedial steps proposed to 
be taken in matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILISERS (DR. CHINTA 
MOHAN): (a) No, Sir. 

.'ti) and (c) Do not arise. 

Representation to Women in Central 
Board of Film Cedication 

3713. SHRI RAM LAKHAN 
SINGH YADAV: Will the Minister 
of INF.oRMATION AND BROAD- 
CASTING be pleased to state: 

(a) the names of the members of 
the Central Board of Fiim Certifica- 
tion; 

(b) whether the Government pro- 
posed to provide 50 percent seats to 
women in the Board; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER lN 
THE MINISTRY OF INFORMA- 
TION AND BROADCASTING 
(KUMARI GIRIJA VYAS): (a) The 
information is given in the statement. 

(b) and (c) There is no such pro- 
posal since there is no provision under 
the Cinematograph Act, 1952 for 
giving any particular representation to 
any group or class of membership, 
including women. 

STATEMENT 
A'ames of Members of Cedlrral Board 

of Film Cerri@rion 

I. Shri Shaiti Chair,an 
Samanta ) 

2. Shri R. K. Sinha 
3. Shri Manmohan Shetty 
-1. Shri Basu Bhattacliarqa 
5. Smt. Pranayani Munshi 
6. Ms. Dipti Naval 
7. Mrs. Muthiah 
8. Shri A.V.M. Balasubramauiam 
9. Shri Ciemini Ganesh 

10. Shri V. R. Venkatachalam 
1 1.  Srnt. Nandita Krishna 
12. Shri Ajay Dey 
13. Shri Sengupta 
14. Shri Harshkumar Neotia 
15. Smt. Jivraj Alva 
16. Shri P. Bhasbran 
17. Shri Basheer M. Picha 
18. Shri T. Subbarami Reddy 
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19. Shri J. Bhaskara Rao the tribal areas is also very inade- quate; and 20. Shri Amarendra Saran 
21. Smt. Sara Mohammad (c) if SO, the steps taken to aug- 
22. Smt. Kamla Mankekar ment the storage capacity? 

23. Smt. Urvashi Talwar 
24. Shri Raj Bisaria 
25. Shri Diljit Singh Pannun 

Applieatioms for s.gu Factory 

37 14. SHRl YASHWANTKAO 
PATIL: Will the Minister of FOOD 
be pleased to state: 

(a) the nuinber 01 applications re- 
ceived from Ahmednagar district of 
Maharashtra for opening of new 
sugar factories; and 

(b) the action Government propose 
to take in this regard and the details 
thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD (SHRl 
TARUN GOGOI): (a) and (b) As on 
31-7-1991, 12 applications for grant of 
Industrial Licences for setting up of 
new sugar factories in District Ah- 
mednagar of Maharashtra are pend- 
ing consideration of the Government. 
The Licensing Policy of Sugar Indus- 
try is presently being reviewed by the 
Government ar?d decisions on the 
pending apphlions, including the 
applications of Ahmednagar District, 
would be taken after the aforesaid 
review. 

THE MINISTER OF STATE lN 
THE MINISTRY OF FOOD (SHRI 
TARUN GOGOI): (a) to (c) While 
storage capacity, including cold stor- 
age capacity, has been created in cer- 
tain tribal areas of the country, it is 
telt that there is still scope for fur- 
ther augmentation of such capacity. 
Several agencies are engaged in the 
construction of storage godowns. Thus, 
Food Corporation of lndia has built 
a storage capacity of 2.12 lakh tonnes 
in the tribal areas during the Seventh 
Five Year Plan and thereafter. Fur- 
ther, the Corporation is in the process 
of constructing an additional capacity 
of about 37,000 tonnes. Sirmlarly, 
Central Warehousing Corporation has 
also set up a capacity of 3.28 lakh 
tonncs in the tribal areas. Besides, 
they have plans to create a further 
capacity of about 80,000 tonnes by 
1994-95. Other organisations such as 
National Co-operatiye Development 
Corporation, National Horticulture 
Board, Tribal Co-operative Marketing 
Deve!opment Federation of Iudia 
Ltd. (TRIFED), Ministry of Rural 
Development etc. are also engaged in 
promoting the construction of storage 
godowns and cold storages in the tribal 
areas. 

Licences to Foreign Corn@ f ~ r  
Electronic Units 

Storage Caplleity in the Tribal Areas 
3716. SHRl RAM SARAN YA- 

3715. SHRI GOPl NATH GWA- DAV: will the PRIME MINI- 
PATHI: Will the Minister of FOOD ,,leased to S ~ ~ ~ ~ :  
be pleased to state: 

(b) whether the storage capacity (b) if SO, the details of these foreign 
available for fruits and vegetables in companies; 

I ,  
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(c) whether licences have been PUBLTC GRIEVANCES AND PEN- 
granted to these foreign companies; if SIONS (SHRIMATI MARGARET 
so, the details thereof; and ALVA): (a) to (d) Yes Sir. The de- 
(4 the places where the electronic tails of fdriign companies who have 

licences and to whom units are likely to be set up by these t$:zs ,!:ie kn .issued for up foreign companies? electronic units in India during 1989- 
THE MINISTER OF STAI'E IN 90 are given in Statements I and n 

THE MMSTRY OF PERSONNEL, respectively. 
STATEMENT I 

$1. Name of the Company Items Exported 
No. 

Location 

Information Management Computer Software 
Resources Inc.. USA 
OAZ Communication Inc.. Computer Software 
USA 
Kirit Bakshi: USA Software documentation 
AIT Infosys (P) Ltd., Dev. of software 
Finland 
Digital Tools Inc., UA Computer software 

packages 
Arun Aggarwal, USA Computer software 
Surender, K. Trihan, USA Dev. of computer 

software 
Hari Sadan Chakravarthy. Mini/micro computer 
West Germany systems. 

B.L. Bharati, W. Germany Computer systems & 
peripherals 

Ore1 Fuseli Grafic Arrts Ltd.. Security Cards 
Zurich 
Tulsi Das, G. Chemmalil, Computer software 
USA 
AMP Inc., USA Token ring aces centre 
Deepak Verma, USA Dev. of computer 

software 
EMS Inventa AG. Zurich Dev. of Design & 

Engineering Services 
Frontier Computer (P) Ltd., Computer software 
USA 
Chandra Prakash Khera, Computer Systems 
Canada. 
Verson International Ltd., Design & Engg. Services 
UK 

SEEPZ, 
Bombay. 
-d& 

-40- 
--d- 

-do-- 

Noida EPZ 
40- 

-do-- 

-do- 

- --do-- 

Cochin EPZ 

--do-- 
Delhi 

Bangalore 

Pune 

Delhi 

Bangalore 
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do- 

4- 

--do- 

Noida EPZ 
-40- 

--d+ 

Cochin EPZ 
Delhi 

Bangnl ore 

Pu ne 

STATEMENT II - 
SI. Name of the Company Items exported Location 
No. 

1 .  . . Information Management Computer Software SEEPZ, 
. Resource Inc., USA Bombay 
O M  C~mmunication Inc., Computer Software 
USA 
AIT Infosys (P) Ltd., Dev. of Software 
Finland. 
Digital Tools Inc., USA Computer software 

packages. 
Arun Aggarwal USA Computer software 
Hari Sadan Chakravarthy, Mini/micro computer 
West Germany. systems. 
Ore1 Fuseli &afic Ants Ltd,, Security Cards 
Zurich 
AMP Inc., USA Token ring acess centre. 
Deepak Verma. USA Dev. of 'computer 

software 
EMS Inventa AG, Zurich Dev. of Design & 

Engineering Services. 
Frontier Computer (P) Ltd., Computer software 
USA 

3717. DR. LAL BAHADUR RA- 
WAL: Will the PRIME MMISTER 
be pleased to state: 

(a) whether the District Forums 
have been set up in all the districts 
of Maharashtra 'and Uttar Pradesh: 

(b) whether the Government ate. 
aware that the District Forum of Nag- 
pur has received a number of com- 
plaints against non-payment of fixed 
deposit by Dhan Laxmi Consolidate, 
Madm during the curtent year; 

(c) if so, the details thereof; and 

(d) dra action takm against the 
firm under the Cmsumer Pro?ectim 
Act, . mi? - 

THE MINISTER "OF STATE IN 
THE MNSJ'RY OF C l V E  SUP- 
PLIES AND PUBLIC DISTRIBU- 
TION (SHRI KAMALUDDIN AH- 
MED) : (a) As per the information 
available, District Forums are func- 
tioning in all the 63 districts of pttar 
Pradesh. However, in Maharashtra, 
of the 31 districts. 30 District Forums 
are functioning and one District 
Forum is yet to be set up. 

(b) Nagpur District Forum has not 
received any complaint against non- 
p y m e n t  of fixed Deposit by Dhan 
Laxmi Consolidate. Madras during 
the current year. 

(c) and (d) Does not arise in view 
of the reply to (b) above. 
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parebase of b u m s  by KJmdi a d  
Villege Lndostries . . n 

3718. SHRI ARVIND NETAM : 
Will the PRME MINISTER be plea- 
sed to state: 

(a) whether the Khadi and Village 
Industries Commission propose to 
purchase some buildings etc. for 
Khadi Bhawan, New Delhi; 

(b! if so. the details thereof; and 

(c) the reaction of Government in 
this regard? 

THE MTNTmR OF STATE IN 
THE MTNJSTRY OF INDUSTRY 
(PROF. P. J. KURIEN): (a) Yes Sir. 

(b) Khadi & Village Industries 
Commission has a proposal to pur- 
chase one building at Lajpat Nagar 
at a:l approximate cost of Rs. 50 
lakhs. 

Ic) This is only at a proposal stage. 

[English] 

Wages of Employees of CWC Vba- 
vis FCI 

3719. SHRJ PHOOL CHAND 
VERMA: Will the Minister of 
FOOD be pleased to state: 

(a) whether the wages of the wor- 
kers of Central Warehousing Cor- 
poratio~ are less as compared to those 
of Food Corporation of India doing 
similar work; and 

(b) if so. the reasons therefor and 
whether the Government propose to 
give equal wages for equal work in 
both the corporations? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD (SHRI 
TARUN GOGOI): (a) and (b) The 
work in Central Warehousing Corpo- 
ration (0 is, in certain respects. 
similar to that of Food Corporation 
of India 0. In certain other 
areas. however the nature of work in 
the two Chmnrations cannot be re- - - - I - nn ,xrn m. 

garded as similar. The wages pay- 
able to Group 'C' and Group 'D' 
Employees in FCI and CWC are de- 
termined by the respective settlements 
arrived at betwen the managements 
and employees' representations. 

[Translation] 

Profits in Prododon of Sogar 

3720. DR. G. L. KANAUJIA : 
Will the Minister of FOOD be pleas- 
ed to state: 

(a) whether the net profit in the 
production of sugar is decreasing year 
after year due to the policies and 
lacunae in the Government's mana- 
gement and marketing whereas the 
purchase price of sugarcane is com- 
paratively much less than its per 
quintal cost; and 

(b) if so, the reasons therefor and 
the concrete steps being taken by 
the Government for improving these 
policies? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD (SHRI 
TARUN GOGOI): (a) Government 
of India only fixes the statutory mini- 
mum price of sugarcane based on the 
report on sugarcane submitted by 
Commission for Agricultural Costs 
and Prices. However, in actual pra- 
ctice, the sugar factories pay much 
higher cane price as advised by the 
various State Governments. The net 
profit in the production of sugar de- 
pends not only on the policies of thc 
Govt. but also on the cost of produc- 
tion which varies from zone to zone 
and even from factory to factory 
within a zone, depending upon the 
cane prices paid by the sugar fact* 
ries in the State. recovery of sugar 
from suyarcane. duration of season. 
size, age and condition of the plant 
and machinery. technical and man- 
aperial eficiencv. etc. .4q such it 
not mssible to infer that the net pm- 
fit in the production of sugar is de= 
creasing vear after pear. 

(b) .Does not arise. 
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TdecclsC/hadcrrst of Hymns ot 
Verbs 

3721. PROF. RASA SLNGH R 4 -  
WAT: Will the MINISTER OF M- 
FORMATION AND BROAIXA- 
STMG be pleased to state: 

(a) whether the Government pro- 
pose to take any concrete steps to 
broadcast and telwast the verses of 
Vedas, recitation of Vedic hymns and 
Vedic discourses on a regular basis; 
and 

('b) if not. the reasons t h e o f ?  

THE DEPUTY MINISTER TN 
THE MINISTRY OF INF'ORNI.4- 
TION AND BROADCASTING 
NUMART GRIJA VYAS): (a) and 
(b) The broadcast]telecast of verses 
from Vedas, recitation of Vedic hy- 
mns and Vedic discourses is done oc- 
casionally by the ele&onic media in 
so far as they are related to the anci- 
ent culture and heritage of India. 

l3ombmban centres L Rajaetban 

3722. PROF. RASA SINGH RA- 
WAT: 

SHRI RAM NARAlN BE- 
RWA: 

Will the MINISTER OF INFOR- 
MATTON. AND BR0.4r)(3ASTlhTG 
be pleased to state: 

(a) the names of Doordarshan tele- 
cast centres and relay centres func- 
tioning in Raiasthan with their capa- 
city and the locations at present; 

(b) the population benefited there- 
by; 

(c) whether the Government pro- 
pose to set up a new powerful telecast 
centre in the near future: 

(d) it so. the detafls thereof and the 
extent of population likely to be 
covered thereby: 

(e) whether the Government have 
recdved any proposal/rtquest to set 
up a powerful Doordarshan transmit- 
ter in the border areas; and 

1 ,  

(f) if so, the steps being taken in 
this regard? 

? I E m  .%fNIS'TER IN 
THE M M m Y  OF T W C R M A .  
TION AND BROADCASTING 
WJh4ARI G l W A  WAS): fa) The 
requisite information is given in the 
attached statement. 

(b) TV service is at present avail- 
able to a b u t  521 % pcqulation of 
Rajasthan. This includes the popu- 
lation living in the areas falling in the 
fringe of the service range of the tran- 
smitters where elevated antennae and 
bmskrs are required for obtaining 
satisfactory reception. 

(c) Yes, Sir. 

(d) to (0 requests have been rccei- 
ved from time to time for expansion 
d TV service in the State in general 
and in the border areas in particular. 
Schemes for the establishment of high 
power (10 KW) TV transmitters with 
300 M high towers, one each at 
Bane r  and Jaisalmer in the border 
districts of the State and another high 
power (10 KW) TV transmitter with 
150 M high tower at Bundi are al- 
ready under implementation for pro- 
viding extensive coverage in tbe n s -  
pective areas. Besides, it is also en- 
visaged to set up three additional low 
power TV transmitters in the State. 
one each at Gangapur. Sujangarh and 
Sridungargarh. 

ParticulerJ of TV Prognmrne PrO- 
drm'an C m  & 7V Relay Caatws 

aper&g in R a i a p t h  

(a) Programme Production Centre 
(TV Studio)-Jaipur. 
(b) TV transmitters 

(i) High power (10 KW) transnlit- 
tcr-Jaipur 

fii) Low power (100 W) TV trans- 
m i m  
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3. Anupgarh 
4. Banswara 
5. Banner 
6. Beawar 
7. Bhilwara 
8. Bundi 
9. Bikaner 
10. Chittorgarh 
11. Churu 
12. Deeg 
1 3. Dungarpur 
14. Ganga Nagar 
15. Hanumangarh 
16. Jaisalmer 
17. Jalore 
18. Jhalwar 
19. Jhunjhunu 
20. Jodhpur 
21. Khetr~ 
22. K m  
23. Nagaur 
24. Pali 
25, Pilani 
26. Salumber 
27. Sardarshahar 
28. Sawai-Madhopur 
29. Sikar 
30. Sirohi 
31. Suratgarh 
32. Tonk 
33. Udaipur 

(iii) Very low power (2 x 10 W) 
TV transmitter-Ramtbhata 

( iv) Transposer (10 W) 
1. Jamua-Ramgarh 
2. Lalsot 

3723. PROF. RASA SINGH RA- - WAT: Will the Minister of INFOR- 
MATION AND BROADCASTING 
bc pleased to state: 

(a) the number of Akashwani cen- 
tres in Raja&an.at. esent, Capacity- L wise and location-w ; 

(b) the total population of the area 
being benefited by their coverage; 

(c) the number of Akashwani cen- 
tres out of them preparing and broad- 
casting their own programmes and the . 
number of centres broadcasting the 
commercial service of Vividh Bharati; 

(d) the number of cable relay cen- 
tres; 

(e) the steps proposed to be taken 
by the Government, to increase the 
number of Akashwani Kendras in 
Rajasthan in near future; 

( f )  the capacity of Ajmer Akash- 
wani Kendra; 

(g) the nature of programmes being 
broadcast from this Kendra; 

(h)  whether the ~ovecument pro- 
pose to set up a powerful transmitter 
in Ajmer in view of its location; 

(i) whether original programmes are 
likely to be broadcast therefrom; and 

(j) if so, by what time? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF INFORMA- 
TION AND BROADCASTING (KU- 
MAR1 GIRIJA VYAS): (a) The re- 
quired information is given in the at- 
tached statement. 

(b) AIR'S network provides cover- 
age to about 335 lakhs of population 
spread over an area of about 3 lakhs 
sq. kms. in Rajasthan. 

(c) Whereas there are at present 
two Vividh Bharati Centres. one 
each at Jaipur and Jodhpur, in Raja- 
sthan, out of 8 Radio Stations pre- 
sently functioning in Rajasthan all 
except the one at Ajmer produce and 
broadcast programmes on their own 
also. 

(d) A cable TV network within a 
private premises can be set up by an 
individual without obtaining any per- 
mission from. the Central Govmmmt. 
The precise information about the 
number of cable .W centres operatkg 
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in the country is not therefore, avail- 
able. However, a study conducted by 
M/s Operations Research Group on 
behalf of Doordarshan revealed that 
there were 3,460 cable TV networks, 
with or without dish antenna systems, 
operating in the country in May, 1990. 

(e) Nine new Radio Stations, one 
each at Jaisalmer, Barmer, Churu. 
Mount Abu, Banswara, Jhalawar, 
Chittorgarh, Sawai Madhopur and 
Nagpur, are in the various stages of 
implementation at present. 

(f) and (g) The relay transmitter 
located at Ajmer is of 200 KW MW 
power rating. This transmitter relays 
proarammes produced in AIR Station 
at Jaipur and is not engaged in any 
independent production. 

(h) The relay transmitter at Ajmer 
was upgraded only a few years back 
from 20 KW to 200 KW power rating. 

(i) There is no such proposal under 
consideration of the Government at 
present. 

(j) Does not arise. 

STATEMENT 

SI. Location Power 
No. rating 

I 2 3 

1. Jaipur . (i) 1 KW MW 
(ii) 1 KW MW 

2. Ajrner . (i) 200KWMW 
3. Bikaner . (i) lOKWMW 

4. Jodhpur . (i) 100 KW MW 
(iij 1 KW MW 

5. Kota . (i) 1 KW MW 
6. Suratgarh (i) 300 KW M W 
7. Udaipur . (i) 10 KW MW 
8. Alwar . (i) 6 KW FM 

[English] 

Benefits to Workmen of MIS. B m  
Standard Co. 

3725. SHRI HARADHAN ROY: 
Will the PRIME MINlSTER be plea. 
sed to state: 

(a) how mauy times since 1979 the 
wages and fringe benefits of the work- 
men and non-productive officers auo 
staffs of different units including Re- 
fractory and Ceramic Group of Burn 
Standard Co. Ltd. have been revised; 
and 

(b) the reasons why the wages and 
other benefits of the Refractory and 
Ceramic Group baring the salem Unit 
of M/s. Burn Standard Company Ltd. 
have not yet been settled? 

THE MINISTER OF STATE IN 
T I E  MINISTRY OF INDUSTRY 
(SHRI P. K. THUNGON): (a) De- 
tails regarding revision of wages and 
fringe benefits in respect of workmen. 
officers and staff of different units lo- 
cluding refractory and ceramic Gro-up 
of Bum Standard Company Limited 
are as under:- 

(i) Engineering Units 
Howrah Works and Burnpur Works . . 1979, 1983 & 1988 

(ii) Off-shore . 1988 
(iii)OBicers . . 1982 &. 1987 
(iv) Clerical/sub-staff of Head Office and Clericall 

technical staff of Howrah Works . . 1981&1985 
(v) Salem Refractory Unit . . 1980, 1983, 

1986 & 1989 
11 
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(b) As all the refractory and cera- 
mic units, other than Salem, have 
been continuously incurring losses and 
as the Company is not in a position 
to bear additional financial burden, it 
has not been possible to revise the 
wages etc., of these loss incurring 
refractory units. 

Interim Relief to the W o r k  of MIS. 
Burn Standard Co. Ltd. 

3726. SHRI HARADHAN ROY: 
Will the PRlME MINISTER be plea- 
sed to state: 

(a) whether the interim relief to the 
workmen df Refractory and Ceramic 
Group ot M/s. Burn Standard Co. Ltd. 
under Bharat Bhari Udyog Nigam 
Ltd. have been implemented; and 

(b) if so, the details thereof and if 
not, the reasons therefor? 

THE MINISTER OF STATE LN 
THE MINISTRY OF INDUSTRY 
(SHRI P. K. THUNGON): (a) No, 
Sir. 

(b) As all the refractory and cera- 
mic units. barring Salem unit, have 
been continuously incurring losses and 
as the Company is not in a position 
to bear additional financial burden, it 
has not been possible to pay the in- 
terim relief of these loss incurring 
refractory units. 

[ Trunslat ion] 

Setting up of Industries in Bihar 

3727. SHRI UPENDRA NATH 
VERMA: Will the Prime Minister be 
pleased to stater 

(a) whether any industry has been 
set up in Chatra Sub-division of Haz- 
aribagh district in Bihar since inde- 
pendence: 

(b) if not, whether the Government 
propose to set up any industry in 
Chatra sub-division in the near 
future: and 

(c) if SO, the details thereof? 

THE MINISTER OF STATE IN 
THE MINlSTRY OF DIDUSTRY 
(PROF. P. J. KURIEN): (a) to (c) 
The data in this regard is available 
only from 1973 onwards. Since then. 
17 Letters of Intent and 10 Industrial 
Licences have been issued for setting 
up industries in Hazaribagh District 
oi Bihar. Between March, 1985, when 
the scheme was introduced, and June, 
199 1, 20 Delicenced Industries Regis- 
tration have been granted for setting 
up of industries in the said district. 

As per the New Industrial Policy, 
industrial licensing h q  been abolished 
for all projects except for a short list 
of industries related to security and 
strategic concerns etc. 

Cable TV. 

3728. SHRI VlSHWANATH SH- 
ASTRI: Will the Miilister of INFOR- 
MATIOK AND BROADCASTING 
be pleased to state: 

(a) M hether Cable TV has reached 
any agreemefit with the Government 
for its telecast; 

(b) if so, the terms and conditions 
of th: agreement; 

(c) whether the programme of 
Cable TV is certified by some expert 
committee prior to their telecast; and 

(d) the names of cities where the 
Dish Antennae of Cable T.V. are in- 
stalled and the number thereof city- 
wise? 

THE DEPUTY MINISTER IN 
-THE MINISTRY OF INFORMA- 
TION AND RROADCASTING (KU- 
MAR1 GIRIJA VYAS) : (a) Door- 
darshan have not entered into agree- 
ment with any Cable TV Network 
owner for tclecast of their programmes. 

(b) Does not arise. 
(c) No. Sir. No such Committee 

exists at present. 

(d) The licences for establishment 
of dish antennae are issued by the 
field formations of the Department of 
Telecommunications and this informa- 
tion is not centrally maintained. 



163 Written Answers , AUGUST 21, 1991 Written Answers 164 

3729. SHRI DAU DAYAL JO- 
SHk Will the Minister of INFOR- 
MATION AND BROADCASTING 
be pleased to state: 

(a) the TV serials and feature &s 
pending for clearance with the Minis- 
try and the reasons therefor and since 
wheu; 

(b) the norms adopted for their ap- 
proval; 

(c) whether the feature films and 
T.V. & serials already approved for 
telecast fulfilled these norms; and 

(d) if not, the reasons therefor? 

THE DEPUTY MINlSTER lN 
THE MINISTRY OF INFORMA- 
TION AND BROADCASTING (KU- 
M M i  GiRlJA VIYAS) : (a) No 
T.V. serial or feature film is pending 
clearance in the Ministry. However. 
clearance of serials and feature films 
for telecast on Doordarshan is a con- 
tinuing process with Doordarshan. 

(b) The broad guidelines adopted 
for approval of feature films and T.V. 
serials for telecast are given below: 
Guidelines far ap& of fealure 

plms 
(i) International/NationalISUte A 

ward won 
(ii) Themak value 
(iii) Cinematic value 
(iv) Entertainment value 
(v) Year of production 

(vi) Suitability for family viewing 
(vii) Extent to which the lilm has 

already been commercially ex- 
ploited; and 

(viii) Number of times the film has 
been shown on TV and from 
whicb Stations/Kendras. 

Doordarshan shall endeavour to 
approve prograinmes wbich propagate 

high social values combined wi& 
wholesame entertainment, In parti- 
cular, prdercnce wild be given to 
programmes which: 

(i) promote good socio-cultural 
values ; 

(2) seek to inculcate in the viewers 
equal respect for dif€erent reli- 
gions, languages, schools of 
thought, cultures, etc; promote 
national integration and u p  
hold the values enshrined in 
the Constitution of India; 

(iii) project fairly the rich cultural 
diversity of the country; 

(iv) promote the welfare of the 
weaker sections of the society 
and reflect the life of the people 
of rural India; 

(v i  promote healthy respect for the 
place ol women in our society 
and highlight the aspirations 
and problems of the youth: 

(vi) seek to promote a scientific 
temper amongst the viewers. 

Cc) Yes, Sir. 

(d) Does not arise. 

Houses to Homeless Labourers 

3730. SHRI VIJAY KUMAR YA- 
DAV: Will the PRIME MINISTER 
be pleased to state: 

(a) the agriculture labourers in the 
cnunlry. State-wise: 

(b) the average percentage of home- 
less labourers out of them; 

(c) whether the Government pro- 
pose to formulate any new schemes 
for providing houses to homeless 
labourers; and 

(d) if so, the details thereof'! 

THE MlNlSTER OF STATE IN 
THE MINISTRY OF RURAL DE- 
VELOPMENT (SHRI G. VENKAT 
SWAMY): (a) The number of Ad:, 
cultural labourers as per 1981 census. 
State-wise, is given in Statement-I. 
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(b) As the number of homeless 
labourers was not collected in the 
1981 amus,  it is not possible to pro- 
vide this information. 

(c) At present, Government do not 
propose to formulate any new sche- 
mes for providing houses for homeless 
labourers. 

(d) Question does not arise. 

STATEMENT 

SI. State/ U. T. Agricul- 
No. ture 

Labourers 
as per 
1981 
census -- 

1 2 
-- 3 

1. 
2. 
3. 
4. 
5. 
6. 
7. 
8. 
9. 

10. 
I I. 
12. 
13. 
14. 
IS. 
16. 
17. 
18. 
19. 
20. 
21. 
22. 
23. 
24. 
2s. 
24% 
27. 

Andhra Pradesh 
Arunachal Pradesh 
Assam . 
Bihar . 
Goa . 
Gujarat . 
Haryana . 
Himachal Pradesh 
Jammu & Kashmir 
Karnataka . 
Kerala . 
Madhya Pradesh 
Maharashtra . 
Manipur 
Meghalaya . 
Mizoram. . 
Nagaland . 
Orissa . 
Punjab . 
Rajasthan . 
Sikkim . 
Tamil Nadu . 
Tripura . 
Uttar Pr&sh . 
West Bengal . 
A. & N. Islands 
ChanCgarh . 

28. D.&N.Haveli . 4592 
29. Daman h Diu * 
30. Delhi . 16131 
31. Lakshadweep . Nil 
32. Pondicherry . 545 14 

ALL INDIA . . 56021299 

*Information included in Goa. 
**Projected figures, as, 1981 census 

was not held in Assam. 
Source. : 1981 census. 

[English] 

Impact of cot in fertilizer sobsidy 
3731. SHRI P. C. THOM.4S: 

Will the PRIME MINISTER be plea- 
szd to stale: 

(a) the impact of cut in fertilizer 
sub4dp on the farmers; 

(b) whethsr the proposed hike in 
support prices of agricultural goods 
will include Rubber. Coffee, Tea, 
Pepper 21?d plantation crops: and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (DR. CHIN- 
TA MOHAN): (a) Government has 
removed price and movement controls 
on low analysis fertilizers such as 
Ammonium Sulphate, Ammonium 
Chloride, Calcium Ammonium Nitrate 
and Sulphate of Potash. The prices 
of other fertilizers have been increas- 
ed by 30% on an average. Farmers 
will be compensated for the increase 
in the price of fertilizers through suit- 
able increases in procurement prices. 
The increase in fertilizer prices is not 
expected to affect the agricultural pro- 
duction adversely. 

(b) and (c) A Bench Mark Price, 
with a lower ceiling for market inter- 
vention. is fixed periodicaUy for the 
natural rubber. A Minium Release 
Price is also fmed periodically in rcs- 
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pect of coffee, taking into account the 
cost of production. There is no im- 
mediate proposal for any hike in the 
above prices. 

No support price is fixed for tea 
Pepper. 

Jomt Venture Proposal from IBM 

3732. SHRT PRAKASH V. PATIL: 
Will the PRTME MTNTSTER be plea- 
sed to state: 

(a) whether IBM (International 
Business Machines) has submitted a 
proposal for a joint venture with the 
Tata Group in the various electronic 
fields as reported in the 'Times of 
India' dated July 3, 1991; 

(b) if so. the details thereof: and 

(c) th? reaction of the Government 
thereto? 

THE MTNISTER OF STATE IV 
THE MINETRY OF PERSONNEL. 
PUBLIC GRIEVANCES AND PEN- 
SIONS iSHRIMATJ MARGARET 
ALVAY {a) TBM have not submitted 
any formal proposal to the Govern- 
ment for a joht venture with the Tata 
Group. 

Export of Molasses 

3733. SHRI PRAKASH V. PA- 
TIL: Will the PRIME! MINISTER 
be pleased to state: 

(a) whether the Sugar Mills Asso- 
ciation have approached the Union 
Government and sought permission 
for export of molasses: 

(b) if so, the reaction of the Gov- 
ernment thereto: 

(c) whether the Government of Ma- 
harashtra has also applied for licence 
to start distillery unit under the Co- 
operative Sector: and 

(d) if so, the action taken in the 
matter so f iw  

THE MINISTER OF STA'I'E IN 
1HE MINISTRY OF CHEMICALS 
AND FERTILIZERS (DR. C'HINTA 
MOHAN): (a) Yes, Sir. 

(b) Export of molasses is permitt- 
ed based on its overall demand sup- 
ply balance for the country, as a 
whole. assessed from time to time. 
During the current alcohol year, per- 
mission for export of 2.60 lakh tonnes 
of molasses has been given thus far. 

(c) No Sir. 

(d) Does not arise. 

Statns of Fertilizer Units 

3734. SHRT BHAGEY GOBAR- 
DHAN: Will the PRIME MINISTER 
be pleased to state: 

(a) ths present status of the Public 
Sector Undertakings concerned with 
production of fertilizer in the country; 

(b) the total accumulated losses of 
the undertakings till date: 

(c) whether the Government pro- 
pose to rcvamp these undertakings to 
produce fertilizers at competitive 
market price: and . 

(d) if so, the details thereof? 

THE MINTSTER OF STATE M 
THE MTNTSTRY OF CHEMTCALS 
AND FERTTLTZERS (DR. -A 
MOHAW: (a) The present function- 
ing status of 9 Public Sector Under- 
takings are given below:-- 

Rashtriya Chemicals a ~ d  Fertilizers 
Limited(RCF), Madras Fertilizers Li- 
mited (Mn), National Fertilizers 
Limited W). Fertilizers and Che- 
mical~ Travancore Limited ( F A W  
ztld Pyrite$, Phos~hates and Chemicals 
Limited (PPC'LI arp earnine profit. 
Prc~ircts and Development India Li- 
mited IPDTI,) does not produce anv 
fertili~erq Paradeen Phosphates Li- 
m i t d  (PP1,'l has suffered losses on 
~ e r ~ n n t  nf inadeauate ~11vblv of im- 
nofled ~hosnhoric acid. labour pt~b-  
lems etc. Hindrstan Fertilizer Car- 
poration is incurrine ~ O S S ~ S  
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due to low capacity utilisation due to power shortage at Ramagundam unit 
technology deficiency, deficiency in and supply of poor quality of coal equipment, power problems, labour at Talcher. 
problems etc. Fertilizer Corporation of 
India Ltd (FCT) is also incurring losscs 
due to low capacity utilisation, obso- (0) The following are the details of 
jete technology, coal based techno- the accumulated losses of the Public 
logy being tried for the first t h e ,  Sector Undertakings:- 

S.No. Name of the Public Sector Amount of losses 
Undertakings -- 

(Rs. in crores) 

Fertilizer Corporation of India Ltd. 

Hindustan Fertilizer Corporation Ltd. 

Projects and Development India Ltd. 
Paradeep Phosphates Limited 

1387.35 
(including provisional loss of 
Rs. 170.33 crores for the year 
1990-91). 
1178.46 
(including ~rovisional loss of 
ks. 228.36 crores for the year 
1990-91). 

53.87 
(including provisional loss of 
Rs. 30.80 crores for the year 
1990-91). 

(c) and (d) The revamping scheme 
Identified in respect of FCI and 
HFC are as follows:- 

FCI-upgradation of the Gorakhpur 
plant, phase-I rehabilitation in- 
cluding a captive power plant 
of 40 MW at Ramagundam 
plant, Phase-I rehabilitation of 
Talcher plant, modernisation of 
Sindri plant and setting up of 
a new captive power plant at 
Sindri. 

HFC-In 1988, the consultants 
had recommended revamp jre- 
habilitation of the operating 
units (except Namrup-III) of 
Hindustan Fertilizer Corpora- 
tion. Since very large invest- 
ments were involved, alterna- 
tive pmpasal of a modest in- 
vestment has been proposed by 
HFC. - 

There is no need for revamping the 
plant of PPL as it is a new plant 
and losses of PPL are mainly due to 
shortage of raw material. 

12--24 ISSINDki 

Heavy Water Project at Mawgran 

3735. SHRI BHAGEY GOBAR- 
DHAN: Will he PRIME MINTSTER 
be pleased to sate: 

(a) the original and revised dates 
of commissioning of Heavy Water 
Project at Manuguru; 

(b) the cost escalations on account 
of delay in execution of the project; 

(c) the reasons for delay in com- 
pletion of the project as originally 
targetted: and 

(d) the market value of the heavy 
water to be produced per snnum? 

THE MINISTER O F  STATE IN 
THE MINISTRY OF PERSONNEL 
PUBLIC GRIEVACES AND PEN- 
SIONS (SHRIMATI MARGARET 
ALVA): (a) The original date of com- 
misioning of Heavy Water Project of 
Manuguru was April 1988 and the re- 
vised date is August 1991. 
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(b) The cost escalation on account 
of delay in execution of the project 
is 44.1%,. 

(c) The important factors which cau- 
sed delay in completion of the Pro- 
ject were: 

Problems in  land acquisition. 
Stoppage of work on boilers 
for 21 months by M/s. A m  
Babcock Ltd. due to their filing 
of winding up petition in the 
Court. 
Delay in supply of some equip- 
ment. 
Recurring power cuts by An- 
dhara Pradesh State Electricity 
Board. 
Heavy monsoon floods in 1986 
and 
Technical problems with ;ome 
of the indigenously developed 
critical equiprnents. 

(d) As Heavy Water is a strategic 
material and is not freely traded in 
the market, the market price is not 
known. The cost of production of 
Heavy Water depends on the capital 
cost of the plant, cost of basic inputs, 
operation and maintenance expenses, 
etc. Return on production cost of 
heavy water is recovered from Nuclear 
Power Corporation on the basis of 
commercial terms. 

C a s h d m  d New Building of Door- 
dprsbPn at Moltdi Hoasc, DeM 

3736. SHRI RAMESHWAR PATI- 
DAR: Will the Minister of INFOR- 

MATION AND BROADCASTING 
be pleased to state: 

(a) the estimated cost of construc- 
tion of the new building of Doordar- 
shan being constructed at its Mandi 
House Headquarter and the time, by 
which the building is likely to be corn. 
pleted? 

(b) whether the Works Advisory 
Board has violated the rules while ac- 
cepting tender in this regard; and 

(c) if so. the action being taken i n  
this regard '? 

THE DEPUTY MINISTER IN 
THE MINISTRY QF INFORMA- 
TION AND BROADCASTING (KU- 
MAR1 GIRIJA VYAS): (a) The work 
relating to the construction of the buil- 
ding (Stage-I) was awarded at a cost 
of Rs. 5,4547,386. The construction 
has been planned to be completed by 
the end of the current year. 

(b) There does not appear to be any 
violation of the rules. 

(c) Docs not arise. 

[English] 

3737. SHRI PRAKASH V. PATIL: 
Will the PRIM2 MINISI'ER be ol- 
eased to state the quantity of d8erent 
kinds of fertilisers like Urea, Potash 
etc. located to Maharashtra during 
1989-90 and in 1990-91 so far'? 

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILISERS (DR. CHINTA 
MOHAN): Allocation of fertilisers to 
Maharashtra during 1989-90 and 1990- 
91 is given below product-wise:--. 

(figures in 000 tonnes) 

Product 1989-90 1990-91 

Urea. . . 9514.61 1304.91 
Ammonium Sulphate . , 48.86 50.85 
Calcium Ammonium Nitrate . 3.52 4.07 
Aunndum Chloride . . . 1.08 1.03 

--* 

/ I  . . 
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I 2 3 

Dia Ammonium Phosphate . . 298.44 379.24 
Single Super Phosphate . - 354.79 545.42 
Complexes . . 582.11 685.68 
Muriate of Potash/Sulphate of potash . . 113.25 207.06 

Roydty on Foreigp M e  Marks 
3738. SHRI PRAKASH V. PATIL: 

Will the PRIME MINISTER be plea- 
sed to state: 

(a) the number of industrial units 
having foreign collaborations/foreign 
marks as on date; and ' 

(b) the amount of royalty remitted 
by these industrial units to their for- 
cign collaborators? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(PROF. P. J. KURIEN): (a) and (b) 
The information is being collected and 
will be laid on the Table of the House. 

3739. PROF. ASHOK ANAKD- 
RAO DESHMUKH: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government propose 
to set up a Consumer Protection 
Fund; 

(b) if so, the details thereof; and 
(c) the time by which a h a 1  deci- 

sion in this regard is likely to be 
taken? 

THE MINISTER OF STATE IN 
THE MINISTRY OF CIVIL SUP- 
PLIES AND PUBLIC DISTRIBU- 
TION (SHRI KAMALUDDIN AH- 
MED): (a) to (c) There is no proposal 
to set up a Consumer Protection 
Fund. However, creation of a Con- 
sumer Welfare Fund was taken up 
with the Ministry of Finance and is 
under the consideration of that Minis- 
try. 

3740. SHRI CHATAN P. S. CHA- 
UHAN: 

C 

SHRI DATTATRAYA 
BANDARU: 

SHRIMATI SUMITRA 
MAHAJAN: 

Will the PRIME MINISTER be 
pleased to state: 

(a) the details of the on going elec- 
tronics schemes1 projects of the Depart- 
ment of Electronics. 

(b) the year and month of launch- 
ing g u c ~  projects, the estimated cost 
of each project and their completion 
schedule; 

(c) whether some oi the projects 
have not been completed within the 
scheduled time resulting in cost e.sca- 
lation; 

(d) if so, the details of such pro- 
jects, the amount of cost escalation, 
project-wise; and 

(e) the stips taken or proposed to 
bt taken by the Government to e x p  
dite the completion of these projects? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, 
PUBLIC GRIEVANCES AND PEN- 
SIONS (SHRIMATI MARGARET 
.4LLrA): (a) to (e) The details of the 
ongoing Departmentally run electronic 
projects/programmes as well as the 
projects sponsored through Public Sec- 
tor Undertakings/Autonomous Socie- 
ties under the control of the Depart- 
ment. are given in the attached State- 
ment I. Most of these projects/pro- 
grammes are continuous in nature. The 
details of some major time bound 
projects are given in the attached 
Statement 11. The progress is being 
monitored through periodic reports 
submitted to the Monitoring Commit- 
tees constituted by the Department of 
Electronics. 
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Annexure I 

Details of on-going plan projectslprogramme of' the Department of Electronics 

(Rs. Million) 

Budget 
Support 
1991 -92 

Departmental Projects 
Electronic Materials Dzvelopment Programme . 
System Engineering and Consultancy Programme (SECO) 
Standardisation, Testing and Quality Control (STQC) . 
Special Manpcwer Development . 
Social Electronics and Regional Development . 
Centre for Electronic Design & Technology (CEDT) , 

Computer Literacy and Studies in School (CLASS). . 
Special Manpower for Computer 
Fibre-Optics Application Programme . 
Industrial Electronics Promotion Programme . 
Fifth Generation Computer System Project . 
Advanced Technology Programme in Computer Networking 
Software Export Promotion Programme . 
Technology Development Council (TDC) Projects . 
National Radar Council (NRC) Project . 
National Micro-Electronics Council (NMC) Projects . 
Promotion of Rural Employmtnt i n  Electronics . 
Technology Development for Indian Languages (TDIL) . 
Photonics Development Programme . 
Electronics for Health Care . 
Research and Development in Agri-Electronics . 
Transpoltation System Programme . 
Development of Software Packages . 
Conform Test Centre for OSI Protocol . 
Development of Application of Industrial Robots . 
Computer Integrated Mfg. (CIM) Programme . 
Energy Conservation Project using AC drive . 
Advanced Tool Design and Facilities Centre . 
National HVDC Project . 
Centre for Electronic Packaging Technology and Design 
Centre for Deveiopment of Power Semiconductor Devioe 
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- 

Prq jects under ~ o r ~ o r a t i o n s / ~ o e i e ~ e s  of the Depaitment of ~lectronics 
1. Electronics Trade and Technology Development Corporation 

Limited , 
2. CMC Ltd. . 
3. ~erniconduct'or Complex Ltd. . 
4. Society for Applied Microwave Electronics Engineering and 

Research (SAMEER) . 
5. Centre for Development of Advance Computing (C-DAC) 
6. Electronic Research and Development Centres (ER&DC) 
7. National Centre for software Technology (NCST) . 
8. Regional Computer Centre (RCC) . 

STATEMENT II 

Name of the project Year& Estimated cost Completion Remarks 
month of of the project Schedule Cost es- 
launching calation if 
project any 

1. Centre for Deve- August, 1988 Rs. 37 Crores 
lopment of Ad- 
vanced Computing 
fC-DAC) Pune 

2. Fifth Gefimation November, (i) Rs. 8 crores 
Computer System 1986 ( ~ P P ~ O X )  
Knowledge based (ii) US $ 5 . 2 5  
Computer system Million- 
(FGCSIKBCS) UNDP 

3. Technology Deve- 25 projects Rs. 17 crores 
lopment for indian have been 
Languages (TDIL) initiated in 

March, 1991 

4. Re-building of July 1990 Rs. 183.29 
new VLSI Fabri- c r m s  
cation Facility of 
Semi-conductor 
Complex Ltd., 
Mohali. 

3 years The projects 
are likely to 
be comple- 
ted without 
time or cost 
escalation. 

5  years 40- 

5 years. -Ul-'- 

(However, 
duration of 
individual 
projects 
initiated 
ranps bet- 
ween 1 year 
and 4 years) 
30 months 4 ~ -  
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5. Development of ' July 1991 
software packages 
as on import 
Substitution 
Activity. 

6. Advanced Tech- November, 
nology Progra- 1986 
mme in Computer 
Net-working 
(ERNET) project 

Rs. 4.75 &ores 3 years The projects 
are likely 
to be com- 
pleted with- 
out time or 
cost escala- 

tion 
(i) Rs. 10.00 November, The p r o p  
Crores (approx) 1990 sal to ex- 
(i) US S 6.00J tendthe ' 

Million project is 
UNDPi under 

process 

Doe- Kendm 4 Hh&d patriotism, communal harmony, era&- 
Ptsrces cation of untouchability, national bte- 

3741. S H R ~  CHETAN P. S. a1.1- Bation etc. during the above period? 
UHAN: l73.E DEPUTY MINISTER lN 
SHRI BALRAJ PASSI: THE MINISTRY OF INFORM& 

TION AND BROADCASTING (l<U- 
Will the Minister of INFORMA- MAR1 GIRIJA VYAS): (a) ard (b) 

TlON AND BROADCASTING be Doordarshan Kendras, including those 
pleased to state: at places of historical and cultural im- 

(a) whether the Government propose POmnCe, envisaged to be commission- 
to establish Doordmhan Kendras at ed during the remaining H o d  of 
the places of historical and cultural 1991-92 are @ven in the attached state- 
importance in the country with parti- ment- 
cular reference to Uttar Pradesh, Ma- 
dhya p&& and Rajasthan during (c) TV programmes in various for- 
the year 1991-92; mats relating to these themes form an 

integral part of regular transmissions 
(b) if so, the details t h e o f ;  an* of Doordarshan. It is Doordarshan's 
(c) the steps proposed to be taken constant endeavour to mount such pro- 

to encourage the T.V. Programmes re- grammes for the benefit of the vie- 
lating to socio-economic probkms, wers. 

STATEMENT 

Statel Union Territory Doordarshan Ken& 

1. Andaman & Niwbar Islands 
2. A s m  . 

PGF, Port Blair 
PP & FC Guwahati 
Studio, Guwahati (Pmt. set up) 
Studio, Dibrugarh 
Studio, Silchar 
HVT (10KW) Anantapur 
(Augmentation of power) 
HPT (10KW) Tirupati 
PGF Muzaffarpur 
PGF, Dattonganj 
HPT, (10 KW) Daltonganj 
(Augmentation of power) 
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StatelUnion Territory Doordarshan Kendra 

Transposer, Surankot 
Transposer, Nagrota 

Karnataka . PGF, Gulbarga 
HPT, (10 KW) Dharwad 
HPT (IOKW) Shimoga 

Madhya Pradesh . PGF, Raipur 
Studio, Bhopal 
HPT (1 KW) Jagdalpur 

Maharashtra . 
Manipur . 
Meghalaya . 

HPT (IOKW). Ambajogi 
Studio, Imphal 
Studio, Shillong 
Studio, Tura 

Mizoram . 
Nagaland . 
Orissa . 

Studio, Aizawl 
Studio, Kohima 
Studio. Bhubaneshwar 
HPT (10 KW) Bhawanipatna 

Pondicherry . 
Sikkim . 
Tripura . 
Uttar Pradesh . 

PGF, Pondicherry 
HPT (1 KW), Gangtok 
Studio, Agartala 
PGF, Bareilly 
HPT (10 KW), Bareilly 
Transposer, Mussoorie 

West Bengal . Transposer, Tiger Hill 

Legend:--I. PP h FC Programme Production-cum-Feeding Centre. 
2. PGF Programme Generation Facility 
3. HPT High Power Transmitter 

by .Ihmhdmm Throw rncnts during 1990-91 as compared to 
(X II Advertist~me!@ the last two years: and 

(b) the names of ten c~minercial 
3742. SHRr '' L ~ n i e s  from which m a i m m  in- 

UHAN: come was earned during 1990-9 1 indi- 
cating the amount thereof? 

SHRI BALRAJ PASS: 

Will the Minister of INFORMA- THE DEPUTY MINISTER IN 
TION 4ND BROADCASTING be THE MINISTRY OF INFORMA- 
~Icased to state: TION AND BROADCAS'ING (KU- 

MARI GIRIJA VYAS): (a) The gross 
(a) the iacome earned by Doordar- revenue earned by Doordamhan from 

&an through commercial advertise- its c-asllnercial advertisements during 
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the last three financial years. yeanvise 
is as under: 

(RF. in crores) 
199@91 . . 253.85 
1989-90 . . 210.13 
1988-89 . . 161.26 
(b) The following are the first ten 

advertising agencies fr0.m hich Door- 
darshan earned maximum revenue 
during the financial year 1990-91:- 

Amount 
Name of the Agency of gross ' 

revenue 
earned 

(Rs. in crores) 
1. Lintas India Ltd. . 38.27 
2. Hindustan Thomsan 

Associates . 27.06 
3. Ogilvy and Mather . 18.40 
4. Mudra Communications 1 2.93 
5. Everest Advertising . 11.54 
6. Rediffusion Advt. . 10.30 
7. Trikaya Grey . .7.48 
8. Contract Advtg. 6.81 
9. Ulka Advtg. . . . 5.97 

10. Pumima Advtg. 5.92 

Ccaent Factory ia W h y .  PI&& 
3743. DR. LAXMINARAYAN 

PANDEYA: Will tbe PRIME MT- 
NISTER be pleased to state: 

(a) whether the Government have 
received any proposal for setting up a 
cement factory with a capacity of 1.1 
million tannes in Satna district of 
Madhya Pradesh; 

(b) if so, since when this proposal 
has been under the wnsideration of 
the Govemmxtt; 

(c) whether the Government of 
Madhya Pradd has also sent a pro- 
posal b de-reserve the B Z r d  
are% of SAIL for ee2ting trp a cement 
factory m this area; and 

(d)..if &,the action taken so far in 
the mrrtter? . . 

', 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTKY 
(PROF. P. J. KURIEN): {a) and (b) 
Six proposals for setting up n:w units/ 
expansion of existing units for the 
manufacture of cement in Satna dis- 
trict of Madhya Pradesh were receiv- 
ed in the year 1991. A representation 
against the rejection of an earlier pro- 
posal for setting up a plant for 1.1 
million tonnes per annum capacity . 
was received in September, i990. Of 
the former six proposals, Letter of In- 
tent was issued in respect 9f cne pro- 
posal and one other proposal was re- 
jested. 

Under the new Industrial Policy, 
announced recently, no Industrial Li- 
cence is now required for the manu- 
facture of cement. 

{c) and (d) According to available 
information, a proposal was received 
from the Government of Madhya Pra- 
desh in October, 1990, for dereserva- 
tion of certain reserved aeas Learing 
limestone. dolomite, manganese. etc. 
for the purpose of setting up new in- 
dustries based on these minerals. This 
proposal is under consideration. 

Cost Capital grant to Madhya Pradesb 
3744. DR. LAXMWARAYAN 

PANDEYA: Will the PRIME MI- 
NISTER be pleased to state: 

(a) whether cost capital grant is pro- 
vided to the Industrial Development 
Corporations in the States: and 

(b) if so, the amount thereof provi- 
ded to Madhya Pradesh UD to Decern- 
ber 31, 1989? 

THE MINTWR OF S T A S  IN 
THE MINSTRY OF INDUSTRY 
(PROF. P. J. KURIEN): (a) Under 
the Central Investment Subsidy Sch- 
eme, 1971 which was in clperation till 
30-9-1988 reimbursement of the sub- 
sidy disbursed was made t s  the State 
Governments, financial institutions and 
the Wte Industrial Development Cor- 
porations. 

(b) Since inception, till the financial 
year ending 1989-90, an amaunt of 
Rs. 7249 c r q g  m r e i m h d  -to. 
M&ya ~ P r a M  under the szl~emc. ' 



Sick Small Scale Sugar Ir~dustries 
3745. DR. LAXMINARAYAN 

PANDEYA: Will the Minister of 
FOOD be pleased to state: 

(a) the number of sick small scale 
sugar industries in West Bengal. Ma- 
dhya Pradesh, Unar Pradesh and 
Bihar upto March, 1991; and 

Ib) the assistance being provided by 
the Government to revive :hese i~dus -  
tries? 

THE MINlSTER OF STATE OF 
THE MINISTRY OF FOOD ( s i m  
TARUN GOGOI): (a) and (b) The 
Vacuum pan sugar factories which 
arc controlled by the Central Govern- 
ment do not come under the category 
of small scale industries. The Khand- 
sari & Gur industry are csntrolled by 
the respective State Governments and 
information regarding the ncmber of 
sick units in this sector is not avail- 
able with the Central Government. 
[English] 

3746. SHRI TARA CHAND KH- 
ANDELWAL: Will the PRIME MI- 
NISTER be pleased to state: 

(a) whether there is a steep fall in 
the profitability of the Public Sector 
Undertakin_es during the first half of 
1990-91 : 
(b) if so, the reasons therefore: 
(c) whether the Government have 

recently contemplated any concrete 
measures to improve the functioning 
of public sector undertakings to make 
them more profitable: and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI P K. TIJUNGON): (a) 181 
Central Public Sector Undertakings 
earned a net profit of Rs. 481.28 cro- 
res during the first half year cf 1990- 
91 against a net profit of Rs. 1103.25 
crores earned by 176 enterprises dur- 
ing the corresponding period of 1989- 
90. 

(b) Some of the main rzasons for 
decline in profitability are; Increase in 
Iron & Steel Prices not commenwrate 
with increase in costs for inputs, heavy 
drop in production due to power fai- 
lure; strike at Bombay Refinery (Hin- 
dustan Petroleum Corpn. Ltd) and 
flooding of sub-station 132 KVA Viz- 
ag Refinery due to cyclorlic storm in 
May. 1990, drop in sales and also 
charging of operating expenses of 
Rs. 55 crcres from Maharzshtra Gas 
Craker Complex (Indian Petro-Chemi- 
~31s Corporation) which is yet to start 
commercial production, prounding of 
A-320 aircraft, adverse change in ex- 
chanse rate of US S and the increase 
in landing and navigational cliarcges by 
Airport Authority (Indian Airlines) un- 
covered pap between price and costs 
of ships and high interest lisbility 
(Cochin Shipyard) etc. 

(c) and (d) Improving working oi  
the Central Public Sector Ucdertak- 
i v y  is a continuous process. Enter- 
prises specific steps are taken by the 
concerned Administrative Ministry/ 
Department. Some of the measures 
taken are product-mix, fachnological 
upgradation. improvcd maintenance 
management practices. energy conser- 
vation, modeznisatidn and rehabilita- 
tion. organisational restructuring, in- 
troduction of MOC'. etc. 

Modern Pesticide Plant of Hindustan 
Insecticides: at Eloora. Cocbin 

3747. PROF. K. V. THOMAS Will 
the PRIME MlTSTER be pleased to 
state: 

(a) whether there is a proposal to 
have a modern pesticide plant of the 
Hindustan Insecticides at Eloor, Co- 
chin: and 

(b) if so, the details thereof? 

THE MINISTER O F  STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILISERS (DR. CHIiiTA 
MOHAN): (a) M/s Hindustan Insec- 
ticides Ltd. has a unit at Elmr near 
Cochin for the production of Insecti- 
cides such as DDT. RHC i!nd Endo- 
sulfan and their formulations. At pre- 
sent there is no proposal to have any 
other plant at this site. 
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(b) Does not arise. 

Ban on me of Mltshrd Oil 

3748. PR0.F. K. V. THOWS: Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether the Government pro- 
pose to ban the use of mustard oil for 
the manufacture of vanaspati: 

(b) if so, the period for which the 
ban is proposed to be imposed; 

(c) whether the vanaspati manufac- 
turers have requested to shortcn the 
perio-d of ban; and 

(d) if so, the reaction of the Gov- 
ernment thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ClVIL SUP- 
PLIES AND PUBLIC DISTRIBU- 
TION (SHRI KAMALUDDIN AH- 
-): (a) and (b) Yes, Sir. Govem- 
ment has banned the use of expeller 
mustard oil in the manufacture of va- 
naspati from 1-8-91 and expect it to 
continue till the arrival of next rabi 
crop. 

(c) Yes, Sir. 
(d) In order to provide raw-mustard 

oil to consumers for direct consump- 
tion at a reasonable price, situation 
can be reviewed only after the next 
rabi crop is harvested. 

Setkg np d Model Slaughter Hoases 

3749. SHRTMATI DIL KUMAIU 
BHANDARI: Will the PRIME MI- 
N t m R  be pleased to rtate: 

(a) whether the Central Leather 
Research Institute proposes to set up 
some model slaughter houses in  rural 
areas with the assistance frum some 
foreign organisation: 

(b) if so, the details thereof; 
(c) whether the Government propose 

to set up such a model slaughter house 
in SiWq; and 

(d) if so, the d&ils thereof? 
I ,  

THE MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, 
PUBLIC GRIEVANCES AND PEN- 
SMlNS (SHRIMATI MARGARET 
ALVA): (a) and (b) Central Leather 
Research Institute. Madras has  on]" 
drawn up plans for a model rural& 
ughter house in Andhra Pradesh with 
the assistance of International Deve- 
lopment Research Centre (IDRC, to 
study its technical and economic via- 
bi li ty 

(c) No, Sir. 
(d) Does not arise. 

FertW.za Subsidy 

3750. SHRI HARIKEWAL PRA- 
SAD: Will the PRIhlE MINISTER 
be pleased to state: 

(a) the extent of fertilizer subsidy 
withdrawn by the Government in the 
current budget; 

(b) the percentage of increase likely 
to be registered in the prices of ferti- 
lizers by this action; 

(c) whether the Government are 
aware of the adverse effect on the 
agricultural production-: and 

(d) if so, the steps proposed to be 
taken to remedy the situation? 

THE MINISTER OF STATE IN 
THE MINISTRY OE; CHEMICALS 
AND FERTILTSERS (DR. CHINTA 
MOHAM: (a) The Budget provision 
for subsidy for the year 1991-92 is Rs. 
4000 crores as compared to a provision 
of Rs. 4400 crores in the Revised Es- 
timates for 1990-91. 
(b) Some low analysis fertilizers like 

Ammonium Chloride, Ammonium Sul- 
phate, Calcium Ammonium Nitrate 
and Sulphate of Potash have been de- 
wntrollod and the prices cf other fer- 
tilizers have been increased by 30% 
on an average by the Crovernment. 

(c) The increase in the price is not 
expected to a%ect the agricultural pro- 
duction adversely. 

(d) Q u d o n  docs not arise. 
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3751. M R I  GIRDHARI LAL BH- 
ARGAVA: Will the PRIME MINIS- 
TER be pleased to state: 

I (a) whether the Government had 
started any 1nvesMent Grant Scheme 
to promote small scale industries and 
if so, the State-wise number of indus- 
trial units benefited thereby; 

(b) whether this scheme is inopera- 
tive since 30 September, 1988 and if 
so, the reasons therefor; and 

ic) whether the Government pro- 
pose to provide the grant to those 
entrepreneurs who had taken effective 
steps to set up industries under this 
scheme upto 30 September, 1988 to 
whom the grant was not sanctioned 
and if not, the reasons therefor? 

THE MlNlSTER OF STATE 1N 
THE 1MlNISTRY OF INDUSTRY 
(PROF. P. J. KURIEN): (a) to (c) 
Under the Central lnvestment Subsidy 
3chenx. 1971 entrepreneurs setting up 
industrial units in centrally declared 
backward areas were eligible for grad- 
ed rates of subsidy 011 their fixed in- 
vestment. The scheme was ~pplicable 
to small scale units as well. The num- 
ber of beneficiaries State-wise under 
the scheme is not maintained centrally. 
The Scheme was in operation till 30-9- 
1988. After the withdrawal of the sc- 
heme, the State Governments/Union 
Territory Administrations were advised 
that payments made upto 30-9-1989 
(for non-manufacturing activities) and 
upto 31-12-1989 (for manufacturing 
activities) provided the projects were 
approved by the State Level Commit- 
tee/District Level Committee on or 
before 30-9-1988 would bz eligible for 
reimbursement by the Central Gov- 
ernment. 

Government have also announced a 
growth centre scheme in June, 1988 
for development of backward areas to 
be implemented during the VTl1 Five 
Year Plan period. 

Fixing of Qnota for Sugar 
3752. SHRI GIRDHAR-I LAL 

BHARGAVA: Will the PRIME 
MINISTER be pleased to state : 

(a) whether the Government propose 
to fix the quota of Sugar at  500 gms. 
per unit and to distribute the sugar 
in 500 _ems. poly packs in order to 
ensure proper weight and good 
quality; 

(b) if so, the details thereof; and 
(c) if not, the reasons therefor and 

the difficulties thereof? 

THE MINISTER OF STATE IN 
THE MIMSTRY OF CIVIL SUP- 
PLIES AND PUBLIC DISTRIBU- 
TION (SHRI KAMALUDDIN 
AHMED): (a) to (c) No, Sir. The 
Central Government makes bulk allo- 
cation of levy sugar quota to the 
State Governments and UT Adminis- 
trations. Allocations of levy sugar is 
made on a uniform norm of 425 grams 
per capita monthly availability on the 
projected population as on 1-10-1986. 
Government has decided to allot 5 Y,', 
ad-hoc increase in the allocations of 
levy sugar from Aupst,  1991 till 
December, 199 1. 

Distribution of levy sugar within 
the States/UT Administrations is the 
responsibility of the State Govern- 
ments and UT Administrations. 

3753. SHRI GIRDHARI LAL . 
BHARGAVA : Will the PRIME 
MINISTER be pleased to state: 
_-. . 

(a) whether an agreement for send- 
ing twenty engineers to Bahrain was 
reached between National Fertilizers 
Limited and G.P.I.C.. Bahrain in 
1988-89; if so, the details thereof; 

(b) the number of engineers sent to 
Bahrain under this agreement and 
the period of their stay there; 

(c) the reasons for calling them 
back before time and the amount of 
loss in foreign exchange suffered by 
the country as a result thereof: 

(d) whether these engineers were 
compelled to  give half of their salar- 
ies to National Fertilizers Limited; 
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(e) if so, the reasons therefor; and 
(f) whether any action in the mat- 

ter has been taken against the persons 
found responsible; if so, the details 
thereof? 

THE MINISTER O F  STATE IN 
THE MINISTRY O F  CHEMICALS 
AND FERTILIZERS (DR. CHINTA 
MOHAN): (a) and '(b) No direct 
agreement was signed between Natio- 
nal Fertilizers Limited (NFL) and 
Gulf Petrochemicals Industries Com- 
pany (GPIC). Bahrain. However, a 
contract was signed between Eigneers 
India Limited (EIL) and NFL on 
10th November 1989 for assignment 
of NFL personnel to GPIC, Bahrain 
for a period of one year depending 
u?on their requirement. A total c;f 
five Engineers/Chemists were deputed 
to GPIC under the contract out of 
which three officers stayed with them 
for more than a year, one stayed for 
a period of five months and one for 
one month. 

(c) None of the deputed oficers 
were called back by NFL. GPIC, how- 
ever, sent back two of them for their 
own reasons before completing one 
year. 

(d) No Sir. All the employees recei- 
ved their basic salary in India in full. 
In addition, each of the employee 
concerned was to receive BD 400 p.m. 
as living allowance along with free 
furnished accommodation, free medi- 
cal facility and conveyance in Bah- 
rain during the period of their depu- 
tation. 

(e) and (f) Do not arise. 

[English] 
T.V. Transmitter at Pathmthit ta  

in K e d a  

3754. SHRI KODIKKUNIL SU- 
RESH: Will the Minister of IN- 
FORMATION AND BROADCAST- 
IVG be pleased to state: 

(a) whether the Government pro- 
nose lo set up a T.V. transmitter at 
Pathznamthitt:l district in Kerala: 

(b) whether the Pathanamthitta dis- 
trict is not covered by T.V. transmis- 
sion from Trivandrum and does not 
receive the Malayalam programmes; 
and 

I 

(c) if SO, the steps taken in this re- 
gard? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF INFORMA- 
TION AND BROADCASTING (KU- 
MAR1 GlRIJA VYAS): (a) A 
low power (100 W) TV transmitter 
operating in UHF band has been 
funclioning at Pathanamthitta in Ke- 
rala since September. 1989. 

tb) and (c) Though the transmitter 
at Pathanamthitta relays the pro- 
grammes fed from Celhi via satellite. 
::arts of Pathanamthit.ta district lie 
iln the fringe of coverage area of the 
high power T V  transmitters at Tri- 
vandrum and Cochin which relay re- 
gional service programmes in Mala- 
yalarn in addition to national service. 
Further expansion of regional service 
in the uncovered parts of Pathanam- 
thitta district depends upon future 
availability of resources for the pur- 
pose. 

Assistance to Kerala under Western 
Gl;ats Development hugramme 

3755. SHRI KODIKKUNIL SU- 
RESH : Will the Minister of PLAN- 
NING .4ND PROGRAMME IM- 
PLEMENTATION be pleased to 
state : 

(a) the financial assistance given to 
Kerala in 1990-91 and 1991-92 under 
the Western Ghats Development Pro- 
gramme for the development of rural 
areas; and 

(b) the achievements made under 
the programme in rural areas during 
the last two years? 

THE MINISTER OF STATE O F  
THE MINISTRY OF PLANNING 
AND PROGRAMME IMPLEMEN- 
TATION (SHRI H. R. BHARD- 
WAJ): (a) All the programmes un- 
der Western Ghats Development Pro- 
yamme in Kerala are implemented 
in rural areas only. Special C c n t d  
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~ssistance allocated for the Annual of Kerala is Rs. 605.22 lakhs in each 
Plans 1990-91 and 1991-92 for Wes- these two Years. 
tern Ghats Development Programme (b) A Statement is attached. 

STATEMENT 

Assistance to Keralu under Western Ghats Development Programme 
-- 
SI. SectoriSub-SectorlSchemes Unit Achievement 
No. 

I .  Soil Conservation Hec. 
2. Distribution of Seedlings 

(i) Coconut Seedlings . 
(ii) Pepper Cuttings . 
(iii) Cashew Seedlings . 
(iv) Other Seedlings . 

3 .  Minor Irrigation 

Nos. 
Nos. 
Nos. 
Nos. 

(i) Check-Darns/Crossbars/Weir~ . 
(ii) Wells/Ponds constructed 
(iii) Arca Benefitted . 

4.  Dairy Development 

Nos. 
N 0s. 
Hcc. 

(i) Pasture Development . 
(ii) Construction of Cattlesheds . 

Hcc. 
Nos. 

5 .  Forestry and Wild L f e  
(i) Afforestation in Watersheds . 
(ii) Bamboo c~rltivatiorl 

(a) Nursery Beds 
(b) Nursery Formation . 

(iii) Heterogeneous Forest Vegitation 
(a) Spill Over Work . 
(b) New Work . 

(iv) Conservation & Protection of Forests 
Fireline tracing . 

Hcc. 

Nos. 
Hec. 

Hec. Hec.l 

Kms. 
Nos. 
Hec. 

6. No. of foot bridges constructed . 
7. A m  brought under Mulberry cultivation 

8 .  Water Supplr 
Families benefitted . Nos. 

9.  Miscellanous items 
Soil Survey . 
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Report on Troubled States 

3756. SHRI MUKUL BALKRI- 
SHNA WASNIK: Will the Minister 
of INFORMATION AND BROAD- 
CASTING be pleased to state: 

(a) whether a team from the Press 
Council of India has prepared a re- 
port on the state of the media in the 
two troubled States of' Jammu and 
Kashmir and Punjab; 
(b) if so, the recommendations 

made in the report; and 
(c) the reaction of the Government 

thereto? 

THE DEPUTY MlNlSTER IN 
THE MINISTRY OF INFORMA- 
TION AND BROADCASTING 
(KUMARI GIRIJA VYAS): (a) 
Yes, Sir. 

(b) The main recommendations on 
Jammu and Kashmir and Punjab are 
annexed in statement and marked 
with the letter 'A' & 'B' respectively. 

(c) Government have noted the re- 
commendations. 

STATEMENT A 

R~carnmendutions on Kmrhmir Com- 
mittee of  the Press Council o f  India 

Media personnel and especially 
those with key responsibilities for 
editing, directing, reporting and pro- 
gramming or who are otherwise ex- 
posed and vulnerable must receive 
protection especially if solicited by 
media organisations or authon'sed 
media representatives. 

2 There can however be no total 
security and newsmen must be willing 
to accept the risks that go with their 
profession. This may require careful 
selection or replacement or  rotation 

. of personnel as the case may be, and 
full institutional support. 

3. Identity cards and curfew passes 
must be honoured at all times by 
security pa#mnel. Even if media 
persons arc to be searched o r  held for 

I 

questioning, they must n6t be humilia- 
ted or ill-treated in any way and their 
offices must be promptly informed. 

4. Media persons working under 
hazardous conditions or on perilous 
assignments should receive special in- 
centives; separation and travel allow- 
ances where dual establishments 
have to be maintained; generous 
group insurance cover; and such other 
disturbance allowances, additiona! 
leave or other benefits to which they 
may be entitled or as may be appro- 
priate. Special group insurance poli- 
cies are reportedly now available or 
should be negotiated with Govern- 
ment's assistance. 

5. Compensation should be paid ~n 
case of death, injury, hospitalisation 
or loss or property, and employment 
assistance or pensions should be pr6- 
vided to next of kin. 

6. Where necessary, arrangements 
should be made for transport and 
housing in relatively safer locations 
or in clusters. specially for those re- 
quired to work at odd hours. 

7. Newsmen and newspapers should 
report all sides and aspects of events 
fairly and objectively, citing sources, 
verifying facts, providing necessary 
contextual background and, where 
possible. offering their own eyewitness 
observations. analysis or interpreta- 
tion without editorialising. Such pro- 
fessional rigour at all time, on which- 
ever side of the barricades, is proper 
and more likely than otherwise to 
ensure personal and institutional 
safety. 

8. Newpapers and news agencies 
should ensure that experienced hands 
are posed in Kashmir which is a 
cllallenging assignment and entails 
working under stress. The news agm- 
cies have a special responsibility as 
they service the entire national press 
and, without casting any personal as- 
piration, need to avoid arrangements 
such as UM's in Jammu whtse the 
long-standing appointment d a laad- 
ing local editor as Bureau chief could 
result in a conflict of interat. 



9. There has been an unfortunate 
plarisation in the media on com- 
munal and regional lines which is 
wholly out of keeping with past tra- 
dition. This trend must be reversed 
through conscious efforts at many 
levels. A free and objective press 
cannot flourish in a climate of dis- 
trust. 

10. Mere criticism by papers of 
official policies and attitudes and the 
fact that some local correspondents 
write for Pakistani papers or other 
foreign journals or agencies should be 
no grounds for suspicion. The fact 
:hat the local press and local news- 
men are under militant pressure must 
also be kept in mind and their diffi- 
alties appreciated. 

I I .  The concept of "objectionable 
writing" must be clearly defined and 
understood. If genuinely objection- 
able matter is to be curbed. precen- 
sorship is not the answer. This should 
be scrupulously avoided. The re- 
medy lies in taking action under the 
ordinary law of the land with suitable 
appellate procedures. I t  would be 
desirable, if the Press Council were 
to be informed of all such cases. 

12. The most horrific events can be 
narrated with restraint and should 
be portrayed or displayed with sob- 
riety so as not to exacerbate tensions 
at a time when passions may already 
be ruling high. Stereotypes can be 
most unfair. with connotations of 
u 'h t  by association. In all matters 
there must be a careful sense of pro- 
portion and discretion in evaluating 
sources and incidents and assessing 
motivations. and likewise in sifting 
rumour and disinformation from hard 
news. 

13. Corrections, contradictions and 
clarifications should be published and 
the authorities nead to be far mpre 
diliqent and enterprising in rtachmg 
their version to nelyspapers or con+- 
'ng distortions and placing things m 
mtext .  

14. The present mechanisms for 
media briefing are too slow and un- 
satisfactory. A single-time police re- 
lease by the DGP, an exceedingly 
busy officer whose primary task can- 
not be attending on the media, is 
wholly inadequate. Kashmir requires 
a high-level Media Spokesman with 
fall access to all information and de- 
cision-making processes in Srinagar, 
Jammu and Delhi and the necessary 
authority and discretion to brief the 
media and conduct media relations 
within a larger, overall media strategy 
in formulat~ng and executing which 
he must be a prime mover. 

15. Such an official and his aides 
should be accessible and have the 
necesszry wherewithal to provide 
newsmen greater access to a wider 
ranse of information than just secu- 
rity-related issues and to facilitate 
movement to the spot, including bor- 
der and other distant locations. A 
helicapter and some jeeps should be 
dedicated for these tasks. 

16. The appointment of a Media 
Spokesman, as suggested, should not 
preclude media access to the Gover- 
nor, Advisers, DGP and other respon- 
sible officers. . 

17. The Media Spokesman should 
interact with the Kashmir Editors 
Coqference, the IFWJ (Kashmir Unit), 
the Kashmir Journalists Conference 
and other professional bodies which 
could be instrumental in reviving the 
Press Advisory Council. This would 
be an appropriate forum for discussing 
issues or >gievances pertaining to  ad- 
vertisements, newsprint, assistance to 
small papers and the like, as well as  
larger policy matters. 

18. The State Inter-Media Publicity 
Co-ordination Committee should be 
more purposefully used and its status 
upgraded under the leadership of the 
proposed Media Spokesman. 

19. Development news and human 
interest stories should be encouraged 
and facilitated by the authorities and 
by Editors and Broadcast Directors. 



20. Newspapers, in turn, should 
brief their News Editors and gate- 
keepers about priorities, display, head- 
lines, photographs, and the import- 
ance of so-called "soft" stories. They 
should encourage their field staff by 
personal visits or by sending out 
senior colleagues to assess the situa- 
tion on the ground. . 

21. The local press, national cor- 
respondents and wire services in the 
Valley and Jammu should be given 
priority in coverage of events in J&K. 
The policy of having Jammu preempt 
Srinagar and allowing Delhi to 
preempt both in terms of important 
announcements or coverage is mis- 
placed and demoralising to those who 
are nearer the ground reality, expect- 
ed to take the risks. and are then ex- 
cluded in favour of "outsiders". 

22. There is however every reason 
to hold suitable briefings at various 
levels in M i  as well for the national 
and international press. This too is 
something that could be co-ordinated 
by the Media Spokesman referred to 
earlier. 

23. Tbe Radio Kashmir and Door- 
darshan newsrooms should return to 
Srinagar immediately. This is over- 
due and any seeming risks can be 
overcome with suitable planning and 
s t a m  arrangements. local 
broadcast personnel should not be 
made to feel inadequate or suspect. 

STATEMENT B 
1. There can be no absolute secu- 

rity though every effort must be made 
to improve the general security en- 
vironment. Within that framework 
newsmen in Punjab must be prepand 
tcr accent the hazards that go with 
their calling and their commitment to 
freedom of the press which embodies 
the citizen's right to know. 

2. Nevertheless. reasonable security 
must be provided to media personnel 
in their ofkes and, where so desired, 
in cluster-housing complexes. 

3. If particularly hazardous loca- 
tions ar t  temporarily made non- 

family stations, special family and 
travel allowances should be provided. 

4. Compensation should be paid 
for death, injury or hospitalisation or 
loss of property d t h  assurance of 
jobs / pensions to next of kin. 

5. All media personnel in hazar- 
dous zones should be covered under 
group insurance. Newspaper organi- 
sations should consult with the Go- 
vernment in persuading LIC and GIC 
to issue special risk insurance policies. 

6. Night duty staff should be drop- 
ped home under armed guard when- 
ever the situation so warrants. 

7. Newsmen should fairly present 
all sides of any given event or situa- 
tion and verify the facts and not de- 
pend on hearsay or speculation when 
it comes to body counts and other 
important factors. 

8. News should be properly sourc- 
ed and there should be no editorialis- 
ing in news copy. 

9. The most horrendous and sensi- 
tive events can be legitimately publish- 
ed with sobriety, using restrained lan- 
p a g e  and headlines, avoiding excts- 
slve diswlay or sensationalism so as 
not to heiehten fears and tensions. 

10. Bandh notices and press notes 
from ultras should be edited and 
played down while positive develop- 
ments should be mentioned and even 
highlighted as occasion demands. 

11. News agedies and newspapers 
should select personnel for ~nsit ive 
and hazardous assignments with care 
and rotate them as a means of easing 
pressure on any one individual. Fresh 
minds are also able to view old pro- 
blems and situations in a new pers- 
pective. 

12. The news agencies need to 
strengthen their regional news units in 
Chandigarh and place them under se- 
nior men. Newspapers too should 
ensure that they have senior and 
highly mponsible gatekeepers on 
duty to handle sensit~ve copy from 
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sensitive beats. "Peace time" levels 
of manning and procedures are not 
suited to "War time" situations. 

13. AIR and Doordarshan must 7 appoint station directors at Jalandhar 
and Chandigarh and ensure that all 
vacancies are filled, .and filled with 
imaginative and innovative personnel. 

14. There should be highly mobile 
video and audio teams able to move 
to any part of the state and an hour's 
notice, possibly with helicopter sup- 
port so that live coverage can be used 
to good purpose. 

15. Punjab (and Kashmir) needs a 
high level media spokesman who can 
speak on his own with the full autho- 
rity of the Governor and the Director- 
General Police. Such a person should 
be lully briefed or be able to com- 
mand or procure all information or 
authentication. This officer or agency 
should have a presense in key centres 
such as Jalandhar and Amritsar in 
addition to Chandigarh. 

16. The Centre must evolve a co- 
herent and comprehensive media for 
this purpose and establish a high- 
power, multi-disciplinary media stra- 
tegy cell for strategy for Punjab (and 
Kashmir). Terrorism or insurgency 
cannot be fought only with guns but 
require a just administration and ideas 
that can win the hearts and-minds or 
men and women against the ideolo- 
gical onslaught of those who out to 
subvert the state. Professionals must 
be used and there is no reason to 
place exclusive reliance on existing 
official personnel or media talent. 

17. The Punjab Press Relations 
Committee should be expanded into 
a Media Relations Committee. in- 
cluding AIR and Doordarshan. This 
should meet regularly in di&rent ma- 
jor news centres so that members are 
sensitisad to local conditions and 
Precaptions and can communicate 
directly with field staff. 

18. Editors and associations of pro- 
ftssional newsmen and of owrrml 
managements shsuld concert -msBsurcB 

14-24 LISlNDpl 

to understand the ground realities and 
extend support of field staff. 

19. The free circulation of foreign 
journals like Des Pardes, Wanger 
and so on from London and other 
centres abroad should be restricted or 
prosecuted if they contain subversive 
or seditious material. Large num- 
bers of these magazines are currently 
coming in by post and being selecti- 
vely distributed. 

20. There should be no resort to 
censorship, however limited, or sus- 
pension of publication by newspapers 
as sometime sugyested. While terro- 
rists thrive on the "oxygen of publi- 
city" (Mrs. Thatcher), the regulatory 
remedies that create a media vacuum 
could be worse than the disease. 
There is no need for any special press 
law in Punjab nor would this be de- 
sirable. Where necessary, errant 
newspapers or newsmen can be pro- 
secuted under the law of the land or 
cases may be referred to the Press 
Council which would. however, need 
to evolve a fast track for dealing with 
such situations. Ajit was prosecuted 
but the case was later not pressed. 
This and similar cases should be re- 
viewed to see whether any loopholes 
need plugging or procedural hurdles 
must be overcome. without prejudice 
to due process and a fair trial. 

21. While exercisine due caution in 
disseminating "press notes" issued by 
terrorist groups, the press must also 
be vigilant against being used for offi- 
cial plants. The media cannot be 
anybody's handmaiden or cat's-paw. 
Credibility is vital. 

22. Apart from spot news. far more 
investigatory and analytical reporting 
and writing is re~uired to portray the 
human tragedy being enacted in Pun- 
jab and acts of courage and camara- 
derie by ordinary citizens and com- 
munities who have resisted threats and 
murderous assaults and refused to 
yield ground or give up their m v i c -  
tions. The social, economic, political 
and religious aspects of the struggle 
in Puniab must be understood and 
highlighted. 
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23. The media will have lass to fear 
if its coverage is balanced and h o ~ s t .  
True professionalism is respected by 
all, even one's opponents. There is 
no other code the Committee would 
prescribe. Anything less would be 
incomplete anything more unneces- 
sary. 

24. Both Radio and TV in J&K 
must be brought up to the requisite 
staff strength with additional person- 
nel and equipment being sanctioned 
to the extent necessary The whole 
gamut of measures regarding security. 
facilities, incentives and insurance 
mentioned with reference to the print 
media apply equally to broadcast per- 
sonnel. 

25. There is scope for far more 
imaginative broadcast programming 
over both radio and television, whe- 
ther from Srinagar and Jammu or 
from Delhi. The broadcast media can 
be used to open a wider dialogue on 
k>cal grievances, factors underlying 
alienation, and even some of the issues 
posed by the militants. A bold pa- 
1% decision is needed and will have 
to be taken by the Government of 
Dclhi. 

26. There is every reason to extend 
all facilities to the international media 
to cover developments in J&K. The 
bundling out of the foreign press from 
Srinagar in January 1990 was a mis- 
take. An open door policy will pay 
dividmts in winning over internation- 
al public opinion despite fears of mo- 
tivated reporting on the part of some. 

27. The Kashmir authorities should 
be able to out across their point of 
view or rebuttals, which the local 
press may be unwiiing to  c a ~ ,  
throub special bulktins over Rad~o 
Aashmir and Doordanhan in Sri- 
nagar. 

28. ~ddtionally, the Government 
ahoukl consider the ust at mm-tm- 
mtiond media such as wall 
tyj!ters and & t u n  boards wkich would 

reed and yhich wmld @l,aake a 
mht evm siwlIl&dlcy be.tm@ down 
by pilitant group. 

29. An &ort should be made to re. 
open the cinemas and at least one 
cinema house could be reopened with 
appropriate security for a start. 

30. AIR has mounted some pro. 
grammes to counter POK and Pakis. 
tan Radio and TV propaganda aim- 
ed at J&K. This effort needs to be 
enlarged and diversified through 
various media. Independent video 
newsmagazines could also play a role 
in this and provide material for do. 
meatic use aa well as for intormation 
abroad. 

3 1. Inter-regional media exchange 
is a desirable means of enabling jour. 
nalists from J&K to travel and work 
in various parts of the country and, 
conversely. of promoting a better 
understanding of Kashmir among jour- 
nalists from the rest of India. To 
this and, the J&K administration 
should encourage professional media 
associations to hold sessions in the 
State. 

32. None of this may be possible 
on a structured basis without the fa- 
shioning of an overall media strategy 
which has to be part of the nation's 
Kashmir policy not only in telling the 
security story but a great deal else 
besides. Inputs for this must come 
from diverse sources within and out- 
side the State. The Media Spokes- 
man we recommend should be the fo- 
cal point of such a media strategy 
planning group. 

33. The Press Council should con- 
sider the possibility of holding a aes- 
sion in Srinagar this coming autumn 
to establish rapport with all sections 
of the vress in Jammu and Kashmir 
and underline its stmng commitment 
to freedom of the Rcss in that State. 

3757. SHRT VILASRAO FAGN- 
ATHRAO GUNDEWAR. : the 
PRTME WbflSlTR be pleased to 
state: (a) the number of promals 
from GuImt Governmefit for regis- 
traBbn of new fndqdps pending wih 
thc U M  Bavtmnrent: 
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(b) the details of industrieo regis- 
tered in the above State by the Union 
Government during the period from 
January, 1990 to June 30, 1991; 

P (c) whether the Government pro- 
pose to accord approval to the pend- 
ing proposals at an early date; and 

(d) if so, by what time? 

THE MINISTER OF STATE I S  
THE MINISTRY OF INDUSTRY 
(PROF. P. J. KURIEN): (a) No pro- 

posal for registration of new indus- 
trial units in Gujarat is pending at 
present. As per the new Iudustrjai 
Palicy, the schemes of Delicensingl 
Exernpled IndustriesJDGTD registra- 
tion stand abolished. 

(b) I he break-up of applications 
registered under the schemes of De- 
licensing/Exempted Industries/DGTD 
registration during the period from 
January. 1990 to June, 1991 in the 
State of Gujarat is given below:-- 

No. of Registrations 

Year 

Delicen- Exempted DGTD 
sing Industries Registra- 
Industries Registra- tion 
Registra- tion 
tion 

1991 (upto June) . 70 102 24 

Details, such as name of the under- 
location, item(s) of manufac- 

ture and capacity in respect of all 
registrations issued are published by 
the Indian investment Centre in their 
'Monthly Newsletter' copies of which 
are being sent to the Parliament Li- 
brary regularly. 

(c) and (d) Does not arise in view of 
(a) above. 

T H E  MINISTER OF STATE W 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (DR. CHINTA 
MOHAN): (a) to (c) Most of the 
items in the petrochemical sector have 
been .de-licensed in the new Indus- 
trial Po!icy and it is hoped that this 
would give an impetus to the growth 
of the industry in the States. includ- 
ing Maharashtra. 

[Translation] [English] 

3759. SHRI K. PRARHANI: Will 
3758. SHR~ VILASRAO NAG- the Minister of INFORMATION 

NATHRAo GUNDEWM: Wiu the AND BROADCASTING be pleased 
PRIME MINISTER be pleased to to state: 
state: (a) whether the 10 K.W. Television I 

(a) whether t k r e  is any proposal centre and an A.I.R. station at Bha- 
to expand and develop ptro&emid wanipatna in the State of Orissa have 
industries in M&ara&tra; started fupctioning: 

(b) if so, tha dehjls thereof: and (b) if not, the reasons therefor: and 

(e) the steps taken so far in this -0 the the b which they would 
= g t ~ d ?  . be commissioned? 
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THE DEPUTY MINISTER 1N 
THE MINISTRY OF INFORMA- 
TION AND BROADCASTING 
W.UMA.1 G1RU A VY hSk. (a) and 
(b) No, Sir. There has been some de- 
!ay in completion of both these pro- 
jects at Bhawanipafna. The establish- 
ment of the 10 KW TV Transmitter 
got delayed because of non-availabi- 
lity of adequate power and water 
supply at the site, remoteness of the 
site and agitatims in the area. Simi- 
larly, the establishinent of Radio sta- 
tion was delayed because of the time 
taken by the Orissa State Electricity 
Board in shifting of a 33 KV feeder 
h e  passing through the site. 

(c) As per the present indications, 
the TV Transmitter at Bhawanipatna 
is envisaged to be commissioned during 
the current year. On the other hand. 
the Radio Station is envisaged to be 
technically ready in 1992. 

Employment Scheme for Mutated 
and Uneducated Unemployed in Rural 

Areas 

3760. SHRl K. PRADHANI: Will 
the PRIME MINISTER be pleased 
to state: 

(a) whether any proposal has been 
Eomulated by the Khadi and Village 
Industries Commission to provide em- 
ployment to the educated and unedu- 
cated unemployed persons in rural 
areas; and 

(b) if so, the details thereof and 
the number of the unemployed persons 
benefited thereby so far? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(PROF. P. J. KURTEN): (a) and (b) 
The working p w p  appointed by the 
Planning Commission for KVI secbr 
has fixed a target of creating addi- 
tional employment opportunities to 
2.25 million rural artisans by the end 
of 8th Plan. So far 47.39 lakh persons 
have been provided employment in 
the Khadi & Village industries sector 
under the aegis of the KVlC at the 
erul of the Seventh plan. 
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Closnre of OM Paper &f& 

3761. SHRl TE3 NARAYAN 
SINGH: Will the PRIME MINISTER 
be pleased to state: 

(a) whether very old paper mills 
set up before independence in the 
country are either lying closed and 
some are not working to their full 
capacities; 

(b) if so, the number and names of 
such mills in each State; 

(c) whether the Government pro- 
pose to take over these mills for mod- 
ernising them in order to restore their 
capacities: 

(d) if so, the details thereof; 
(el whether funds have been allo- 

cated for this purpose; and 
(f) if so, the amount thereof? 

THE MINlSTER OF STATE IF 
THE MINISTRY OF INDUSTRY 
(PROF. P. J. KURIEN): (a) and (b) 
Details of very old paper mills set up 
before independence in the country. 
which are either lying closed or not 
working to their full capacities, are 
not available. However, as per avail- 
able information, 77 paper units, 
which are not reporting production 
presently, are listed in the statement 
attached. 

(c) No, Sir. 
(d) to (f) Does not arise. 

STATEMENT 

SI. NO. Name aj the Unit 

1. M/s. Titagarh Paper Mills 
Ltd-Mill No. 1 

2. I -Mill No. 2. 
3. M/s. Bengal Paper Mills Co. 

Ltd. 
4. M/s. Neptune Paper Mills Ltd 
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M(s. Univmal Paper MilIs 
Ltd. 
M/s. Papyrus Paper Industrjes. 
Mjs, WIMCO Papers 
M/s. Everest Paper Mills (P) 
Ltd. 
MI s. Glob Paper Mills (P) Ltd. 
M/s. Priti Paper Mills Pvt. 
Ltd. 
MIS. P. G. Paper Mills Co. 
Pvt. Ltd. 
MIS. East Coast Paper Pvt. 
Ltd. 
MIS. Gopinath Paper Mills. 

U ttur Prdesh 

MIS. Sangal Papers Limited. 
M,/s. Sivalik Cellulose Ltd. 
MIS. Sarvodaya Paper Mills 
Ltd. 
M/s. PVK Papers Limited. 
M/s. Adhyudya Paper Mills 
Ltd. 
M/s. Kalika Board & Paper 
Mill (P) Ltd. 
M/s. Sakambri Paper Mills 
Pvt. Ltd. 
M,'s. Swatantra Bharat Paper. 
MIS. Up r India Couper 
Paper Mi% 
M/s. Arihant Paper Pvt. Ltd. 
Mjs. Goverdhan Kagaj Udyog. 
M/s. Manjushree Paper Mills 
Pvt. Ltd. 
M 1s. Gopal Paper L 'BD. 
MIS. Singhal Paper Pvt. Ltd. 
M/s. Basant Paper Mills. 

G~ficy41 
M'/s. W d  Paper . , Mills. 

30. M/S: 'sugam Paper Mills. 

3 1. MIS. Patel Paper Mills Lid. 
32. M/s. Ganapathi Pulp & Paper 

Mils Ltd. 
33. MIS. Valod Antyadaya Paper 

Mills Ltd. 
34. MIS. Dhavalgiri Paper Mills 

(P) 'Ltd. 
35. MIS. Prakash Paper Mills. 
36. Ml/s. Kadodra Paper Industry 

Pvt Ltd. 

37. M/s. Rohtas Industries Ltd. 
38. MIS. Ashok Paper Mills Ltd. 
39. M/s. North Bihar Sugar Mills 

Ltd. 
40. MIS. Thakur Paper Mills Ltd. 
41. MIS. Baruni Papers Industries. 
42. MIS. Shree Biswanath Paper 

Mills. 

43. M/s. Saraf Paper Mills. 
44. MIS. Satsuwan Paper Mills Ln- 

dustries. 
45. M,'s. Premier Paper & Board 

Mills (P) Ltd. 
46. M/s. Advance Paper Mills 

Ltd. 
47. M/s. Bansi La1 Paper Ltd. 

48. MIS. G.T. Paper Mills. 
49. MIS. Parasaram Paper Mills. 
50. M/s. Bombay Pulp and Paper 

Mfg. Co. Ltd. 
51. MIS. Central (I) Spinning & 

Weaving Mfg. Co. Ltd. 
52. M/s. Mayur Paper Mills Ltd. 
53. M/s. Providence Paper Mills 

Ltd. 



'54. M/s. Sri Laxmi Sonswathi 
Papers Lld 

35. M/s. Nagacujun Papcr Mills 
Ltd. 

56. Mrs. Charminar Papers Ltd. 
57. M/s. Pemcr Paper Ltd. 

58. M/s. Badheka Paper Mills. 
59. M/s. Wrpaid Ltd. 
60. M!s. Kabrivi Paper Industries. 
61. MIS. Annapurah Paper Mills. 

62. M/s. Gangappa Paper Mills 
Ltd. 

63. M/s. Vishalkrishi Paper Mills. 
64. M/s. Balaji Paper Mills Pvt. 

' Ltd. 

H m  
65. M/s. Sehgd Paper Mills Ltd. 
66. M/R Venus Paper Mills. 
67. M/s. Swi Paper & Chemicals 

Pvt. Ltd. 

68. M f s .  Titagarh Paper Mils Ltd. 
Mill No. 3. 

69. M/s. Sewa Paper Mills. 

74. M/s. Lalji Paper Mills Pvt. 
Ltd. 

75. M/R &ma Papen & Allied 
Products (P) Ltd. 

76. M/s. Punalar Paper Mills Ltd. 

77. Acme Paper Mills. Wro.  

Control of Mmkhatkd  Compank 

3762. SHRl TEJ NARAYAN 
SINGH: Will the PRIME MINISTER 
be pleased to state: 

(a) Whether the multi-national 
corqgrzuias control more than 70 per 
cent marketing of vitamins and the 
medicines arc being sdd by them at 
a very high rate; 

(b) if so, the number of cases to 
which the G o v ~ e n t ' s  attention has 
been drawn and whether any action 
has been taken against them; 

(c) if SO, the details *ereof; 

(d) the procedures ted by the 
price-structure: and 

""P Gtwcamm at the time o filring their 

(e) the xncaawm adopted to briPg 
these items under control apd *re- 
by making the Antibjotic madicuies 
and v~tamlns availabk at a cheaper 
w7 
THE MWIEXBR OF STATE lN 

?'HE MTNISTRY OF CHEMICALS 
AND FERflLIZERS (PIL. CWNTA 
MOHAN): (a) to (e) On the basis of 
marke t~ .dn ta  )uWW by ORG, 
mu1 tinational companies have market 
sham d mstc than 70% h rcs- 
pa3 of f m u m  M on Via- 
mins. Prices ol cambinatlon formula- 
tions based on vitamins are cantrolled 
under DPCO, IS7 md price fixrtion 
is done accordingly. Cam of vida- 
t i a M a r r b a l t w M i h ~ r h h  
tbe p- .of PPCO. 1987. 



CIosbic SodP Plants THE M I N I m R  OF STATE TN 
THE MINISTRY OF CHEMICALS 

3763. SHRl TEJ NARAYAN & FERTILIZERS (DR. CHINTA 
SINGH: Will the PRIME MINTS. MOHAW (a) There are 40 licenced 
TER be pleased to state: Caustic Soda- Plants out of which only 

33 are in operation. 
(a) the number of caustic soda 

*hnh functioning at ~ r r ~ m t  i,, the (b) Statement 1 indicating locations 
country. and approved production capecity is 

enclosed. The total production of 

(c) 48 new Projects have been a p  (c) whether is any p r 0 ~ ~ l  to pmvd through grant of IndmtrhI 
a t  UP some more "'Jtic &a plants l i censes~~t te r  of intelltb SIA(~IR) in the country: registration covering a total annual 

(d) if so. the details thereof. production capacity of 15.26 lrdrs 
tonnes at different locations in the 

(e) whether some foreign firms have counW- 
approached the Gove-ent to set up 
caustic plants in India: (d) Statement I1 showing new p 

jects approved with location in the 
(f) if SO. the details thereof: and country is enclosed- 

(g) the action taken by the Govern- (e) No. Sir. 
mcnt In this regard? (f) and (g) Das not arise. 

STATEMENT 1 

Existing Cuustk Soda Plants 

St. Name of the unit with Location Licensedl 
No.' Registered Oflw installed 

capacity. 

Andhra Pradcsh 
1; MIS. Andhra Sugars Ltd. . . Kowur 46200 
2. MIS. Sirpur Paper Mills . . Kaghamagar 6270 
3. M/s. Shree Rayalseema . . Kurnool 33000 

Assam 
4 MIS. Hindustan Papel Corpn. . . Nowgong MdOO 

BIhar 
5.  MIS. Bihar Caustic & Chemicals Limited Rehla 

6, MIS. Shriram Foods % Fertilizer 
Industries . , NcwDelhi 49500 
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7. MIS. Atul Products Ltd. . . Bulsar 
8. MIS. Tata Chemicals Ltd. . . Mithapur 
9. MIS. Saurashtra Chemicals . . Porbandar 

10. MIS. Gujarat Alkalies & Chemicals Ltd. Baroda 
11. MIS. Ahmedabad Mfg. & Calico Printing 

Co. Ltd. . . Ahmedabad 
H a r y m  
12. MIS. Ballarpur Industries Ltd. . . Jagadhri 

Kamataka 
13. MIS. Ballsrpur Industries Ltd. . . Karwar 

&rda 
14. M/s. Travancort-Cochin Chemicals Ltd. Elore 

Madhya Pradwl, 
15. M/s. Grasim Industries Ltd. . Nagda 
16. MIS. Hukum Chand Jute Mills Ltd. . Amhi 
17. MIS. National Newsprint Paper Mills Ltd. Nepanagar 

Mcrhmashtra 
18. MIS. Ballatput Industries Ltd. . . Ballarpur 
19. M/s.CenturyChemical Ind. . . Kalydn 
20. MIS. National Rayon Corpn. Ltd. . Mohone 
2 1. MIS. Standard Alkalies & Chemicals Ltd. Thane 

0n'S.m 
22. MIS. Jayshtet Chemicals Ltd. . . Ganjam 
23. M/s. Orient Paper Mills . . Brijrajnagar 

-Y 
24. M/s. Chemfab Alkalies Ltd. . Pondicherry 

h !  
25. MIS. Puujab Alkalies & Chemicals Ltd. Nayanangal 

26. MIS. Modi Alldies & Chemicals Ltd. Alwar 
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28. Mls. D.C.W. Ud. . . Sahapuram 60000 
. MIS. Southern Petrochemicals Industries 

Corporation . . Madras 
30. M/s. Mettur Chemicals and Industrial 

Corpn. Ltd. . . Mettur Dam 42900 

Uttar Pradesh 
:\ 1, Mls. Kanoria Chemicals and Industrit s 

Ltd. Renukoot 33000 

West Bengal 
32. MIS. Durgapur Chemicals Ltd. . . Durgapur 
33. MIS. Hindustan Heavy Chemicals 

Limited . . Khardah 

STATEMENT Il 

Fresh Capacity approved for production of Cmcstic Soab 

SI. Ivo . Nmu of the Party with Annual Capacity 
hpproved location of the plmt in tomes r 

I 2 3 

Indrrstriul Licences 
1.  MIS. Rohtas Industries. Dalmia Nagar (Bihar) . 2400 

(Unit closed imple- 
mentation doubtful) 

2. MIS. Shriram Fertilizers & Chemicals, Kota 33000 
Olajasthan) 

3 MIS. Gujarat Chlor Alkali Industries Ltd., Distt. 
Bllaruch (Gu-hat) . 33000 

4. MIS. Hindustan Paper Corpn., Naugaon (Assam) . 20000 

Letters of Indent 
6. MIS. Delta Paper Mills Ud., Bhima Vora, Distt. 1650 

(west Bengal) 
( 7. MIS. Shriram Foods & Fertilizers Ltd., Delhi . 33600 
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MIS. Indian Aluminium Co. Ltd. Haldia Distt. 
Midnapore, Calcutta. . 200~m 
MIS. Reliance Petrochemicals Ltd., Chorse, Distt., 
Surat, Oujarat . . 78000 

(as co-product 
from Chlorine plant 
1066000). 

MIS. Gujarat Alkalies & Chemicals Ltd., Baroda, 
Gujarat, . 3 0 0 0  

MIS. Varinder Ago-Chemicals Ramgarh, Distt. 
Guna, M.P. . . 1200 
M/s. Chemfab Alkalies Ltd., Pondicherry .. 3 0 0 0  

MIS. Varinder Ago-Chemicals Etavah, UP . . 1508 
M/s. Kothari Sugars & Chemicals Ltd., Pondichemy 33000 
MIS. Shree Acids Chemicals Ltd., Distt. Aligarh, 
U.P. . 33000 
MIS. Finolex Cables Ltd.. Distt. Ratnagiri, 
Maharashtra. . . 85000 
MIS. Prestige Fibres Ltd., Muzzaffarnagar. U.P. . 33000 
Mlc. U.B. Petrochemicals Ltd.. Vishakhapatnam, A.P. 75000 
MIS. Shrirarn Fibres Ltd.. Gujarat . . 33300 
Mis. Aminox Chemicals Ltd. . . 33000 
M/s. Balaji Industries Pvt. Ltd., Pondicherry . . 33000 
M;'s. Balaji Pt?trochemicals Pvt. Ltd., Goa . . 33000 
MIS. Sree Rayalaseema Alkalies & Allied Chemicals 
Ltd.. Distt. Kumool, A.P . . . 16500 
MIS. Hindustan Dev. Corpn. Ltd., Haldia Distt., 
Midnapore. West Ben@. . 49500 
M/s. S.R.F. Ltd.. Tijara Distt., Alwar, Rajasthan . 16500 
M/s. Jay S h m  Chemicals ldd., Ganjam (Orissa) . 1 3500 
MIL Punjab Alkalies & Chemicals Ltd., Naya 
Nan@, Distt., Ropar, Punjab . . 33000 

SIA Regirtration (EIR) 
31. MIS. Hidustan Organic Chemicals Ltd., Distt. 

Raigadh (M3.) 33000 
32. M/s. Pluk Chemicals Ltd.. Jaigadh, Ratnagiri, 

Maharashtra . . 34600 
33. M/s. Ashok Organic Ind., Distt. Bharuch, Gujarat . 15000 
34. Mls. Nand Kishore, Jaigadh, Distt. Mnagiri, 

Mahamshmt . . 16500 
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M/s. Itachi Petrochemicals Ltd., Chandrapur, 
Maharashtra . 
M/s. Shri Dharam Goel, Khurja, Bullandsahar, U.P. 
MIS. Shri Om Prakash Aggarwal Bhartlch, Gujarat. 
M/s. Chemfab Alkalies Ltd., Pondicherry . 
M/s. Anil Singh, Bulandshahr, U.P. . 
MIS. Ashok Alkali Ltd., Baroda . 
M/s. Shri Shatad Indu Goel, Jind, Haryana . 
M/s. Sbri Hans Raj Goel, Distt. Mathura, U.P. . 
M/s. Tamilnadu Ind. Dev., Distt. Thanjavur, TN. 
M/s. Tungabhadra Fertilizer: ]Ad., Tch./Distt. 
Raichur (Karnataka). 
M/s. Advance Chemrcals, Disn., Bharuch, Gu~mat 
M/s. ltachi Petrochemicals Ltd., Malad. Teh/Distt. 
Raigad (Mahruashtra) . 
S b  Acid & Chemicals Ltd., TehlDistt. Bharuch 
(Gujarat) . 
MIS. ZBnith Alkalies Pvt. Ltd., Tch./Distt.Dhar, M.P. 

Fmtibr  Ph.6 in Bihr plants in Bihar during the Eighth 
Five Year Plan; and 3764. SHRI TEJ NARAYAN 

SMGH: Will the PRIME MINISfER (d) if so, the placts selected there- 
be pleased to state: for? 

(a) the locations of fertilizer plank THE MINISTER OF STATE JN set up so far in Bihar; 
I THE MINISTRY OF CHEMICALS 

(b) the produotion of fertilizer in & FERTILIZERS (DR. CHNIA 
each plant during the last three yean. MOHAN) : (a) and (b) Thac arc 
year-wise and plant-wise; nine fertilizer plants in Bihar. Their 

Sl. Name of the Fcrfl1i:cr Prodrtct Production in '0000 MT 
No. plmu with location ------ 

1988-89 1989-90 1990.91 

-- 
1. Fcrtdber Corporation of lndiii 

Limited, W r i  . Ureri 269.0 209.2 230.5 
Ammonium 
Sulphate ' 

(A.S.) 5% .00 0.5 15.1 
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2. ' Hindustan Fertilizer Corpora- , .  

tiomlimited, Barauni . . Urea 142.3 79.8 114.1 P 
3, Steel Authority of India Limb 

tad,Bokaro. . . . A.S. 16.2 17.6 20.5 
4. Tata Iron and Stael Company 

Limited, Jamshcdpur. . . AS. 13.3 10.5 10.0 
5. Bibar Stab Superphos, Sindri. Single 

super 
' Phosphate 0.6 (not in production) 

6. Pyrites, Phosphates and 
Chemicals Ltd., Amjhore . -do- New plant 61.1 130.1 

7. Srik6ihna Futllizers and 
Chemicals, Mud'ur . 40- 2.7 . 2.8 7.6  

8. Surya Phosphate, K&ma . -do- 4.2 0.7 0.6 
9. Tulsi Fertilvlers, Patna . . -do- 6.0 2 . j  3 . 0  

--- 
(c) Thcrt is no propcs.11 for the (b) whether this allotment was lar 

present. less than the demand of the State 
(dj Does not arise. Ciovernment; and 

(c) if so, the details thereof? - 
~ - 8 l b C t t d t a  - THE MINISTER OF STATE IN 

3765. SHRI RAM NARAIN BE- 
RWA: Will tbe PRIME MlNXSlER 
be pkased to state: 

(a) the quota of essential commo- 
dities allocated to Rajasthan dunng 
the last three years, year-wise and 
ammodity-wise: 

1HE MlNISTRY OF C W  SUP- 
PLIES AND PUBLIC DISTRIBU- 
TION (SHRI KAMALUDDIN AH- 
hlED): (a) The quantities of key ess- 
cntial commodities allotted to Rajas- 
than in 1989. 1990 and in 1991 (upto 
August, 91) arc as under: 

(In thousand Tonnesj 
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(b) and (c) While the Central Ciov- 
ernrnent takes into consideration the 
demand for foodgrains: from vmous 
State Governments including Rajas- 
than, allocations of foodgnuns atre 
made on a month to month basis also 
taking into account other factors like 
the stocks in Central Pool, market 
availability and inter-se requirements 
of StatesjU Is. PDS allocations are 
Supplemental in nature and are not 
intended to meet the total require- 
ments of the States/UTs. 

Setting up of industries by &dl 
Gram Udyog Commission 

3766. SHRI RAM NAR.AIN BE- 
RWA: Wil l  the PRIME MLNlSI'EH 
be pleased to state: 

(a) the number of districts iu Raja- 
than in which industries have been set 
up by Khadi Gram Udyog Commis- 
sion. 

(b) the profits earned by these lu- 
dustries during the last three years, 
and 

(c) the number of districts in the 
State in which such industries are pro- 
posed to be set up and by what time? 

THE MINISTER OF STATE UV 
THE MlNlSTRY OF INDUSTRY 
(PROF. P. J. KURIEN): (a) to (c) 
The Khadi & Vdlage Industrres pro- 
grammes are being implemented in all 
the 27 Districts of Rajasthan. Khadi 
activities are run by the State Khadi 
& Village Industries Board, registered 
institutions and cooperatives, on no 
profit and no loss basis. The village 
industries activity is primarily imple- 
mented through a large number of in- 
dividuals and institutions. KVIC 
does not maintain data on the returns 
received on all the village industries 
in the Statc of Rajasthan. 

up of .cw Inb.strirs in UP. 
3767. SHRI RAM BADAN : Will 

the PRIME MINlSER be pleased to 
state 

(a) wbetbcr the Government have 
received any proposal from the Oov-  
cmmcnt of Uttar Pradesh to set up 

new industries in Azamgarh and 
Mau districts in the, State; and 

(b) if so, ,the details of the steps 
taken in this regard so far? 

THE MINISTER OF STATE lN 
THE MlNlSTRY OF INDUSlRY 
(PROF. Y. J .  KURIEN): (a) No, SN. 

(b) D w  not arise. 

[English] 

Working of FPS in Dellti 

3768. SHRl RAJNATH SONKAR 
bHASTR1: Will the PRIME MINIS- 
TER be pleased to refer to the reply 
gwen to Unstarred Question No. 1707 
and 1746 on March 6, 1991 and state: 

(a) the details of the F.P.S.. Kero- 
m e  Oil Depot etc. and the emplo- 
Lees of the department agalnst whom 
iiises were initiated; 

(b) the action taken 111 each case; 

(c) the reasons for the delay in the 
finalisation of the cases by now and 
the steps taken to expedite the same; 

(d) the number of complaints rece- 
ived against officers of the Food and 
Supplies Department, Delhi Adminis- 
tration for showing favours and ignor- 
ing the rules and regulations; and 

(e) the details thereof and the action 
propod to be taken to set right the 
things? 

THE hUNI5XER OF STATE IN 
'THE MlNISTRY OF CIVIL SUP- 
PLIES & PUBLlC DISTRIBUTJON 
(SHRI KAMALUDDlN AHMED) : 
(a) to ( e )  Thc information is G i g  
collected and will be laid on the Table 
of the House. 

Automotive Componeab 

3769. SHRl RAJNATH SONKAR 
SHASTRI: Will the PRIME MINIS- 
TElR be pleased to state: 

(a) whether the nunlber of corn- 
phin.ts about supply of ua-reliable 
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components by the automotive com- 
ponent makers is on the increase; and 

(b) if so, how does rha Government 
propose to ensure the availability of 
only reliable automotive component 
parts in the country? 

THE MINISTER OF STATE 1N 
THE MINISTRY OF INDUSTRY 
(PROF. P. J. KURlEN): (a) and (b) 
No specific complaints have been re- 
ceived by the Ministry about suppIy of 
unreliable components by any ken-  
sad/re@tered automotive component 
makers. 

(a) whether the Govarmncnt p m  
pose to set up a National CaMt 
Authority to provide licence and ta 
regulate the growth of Cable 'l'.V. in 
the country; and 

(b) if so, the details thereof? 

THE DEPUTY MlNlSTER IN 
IHE MINlSTRY OF INFORMA- 
I l O N  AND BROADCASTING 
(KUMARI GIRIJA VYAS): (a) and 
(b) The Inter-Departmental Commit- 
tee set up to loola into various aspects 
of Cable TV Networks and Dish-An- 
tennae Systems had inter-& recom- 
mended the setting up of a Natio~ul 
Cable Authority. No decision has 
k n  taken on this recammendation. 

3770. SHRl SATYAGOPAL MIS- 
RA: Will the Minister of FOOD 
P;dOCESSlNG INDUSTRIES be 
p b s d  to state the steps taken or 
proposed to be taken to develop food 
processing industries in West Bengal? 

THE MINISTER OF STATE! OF 
THE MINISTRY OF FOOD PRO- 
CESSING INDUSTRLES (SHRI G1- 
RiDHAR GOMANGO) : Various 
Pian Schemes have been formulated by 
this Ministry for development of food 
processing industries in the country. 
State Govenunent Public Sector Un- 
dertaking, Cooperative Societies, etc.. 
are givzn financial assistance for deve- 
lopment of food processing industries. 
under the Pla-I Szhemes. on their pro- 
posals reoeivd through the State Go- 
vernments. C'ndcr one such scheme. 
an amount of Ra 3.68 lakhs was san- 
ctioned in favour of West -gal 
Govenuneat for tbeir marketing scbe 
me f' fruits k vegetables processed 
products. This scheme is to be imple- 
muntad by The Teesta Fruit & Vegc- 
table Processing Ltd.. a State Govern- 
ment Agency. 

3771. SHRI K. V. THANOKA 
BALU: Will the Minister of INFOR- 
 MA^^ AND BR0AEK:Afl'lNG 
be pleasad to state: a 

3772. SHRI K. V. THANGKA 
BALU : Will the PRIME MINISTER 
be pleased to state: 

(a) the total amount of net profit 
earned by various Public Sector Under- 
takings during the year 1990-91 and 
what percentage does it constitute of 
the capital invested in these Under- 
takings; 

(b) whether the amount of the inte- 
rest being paid on the capital invested 
in these Undertakings is more than 
their net profit; and 

tc) if so. the amount of the interest 
in each case? 

THE MlNlSI'ER OF SlATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI P. K. THUNGON): (a) Net 
profit earned by 233 operating anter- 
prim during 1989-90 amounting to 
Rs. 3781.73 crores which is 4.06% of 
investment. The accounts for 1990-91 
are in various stages of preparation ia 
the different public sector enterprises. 

(bl Yes. Sir. During 1989-90, total 
interest payable amounted to Rs. 
4245.39 crores. 

(c) Interest payable during 1989-90 
in each case is given in VolumbIfI d 



229 Written Amwers SRAVANA 30, 1913 (SAKA) Written Answers 230 

Public Enterprises Survey 1989-90 
placed on the Table of the Houae on 
27-2-19 1. 

3773. SHRI BHAGEY OOBAR- 
DHAN : Will the PRIME MINISTER 
be pleased to state: 

(a) the average retail price of com- 
mon salt/iodisad salt respectively in 
July 1990 and July, 1991: 

(b) ivhether it is possible to roll 
back the average price to the July 
1990 level: 

(c) if SO, the measurts taken in re- 
pard theretcr. and . 

(d) i f  not. the reasons therefor? 

THE MINISTER OF STATE TN 
THE MINISTRY OF INDUSTRY 
(PROF. P. J. KURIEN): (a) The 
average retail price of common salt 
in July '90 and July '91 was Rs. 1.20 
and Rs. 1.50 respectively. The ave- 
rage retail price of iodised salt both 
in July '90 and July '91 was Rs. 1.87. 

(b) to (d) There has been a margi- 
nal increase in the averap retail price 
of common salt while there has been 
no chanpe in the average retail prfce 
of iodised salt in July '90 and July '9 1. 
Though there is no statutory control 
over pnces of salt. the Government 
have been taking various measures 
like daily monitoring of prices, hold- 
ing of meetings with the manufacturers 
and coordinating with Railway for 
movcmemt in order to ensure that the 
prices of edible salt remain steady. 

3774, SHRI BHAGEY GOBAR- 
DHAN : Will the PRIME MTNJSTER 
be pleased to state : 

(a) the orduction each of common 
salt and i o d W  salt during the yean 
1989:90. 1990.91' and 1991-92 (upta 
end of July): 
(b) the average annual demand for 

domestic conrumption in the country 
of common salt /iodised salt: and - 

(c) the average cost of production 
of common saltliodised salt during the 
aforesaid periods? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(PROF. P. J. KURIEN) : (a) The pro- 
duction of common and iodised salt 
during the preceding three yean is as 
under : - 

(In tonnes) 

Year Common Iodised 
Salt Salt 

1989-90 . 83,41,400 22,56,800 
1990-91 . 101,41,100 25,04,400 
1991-92 . . 32,52,800 4,83.660 
(Upto May, 1991) 

tb) The average annual demand for 
domestic consumption of common and 
iodised sat t respectively is 24,41,000 
and 26.1 6.000 tonnes. 

(c) The cost of praduction of com- 
mon and iodised salt during the pre- 
ceding three years is as under:- 

(Figures in Rs. per tonne) 

Yeor Common Iodised 
Salt Salt 

3775. SHRI K A N A  MISHRA 
M ADHUK AR : Will the PRIME 
MTNlSTER be pleased to state: 

(a) whether there is any cottage in- 
dustry manufacturing buttons and 
iewellerv from oyster shell m Mehad 
in east Champaran district of Bihrr, 

(b) if so, the number of units there- 
of functioning at p e n t  aad the mu& 



ber of workers engaged therein and 
the daily wages being given to them; 

(c) whether the Government have 
ascertained the measures for further 
development thereof: and 

(d) if so, the details thereof? 

TWE MlNISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(PROF. P. J. KURIEN) : (a) Yes, Sir. 

(b) There are about 10 units manu- 
facturing handmade jewellery from 
oyster .shell and abmt 1 10 craftsperson 
engaged in this trade. The daily wage 
ranges fram Rs. 20 to Rs. 25 per day. 

(c) and (d) ' The Office of the Deve- 
lopment Commissioner (Handicrafts) 
bas set up one Marketing & Service 
Extension Centre at Madhubani to 
cater to the needs of cra•’tsmen. This 
antre has been rendering s package 
of services to the craftsmen of Mehasi. 
such as opportunities for direct market- 
ing. raw material assistance, credit 
facilities, assistance for improved tools 
& techniauts and design assistance. 

3776. SHRI KAMLA MISHRA 
MADHUKAR : Will the Minister of 
INFOR MATION AND BROADCAS- 
TING be pleased to state: 

(a) whether Sansad Sameeksha was 
broadcast before news prevjousl y ; 

(b) if so. whether any change has 
been made in this programme; 

(c) if so. the details thereof: and 

(d) if not. the reasons therefor? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF INFORMA- 
TION AND BROADCASTING (KU- 
MARI GIRIIA WAS)  : (a) All India 
Radio umtinuts to *st 'Swad 
Sameekshq* in Hindi and 'Today in 
Parliament' in English everyday at 
2030 bows ,, w h  Pailiamcnt ir In 
!Je#dtm. 

Prior to 1988 'Sansad Sam&hav 
in Hindi and 'Weekly Review of Par- 
liament* in English was telecast by 
Regional Kendras of Wrdarshan once 
a week during Parliament S e a h a .  
Delhi Doordarshan was telecasting 
'Sansad Samachar' in Hindi at 1930 
hours and 'Parlian~ent News* in English 
at 2305 hours on the Delhi LPT Net 
Work regularly. 

Cb) to (dl Since the Budget Session 
of 1988 'Sansan Samachar' in Hindi 
and 'Parliament News* in English are 
telecast at 2150 hours and 2230 hours 
respectively in the National Pro= 
gramme. There has been no change 
in the broadcast timings of these pro- 
grammes m All Tndia Radio. 

Proiecfs of PFPI, in Stntes 

3777. SHRJMATT BASAVA RA- 
JESWARI: Will the Minister of 
FOOD PROCESSmG TNDUSTRIES 
he rleased to stste : 

(3) whether the Government are 
consider in^ to allow Pensi Foods Pvt. 
1 td. (PFPL! to set up its projects in 
Karnat~ka and at other nlaces in the 
cwlntry: and 

fb) if so. the locations thereof and 
when thew zre likely to be set up? 

THE MINISTER OF STATE OF 
THE MNJSTRY OF FOOD PRO- 
CESSING INDUSTRIES (SHRT GI- 
RTDHAR GOMANGO): (a) No. Sir; 

(b) Does not arise. 

V7F. SHRJMATI BASAVA RA- 
T E W A R J  : Will the PRIME MINIS- 
TER be pleased to state: w 

fa) whether the Government of Kar- 
nltaka have m u h t  financial assistance 
from Centre for induatrfal dcvelapmennt~ 
in KmtMtaka State: and 



Ib) if so, the amount sanctioned bv - - -  - 
the' union Government during 1990-9i 
and 1991-927 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(PROF. P. J. KURIEM: (a) and (b) 
The Planning Commission provides 
Central assistance to the States in the 
form of block loans and grants to 
finance their Annual Plans and not on 
scheme-wke basis. 

An outlay of .Rs. 1120 crores was 
approved for Kam,ataka for its Annual 
Plan 1990-91 which included a sum of 
Rs. 75.75 crores for industries includ- 
ing village a6d small scale sector. For 
Annual Plan 1991-92. an outlay of Rs. 
1510 crores was approved which in- 
cluded a sum of Rs. 95.97 crores for 
industries including village and small 
scale sector. The normal Central 
assistance (gross) provided to Karna- 
taka was Rs. 235.13 cmns for the 
year 1990-91 and Rs. 270.25 crores for 
1991-92. 

Also under the new scheme of 
Growth Centres. Karnataka State has 
been allocated and released an amount 
of Rs. 150 lakhs for development of 
infrastructutrrl facilities in the Growth 
Centres at Dharwad. Hassan and Gil- 
lesugar during 1990-91. 

3779. SHRTMATI BASAVA RA- 
JESWARI : Will the Minister of 
FOOD PROCESSING INDUSTRIES 
be pleased to state: 

(a) whether the Government propose 
fo set up any food processing industries 

Karnataka: 

(bl if so. the details thereot: 

(d if not, the reasons therefor: and 

(d) the number of food processing 
industries functioning in Karnataka at 
present? - 

THE MINISTER OF STATE OF 
THE MINISTRY OF FOOD PRO- 
CESSING INDUSTRIES (SHRI Gl- 
RIDHAR GOMANGO): (a) to (c) 
Ministry of Food Processing Industries 
does not directly set up food processing 
units. However, various plan schemes 
have been formulated by this Ministry 
to give financial assistance to State 
Governments, State Government Cor- 
porations, Cooperative Societies, joint 
sector projects and public sector 
undertakings for development of food 
processing industries in different states. 
A sum of Rs. 2.20 lakhs wen sanc- 
tioned to Government of Karnataka for 
a scheme of marketing assistance in 
1990-91. 

(d) Food Processing Industries arC 
both in organised and unorganised sec- 
tor and therefore, this information is 
not maintained centrally. However, 
the information is being collected and 
will be laid. on the Table of the House. 

3780. SHRIMATI BASAVARA- 
JESWARI: Will the Minister of 
FOOD PROCESSING INDUSTRIES 
be pleased to state: 

(a) the names of the Indian and 
foreign companies which are enga ed 8. in food processing industries in Tn la: 

M to what extent the Indian cem- 
panics have done better work in com- 
parison to the foreign food processing 
industries: 

(c) whether the Government a n  
considering to allow only Indian cam- 
pnies in food pmessincg indusfries; 
and 

(d) if so. the details thereof? 

THE MINISTER OF STATE OF 
THE Ml'NIS'I'RY OF FOOD PRO- 
CESSING INDUSTRIES (SHRI GT- 
RIDHAR GOMANCi): ( a )  Faod" 
Processinn Inductrics are both in the 
Omanised and Unorganised sector 
and therefore the infmation regard- 
ing all the food processing industries 
is not maintained centrally. While all 



companies en#aeasd in food processing 
sactor are reg~stcd  in India as Incban 
companies. some hare foreign equity 
holdings within the permissible limit 
of 40";, except for hl/s  Hindustan 
Levers whose foreign equity holding is 
5 1 ?', . The information regarding the 
names of Indian and Foreign Compa- 
nies, however. is being collected and 
will be laid on the Table of the House. 

(b) No comparative study has been 
made in this mprd by this Ministry. 

(c) a d  (dl Governmeat will allow 
carnpnies in food prmssmg industries 
as per the New Industrial Policy. 

3781. SHRI SYED SHAHABUD- 
DIN: Will the P R W  MINISTER 
k p k x d  to state: 

(a) the allocatim and expenditure 
on social forrstry under the rum1 de- 
velopment proOgamme during 1990-9 1 
State-wise: 

4b) the estimated number of trees 
planted and the area covered during 
the year. State-wise: 

(d the agencies employed for the 
mid forestry programme; and 

(d) whether the Government pro- 
pose to review the programme to 
make it more effective and productive 
In t e r n  of actual achiwmrent? 

THE MINISTER OF STATE IN 
THE! MINISTRY OF RURAL DE- 
VELOPMENT (SHRI G. VENKAT 
SWAMY): {a) and (b) Out of total 
mources allocated to 3 Statc/UT 
under Jawahar Rozgar Yojana (JRY), 20'" are earmarked for Million Wells 
kbme M W S k  6':'' ate e~rmarked 
for ladh A w m  Yojana (TAW and 
2":. are earmarked for administrative 
txpaditrrre. OF thc balance resor-  

ces, 80J:,', is distributed among Villrge 
Pmchayats and 20% is retained at 
district level. The funds q u i r s d  to 
complete the spill over works started 
under the erstwhile programmes of the 
Xational Rural Employment Pro- 
gramme and the Rural Landless Em- 
ployment Guarantee Programme were 
made the tirst char e on the share of 
IRY funds at the Brtrict level during 
1989-90 and also 1990-91. The 25:L 
of the balance funds at the district 
level were earmarked for Social Fores- 
try. 

Under Drought Prone Area Pro- 
gramme (DPAP) and Desert Develop- 
ment Programme (DDP). there is no 
allocation for Social Forestry as such. 
However. both these programmes be- 
ing area development programmes. 
afforestation and pasture development 
is one of the three core sectors of . 
botb these programmes and 25% of 
total allucatmn under DPAP and 40% 
under DDP is required to be spent 
on . afforestation and pastme develop- 
ment. 

Funds utilised, area covered and 
trees planted during 1990-91 uoder 
Jawahar Rozgar Yoiena (JRY) and 
funds earmarked for affcmstation and 
pasture development and area covered 
under DPAP/DDP is given in the at- 
tached statement. 

(c) Social Forestry Programme under 
Jawahar Rozgar Yoiana URY) is 
imolementcd at the district level by 
DRDAslZPs and at village level by 
the Viltspe Panchayats. The pro- 
gramme of afforestation and pasture 
develooment under DPAP and DDP 
is implemented by District Rural De- 
velopment Agencies. 

(dl Review of the proprommest 
schemes of the Ministry of Rural 
Development is undertaken from time 
to time and irnwwrments effected 
wherever required. 
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to OrissO or Mmuhh4 De- 
v- 

3782. SHRI GOVINDA CHAN- 
DRA MUNDA : Will the Minister 
of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to 
state : 

(a) whether the Government pro- 
pose to provide more financial assis- 
tance for industrial development in 
Orissa in the current Plan; and 

(b) if so, the details thereof? 

THE MlNISTER OF STATE OF 
THE MlNlSTRY OF PLANNING 
AND PROGRAMME IMPLEMEN- 
TAIION (SHRI H. R. BHARD- 
WAJ): (a) and (b) Central financial 
assistance to State Plans is decided 
on the basis of projects received from 
the States after examination and con- 
sultation with the States. 

Employment to Family MembeR of 
P e r m  died in AceidenCP 

3783. SHRI GOVINDA CHAK- 
DRA MUNDA: Will the PRIME 
MlNISTER be pleased to state: 

(a) whether employment to the 
family members of the persons died in 
an accident is not being provided while 
all the family members of the deceased 
are unemployed; 

(b) if so, whether the Government 
propose to formulate any scheme for 
providing employment on priority basis 
to the family members of such de- 
ceased: and 

(c) if SO, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL. 
PUBLIC GRIEVANCES AND PEN- 
SIONS (SHRIMATI MARGARET 
ALVA): (a) to (c) There is no scheme 
to otler employment to family members 
of persons dying in accidents. Them 
is  no proposal to introduce such a 
dtma 

There is, however, a scheme for 
providing appointment on compas- 
sionate grounds in deserving cases to 
son/daughter/near relative of a Cen- 
tral Government servant who dies in 
harness where the family is in need 
of immediate assistance. 

Akashwrtni Kendra, IWmgiri 
3784. SHRI GOVINDARAO N1- 

KAM : Will the Minister of INFOR- 
MATION AND BROADCASTING 
be pleased to state: 

(a) whether a number of complaints 
have been received by the Govern- 
ment regarding functioning of Akash- 
wani Kendra. Ratnagiri; and 

(b) if so, the details thereof and the 
xtion taken thereon? 

THE DEPUTY MhISTER IN 
THE MINISTRY OF IKFORMA- 
TION AND BROXDCASTlNG (KU- 
MAR1 GIRIJA VYAS): (a) and (b) 
Some complaints have been received 
against the style of fwioning of Sta- 
tion Director. All India Radio, Ratna- 
giri. Enquiries into the matter have 
been initiated. 
[English] 

Setting mp of Eqaipneat for Small 
S ~ a k ~ i r r T P m i l N a d u  

3785. SHRI B. RAJA RAVI VAR- 
MA: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Union Government 
propose to set up Computer Aided 
Design and Computer Aided Machine 
Centre (CAD/CAM) common tool 
rooms and prototype design centres 
for small scale industries in Tamil 
Nadu: and 

(b) if so. the details thereof? 

THE MlNlSTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(PROF. P. J. KURIEN): (a) and (b) 
A proposal to establish a CAD/CAM 
Centre at Madras to serve the metal 
forming industry in the small scale 
sector with the Italian Govt. assis- 
tance, is under consideration. 
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3786. SHRI SYED SHAHABUD- 
DIN: Will the Minister of PLANN- 
ING and PROGRAMME IMPLE- 
MENTATION be p l e a d  to state: 

(a) the estimated per. capita income - 
of Bihar during 1989-90 and 1990-91; 

(b) whether the p.r capita income 
hiu shown any increase or decrease, 
at the oonstant prices during the pre- 
ceding three years; 

(c) the percentage rise in the per 
capita income at constant prices for 
the country as a whole during the 
same period; and 

(d) the percentage rise at constant 
prices during the same period for the 
states which have recorded a risc 
brier than the national average, 
Statawise? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PLANNNG 
AND PROGRAMME IMPLEMEN- 
TATION (WRI H. R. BHARD- 

WAJ): (a) The estimated per capita 
income of Bihar. as compiled by the 
Government of Bihar. for the year 
1989-90 is Rs. 2122/- at current prices 
and Rs. 981/- at constant (1980-81) 
prices. Estimates of the same for the 
year 1990-91 are not yet available. 

(b) Compared to the previous year, 
the per capita income of Bihar at 
constant (1980-81) prices registered a 
fall (8.1 O,) in 1987-88, then a risc 
(6.4%) in 1988-89 and again a fall 
(5.9%) in 1989-90. 

(c) The percentage rise in the per 
capita income (net national product 
at factor cost) at constant (1980-81) 
prices for the country as a whole dur- 
ing the years 1987-88. 1988-89 and 
1989-90 are 2.0, 9.2 and 3.1 respec- 
lively. 

(d) Statewise percentage rise over 
previous year a t  constant prices m 
per capita income of States which 
have recorded a rise higher than the 
national average are given in Stam- 
ment attached. 

STATEMENT 

Sl. State 1985-88 SI. State 1988-89 SI. State 1989-90 
No. No. No. 

- - 

ALL INDIA 2.0 9.2 3.1 
2.1 1 Otlssa 13.1 1 Kerala 3.9 
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11 Andhra Pradesh 7.3 
12 Madhya 12.7 

Pradesh* 
13 Sikkim 16.6 

NOTE: Growth rates are w~rked out from the estimates of per capita in' 
come at constant (1980-81) prices for all the states except Jammu & Kashmir and 
Madhya Pradesh which are at constant (1970-71) prices. Estimates of Jammu I% 

Kashmir and Madhya Pradesh are not comparable with other states. Mizoram 
does not prepare estimates of per capita income at constant prices and is therefore 
cxcluded in the above comparison. 

Source: Directorates of Economics & Stati;ti~; of respective State Govern- 
ments for States estimates and Central Statistical Organisation for All India per 
capita income (net national product at factor cost). 

3787. SHRI SYED SHAHABUD- 
DIN: Will the Minister of FOOD 
PROCESSING INDUSTRIES be 
pleased to refer to reply to Unstarnli 
Questim No. 479 on July 21. 1991 
and state: 

fa) the names of non-FERA com- 
panieq which have financial or tech- 
nical collaboration, engaged in the 
manufacture and distribution of soft 
drinks in India: 

Ibl the licensed capacity in each 
cast; 

k) the foreign equity participation 
in each case: and 

fd) the remittances on account of 
foreign equity during the last three 
Years, company-wise and year-wise'? 

THE MINISTER OF STATE Tbi 
THE M N S T R Y  OF FOOD PRO- 
CESSING INDUSTRIES (SHR1 
GIRIDHAR GOMANGO): (a) to (dl 
The information is being collected and 
will be laid oa the Tabk of the 
House. 

Export of Eleeboeie goods 

3788. SHRl S. B. SIDNAL: Will 
the PRIME MPJISTER be plzased 
to state: 

(a) whet!-nr the electronics industry 
has heen benefited in terms of euportq 
due to the devaluation of ru~>et: 

(b) if so. to what extent the elactto- 
nics exports will be improved during 
1991-92: and 

(c) the total estirn2t.d export of 
electrorlic goods during 1991 -92 ? 

THE MMlSTER OF STATE IN 
THE MlNlSTRY OF PERSONNEL. 
PUBLIC GRIEVANCES AND PEN- 
SIONS (SHRIMATI MARGARET 
ALVA): fa) The downward adjust- 
ment of tho exchange rate of the rupee 
is likely to benefit the electronics in- 
dustry in terms of exports to the Gene- 
ral Currency Area ( M A )  but it has 
adversely affected the prospects of 
exports to the Rupee Payment Area 
(RPA). 

(,b) and (c) At present, it is difficuh 
m estimate the extent of likely impro- 
ment in exports of electronic goods 
during 1991-92 and consequently the 
tdal exports. 
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3789. SHRI SIMON MARAND1: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased 
to state: 

(a) whether the attention of the 
Government have been .drawn to the 
news-itern captioned "Pension Ki 
Dohari Niti Ke Shikar Kalakar" ap 
pearing in 'Jansstta' dated July 6, 
1991; 
(b) whether the Government pro. 

poae to review its decision of stop- 
ping the pension of retired artists: 

(c) whether their pension would be 
released in the near future; 

(d) if so, the details thereof: and 
(e) if not. the number of such artists 

whose pensions have been stopped. 
year-wise and State-wise? 

THE DEPUTY MINISTER IS 
'RE MINTST'RY OF INFORMA- 
TION AND BROADCASTTNG 
KUMARI GIRIJA VYAS): (a) Yeh. 
Sir. 
(b) to (el According to a scheme 

introduced by the Government in 
1982, certain categories of Staff Artkto 
designated 3s 'Artists' were made eli- 
gible for ptrilsionary benefits in terms 
of that -:heme wit3 cffect from 6th 
March. i B2. The Governnlent has 
not stoplt?d pensio:, of any such 
'Artists'. However, on the directions 
of the Supreme Court in a case 
chalknging the above scheme. the 
Government constituted a High Power 
Committee to review the said scheme 
The repart of the High Power Cam. 
mittee has since heen received. Action 
bas been initiated an the iwomnlen- 
dations. 

3791. S3jR1 V. N. SHARMA: Will 
the Minister of INFORMATlON 
AND BBOADCAST'INO be pleased 
to stade: 

(a) the number of times urogram- 
mes were telecast on Pt. Govind Va!- 
labh Pant and Sardar Pate1 on Door- 
darshan during their centenary year: 

(b) the total time involved in telc- 
cast of programmes from M a r -  
shan on Pt. Govind Vallabh Pan? an:! 
Ssrdar Pate!, separately; 

(c) whether the Government pro- 
pose to telecast any more program- 
mes on Sardar Patel and Pt. h n t  on 
Doordnrshan: and 

(d) if so. the details thered? 
1 

THE DEPUTY MTNISTER IN 
THE MINISTRY OF MFORMA- 
TION AND B OADCASTMG 'SY KUMART GTRIJA AS): fa) and 
(b) During the Centenary Celebration 
of Pt. Gwind Vallabh Pant Doordar- 
shan telecast 15 programmes on its 
Sational network for a duration of 6 
hours I8 minutes between 1049-87 
and 15-12-88. The Centenary of Sar- 
dar Vallabh Bhai Patel was celebra- 
ted during 1974-75. Details of the vz 
grammes telecast. during that perid 
are not readily available. However. a 
spcial ~ropramml' on the life a w l  
works of Sardat Patel was telecast on 
12-07-1 991 in commemoration of con- 
ferment of Rharat Ratna on him pos- 
thumously. A prograrnm on Sardar 
Patel's Birth Anniversary on 31-10-91 
is envisaged to be telecast in the 
National network programme. 

(c) and (d) The telecastinc! of nro- 
grammw cm Pt. Govind Vallabh Pant 
and Sardar Patel in future wmld de- 
pend on programme requirements. 

3792. S)FRT DATI'ATRAY4 BAN- 
DARU: Will tho PRlMP W17SI"ER 
be pleased to state: 

fa) whether the Olwcrnrneilt's at- 
tention has been drawn to tht news- 
item appearing i n  'Economic Thes* 
dated July 20. 1991 under t3e caption 
"PTE rejects HFC plan fnr Haldia 
DAP Unit": 
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(b) if so, the facts thereof aud the 
reaction of the Union Government 
thereto; 

(c) whether 1700 workers remained 
without work for over half a decade 
in the Hindustan Fertilizer Cmpora- 
tion, Haldia. DAP unit; 

(d) if 60, the reasons fierefor; 

(e) the estimated logs suffered in this 
regard; and 

(f) the steps takenlproposed to be 
taken against the officials rwonsible 
for this? 

THE MINISTER OF STATE TN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (DR. CHTNTA 
MOHAN): (a) Yes. Sir. 

(b) Government has not rejected the 
proposal to set up a DAP plant at 
Haldia. 

(c) and (d) Commissioning activities 
of Haldia project of HFC (there is no 
DAP unit of HFC -ai Haldia) had to 
he stopped from October. 1986 due to 
frequent equipment breakdowns. Cer- 
tain facilities such as ammonia stor- 
age. water services etc. are under ope- 
ration apart from normal preservation 
and maintenance. For this. 3 part of 
the workforce is being utiliscd. 

(e) About Rs. 1 8 s  mores is being 
incurred annually as standing charges 
for salary of staff and maintenance 
and preservation 6f the plant. 

(f) Since the problems of Haldia 
plant are due to factors beyond the 
control of any individual or group of 
individuals, no official can be held 
responsible for the same. 

3793. SHRIMATI VASUNDHARA 
RAJE: Will the PRIME MINISTER 
be pleased to state: 

(a) whether any drinking water sup 
ply schemes submitted by the Raias- 
than Government are pending for 
clearance since long; and 

(b) if so, the. details thereof and the 
steps taken in this regard? 

THE MINISTER OF S T A E  IN 
THE MINISTRY OF RURAL 
DEVELOPMENT (SHRI UTTAM- 
BHAT H. PATEL): (a) and (b) The 
present status of various drinking 
water supply schemes received from 
the State Govt. of Rajasthan is as 
under:- 

Sl. Project Proposal Date Presenr Status 
No. 

I Project for drinking water 
supply for urban and nual areas 
in Nagaur district at an esti- 
mated cost of Rs. 107.0 mores. 

2 Drinking Water Supply project 
through 12 regional water 
supply schemes covering 56 
villages in Dholpur district at 
an estimated cost of Rs. 33 1 -82 
lakhs. 

25-3-91 The rural component of the 
project i s  under .technical scru- 
tiny. 

30-6-91 The project was tbrwarded to 
Ministry of Finance (Deptt. of 
Economic Affairs) for posing to 
Swedish Embassy for bilateral 
assistance. 



3. Drinking water supply project 30-691 The project has been fomrded 
fer two towns and 18 villages by the Minisby of Finance 
for hmgmj Mandi & Suket (Deptt. of Economic Affairf) 
area in Kota district at an esti- to Swedieh Embassy on 3lst 
mated cost of Rs. 11.34 mores. July, 1991 for bilateral assistam. 

Water supply arrangement for 5-7-91 The scheme is under technical 
cat* at an estimated cost of scrutiny. 
Rs. 13.63 l a b .  

koJect proposal for rural water 167-91 The project is under technical 
supply in fluoride atFeded scrutiny. 
villages at an estimated cost of 
Rs. 688.20 mores. 

Augmentation of water supply 24-7-91 The scheme is under scrutiny 
schemes in Rambhisar Surjada from technical angle. 
Tehsil Kalayet in Bikanc'r dis- 
trict at an estimated cost of 
Rs. 23.56 lakhs. 

Augmentation of water supply 3-8-91 Th project is under scrutinj 
in 4 barder districts of Barrner, from technical angle. 
Jaidracr, Bikaner and Jodhpur 
at an estimated cost of RF. 93 i74 
worts. 

3794. SHRI GURUDAS KAMAT: 
WiU tbe PRIME MINUTER be p h -  
scd to state: 

(a) wbether t& price' of B m t i  
Rice ltas &en tremendously; and 

THE MINISTER OF STATE IN 
THE MINISTRY OF CIVIL SUP- 

PLIES AND PUBLIC D I m I B U -  
TlON (SHRI KAMALUDDIY 
AHMED): (a) A statement rhowing 
the month tad wholerak and retail 
prices of Basmati R i a  at releclecl 
Centres fruin A u p t  '90 to July '9l in 
attached. 

(b) The Barmati Rice is gsnetally 
coosuroad by the rrfflucnt clarrsee arwl 
is also an export item. The Burnoti 
Rice M not oolbctsd for tbe ccatnl 
pool. As !&I thc price8 of Basmati 
Rice are neither moakared by the 
M i n k y  of F4od nor m y  concthre 
adioa la this respect b taken. 



(I
) 

M
on

lIr
-e

nd
 W

ho
le

sa
le

 P
ric

es
 o
f 

&u
nm

ti 
R

ic
e 

at
 s

el
ec

te
d 

Ce
nt

re
s 

(R
S.
 pe

r 
qt

l.)
 

~
o

a
~

h
 

Ro
ht

ak
 

So
ni

pa
t 

&
m

ba
jp

 A
m

ril
sa

r 
B

at
al

a 
Sa

hu
ra

n-
 

H
ap

ur
 

D&
i 

P'"
. 

A
pg

us
t'9

0 
. 

12
00
 

12
75
 

15
00
 

14
25
 

13
40
 

lo
o0
 

90
0 

10
50
 

S
;e

pt
.m

 
- 

12
10
 

12
85
 

15
25
 

14
20
 

1 3
00

 
1O
OO
 

92
5 

10
70
 

O
ct

eb
r 

'90
 

12
25
 

12
75
 

I5
00

 
14
20
 

14
00
 

95
0 

99
0 

I0
80
 

N
ov

.'9
0 

. 
. 

12
25
 

12
25
 

Is
00

 
I 4
20
 

14
00
 

95
0 

91
 5 

11
50
 

D
ec

.9
0 

. 
12
25
 

1
3

0
 

1 5
50
 

13
85
 

1 4
50
 

90
0 

10
00
 

12
20
 

Ja
n.
 '
91 

. 
12
25
 

13
50
 

15
% 

14
00
 

I4
50
 

1 1
00
 

1 1
70
 

11
40
 

Fe
b.
'9
1 

. 
12

50
 

14
50
 

15
75
 

I 4
00
 

15
00

 
11

50
 

1 2
00
 

1 1
25
 

Ma
rc

h 
'91
 

. 
12
75
 

15
00
 

16
00
 

14
00
 

15
30
 

I1
50
 

1 1
00
 

1 2
00
 

AQ
ri
1'
91
 

. 
12
75
 

16
00
 

16
00
 

14
60
 

17
30
 

12
25
 

14
00
 

12
70
 

M
a
y
9
1
 

. 
12
75
 

16
00

 
16
00
 

14
50
 

1 8
20
 

13
00

 
1 2
00
 

12
50
 

Ju
nt
'9
1 

. 
12
75
 

15
40
 

16
00
 

14
65
 

1 8
00
 

13
00
 

1 2
00
 

12
80
 

3u
ly

'9
1 

. 
12
75
 

15
30
 

16
00
 

1 4
90
 

18
00
 

13
65
 

12
20
 

14
20
 



255 Written Answers AUGUST 21, 1991 Written Answers 256 
# 

(2) Month-end retail prices of Basmati Rice at selected Centres. 
(Rs. per kg.) 

Bombay Kanpur . Delhi 
- 

August '90 . . 17.00 12.50 14.00 
Sept.90 . 17.00 13.00 14.00 
Oct. '90 . . 17.00 13.00 15.00 
Nov. '90 . . 18.00 13.00 15.00 
Dec.'90 . . 18.00 13.00 15.00 
Jan. '91 . . 18.00 13.00 15.00 
Feb. '91 . . 1.8.00 13.00 15.00 
March '91 . 20.00 13.00 15.00 
April '91 . . 20.00 13.00 17.00 
May '91 . . , . N.R. 13.00 17.00 
June '91 . . N.R. 13.00 17.00 
July'91 . . N.R. 14.00 17.00 

Source : Directorate of Economics and Statistics, Ministry of Agriculture. 
N.R.= Not Reported. 

Export of Corpb Iiydwsre h e  computer hardware as well. Some 
of the specific steps being taken are as 

3795. SHRI GURUDAS KAMAT: follows: 
Will the PRIME MlNlSTER be plea- 
scd to st*: (i) Electronic industry including 

computers will be entitled w 
(a) whether the export of computer additional EXlM Scrips of 10 

hnrdware has been declined; percentage points, thereby tak- 
ing the total EXlM Scrips rate 

(b) if so. the reasom therefor; and to 4@j0 of FOB value. 

(c) the steps being taken to boost 
export of computer hardware? 

THE MLNI!3'IER OF STATE IN 
THE MlNlSTRY OF PERSONNEL. 
PUBLIC GRIEVANCES AND PEN- 
SIONS (SHRIMATI MARGARET 
ALVA): (a) No, Sir. The export of 
computer hardware bas ihcrcasad from 
a value of Rs. 243 C T O ~  in 1989 to 
Rs. 297.5 crores ip 1990. 

cb) Does oot arise. 

(ii) EXIM Scrips entitlement in 
case of Export Oriented Units 
(EOUs) and Export Processing 
Zones (EPZs) as well as com- 
puter software has been made 
30% of the net foreign ex- 
change. 

(iii) The procedure for considering 
advance licena applications 
has been simplified to ensure 
tbat advana licences are hued 
within 15 day. 

(c) TI1E Tradt Pow onnouncod by (iv) The advance licence without 
be Govqznmcm in Lok Sabha on my monitory limit but agaiW 
13th August, IN1 b expactad to boost the legal undertaking will be 
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issued to export,'trading/star optimal use of capital equip 
trading houses and public sec- ment installed. 
tor undertakings. All manufac- 
turing units having an annual PrlfeSofPmeGbsc 
turnover of at least Rs. 5 croro 3,96. SHRI DATTATRAYA BAN- dudng the ~nvious  three Yean DARU: will he p ~ w  MINISTER would also be able to avail be to sfaU: 
such advance licence facility winst lega1 unde*aldng to (a). whether the prices of pure ghrs a value limit of 50% of the is touching 'be sky; annual production. 

(b) if so, whether the Government (v) The net foreign exchange p,opos, to import the Butter Oil flom ncd by EoUs and EPZa can the USA. to reduce the prices of the be clubbcJ with earnings of the ghee; parent or assoc~ated compani- 
es for the purpose of according (c) if so, the details thereof: and 
export (d) if not, other effectyve steps pro- star Inding house f ~ '  the posed to be taken to ease the avaiip- latter. bility of the ghee in the market at re- 

(vi) Established exporters will be duced prices? 
allowcd to open foreign cur- 
rency accounts in approved THE MINISTER OF STATE Ll 
banks and allow the exporters THE MINISTRY OF CIVIL SUP- 
to raise external credits to pay PLIES AND PUBLIC DISTRIBU- 
for export related items. TION (SHRI KAMALUDDIN 

AHMED): (a) A statement showing 
lo addition to the above, the follow- the month-end retail prices of Ghee 

ing steps have also been taken:- at selected centres as on August '90 
and July '91 is attached. (i) The minimum percentage of 

value addition for export of (b) and (c) There are no such pro- 
computer hardware has been posals at present. 
reduced l5 pr cent' This has (d) The prices of Ghee depend upon been done to boost its demand and supply position a d  hard currency area. also on the availability of liquid milk. 

(ii) The units are allowed to ex- However no survey has been conduc- 
p a d  their capacities and broad ted to asxss the availability position 
band their products so as to of Ghee. It is likely that the position 
achieve gonomics of scale at of availability of Ghee will improve 
the international level and with the onset of flush season. 

STATEMENT 
Alonrlr-end Rerurl Prnic.es oJ' G h t ~  

(h. per kg.) 

Centres August, 90 July, 9 1 
(3 1 -8-90) (26-7-9 1 ) 

Gderabad . 68.00 80.00 
Bangalore . 75.00 76.00 
Nagpur . 80.00 84.00 
Madras . 80.00 93.00 
Kanbur . 67.00 84.00 
~ d i  62 .Oa 85.00 
Source: D i m m t c  of Economics and Stastistics. Ministry of Agriculture. 
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3797. SIR1 GIRDHARl LAL 
BHARGAVA: Will the PRIME MI- 
NISTER be pleased to. state: 

(a) the amount provided to each 
State under Jawahar Rozgar Y~jana 
so far and the criteria adopted for it; 

(b) the number of people and the 
mafiner in which they have been benc- 
fitcd by the amount provided under 
the scheme in Rajasthan; and 

(c) the details of the amcant spent 
in the creation of permanent assets? 

I%€ MINISTER OF STATE 1N 
THE MINISTRY OF RURAL DE- 
VELOPMENT (SHRI 6. \rENK.AT 
SWAMY): (a) Details of Central 

funds released/allocated under Jawa- 
har Rozgar Yojana (JRY) during 
1989-90, 1990-91 and 1991-92 to the 
States/Union Territories are given in 
the Statement. antral assistance 
under JRY is allocated to the States 
/Union Temtories on the basis of 
proportion of rural poor in a State/ 
Union Territory of the total rural 
poor in the country. 

(b) and (c) The JRY resources can 
be used far creating durable com- 
munity assets only. Momova, the 
progress under the Yojana is moni 
tortd in terms of mandays of employ- 
ment generated and not in lerms of 
number of people benefited. Details 
ig employment generated and resour- 
ces utilised for the creation of dur- 
able community assets in Rajasthan 
since the inception of JRY are as 
under: -- 

Y- (LakIt Matt- (Rs. m lakh) 
~ Y S )  Reso ~ m e s  
Employ- Utilised 
ment 
Generated 

1989-90 . 443.71 10648.94 
1-91 . 506.01 17029.54 
1991-92 139.09 5223.81 (urn JUIY. i991)' - 

STATEMENT 

Stare-wk Central Funds Released/Allocared un&r Jdtvahar Rotgar Yojana &ring 
1 989-90, 19909 1 and 399 1 -92 

(Rv. in Lakhr) 

SI. Sldles/UTs Central Central Cent~d 
Ne. f d  funds fun& 

releaw d relca~ed aftoealed 
during 
1989-90 1990-91 

&ins 
199 1-92 
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Bihar 
Goa 
Gujarat . 
Haryana . 
Himachal Pradesh 
Jammu & Kashmir 
Karnata ka 
Kerala . 
Madhya Pradesh 
Maharashtra . 
Manipur . 
Meghalaya . 
Mizoram . 
Nagaland . 
Orissa . 
Punjab . 
Rajasthan . . 
Sikkim , 

Tamil Nadu . 
Tripura . 
Uttar Pradesh . 
West Bengal . 
A & N Islands . 
Chandigarh . 
D & N Haveli . 
Daman & Diu . 
Del hi 
Lokshadweep . 
Pondichcrry . 

[&*lirh] 

CIU Rdd om F h  F* 
Mand.chrm 

3798. SHRl MADAN LAL KHU- 
RANA: Will the PRIME MINISTER 
be pleased to state: 

(a) whttbcr the C.B.1. has recently 
unm- some W e  fertilizer mmU- 

faclurrrs involving peyment of crores 
o f  rupees as subsidy; 

(b) if so. the details thereof; 

(c) whether involvement of Gov- 
ernment officials have also heen idcn- 
tified and if so. the details t h e o f  
and the action taken in the matter 
so far: and 
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cur in futuic? 

THE MINISTER OF STATE lN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (DR. C H I  
MOHAN): (a) to (c) No, Sir. CBI. 

(dl the measures taken to ensure (a) whether the Government prbpose 
that this type of scandal dms not oc- to make a documentary film on the 

occasion of the fifth centenary of Ah- 
madnagar Fort to be celebrated this 
year in view of its historical impor. 

however registered a,-case in ~ o v e m i  
ber, 1988 against MIS. Punjab Phos- 
phate Private Limited. Chherahta, 
Amritsar and 33 others. It was alleged 
that the Central Government subsidy 
amounting to about Rs. 3.38 crorcs 
for the period December, 1380 to A p  
ril, 1987 was claimed on the basis of 
bogus documents without manufactur- 
ing any Single Super Phosphate (SSP) 
fertilizer. 

In the case registered, a number of 
Government ofFicials have also been 
accused. The case is at the final stage 
of investi_eation. 

(d) Payment of subsidy is made [o 
the units after scrutinising their claims 
furnished in the prescribed proformat: 
duly certified by the Chart~red Acco- 
untant. The new units of SSP are 
inspected jointly by the officials of 
Fertilizer Industry Coordination Corn- 
minee (FICC) and represenlalives of 
the Directorates of Agriculture and 
Industries of the concerned State Gov- 
ernment before including them in the 
scheme of Retention Rice and Sub- 
sidy. 

Cases of irregular functioning of SSP 
units are referred to the concerned 
State Governments for joint in5qxction 
by oflicials of the Directorate of Api- 
culture and Industries. Besids. Ins- 
p~&onrr of SSP and other units are 
also conducted by the officials of FI- 
CC. 146 such i tions have been 
conducted from 19 ?F 7 till date. 

3799. SHRl YASHWANTRAO PA- 
TIL: Will the Minister of INFOR- 
MATION AND BROADCASTING 
bpkarrodtortate: 

tance: 
(b) if so, the details thereof: and 
tc) if not, the reasons therefor? 

THE DEPUTY MINISTER IN 
THE MlNlSTRY OF INFORMA- 
TION AND BROADCASTING (KU- 
MAR1 GIRlJA VYAS): (a) No Sir. 
There is no proposal under the coiisi- 
deration of the Government for pro- 
duction of a documentary on Ahmad- 
nagar Fort on the occasion. 

(b) Quation does not arise 

(c) The Ministry of Information and 
Broadasting produce documentaries 
through Alms Division on various 
topics of ilational importarlce within 
the budgetary allocation. Films DivC 
sion also undertake production of do- 
cumentary /short films on different sub. 
jects as and when these are spansored 
by vitricrm Central Governrrrcnt De- 
partments. State Governments and 
Public Sector Undertakings when the 
funds are placed at tli'eir dispowl. ho 
specific proposal for production of a 
film on Ahmadnagar Fort has been 
received. 

3800. SHRl GOPl NATH GAIA- 
PATHI: Will the PRIME MINISTER 
be p l e a d  to state: 

(a) whether there is a great need to 
increase thc coastal and cflshore acti- 
vities to harness some of the untappbd 
resources of tne vast seas around 
India: 

(b) if so. the plans drawn up in tbb 
regard: and 

(c) the amount earmarked for laun- 
ching such activities during the EigMh 
Fivc Year Plan? 
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THE MINISTER OF STATE IN 
THE MINISlRY OF PERSONNEL, 
PUBLIC GRIEVANCES AND PEN- 
SFONS (SHRIMATI MARGARET 
ALVA): (a) to (c) As various Minis- 
tries are involved in this activitv in- 
forrna&ion is being colltxted and will 
be placed on the Table of the House. 

3801. SHRl GOPI NATH GAJA- 
PATHI: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Government had a 
proposal to utilise European Space 
Agency (ERS) Satellite for develop- 
ment of data on ocean and caastal 
parameters: 

(b) if so. whether the strategies per- 
taining to such programme have been 
finalised; and 

(c) if so, the time by which such 
ERS satellite is proposed to be uti- 
lised? 

THE MINISTER OF STATE IN 
THE M l N I m Y  OF PERSONNEL. 
PUBLIC GRIEVANCES AND PEN- 
SIONS (SHRIMATI MARGARET 
ALVA): (a) Yes. Sir. 

(b) An agreement has been signed 
between the National Remote Sensing 
Agency (NRSA). Hyderabad, of the 
Lkpartment of !3pace (DOS) and the 
European Space Agency (ESA) for 
receiving, processing and distributing 
data from the Synthetic. Aperture Ra- 
dar (SAR) instrument on the European 
Remote Sensing Satellite (ERSI) on 
an experimental basis for ocean, coas- 
tal and also land applications. The 
National Remote Sensing Apncy has 
already geared up its facdities towards 
this. The Dspartmcnt d Space has 
taken up a programme on the ocean 
applications jointly with the Depart- 
ment of Ocean Development (DOD) 
for exploiting the data from ERS-I 
along with that from the Indian Re- 
mde Sensing Sateliiks. 

lh24 L951M3Pl 

(c) The plans are to utilise ERS-1 
data by the last quarter of 1991, as 
soon as they are available and esta- 
blish their potential for application to 
the development of land, water and 
Ocean resources. 

Approval to Mahi InigPtion Project 
OfBiluw 

3802. SHRI RAM SARAN YA- 
DAV: Will the Minister of PLANN- 
ING AND PROGRAMME IMPLE- 
MENTATION be pleased to state: 

la) whether the Planning Com- 
mission has approved the Mahi Tni- 
gation Project of Bihar: and 

Ib) if so, the details thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PLANNING 
.4ND PROGRAMME IMPLEMEN- 
TATION (SHRI H. R. BHARD- 
WAJ): (a) No. Sir. 

(b) Does not arise. 

Allocation d Esscntinl Coasroner 
Hem to Rajastbau at Cheaper Rates 

3804. SHRI DAU DAYAL JO- 
SHI: Will the PRIME MINISER 
be pleased to state: 

(a) the quantity of essential con- 
sumer items allocated at cheaper rates 
to Rajasthan during the last thrte 
years. year-wise: 

(b) the quota lifted by the State 
Government, year-wise: and 
(c) whether these items were allo- 

cated in time: if not. the reasons there- 
For? 

THE MINISTER OF STATE IN 
THE MTNWRY OF C I V I L  SUP- 
PLIES AND PUBLlC DISTRIBZJ- 
TlON (SHRI KAMALIJDDIN AH- 
MED): (a) and (b) The Central GO- 
vernmeM i ~ ~ u r s  a subatantiat a m -  
unt as subsidy in supplying foodgraim 
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(wheat and rice) to the State Govts. buted to the people living in tbese 
and UT Admns. at Central Issue areas at further subsidised rates. 
Prices, for Public Distribution Sys- 
tem (PDS). Under a Scheme ior po- The quantity of PDS commodities 
pulation living in areas coveM UII- allotted to and lifted by State Govt. 
der the Integrated Tribal Develop of Rajasthan in 1989, 1990 and 1991 
ment mject foodgrains are distri- is as under:- 

(in thousand tonnes) 

1989 1990 1991 - ---- ------ 
Allo- Lifting Allo- Lifting Allo- Lifting 
cation cation cation (Jan- ---- (Jan- June) 

A ug) 
Rice . . 39.20 7.40 38.40 13.30 26.60 8.00 
Wheat . . 790.00 619.40 840.10 571 .I0 665.00 447.4 
Levy Sugar . 208.06 * 208.06 * 135.31 * 
ImportcdEdibleOil : 2.70 0.42 10.00 3.92 1.74 1.22 
Kecosene . . 251.16 253.37 263.70 266.48 173.41 112.76@ 

*Lifting of levy sugar is nearly 100%. 
@Upto May, 1991. 

(c) Ahat ioru  of PDS items from 
the Central Pool are generally made 
well in time. 

3805. SHRI DAU DAYAL JO- 
SHI: Will the PRIME MINISTER 
be plead to state: 

(a) the dates wben the prices d 
canem were incmmd during the last 
three years, year-wise. a d  the rea- 
sons therefop: 

(kt) whether the Government were 
aware of the frequent and some 
times twice a m t h  increase in pri- ' ces of cement by the industrialists: 

(c) *her the Government have 
analysed from time to time the cost 
of prodDctios the various types of 
taxes levied and the profit earned by 
the idwitrialists on each b g  d ce- 
ment; and 

Rs. 47 per tonne during 1988-89 to 
compensate the industry for the in- 
crease in input costs. Price and dis- 
tribution control of cement was re- 
moved with effect from 1-3-1989 and 
the market prices of cement are now 
determined, among other things, by 
the cost of pduction, transportation 
costs and local demand-supply posi- 
tion. 

(c) and (d) The cost of production 
varies from region to region and fmm 
one cement unit to another. At p.e- 
sent, there is no control on price and 
distribution of cement. No teceat 
study has been conducted by the Clo- 
vernmcnt on the rates of return etc.. 
of the Cement Industry. 

R e c a d w b a l ~ -  
riar 

3806. SHRI YASHWANTRAO 
PATIL : Will the M i n k  d PLAN- 
NING AND PROGRAMME INI- 
PLEMENTATION be p l e a d  to 
s-: 

(a) when the Planning Commks- 
rion is prapwsd to be ttc0NfifPtbd: 
and 
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@) the reasons for delay in this 
regard? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PLANNINtY 
AND PROGRAMME IMPLEMEN- 
TATION (=I H. R. RHARD- 
WAJ): (a) The Planning Commission 
has since been fully reconstituted. 

(b) Does not arise. 

Procmoment d Rice 

3807. DR. C. SILVERA: Will the 
Minister of FOOD be pleased to 
state: 

(a) whether there is increase in the 
procurement of rice during 1990-91; 
and 

(b) if so, the details thereof in 
comparison to the position in 1989- 
901 

THE MINISTER OF STATE OF 
THE MINISTRY OF FOOD (SHRI 
TARUN GOGOI): (a) Yes. Sir. 

(b) A quantity of 126.06 lakh ton- 
nes of rice (including paddy in terms 
of rice) has been procured as on 16th 
August, 1991 in the current kharif 
marketing season 1990-91 as against 
117.44 lakh tonnes of rice procured 
during the corresponding period last 
year. 

3808. DR. C. SILVERA: Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to 
state: 

(a) whether any norms exist to 
telecast a feature film highlighting 
the culture of North-Eastern States; 
(b) if ao. the details thereof: and 
(c) the details of feature films tele- 

cast during the last three years based 
on culture separately of each State 
of North-Eastern States? 

THE DEPUTY MINISTER lN 
THE MlNISTRY OF INlQRhfA- 
TION AND BROADCASTTNG (KU- 

MAR1 GIRIJA VYAS): (a) No. Sir. 
No separate criteria exist for t&cast 
of feature films highlighting the cul- 
ture of the North-Eastern States. 

(b) Does not arise. 
(c) During the k t  three yean, ten 

feature films in Assamese, four in 
Manipuri, two in Bodo and one ~n 
Karbi were telecast on the National 
Network of Doordarshan. During 
the same period, fifty Assarnese fea- 
ture films (including repeats) were 
tdecast frc m Doordarsfian Kendra. 
Guwahati. 

Prices ot 

3809. DR. C. SILVERA: Will the 
PRIME MINISTER be pleased to 
state: 

{a) whether prices of tyres of all 
makes have been hiked by 6 to 7 
percent recently; 

(b) if so, the details thereof with 
reasons therefor; 

(c) whether the Government are 
committed to bring down the prices 
of tyres; and 

(d) if so, the steps proposed to be 
taken in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF lNDUSTRY 
(PROF. P. J. KURIEN): (a) and (b) 
According to the information s u p  
plied by the Automotive Tyre Manu- 
lacturers Assosiatlon, some of the tyrc 
companies have increased the tyre 
prices to the extent of 5';6 on aoco- 
unt of additional surcharges on basic 
excise duty. Apart from this, the 
tyre prices have not been increased 
recently. 

(c) and (d) There is no statutory 
control over the prices of automotive 
tyres. As such, tyre companies do 
not require Government's approval to 
go in for a price rise. However, the 
Government have placed spcci6cd 
categories of truck and bus tym un- 
der OOL at a reduced rate of duty 



for import by bulk consumers to keep 
a c W  on prices of these tyres. To 
encourage mation of h b  capacity 
for the manufacture of automotive 
tyres and tubes, the industry has 
been exempted from licensing under 
the hiustries (Development and Re- 
gulation) Act. Government have also 
ensured maximisation' of tyre pro- 
duction through continuous monitor- 
ing and regular interaction with tbs 
industry. 

Raw MaCeMs for Plastic Indrstrks 

3810. SHRI SHYAM LAL K.4- 
MAL: Will the PRlME MlNlSTER 
be pleased to state: 

- (a) whether plastic packaging In- 
dustries in private sector are on the 
verge of closure due to abnormal in- 
crease in the price of raw materials 
like polyester, plastic adhesives and 
pdyester inks: and 

(b) if so, the steps proposed to he 
taken to reduce prices of the raw 
materials? 

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (DR. CHINTA 
MOWAN): (a) Coasequent to the in- 
crease in price of petrokurn products 
during the gulf ~risis and also recen- 
tly, as well as the excbange rate ad- 
jusbmmt and other fiscal measures af- 
ter Union Budget. prices of all petro- 
chemical material including plastics 
have increased. 

(b) There is no price control over 
petrochemical items including plastics. 

3811. SHRI HANNAN MOLLAH: 
Will tbe PRIME MINISTER !JC 
pleased to atate: 

(b) if so, after Bhopal Gas kak 
experience, what kinds of corporate 
liability the Government propose to 
establish; and 

(c) how the Government propose 
to ensure multinational corporate 
liability? 

THE MINlSTER OF STATE 1N 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (DR. CHlNTA 
MOHAN): (a) The Factories (Amend- 
ment) Act places the responsibility for 
ensuring the safety, health and welfare 
of workers on the occupier. The ern- 
phasis has thus shifted from a pres- 
criptive approach to one of self-rrgu- 
lation. The enforcement agency musl 
impart technical guidance and use per- 
suasive methods to see that the occu- 
pier discharges his statutory responsi- 
bility. I n  the event of serious or per- 
sistent default punitive measures 
should be adopted against the occupier. 

(b) and (c) Ministry of Environment 
and Forests are proposing to bring up 
a comprehensive legislation for sett- 
ing up a National Environment Tribu- 
nal which shall take care of Corporate 
Liability. including multinational Cor- 
porate liability. 

3812. SHRI UPENDRA NATH 
VERMAi Will the PRIME MINIS- 
TER be pleased to state: 

(a) whether the Hindustan Fertilizer 
Corporation has been incurring losses 
from its very inception in 1978; 

tb) whether eight Chairman-cum- 
Managing Directors were appointed in 
the above undertaking durimg the pe- 
riod of thirteen yeam and none of 
them was allowed to complete hi term 
of flve years; if so, the reasons there- 
for: 

(c) whether the total loss incurred 
by tkc Hisdustan Fsrtilizct Corpora- 
h so far has exctadcd it$ total =pi- 
la1 outlay. 
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(d) whether the Director (Finance) 
though a non-technical incumbent, 
acts as Chairmancum-Managing Di- 
rector in his absence contrary to the 
established practice; 

(e) if so, whether the Government 
proposc to constitute an inquiry to 
look into the whole affairs of the Hin- 
dustan Fertilizer Corporation; and 

(f) if so, by when and if not, the rea- 
sons therefor? 

THE MINISTER OF STATE IN 
THE MINI!XRY OF CHEMICALS 
AND FERTILlZERS (DR. CHINTA 
MOHAN): (a) and (c) Yes, Sir. 

(b) and (d) There have been one Ma- 
naging Director and six Chairman & 
Managing Directors in Hindustan Fer- 
tilizer Corporation since its inceptioii. 
Out of these seven, two left on super- 
annuation, one on completion of his 
tenure and four- resigned. The post of 
Chairman & Managing Director 
(CMD) has been vacant and pending 
appointment of CMD, the Director 
(Finance) is acting as CMD. 

(e) No. Sir. 

(f) The losses of HFC are mainly 
due to low capacity utilisation of its 
plants resulting from unproven tech- 
nology and equipment, power and la- 
bour problems. A high powered Com- 
mi= constituted by Govt. in 1986 
went into the working of HFC and 
came to the samc conclusion. Since the 
losses are not on account of any irre- 
gularity in the plants. it is not propos- 
ed to hold an enquiry. 

3813. SHRI RAMTAHAL CHOU- 
DHARY: Will the PRIME MINIS- 
TER be pleased to state: 

(a) whether the Government have 
receivod complaints regarding shortago 
of g m m l  poatland cement in the mar- 
ket due to under-utiUsation of prochec- 
tion capacities by the cement facto- 
rim 

(b) if so, the details thcraof; 

(c) the extent of increase in the pro- 
duction of various types of cement 
during last three years; and 

id) the steps taken or proposed to 
be taken to increase the availability 
of general portland cement to the pub- 
lic in the market? 

THE MINISTER OF STATE IN 
THE MINISTFtY OF INDUSTRY 
(PROF. P. J. KURIEN): (a) and (b) 
Government has not received any com- 
plaints regarding shortage of general 
portland cement in the market due to 
under-utilisation of production capa- 
city by the factories. Average capa- 
city utilisation in the cement industry 
as a whole was as high as 825; of 
installed capacity in 1990-91. HOW- 
ever, there have been instances of shor- 
tage of cement in the deficit regions, 
mainly on account of transportation 
bottlenecks and local constraints. 

(c) Information regarding produc- 
tion of different varieties of cement 
and percentage increase in production 
during 1988 to 1990 is given in the 
Statement enclosed. 

(d) Followin are some of the im- 
portant steps & en by the Government 
to increase availability of general port- 
land cement to the public in the mar- 
ket:- 

(i) Cement Industry has been deli- 
censed i.e. no licence is requir- 
ed for setting up a new unit or 
for substantial expansion. 

(ii) 

(iii) 

Government is closely monitor- 
ing the availability of coal, 
railway wagons and other in- 
frastructural support to tbe Ce- 
ment Industry and remedial ac- 
tion is taken wherever neces- 
sary- 
In order to minimise impact on 
regional imbalances. Railways 
have bwa requested to mow 
cement from surplus a m  to 
deficit areas on a mplar basis. 
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3814. S ~ I  MADAN LAL KHU- 
RANA: Will the PRME MTNISTER 
be pleased to state: 

(a) whether the attention of the 
Government has been drawn to the 
news-item captioned "SC order on 
public sector recruitment" appearing 
in the Hindustan Times of May 16. 
1991: 

(b) if so. whether the Government 
have madelpropose to make any as- 
sessment of the selections made by the 
various public sector undertakings 
during the last one year in view of 
the said judgement of the Supreme 
court; 

(c) if SO. the details thereof; 

(d) whether the Government pro- 
pose to give any instructionslguidelines 
to the various Public Sector Under- 
takings to adopt the ruling of the Sup- 
reme Court; and 

(el if so. the details thereof'! 

THE MINMRR OF =ATE IN 
THE MlNISTaY OF INDUSTRY 
(SHRI P. K. THUNGON): (a) to (e) 
The said news item has come to the 
notice of the Government. The Man- 
agements of the Public Sactor Under- 
takings enjoy full autonomy in the 
matter of recruitment for all below 
Board level posts. The recruitment 
rules are framed and procedures are 
set by individual enterprise for each 
category of past depending on the 
specific requirement d talents. skills 
and deciency. As' no u n i f m  rules 
and procedures is possible for the 
varied typc of posts in the enterprises 
which are operating in diverse fields. 
the Oovcnrment do not propose to 
issue any p guidelines in this re- 
gard to t enterprises. 

3815. RAJNATH SONKAR 
S R A m .  wm the mistet of IN- 

FORMATION AND BROADCAST- 
ING be pleased to state: 

(a) whether attention of the Govern- 
ment has been drawn towards types 
of advertisements being given over the 
electronic media by Bajaj Auto Ltd. 
in which the advertiser is not high- 
lighting the quality of the product, 
services rendered thereon after salts; 
and 

(b) if so, the steps the Government 
propose to take to make the adverti- 
ser say about the quality of the p r s  
ducts, after sale service? 

THE DEPUTY MINISTER IX 
THE MINISTRY OF INFORMA- 
TION AND BROADCASTING (KU- 
MAR1 GIRIJA VYAS): (a) and (b) 
An advertiser is free to design his 
advertisement in such manner as to 
promote the interest of the buyer in 
his goods and services. Both AIR 
and Doordarshan ensure that the ad- 
vertisement does not violate the pro- 
visions of the Code for Commercial 
Advertising framed by the Govern- 
ment to regulate the advertkmnts on 
the electronic media. 

3816. SHRI RAMASHRAY PRA- 
SAD SINGH: Will the PRlME MI- 
N I W R  be pleased to state: 

(a) whether Food Corporation of 
India is supplying very cheap and 
degraded flow quality ration (wheat. 
rice etc.) to various fair price shops in 
Delhi for the past few months: 

(b) whether authorities have not 
taken any action in spite of the fact 
bat  these shopkeepers have compla- 
ined to them consistently: 

(c) the reasons therefor and reme- 
dial steps taken in this regard: 

(d) whether the Government have 
also seen the news-item captioned 
"Uchit Dar Dukano Ke Gehan Ab 
J a a n w a m  Ke Layalr Bhi Nahinn 
appeared in Hindi daily Hindustan 
btsd July 29. 1991 if so. the m- 
action of the Gavernment thereto: * 
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(e) the remedial steps contemplated 
in this regard and ensure that good 
quality sugar, rice, wheat is supplied 
to Fair Price SBsps: 

Zf) f)whether FCI is not giving full 
quota to thw shopkeepers and many 
d holder6 do not get their quota 
of s@m; and 

(g) if so, the reasons therefor and 
steps taken to give allotted quota of 
su@r to all ration card holders? 

?)IE MINISTER OF STATE IN 
THE MINISIRY OF CIVIL SUP- 
PLIES AND PUBLIC DISTZUBU- 
TION (SXRI KAMALUDDIN AH- 
MED) : (a) Food . Corporation of 
India issues foodgrains within h a -  
tion of Food Adulteration Act Stand- 
ards and of Fair Average Quality 
(FAQ) to Delhi State Civil Supplies 
Corpontioa, after giving an op~ortu- 
aity to check the quality of the ~tems. 
Delbi State Civil Supplies Corpora- 
tian (llscsc) supplies the itans 
name@-rice, wheat and sugar to Fair 
Price Shops holders at their doorsteps. 

(b) and (c) Action is taken to re- 
place bad qua11 $r items. Periodic 
rnaetings are d w& d b r s  of 
Demi State Civil Supplies Carporation 
and FCI to ensure that complaints 
an eortsd out. 

(d) Yes, Sir. rospactions revealed 
that two bags out of 81 qtl of wheat 
wrpplied were not of FAQ. No sup- 
plies out of t h e  aiTccted bags were 
m s d r t o ~ .  

(e) rn bolder6 idloriced by 
Delhi Admioiobatton can visit Lhe 
godoms and check the quality of 
material under isme. facement of 3 commodities are d e  mver justi- 
fied. Inspections and checking of 
FPS ate cdcd by t k  autkmties, 
rr~pht'ry. 

3817. SHRIMATI RITA VER- 
MA: Will the PRIME MINISTER be 
pkrsed to state: 

(a) whether the production capacity 
of the Sindri Thermal Power Plant 
has come down; 

(b) if so, the reasons therefor; and 
(c) the details of steps taken or pro- 

posed to be taken to restore its normal 
functioning? 

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS D R .  C H W A  
MOHAN): (a) Yes. Sir. 

(b) The reasons for low generation 
of power are as follows: 

(i) Caotive Power Plant at Sindri 
'above 40 years old and has 

outlived its u ~ l  life. 

(ii) The quality of am1 supply is 
having ash content 

as 3347% against re- F'&$p" 
quirement of coal with 18.5% 
ash content. The poor q d t y  
of coal lead to lower boiler 
output. frequent breakdown6 
and exmsive!expansive main- 
kmulce. 

(c) Various steps taken/praposcd to 
be taken by PCI to restore its n o m l  
functioning a n  as follows: 

(i) Rewmping of the existiag 
power plant at an investment of 
b. 10 crons. 

(ii) Vigorous chasing with MIS 
~ f U r s u ~ 0 f ~ q u r ~  
iity of coal in adequate rpan- 
tity is being done by the am- 
m y .  

(iii) As a long term measure, Fa 
has proposed to set up 2 x 19 
MW,Ca&e Pmcf'Rqnf,& 
a d Bs. 142.64 craim. 
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SHRI RAM VlLAS PASWAN 
(Rosera): Mr. Speaker, Sir, I would 
like to draw your attention towards 
Government Media. Radio and T.V. 
which function under Hon. Shri Panja. 
If proceedings of Lok Sabha are de- 
liberately suppressed by the media 
then it, would be a breach of privilege. 
( I n e r r ~ ~ p t i m s )  

MR. SPEAKER: It is not regular 
I t  is not correct. 

[Translation] 

SHRl RAM VlLAS PASWAN: If 
allybody suppresses the proceedings of 
the House, it- is a case of breach of 
privilege. But. Sir. 1 am talking about 
something else. Yesterday, there was 
martyrdom day of Shri Longowal and 
i t  was celebrated in Longowal vill- 
age and this function was attended by 
members of various parties including 
C.P.J. and C.P.M. Longowal village 
is ic Sangroor District. Nowadays it 
has become the centre of extremist's 
activities. Above one lakh people had 
gathered there. It is an important 
day because an agreement was signed 
on this day between Shri Longowal 
and Shri Raiiv Gandhi. On the occa- 
sion of his Sixth Martyrdom Day 
Lakhs of people had assembled there 
puttiny their lives at risk. They cele- 
brated that day for the prosperity of 
Puniab and news regarding this Func- 
tion should have been covered by the 
Radio and Television. But is was not 
done. It shows the partisan attitude 
of the Government media particularly 
the 'Doordarshan'. Not only this. 
the day before yesterday. Mr. Chnvan 
made a statement regarding attack 
on me and gave an assurance to mo- 
vide full protection. But your T.V. 
and Radio didn't mention a single line 
in your news. When it concerns any of 
your minister. the media gives full 
coverage to it. Tf it relates to Shri 
Madhavrao Scindia or Shri Chidam- 
baram then Goverment media $ves 
full five minutes to cover that news 
hut when i t  is  a matter r e p d i n e  any 
member of opposition party. not even 

a single line is mentioned. There is 
no reference to the statement givei by 
the Minister in the House. Hon. Mi- 
nister is present here. I would re- 
quest him not to run the Radio and 
T.V. on party lines. 

[English] 

SHRI MUKUL BALKRISHNA 
WASNlK (Buldana): I want to 
raise a very important issue. (Inter- 
ruption.~) 

THE MINISTER OF STATE OF 
THE MINISTRY OF TNFORMA- 
TION AND BROADCASTING 
!SHRI AJlT KUMAR PANJA) : 
May I just react? Since this Govem- 
ment came into power, the radio end 
TV are not being used for party pur- 
poses. (Inten!ptions) SHRI BASU 
DEB ACHARlA may try to throttle 
me in Rengal but he cannot do it 
here in Parliament. Regarding Tek- 
vision and Radio coverage. there are 
set rules which law down how much 
coverage is given for the ruling party 
and how much is given for the oppo- 
sition parties based on news value. 
I have taken care of that although we 
do not interfere. 1 have taken care 
to see that the rules are observed so 
that at any time if any Member raises 
th3t. I can answer point-wise how 
much time is yiven in the National 
Network and how much is given in 
the Regional Network. Members may 
rest aqsured of this. Because of short- 
aee of time. perhaps the name of one 
or two Members who participated in 
the Parliamentary debates could not 
be given coverase. But we are 9 i n g  
to see that coverage is eiven to the 
Members narticipating in the debate 
311d other incidents that h a m n  in the 
House as much as possible ... (!mn- 
~ t p t i m . ~ ~  Just listen to me one mmute. 

SHRT SRTKANTA JENA (Cut- 
tack): Why is there this discrimina- 
tion? . 

SHRT AJIT =!'MAR PANJA : i 
say there has been no discriminatiov 
whatsoever.. . ~ l ~ m ~ ~ ~  Any day 
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in this House. if it requires I will lay 
down what has happined since this 
Government came into power, what 
the two other earlier Governments 
did with this. I have to take care of 
the entire infrastructurc. For that. I 
can assure one thing. There was less 
complaint at one time regarding Tele- 
vision and Radio. But now change is 
required so that whatever is x w s  
worthy that can be given coverage. 
We are trying to computerise to cn- 
sure that requirement. Of course, 
there might be some error as far as 
human judgement is concerned. So. 
we are trying computerisation of the 
entire scenario in 25 States and 7 
Union Territories so that the people 
of all rqiovs can get justice. Regard- 
ing the Members' complaint. 1 am 
sorry, a1.l of them could not he 
covered. (Inferruptiorts) 

Let me answer. Then. you say. 

SHRI BASU DEB ACHARIA 
(Bankurn): You have to tell us w h ~  
the entire programme was totally 
blacked oat when such a threat i s  
there in Punjab. (Interr~cptionr) 

SHRI AJIT KUMAR PANJA : 
Shri Basu Deb Acharia. you are not 
used to my lecture, I know. But 
I do not give you lecture here. I 
make a submission for the hon. Mem- 
bers. I can say for certain that we 
are trying to do justice as far as pos- 
sible. (Interruptions) 

SHRI BASU DEB ACHARIA: 
Tbe Minister has not said anything 
why that was totally blacked out. 

( I  nerruptiortp) 

SHRI MUKUL BALKRISHNA 
WASNlK : Sir. yesterday the whole 
nation paid its tributes to one of the 
talkst leaders of recent times, Shri 
Rajiv Gandhi who laid down his life 
for the unity of the country. Yesrcr- 
day. we paid tributes to the late Shri 
Rajiv Gandhi who laid down his life 
for the unity of this Country. But 
v e r d a y  itself an unfortunate inci- 
dent todlr placb whcrc sear Bangalore 
the mah mastermind $ivaman and 
Wi woman rrocoaplice Subha lrilled 
themrelvcrl. It is a very unfortunate 

incident. Of course. the Special Inve- 
stigation Team failed to nab Sivara- 
san alive. The Special Investigation 
Team made all possible efforts to get 
Sivarasan alive. But ultimately it 
failed to nab Sivarasan. 1 demand 
from the Home Minister that he 
should make a statement on that and 
at the same time I demand that !he 
Government of India should ask ... 

MR. SPEAKER: Shri Mukul Bal- 
krishna Wasnik. probably yesterday 
this mat!er had come up. 

(Inrterrrrptions) 

THE MINISTER OF HOME AF- 
FAIRS (SHRI S. B. CHAVAN) : 
Mr. Speaker. Sir, I have given notice 
. . .(lnferrtrprions) 

MR. SPEAKER: Shri Bhakta. do 
not talk like this. 

(Iqferruptiorrs) 

SHRI S. B. CHAVAN: This even- 
ing at 5.30 P.M.. I will be making a 
statement on both the issue; (Inter- 
rrrptions) 

SHRI MUKUL BALKRISHNA 
WASNIK: I want to raise one very 
important issue. The term of thc 
Verma Commission which is enquir- 
ing into the deficiencies of the st.- 
curity system. would be expiring.. . 

MR. SPEAKER: Do not jump like 
this from one point to another. 

( I ~ e r r ~ f p f i o n ~ )  

SHRT MUKUL BALKRISHNA 
WASNIK: I want to make a very im- 
portant point. (Intmicpfions) 

MR. SPEAKER: I am not going 
to allow you beyond this. Please do 
not talk like this. 

(Irqmplion-4 

MR. SPEAKER: I have not allow- 
ed you. If yw go beyond a certain 
limit. 1 will not prefer you after this. 

f I r l ~ P f i ~ r )  
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SHRI MADANLAL KHURANA 
(South Delhi): Why don't you ask 
from your Government, why are ask- 
ing it from Sri Lanka's Government. 

(lqterrupriom) 

SHRI MUKUL BALKRISHNA 
WASNIK: Khuranaji, it is the Con- 
gress Government which could man- 
ege to locate Shivrasan and his where- 
a bouts.. . (lrarerrrrprions) 

[English] 

MR. SPEAKER: What Shri Kbu- 
rana is saying is not going on record. 
(Imerrrcptions)* 

MR. SPEAKER: Mr. Wasnik. you 
will sit down p!ease. 

MR. SPEAKER: Mr. Wasnik. you 
are crossing the limits. 

MR. SPEAKER: This question was 
not asked from you: it was 
addressed to Government. You have 
not to rcply it. let Mr. Kapse speak. 

[English] 

MR. SPEAKER: What you are do- 
ing is being watched by setybody 
there. Let us do it in such a fashion.. . 

SHRI VlLAS MUTTEMWAR 
(Chimur): What about Shri Khurana? 
Why is he doing like this? He is 
doing like this everyday. (Infemdp- 
lions) 

SHRI MADAN LAL KHURANA: 
Mr. Speaker, I allege that this Gov- 
crnmetit has been a total failure .... 

(1 nterruptions) 

[English] 

MR. SPEAKER: Khuranaji, it is 
not really fair. 

(Interruptions) 

MR. SPEAKER: Please have your 
say in a quiet manner, dignified man- 
ner. Dr. Kapse 

SHRi RAM KAPSE (Thane) : Mr. 
Speaker. Sir, 200 people intruded into 
thc Nos!el for Adivasis situated at 
Talasari in Thane District of Maha- 
rashtra and manhandled the Superin- 
tendent of the Hostel, his wife and 
students. Besides. they tried to bum 
alive tw.0  emp;oyees of the Hostel. 
They destroyed the Auto-rickshaw. 
cycles & pots and paintings and pho- 
tos of Baba Saheb Arnbedkar, Shi- 
vaji Maharaj. and other respected 
persons have been desecrated and 
broken. Home Minister should give a 
statement about the atrocities com- 
mitted on the Adivasis and ensure 
full protection to them and issue in- 
structions to the Government of Maha- 
rashtra accordingly. These atrocities 
have been committed at Talasari at 
the instance of the lcaders of Com- 
munist Party (Marxists) for the last 
so many vears.. . (Intewripti~ns).. . . . . 
These people have engineered this at- 
tack also. . . . . . (lntermprr~m) 

[English] 

MR. SPEAKER: I think, you 
should not jump to the conclus~on. 

(Inrmrrpriom) 
MR. SPEAKER: You are also do- 

ing it like this. 
(I~rnupliolsz) 

MR. SPEAKER: I have said that 
he should not jump to the conclusion. 

(1~ewuption.d 

*Not recorded 
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SHRI SAIFUDDlN CHOUDHU- 
RY (Katwa): If they are making al- 
legations against our party, they must 
know that it is the Bhartiya Janata 
Party People who are not allowing 
rhe cultivators to cultivate the land. 

(It~/erruptions) 

SHRl RAM KAPSE : They have 
been arrested also. I have visited thc 
place. (lnterrrcptions) 

SHRI SAIFUDDIN CHOUDHU- 
RY (Katwa) : Our party office has 
been cruelly attacked and the cultiva- 
tors have not been allowed to culti- 
vate their land. !Inlernrptiom) 

MR. SPEAKER : Shri Saifuddin. 
vou hava made your statement. You 
have cantradicted it. 

( I t ~ e r r u p t i m )  

SHRl RAM NAIK (Bombay- 
North): Let me speak. Sir. 

MR. SPEAKER : Not necessary. 
Shri Kapse has forcefully made th: 
point. 

(It~errrrplionr) 

SHRl RAM NAIK: The Homc 
Minister must make a statement. (In- 
rerrrrptions) 

case" in the village. On 14th 
August, at around 2 p.m.. the m e  
criminals dragged her into the market 
place to strip-off her clothes in full 
public view and paraded her for two 
long hours. 

Thc fact that these goondas had 
criminal record had scared the felbw 
billagers from rescuing her. Faced 
ivith such a brutal and unberable 
treatment, the victim tried to commit 
suicide. However, her minor son and 
ilthcrs had consoled and prevented her 
from doing so. 

It is very unfortunate that the at- 
tacks agalnst the poor. particularly 
asainst the womcn are in increase 
duriry the present congress regime in 
the slate. 

Not only it is a blot on the demo- 
c l a q  but also against the civilized 
society. Hence, I request you to 
d~rcc! the Statc Government. through 
the Centre, to take necessary action 
sr;on. All the culprits should be seve- 
rely clcalt with and Mrs. Muthamma 
h~ provided with necessav rehabilita- 
tion facilities in Nalgonda and Iler 

be admitted in a Residential 
school. and they should be given full 
protection. This is my sincere request 
to yod. (lnlerruplions) 

Thc paradins of a naked woman 
incident has made the 45th Indepen- 
dence day of free India the most 
shameful one. For. a heinous crime 
wac committed against a backward 
woman in Chalakurthi village of Nal- 
oonda district in Andhra Pradesb. 
The three notorious landlord crimi- 
nals namely. V. Narayan Reddy and 
others. had beaten the woman black 
a.td blue on 13th August for her al- 
k p d  invol1ement in an "dopmtnt 

MR. SPEAKER: We are discuss- 
in@ the Demands of the Ministry of 
Industry. Now. we are in the Budget 
session. We are expected to disuss 
the Demands. In order to see that 
more time becomes available for dis- 
cussion of the Demands. 1 would 
rather like to p to the next item 
now and curtail this thing here. Now. 
papers to be laid on the Table. 
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PAPERS LAID ON THE TABLE 
[English] 

I Detailed Demands for Grants of 
Ministry of Information aed Broad- 

casting tor 1991-92. 
THE DEPUTY MINISTER IN 

THE MINISTRY OF INFORMA- 
TION AND BROADCASTING (KU- 
MAR1 GIRIJA VYAS): On behalf of 
Shri Ajit Kumar Panja I beg to lay 
oil the Table a copy of the Detailed 
Demands for Grants (Hindi and 
English versions) of the Ministry of 
I nformatiolr and Broadcasting for 
199 1-92. 

[Placed iri Library. See No. LT- 
4231911 
Annual Reports and Reviews on the 
working of Kendriya Bbandnr (Ceo- 
tral Government Employees Coaso- 
mers Co-operative Soeietg Ltd) New 
Delhi for 1989-90 and Central Civil 
Services Cultoral and Sports Board, 
New Delhi for 1989-90 and Statemcab 
for delay in Iayiog these papers etc 

THE MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL. 
PUBLIC GRIEVANCES AND 
PENSIONS (SHRIMATI MARGA- 
RET ALVA) : I beg to lay on the 
Table--. 

( I  ) (i) A copy of the Annual Re- 
port CHindi and English n r -  
sions) of the Kendriya Bhandsr 
(Central Government Emplo- 
yccs Consumer Cooperative 
Society Limited). New Delhi. 
for the year 1989-90 along 
with Audited Accounts. 
fii) A statement (Hindi and 
English vetsions) regarding Re- 
view by the Government on the 
working of the Kendriya Bhan- 
dar (Central Government Em- 
ployees Cooperative Society 
Limited), New Delhi. for the. 
year 1989-90. 

(2) A statement (Hindi and Eng- 
lish versions) showing reasons 
far delay in laying the papm 

.mentimed at (1) above, 
(Placed in Libmy See NO. LT- 

4241911 

(3) (i) A copy of the Annual Re- 
port (Hindi and English ver- 
sions) of the Central Civil 

Services Cultural and Sports 
Board, New Delhi, for the year 
1989-90 along with Audited 
Accounts. 
(ii) A statement (Hindi and 
English versions) regarding Re- 
view by the Government on the 
working of the Central Civil 
Sentices Cultural and Swrts - z - -  - Board. New Delhi, for the year 
1989-90. 

(4) A statement (Hindi and English 
versions) showing reasons for 
deIay in laying the papers men- 
tioned at (3) above. 

[Placed in Librtny. See NO. LT- 
425/91] 

( 5 )  A copy of the Detailed De- 
mands for Grants (Hindi and 
English versions) of the De- 
partment of Atomic Energy for 
1 99 1 -92. 

[Plmcd in Librciry. See No. LT- 
4261911 

(6) A statement (Hindi and Eng- 
lish versions) correcting the 
reply given on the 14th August. 
199 1 to Unstarred Question 
No. 3037 by Shri Vijay Naval 
Patil regarding members of 
UPSC. 

[Placed in Librav. See No. LT- 
427 !91] 

Annual Report and Review on (bc 
working of Natiwnl lastitste of 
Small Industry Extension Traiaiug 
Hydembad for 1P119-90 and statemeat 
for delay in la* that  pspcra 
THE MINI!TlTR OF STATE IN 

THE MINISTRY OF INDUSTRY 
(PROF. P. J. KURTEN): 1 beg to lay 
on the Table- 

(I) (i) A copy of the Annual Re- 
port (Hindi and English ver- 
sions) of the National Insti- 
tute of Small Industry Exten- 
sion Training. Hyderabad. for 
the year 1989.90 along with 
Audited Accounts. 
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(ii) A stodement (Hindi and 
English versions) regarding Re- 
view by the Government on 
the working of the National 
Institute of Small Industry Ex- 
tension Training. Hyderabad. 
for the year 1989-90. 

(2) A statement (Hindi and Eng- 
lish versions) showing reasons 
for delay in laying the papers 
mentioned at (I) above. 

[Placed in Library. See No. LT- 
4281911 

h e i d  Report and Review on the 
workblg of padeep Phospbtes Ltd, 

for 198940 and dab 
ment for deQy io laying tecse papan 

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (DR. CHINTA 
MOHAN): I beg to lay on the 
Table- 

(I) A copy each of the following 
papers (Hindi and English ver- 
sions) under sub-section (1) of 
section 619A of the Compan- 
ies Act. 1956:- 
(i) Review by the Government 
on the working of the Paradeep 
Phosphates Limited. Bhubane- 
swx, for the year 1989-90. 
(ii) Annual Report of the Pa- 
radeep Phosphates Limited. 
Bhubaneswar, for the year 
1989-90 along with Audited 
Awunts and comments of the 
Comptro1ler and Auditor Ge- 
neml thereon. 

SHRl SOMNATH CHATTER- 
JEE (Bolpur): The Leader of the 
House and the Railway Minister had 
promised for sympathetic considera- 
tion. the reinstatement of the dis- 
missed Railway employees. We are 
waiting for that. This is a commit- 
ment made in the House. 

MR. SPEAKER: I will allow you 
tomorrow. 

(Inferr~ipcions) - 

SHRl BASU DEB ACHARIA 
(Bankura): There is a very impor- 
tant matter. (lrwerruplionr) 

MR. SPEAKER: Not now. 1 will 
allow you tomorrow. 

MR. SPEAKER: Nothing wilt go 
on record. 

4 Itperrtrpfions) 

MR. SPEAKER: Statement by the 
Minister. Shri M. M. Jacob--The 
time for making the Statement has 
been fixed at 1 O'clock. He can make 
the Statement at that time. 

ELECTION TO COMMITTEE 
Cat Boprd 

[English] 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(PROF. P. 3. KURIEN): I beg to 
move : 

(2) A 8ta-m (Hifldi a d  ~ n g -  "That in pursuance of Rule 4(lNd 
lisk versions) showing reasom of the Coir Industry Rules, 
for delay in laying the ~ a p e r s  1954. the members of this 
mentioned at (1) above. Housc do proceed to elect, in 

such manner as the Speaker 
(pkiced in Library. Sw NO. 4291 may direct. two members from 

91) among themselves to serve as 
members of the Coir Board. 
subject to other provisions of 
the said Rules". 
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MR. SPEAKER: The question is: 
"That in pursuance of Rule 4(l)(e) 

of the Coir Industry Rules, 
1954. the members of this 
House do proceed to elect, in 
such manner as the Speaker 
may direct, two members from 
among themselves to serve as 
members of the Coir Board, 
subject to other provisions of 
the said Rules". 

The motion was adopted. 

MR. SPEAKER : Basu Deb Acha- 
riaji. please take your seat. I am 
trying to protect the interest of those 
Members who are silently sitting and 
not raising anything on the floor of 
the House. 

SHRI E M U  DEB ACHARIA 
(Bankura): But this is very impor- 
tant. A number of times we have 
raised it. 

MR. SPEAKER : Please. let me 
complete. You have a limited time: 
either you discuss the demands or 
vou discuss the items which are not 
listed on the agenda. A matter like 
the demands relating to the Industry. 
with two or three new industrial 
policies having come up. is very im- 
portant. I would rather like to make 
more time available for the discussion 
of this issue. If eight hours are avai- 
lable for this. 1 don't know whether 
eight hours will be sufficient. We 
would rather like to make more time 
available for the discussion of this 
issue. 

SHRI BASU DEB ACHARIA: We 
sit beyond six O'clock. 

MR. SPEAKER: You sit beyond 
rix, you forego your lunch break. If 
necessary. I promise on the floor of 

Rule 377 

the House. more time will be made 
available to you for discussing this. 
But at the same time please appre- 
ciate that if you don't discuss Industry 
Ministry's demands, you are not dis- 
cussing the important policy matter. 
I don't want to say that what you are 
saying is not important. But probably 
we have to fix the priorities. We have 
to take up the first item first and the 
second later. So if anything is im- 
portant. 1 will allow you to raise it 
tomorrow: but not today. 

SHRI BASU DEB ACHARIA: 
Hundreds of them are on fast-unto- 
death from today Sir. 

MR. SPEAKER: We will take it 
up tomorrow. 

Illderruptions) 

MR. SPEAKER: Now Matters 
under Rule 377. 

MATTERS LWDER RULE 377 

(i) Need to iaerease tbe qwtv of 
wheat efr. for d&hdion to 
Schadaled T r i k  hmgh Pub 
I& Distribution System in Raja+ 
than. 

SHRI BHERU LAL MEENA 
(Sali~mbar): Mr. Speaker. Sir. now-a- 
days. two kilograms of wheat per unit 
is being made available every month 
to the rum1 people in Scheduled Tribes 
areas through Public Distribution Sys- 
tem in Rajasthan. Keeping in view 
the steep rise in the prices, quota of 
wheat to bckward Adivasi area is 
very meagre. Besides, there is also an 
acute shortage of edible oil, cheap 
cloths in Adivasi area under Public 
Distribution System. Tbe income of 
the people of Scheduled T n i s  is too 
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[Sh. Bheru La1 Meena] 
low to b.~y ration, edible oil and 
cloths in the market. I urge upon the 
Gavernment of India to provide addi- 
tional quota of foodgrains to the State 
Government for the purpose of ade- 
quate supply of foodgrains to the peo- 
ple of Adivasi area so that the people 
of famine affectad afea could be saved 
from starvation. 

(5) Need for ovenrll development d 
TIlleberinorissa 

SHRI SRIBALLAV PAMGRAHI 
(Dmgarh): I would like to raise the 
following matter under Rule 377. 

Talcher in Orissa. situated on the 
tmnk of river Brahrnani, with huge 
coal reserves in and around has an 
ever increasing role to play in the eco- 
nomic development of the country. 

Some coal mines are now working 
and a few coal based industries like 
Thermal Power Plant, Ferliliser Plant, 
Heavy Water Project have been set 
up at Talcher and a Super Thermal 
Power Plant is under construction at 
Kaniha. A large number of people 
of Takher Sub-division have lost their 
land for these projects. But due at- 
tention is not being paid for proper 
rchabilita tion and em ploymen t of the 
displaced people and also for the 
overall development d this area espe- 
cially with regard to the problems of 
the unemployment, education. health. 
road communication. water supply 
and ecology as well as environment. 
As a result. resentment among the 
people of this area is  rapidly on the 
increase. 

I wauld therefore request the Gov- 
ernment of Tndia to take appropriate 
action to fulfil the following genuine 
demands of the people : -- 

1. Establishment of a coal divi- 
aion at Talcher: 

2. Establishment of taclmical 
wheals and vocational training 
iaMituta4 in this am: 

3. Employment of people &ectcd 
by Coal Mines, Super Thermal 
and NALCO etc. 

4. Construction of necessary build- 
ings etc. in Talcher College 
and other educational institu- 
tions of this area by the SECL 
and the NTPC. 

5. Construction of a nodal railway 
station at Chainpal along the 
new Talcher Sambalpur rail 
line. 

(iii) Need to review the proposal to 
drop the income tax exemption 
00 wqp+ng/hol5e-m 

SHRI GOPl NATH GAJAPATHI 
(Berhampur): Sir. I would like to 
raise the folhwing matter of urgent 
public importance. under Rule 377. 

I wish to draw the attention of the 
hon. Finance Minister to the report 
appearing in several newspapers and 
particularly. 'The Hindu*, dated August 
10, 1991 regarding Government, pro- 
posal ro drop exemption enjoyed on 
wagring. 

The Chairman of the Turf Authn- 
rities of India has very clearly explain- 
ed the impact that the proposal to 
drop the exemption of Rs. 5.000 now 
being enjoyed by persons wagering on 
horse races under section IN31 and 
194 BB of the Income Tax Act. 

If implemented this will lead to 
closing of Turf Clubs in the country 
and also cripple the Breading Industv 
as a result of which lakhs of people 
belonging to the poorer sections of 
society will be rendered jobless. 

I. therefore. appeal to the hon Fin- 
ance Minister to have the entire 
matter examined de m o  in depth 
and drop the proposal. 

12.27 hm. m. DEPUTY SPEAKER 
hr the Chalr] 



liv) Need to indude the Handloam 
(Reservafion of Alticks of Pro- 
duction) Act, 1985 b the Ninth 
Lscbedde of thc c e t i o p  

SHRl ANNA JOSH1 IPune): I 
would raise the following matter bier 
~ u l e '  377. 

Nearly 10 million people are ernploy- 
crl in Haadloom sector. This sector 
accounts for .W per m t  of the total 
c!oth product ion and givq employment 
to ahout 98 lakhs poor tndkioaal wea- 
vers in .the country. 

I n  view of the importance of the 
Handloom Industry in the national eM- 
norny, the Government of .India en- 
ackd a Iqislation cntitled 'The Hand- 
ltmm (Reservation of articles of Pro- 
Juclion) Act. 1985. follow in^ the 
notification of the Act, the Central 
Government in order to have an effec- 
tive implementation of the Act has set 
up three regional offices at Delhi, Pune 
and Coimbatore for protection and 
development of handloom weavm in 
the country. Now efforts are being 
made that this HR.4 Act. 1985 should 
be sq~lashed and the regional office 
shodd be shifted elsewhere from 
Pme. If these two things materialise 
10 million poor handloom weavers 
will have to face starvation. Therc- 
fore. it is mmestlv requested that the 
matter may be taken up immediately 
for (1)  stoppap d shifting of Pune 
Regional Office elsewhere and (2) in- 
clusion of HRA 1985 in the Ninth 
Schedule of the Constitution. 

tion of the region is also double as 
compared to several other states. This 
entire plateau region is backward in 
the matter of irrigation, drinking water, 
industry and education. 

This regional imbalance has become 
a curse. The Government should 
take spacial steps to solve this pro- 
blem. 

To strengthen the irrigation n- 
sources. a joint imgation board for 
Uttar Pradesh and Madhya Pradesh 
should be constituted. Since both 
states have a common source of water, 
i t  is essential to construct a dam over 
the reservoir. Land reforms should be 
accelerated. ' The cultivaMe land 
should be levelled. Fanning. by mo- 
dem methods should be encouraged. 

Special efforts should be made for 
development of industries, both big 
and small. 

Heavy industry should be set up at 
some places and financial assistance 
should be provided for setting up of 
small-scale industries. 

The Government should implement 
s scheme that leads to the overall 
and integrated development of this 
plateau region. 

SHRl W A Y  KUMAR YADAV 
(Nalanda): Sir. I would like to draw 
the attention of the House towards an 
important matter under Rule 377. 

Rajpir. in Bihar. is a.major tourist 
centre of historical importance and a 
place of attraction for Indian and 
foreign tourists. There are five hills 
and extensive forests in the area. TO 
the north of these hills and forests is 

SHRI RAJENDRA AGNIHOTRI Nalanda district, to the south is N a -  
(Jhansi): Sir, the area of Bundel- wada and to the west is G a p  djstnct. 
kbnd meion. camprising five districts Then is large scale illegal f e l b  of 
of U t t u  Pradah and 18 districts of trees in these forests. Land is acquir- 
Madhyr Pradesh, h more than the ed on lease and trees are felled OU 
am d several stitea. The popuh- that h i s ,  
20- 24 LSS/Nq91 
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This is having itn adverse effect on 

the environment of this region and it 
is feared that hot water springs of this 
area may dry up. 

As a result of all this. not only will 
the place lose its attradion from the 
p i n t  of view of tourism but the Gov- 
ernment will also lose revenue and 
particularly the foreign exchange. 

Hence, I request the Government 
to immediately take stringent mea- 
sures to stop felling of trees and can- 
cel the lease for the land. 

SHRI MUHI RAM SAIKIA (NOW- 
gong) : The employees' associations 
of Kendriya Vidyalaya Sangathan 
have threatened to resume their agita- 
tion if they are not given representa- 
tion on the Sangathan and its Board 
of Governors if JCM is not formed 
and recommendations of Chanopadh- 
yaya Commission are not accepted 
immediately. 

During the preceding session. no 
recruitment or promotions were made. 
188 Kcndriya Vidyalayas are without 
principals, thousands of teachers' posts 
remain unfilled and nd hnc appointees 
are not available. 

Traasfers of last session are not yet 
compkte. Applications for new ses- 
sion have not yet been invited. Trans- 
fers decided by the Establishment 
Committee are held up. Admissions 
are being denied to eligible students 
bjt an: king granted to thousands of 
ineligible ones. 

1 will urge upon the Central Gov- 
ernment to appoint a high level or 
parliamentary committee to look into 
the mrrtttr. 

DR. S. P. YADAV (Sambhal). 
Sir. I would like to draw the atten. 
tion of the House towards an impor- 
tant matter under Rule 377. 

Sambhal Lok Sabha constituency is 
a very backward area. There is a 
branch line between Sambhal and 
Moradabad. Six passenger trains used 
to run on this line. D.R.M. Morada- 
bad has suddenly cancelled four trains 
out of the six-ISR. 2SR. 3SRM, 
1SRM. This has caused resentment 
among the people. The poor labourers 
are facing hardships. 

Sir. the Government should restart 
these four trains without further de. 
lay so that the people are not de- 
prived of rail facilities, 

DEMANDS FOR GRANTS (GENE- 
RAL) 1991-92-Contd. 

M m  ot Id*- CWd. 

[Englkh] 

MR. DEPUTY SPEAKER: The 
House will now take up Item No. 9,  
namely, further discussion and voting 
on the Demands for Grants under the 
control of the Ministry of Industry. 
Shri Jecvarathinam. 

+SHRI R. JEEVARATHINAM 
(Arakkonam): Mr. Speaker Sir, Ex- 
tending my support to the d ~ d s  
for grants pertaining to the M m W  
of Industry. I would like to putfort 
nome of my views. 

K 
-- 

*Tnnslatim of the speech originallv dclivcrod in Tamil, 
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National Aroma tics and petro- 
chemicals project is coming up in 
Manali near Madras. The project is , berng taken up with an idvestment to 
the tune of about 1400 crore rupees. 
To ensure that this unit commences 
~ t s  production in time, I request the 
Hon'ble Minister for Industries to 
allocate and release required funds im- 
mediately. 

I n  1981. Hindustan Photo Films 
took up the scheme a cine colour 
positive film unit in Ooty at a cost 
of about Rs. 250 crores. But it is 
lenrnt that Ministry of lndustry has 
neither approved this scheme nor 
allocated necessary funds to set up 
the unit. Hcnce 1 request the Hon' 
ble Minister for lndustries to give 
due consideration and take up the 
lnatter immediately. 

Our former Prime Minister. Pan- 
d ~ t  Jawahar La1 Nchru look to set- 
ting up Heavy Industries through 

' public sector to ensure the develop- 
lwnt of our Economy and growth of 
ou r  Industry. It is only because of 
his contribution in this direction that 
our economy has a strong founda- 
tion today. But this Government. 
as i t  appears. has changed the prio- 
nty and private sector is to get a 
boost now. Rut who invests in the 
private sector? Who is to mobilise 
the capital needed? Is it to be 
rnohilised from the public? Oh is 
lo bc obtained from the Banks? Or 
will the Government be coming for- 
ward to extend the money needed to- 
wards the caaital investment? I 

The prices of iron rods and wires 
are on the increase. Government 
should take immediate steps to brmg 
down the prices. In  the name of 
free market and in the guise of giving 
boost to private sector if Government 
does not intervene now, it will affect 
the construction industry and other 
industries and ultimately the common 
man. To effectively bring down the 
prices of these iron rods, I would 
l~ke  to suggest that Government may 
consider setting up small units to 
manufacture iron rods and wires in 
every Assembly Constituency or in 
cvery block. Such units may be tar- 
getted to produce 20 to 50 tonnes a 
day thereby taking care of the needs 
of that particular area. Private 
Sector can be encouraged in this pro- 
duction. Iron and cement should 
be made available on controlled pri- 
ces. Honourable Minister for Ind~~s -  
tries informed US that cement has 

wish this mayn kindly be e x p l a i d  
by the Minister of Industry. Apart 
from that a limit or a ceiling should 
be fixed for the private sector. A 
clear cut decision on demarcating the 
items or list of industries for both 
the rivate sector and public sector P shou d be evolved. There should 
be a healthy competition between the 
private sector and public sector and 
1' should be fosterad in a right spirit. 
That wili bclp us to bring down the 
vices in the country. 

been permitled to be sold in thc free- 
market. He also \ a~d  that Govern- 
ment is only controlling the cement 
units and their production but has 
nothing to do with the prices quoted 
in the selling of cement. If this sit- 
uation is to continue, the cement 
that is sold for Rs. 110 and Rs. 120 
may further go up. Likewise iron 
fods sell at Rs. 13,000 per tonne. If 
this be the situation how can com- 
mon people and people from the mid- 
dle classes can go for construction of 
houses. I request the Hon'ble Minis- 
ter for Industry to look into it. Even 
if the Government allows private sec- 
tor in this production. adequate 
care must be taken to curb price rise 
and there should be control over it. 

Cement price rose to Rs. l I0 during 
the Janata Dal rule. I had raised 
this issue then. Even today same 
situation prevails and even it is cp t -  
ing more now. We have p m l s e d  
the people through our Election 
manifesto that we will bring down 
prices. Both cement and iron are 
very very important. I request the 
Minister for lndustry to hear this in 
mind. 
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[Sh. R. Jeevamthinam] 
Not only in our country but also 

in other countries through out the 
world, Hotel Industry is found to be 
an important one. Today there 
are many hardships in running Hotels 
and Lodges. Government was pro- 
viding 13 31,, subsidy. to construct lod- 
gmg howes. During Janata Dal 
rule, subsidy that was given till then 
was stopped. 1 raised this matter 
then through a Question and got a 
reply from the Government. The 
Hon. Minister for lndustry assured 
us that lodges would soon get the 
subsidy but that was not implement- 
ed. 

Lodging and Hotel industry as thcy 
are at reaching people are very im- 
portant in our country. It is only 
because lodging hoilses are run by 
private sector. most of our people 
codd travel from one part to differem 
parts of our country and stay *corn- 
fortably. Public sector can not run 
all the lodging houses. Hence 1 re- 
quest the Hon ble Minister for Indus- 
try to look into this and give a serious 
consideration to give certain facilities 
to those who run lodgins houses and 
those who venture to construct lodges. 
Lakhs of people are finding employ- 
ment opportunity in this s e c t o ~  
Hence I request the Hon'ble Minister 
to give priority and extend certain 
fa3lities to this industry. 

Arakkonam constituency which I 
represent is a backward area. State 
Government is about to announce 
certain concessions on this count for 
those who propase to set up industrial 
wits in places like Arcot. Hence I 
would request the Government to set 
up a Scooter manufacturing unit either 
in the public sactor or in tbe private 
sector. Most of the heavy industries' 
units are in the North India. For 
instance Maruti Car manufacturing 
irnit is in North India. 

Many parts of Tamil Nadu still 
remaia backward. Former Iadwtries 
Minister. Shri N. D. Tiwari gave an 
a s s u m p  that several induotrial unib 

would come up in industrially back- 
ward areas in Tamil Nadu. That pro. 
mist too has not been implemented. 
Hence 1 would request e a t  a big 
industrial unit should be set up in 
Arakkonam Parliamentary Consti- 
I rlency . 

HHEL has a unit in Ranipet which 
forms part of my Constituency. Rut 
it is a small unit and it employees 
only about two thousand people ol- 
even less. Whereas, Hardwar unit of 
BHEL employees about 20 thousantl 
people. I had been there recently and 
oil enquiry 1 _gathered this informa- 
tion. Hanipet unit of BHEL which 
employs lesser number of people 
does not give priority to local peo- 
ple. Hence I seek the Ministry or 
Industry to expand the Ranipzt unit 
of BHEL and thus provide more job 
opportunities to local people. 'Thcrc 
was rampant corruption in the Rani- 
pet unit of RHEL and I raised i t  i ~ :  
the House during Janata Di11 rule 
and I also got reply from that Go\- 
ernment. Hence 1 request the autl~o- 
ritics to sat up a Commission to look 
i n  to the prformauce of thc execu- 
tives in [hat unit and to e.ila~od the 
unlt to provide mure joh opporluni- 
ties to local people. Even tliose whose 
lands have b u n  acquired are 1101 
gettins any priority in recruitment. 

I would like lo say that there can- 
not be any dher  unit in Tamil Nadu 
where corruption is rampant. 

Now there is another p in1  which I 
had brought to the notice of the pre- 
vious Finance Ministers. When Sllri 
V. P. Singh was there he took skps 
to set up a Mint in his constituency. 
A unit was set up in the name of 
late Shri Rajiv Gandhi in his home 
state Uttar Pradesh. Another Finance 
Minister, Shri Jqnardhan Poojary also 
saw to it to have one such unit in his 
home state. Whereas we Tamils arc 
left high and dry. Hence I request 
the Government to set up a Mint 
in Tamil Nadu which has a popula- 
tion of about five and a half crorrs. 



303 ~rtnandr foiGrants SRAVANA 30, 19 13 (SA KA)  &inistry of Industry 306 
(Geneml) 1981-92 

[Engl i~  k]  that there are about 200 sick units. 
I request the Hon'ble Prime Minister. 

MR. DEPUTY SPEAKER: Mr. the Hon'ble Industries Minister the 
Jeevarathinam, your allotted time is Hon'ble Finance Minister to evolve 
over. corrective measures to revitalise and 

effectively run these sick industries. 
[7rsn.ciatbn] Scveral crores of rupees invested in 

such units should not go waste. For 
many years now many-of these sick 

SHR' R' JEEVARATHINAM' units are remaining cl&. When Sir, let me be given few more minutes Shri  ,,,. D. Tiwari was our lntlustries h've got an O ~ ~ o r t u n i t ~  to Minister he even set up a Commitkc speak after two months. In and around to study the of sick 
Ranipet there are many leather tann- units.  ing units. Reccntly there is a lull in the 
cxi;ort ::ctivities. there is a s t a p t i o n  
rather. To overcome the pioblem. The present Minister of industry is 
subsidy may be @iwn to the leather an able hand. he should set the hotise 
procming industry. If this measure in order, he should take effective step.; 
Is not taken inlmediately, Chilla and 1'' rc'ihlise the sick units. 
Ranglades11 may be f ~ r  ahead of us 
i n  getting in to thc world ~n;,rke~. Reccntl! thcre was a hike i r~ car 
He~lce I request you that subsidy n i a  prices. Mitltl!e class people wili find 
I-c eritentletl. Thousands of people it  eutrcmcly difiicult to go far a car. If 
around thc place ;Ire deperidzrlt on the bene51s of independence should go 
1e.11her industry thcre. Hence I feel to them conditions should he created 
i t  is  inlperittive that subsidy musl he i:1 such il way as lo enable them to 
E i v c l  to tanning units in th31 arca. hu! cai-s. Hcnce I request the Hon'ble 

Minister for industry to reduce the ex- 
Ccilillg oil illveslmellt ill settill:! ur cise duty and the hike in other t a e s  

indus,tria, ullils hllould be catego: i,,clll~- ~er ta i l l in~  1 0  Automobile industry. 
\tatcd. Private Seclt~r and Public Sec- 
lor snould br: clearly earmarked the I thank Ihe Deputy Speaker for 
q i t a i  in\estment with which the> having allowed me to speak at'cast 
<;In go ahe~d .  Whether i t  Willti he this much. Thank you. 
10?) crores or 300 crores or 500 crores 
I,[ rupees should be clearly i~;ilicated S H R ~  BHUBANESHWAR PRA- 
hv Lhc Hon'b!e Ministcr 0f Industry. SAD MEHTA (Haaribagh): sir. the 
Smali industries llow get IONl of new industrial policy of the Goverll- 
about 35 thousarid rupees through men1 is tilted towards liberalisation. 
Tamil Nadu Industrial l?vestment There is no dearth of capital in our 
Corporation. Because of price rise it country. In 1984-85 when the Con- 
is insuHicient now. Hence I request press(l) was in power, it had stL.rted 
YOU to r ~ i w  it to 70 thousand rupees. the Open General Licence system due 
Various kinds of IDB loans that are to which resulted a debt burden of 
being extended through Tamil Nadu Rs. 40,000 crores on our county bet- 
Industrial ~nvcstment Corporation ween 1984 and 1990. This policy is 
have a ceiling now. The ceiling should against the promises made by h e  Con- 
be raised from k. 3 to 5 crores. gress Party during elections that the 

new policy will fulfill the dreams of 
Now there arc many sick unik Pandit Nehru who had formuiated a 

in thc country. Reccntly I got a reply policy aimed at making India self- 
from the Government through a qua- reliant. But this new policy is against 
tion I r a w  in the House. I learn the policy envisaged by Pt. Nehru in 

-. . ~.. - 

* Translation of thc speech originally delivered in Tamil. 
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[Sh. Bhubaneshwar Prasad Mehta] 
1956. The new policy clearly shows 
that the Government has been influen- 
ced by the I.M.F. and our ixuiitry's 
capitalists. This is the reason that con- 
ditians set by the I.M.F. have been 
accepted while framing the policy. 

Sir. in our country 60':, of the peo- 
ple have nothing to offer except labour 
and hard work. Only 8-10 crore peo- 
plc are prosperous enough to purchase 
luxury items. Indian as well as foreign 
capitalists have colluded with each 
other to exploit this class. These capi- 
ulists have monopoly over the econo- 
my of the country. If they are allowed 
to elpand their business in the coun- 
try i t  will result in more exploitation 
o f  our society and foreign cqdalists 
will call the shots. 

Sir, at present there are 244 la-ge- 
scale public sector units in the coun- 
try. Of these. 100 are closed and 50 
among them are those which had heen 
lacked up by the private sector and 
were taken over the Government. The 
other 50 are the units which were ex- 
ploited by the capitalists who held a 
monopoly. Therefore, thc mult~n&o- 
nals will have to be kept at bay, other- 
wise. Indian companies like BHEL 
~ n d  SAIL will incur losses. When 
Pandit N e h r ~  had formulated the in- 
duslr~al policy in 1956. several heavy 
ii~duslrial units like Hatia, Uokaro. 
Rourkela and Bhilai plants were set 
up. Rvt whosoever joined the Con- 
gress Government after Nehru, u hc- 
ther it was Shrimati Indira Gandhi or 
Rajiv Gandhi. could not set up a sin- 
gle such industry and instead money 
was borrowed from International Mo- 
netary Fund and the Government 
bowed before foreign capitalists and 
the Industrial Policy has k n  framed 
in a way that it will bankrupt the 
country. 

Mr. Deputy Speaker. Sir. the pub- 
lic s to r  industries in our country 
are running in loso. Them is an an- 
nual loss of Ruprco 2.800 cron but 
why such a loss? Tbe Government 
will have to think over i t  A.T.A.C. 

C.I.T.U. INTUC. all the trade unions 
and their leaders in these industries 
have repeatedly requested the Govern- 
ment that a meeting may be conven- 
ed or a seminar organised to consider 
as to why the losses are being incur- 
red and how can these losses be check- 
ed. But no thought has ever been 
give,: to it in the past. Rather the 
public sector undertakings are being 
reduced to bankruptcy. Such scenario 
will continue to prevail unless these 
undertakings are wrested from the 
clutches of the bureaucracy. When- 
ever afiy Managing Director is posted 
In any scctor or Chairman is reins- 
tated. k it the Coai India or BHEL 
or S.41L. they tecd to render these 
undertakings quile inetficient with the 
resuit they incu;. losses. Managing 
Directors or Chairmen covet these 
posts only afler spending crores of 
rupees. Where such practice continues 
and such persons hold these posts. the 
iosses in  public sector undertakings 
cannot be checked. Therefore. 1 sub- 
mlt that first of aQ we shall have to 
exert some sort of pressure on the 
bureaucracy in order to free the pub- 
lic sector undertakings from it and 
curtail the expenditure. 

.Mr. Deputy Spcalier. Sir. it is being 
dismsed for the last so many days 
that there should be worken' partici- 
patlon in Management. The Congress 
Party has been assuring in its election 
ma~iifestos only that there would be 
workers' participation in management 
but did not make any effort in this 
direction. There is no reference to 
workers' participation in tbe lndustrisl 
Policy. During the previous Govern- 
ment of Janata Dal. Shri Vishwanath 
Pralap Singh had. however. made an 
effort. Shri Ram Vilas Paswan was 
present hen who also made dn endea- 
vour to bring forward a Bill but by 
then the Government fell. With the 
resu:t the Bill could not be brought 
forward. 1 would like to say that un- 
less the workers are allowed to pard- 
cipate io msnagement, them under- 
takings cannot be wrested from the 
buraucracy. 
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Therefore I would like to tell the 
Government that this is the most im- 
portant aspect of the Industrial Po!icy 
which has been left by it. It  may be 
added and the workers should be 
allowed participation in management. 
Then albne fhe public sector indus- 
tries can be saved from running in 
loss. 

It is well known that the World 
Bank suggested the devaluation to the 
tune of 13",', in 1990 and now the 
devaluation has reached 28%. In our 
country we are facing price-rise and 
unemployment. People in large num- 
ber are unemployed. Can the Govern- 
moot explain how it would provide 
lobs to the unemployed under this 
industrial policy? The more'we borrow 
from the World Rank or International 
Monetary Fund, the greater will be 
our unemployment and the Doorer we 
will continue to become. The Con- 
gress Government has encouraged it 
and that is why it has framed such 
an industrial policy. Now the indus- 
tries need not go in for licences. There 
was a gas disaster in Bhopal. It is 
still not known as to who save tt-e 
permission to set up this gas factorv 
in the heart of the city. This factory 
was there in the heart of the citv 
where thousands of people were killed 
and 50.000 people are still suffering 
from the diseases caused by the toxic 
gas. Those people are still staging a 
dharna in front of the Supreme Co~rn 
to seek jusfice for their rights Such 
incidents can take place only when 
some exemption is granted while issu- 
ing the licence. If such exemption is 
granted. the industrialist will set up an 
industry wherever he likes. Unless 
there is some sort of pressure or res- 
triction on the bureaucracy the situ- 
ation cannot improve. Mr. Deputv 
Speaker. Sir. that is why we submit 
that it is not proper to exempt the in- 
dustralists from licence. There is ram- 
PInt cormptioo in the issuance of 
h m c s  and the people have to face 
lot of dificnltks in getting ~iconccs. 
SO the Government shmkl give a 
thought to this situation. impose cer- 
tain n-grictions and make some pro- 

1 91 3 (SA KA ) Ministry qf Indus~rj  

vision which is not mentioned in 
policy. 

The Government extends all 
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the 

the 
facilities to the industrks and com- 
panies in the private sector but does 
not audit their accounw B docs oot 
take into account the limit of their 
income. Despite our pfMous indus 
trial policy and M.R.T.P. Act, the 
capital of all the monopolist capitalists 
like Tatas, Birlas and Dalrnias dou- 
bled in five years and at times it ex- 
ceeded than that but there is no con- 
trol on it. Sweden is a country with 
highest income group and lowest in- 
come goup. Their gap between the 
higher income group and the lowest 
income group is the lowest in the 
world. The sole reason is that the 
Government is having control on the 
market and it levies [axes to the eu- 
tent and has so much control that the 
whole profit does not go to capitalists 
and that is whv I subm~t iri'dt the GOV- 
ernment should have ranUol on mar- 
ket failing which it is not known as 
to where the industrial policy w:mld 
lead our country. 

4s f ~ r  as the small industries arc 
concerned. their number in our coun- 
try is 9 lakh. Eighty lakh people arc 
working in these industries but there 
is a limit of capital to the tuw of 
Rs. 60 lakb for these small industria 
and as per the Report of the Deve- 
lopment Commissioner of Small Scalc 
Industries 90 to 95 per cent small in- 
dustries are such as have invested 
capitill to the tune of Rupees 2 to 5 
lakh. If the facilities, which are made 
available to big industrialists, are 
eiven to small industrialists, it will 
iolvr :he prodem of unemployment 
and small industries will be wt up in 
every vill:lgc. But the way the Govern- 
ment has enhanced the limit would 
enable the monopolist capitalists like 
Tatas. Birlas and Dalmias to enter in 
to small scale sector thmgh back 
door who will ultimately come for- 
ward and the small industries would 
banish. Therefore the GoverBmClIt'S 
boastfulness that it would devhp 
and assist small scale i n d u m  im 
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[Sh. Bhobaneshwar Prasad Mehta] 
nothing but nonsense and instead it 
is a conspiracy to bring an end to the 
small scale industries. Mr. Depq 
Speaker. Sir, 1 and my party oppos- 
this industrial policy because it wilt 
literally destroy the public sector in- 
dustries. It is meant fer helping mono 
poly and cspitalists in the real senses. 
promoting I.M.F. and acceptin8 its 
terms and conditions. Mr. Deputy 
Speaker, Sir, there is coal industry in 
my district. Corruption is rampant in 
the industry. We understand the style 
of living of top officials. Managing 
Director and General Manager is not 
less than that of a Minister and the 
life-style of the Chairman is not less 
than Prime Minister's. 

So much money is spent but even 
then the coal industry is running in 
loss. C.C.L. has certainly shown a prp- 
fit of Rupees 20 c r m  but if it is run 
properly and the corruption checked. 
there is possibility of earning more 
profit. 

I would like to submit that there is 
no arrangements for supplying electri- 
citv to all the new coal industries that 
are owned. There are two or three 
projects in my district, aarnely, 
Ashokq Project, Peeparwar Project 
and Magadh Project. There was also 
a project along with these projects 
that a Thermal Power Station at 
North Karampura would be set up but 
it has been shelved. God knows whe- 
ther these projects will come uv or 
not. If they would come up, they wont' 
get electric supply. If the projects 
don't get any electric supply, how can 
they function. This way the production 
d coal is imoossible. I believe that the 

try in my district. Girdih as well as 
in Chhata Nagpur. 

SHRl KALKA DAS (Karol Bagh): 
Mr. Deputy Speller. Sir. the hon. 
Minister is to make a statement on 
the incident that took place in the 
Patel Nagar yesterday. Please ask him 
to make the statement. 

MR. DEPUTY SPEAKER: You 
have another three minutes to spak. 
Will you kindly conclude by ths! 
time:' 

SHRl BHUBANESH WAR PR.4- 
SAD MEHTA: There were newly 
5 0  mica mines in my constiluenc~. 

Nearlh one lakh workers wele em- 
ployed in  the industry and there were 
about 10.000 dealers. Now because of 
the wrong policies of the Government 
only 15-20 mines are functioning and 
rest have been closed down. One lakh 
workers are starving. They have co 
work even to earn Rs. 5 or Rs. 7 a 
day. Mica industry was a big foreign 
e~change earnei lor the Governn~cnt. 
but i t  has come to a grinding halt. 
Government has never delved ir:i<) the 
causes of closing down of mica indus- 
try. My submission to the Government 
is that it should think over the 
measures of reviving the mica indus- 
try and reopening of mica mines. with 
a view to providing jobs to one lakh 
workers. who are jobless. These wor- 
kers are facing great hardship. 

There was a proposal to set up an 
ordnance fa:!ory at Hazaribagh. Sur- 
vey and acquisition of the land as per 
requirement had been done by the 
Government of Bihar, but is Mw 
known where the project is ptnding. 

Sir. in Bihar large tracts of land 
way plaanihg is done or the induk 
t r k  are act up is faulty. Thev don't 
see whether the industries they are are under forest. Forest produce was 
going to u t  up will get my electric a means of livelihood to the tribala. 
supply and &r facilities or not. It but with the nationalisation of forest 
is because of the same reason that all by t!w Government they are k i n 8  
our induJtries arc incumm losses. 1 extreme hardship due to the noris@: 
wuld lilce to submit that there is ing up of forest produce based indus- 
much Ilcapa,for setting up mica indue tries in the ;\r& to offer than eluplo)'- 
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ment oppertunities. Tribals can be 
provided employment in these indua- 
tries.only. I would like to request the 
Government to immediately set up 
forest produce based industries for the 
speedy development of areas like 
Chhota Nawur and Santhal Pargana 
ctc. 

New industrial policy does not men- 
tion a word about reviving a numher 
of sick industrial units of Bihar. 

SHRI KALKA DAS: Mr. Deputy 
Speaker. Sir. please call the hon. 
Minister of Homs Affairs, as he is 
supposed to make a statement on 
Patel Nagrrr incident. 

MR. DEPUTY SPEAKER: I am 
fully aware of it. I am waiting for him 
to conclude. 

SHRI BHUBANESHWAR PRA- 
SAD MEHTA: Dalmia Paoer Mill i~ 
lving closed rendering 15-20 thousand 
workers on its rolls unemployed. Gov- 
ernment is not serious about rcvival 
of the mill and nor has it made any 
mention in the new industrial policy 
about the steps it proposes to take to 
provide iohs to jobless workers of the 
above mill. I would like to draw the 
attention of the Government to the 
dreams of Gandhi and Nehru who 
dreamt that India would become a 
self-reliant and a strong nation. Ours 
is a vast and great country. Though 
a comparison is made with the small 
nations like Taiwan and Singapore. 
yet the present Government foreets 
the ground realities facing the nation. 
nor does it formulates schemes in acc- 
ordance with the requirements of our 
country. Government has turned a 
blind eve to making India df-reliant 
ccontnnically and socially, and how 
to provide iobs to poor workers of our 
mntrv. That is why I say that the 
new industrial wlicv is not suitable 
for a cmntry like India. Dictates of 
TMF we clearly visible in the new 
i n d u w  policy. There is a nced for 

urgent review of the new industrial 
policy for the speedy development of 
Public Sector units. The present cons- 
piracy to do away with the Public 
Sector Units and granting more mono- 
poly and rights to industrialists like 
Tatas. Birlas and Dalmias in the new 
scheme of things, in place of Public 
Sector should be stopped. With these 
words 1 conclude. 

MR. DEPUTY SPEAKER: Now. 
Shri M. M. Jacob ta make a state- 
ment regarding the death of a ~uspect 
in police custody. 

STATEMENT BY MINISTER 

[English] 

THE MINISTER OF STATE IN 
THE MlNISTRY OF PARLIAMEN- 
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI M. M. 
JACOB): 1 wish. to apprise the Hono- 
urable Members of this august House 
about the tragic death of a suspect 
in police custody in Patel Nsgar. New 
Delhi on 19-8-1991. 

Following a complaint made by 
one Smt. Samsrjeet Kaur. a resident 
of Civil Lines, Karnal, Havana. that 
her purse containing about Rs. 1.000 
in cash. a gold chain and a mangal 
sutra had been stolen at Communitv 
Centre, Patel Nagar on 18-8-1991 
where she had gone to attend a mar- 
riage, the Police reeistered a case at 
police station Pate1 Nagar. and arres- 
ted one Manoj. aged about 12 years. 
Mano!; was earlier also arrested in a 
case of theft and as per the police 
version, confessed to having ~tolen the 
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[Sh. M. M. Jacob] 
purse and handed it over to his father 
jections were given to Shri Jai Ram. 
was brought to the police station at 
about 11.00 p.m. and questioned by 
SI Sntbir Singh, AS1 Siri Ram and 
Constsble Satbir Singh: 

At about 3.30 a.m. on 19-8-91 Shri 
Jai Ram was taken to the nertrby 
Khera Nursing Home by SI Satbir 
Singh. At the Nursing Home two in- 
jections were given to Shri Jai Ram. 
At about 4.15 a.m. Shri Jai Ram col- 
lapsed and died. Thereafter senior 
police officers reached the spot. The 
ACP. Pate1 Nagar a h  requested the 
Sub Divisional Magistrate, Patel Nagar 
to conduct inquest proceedings under 
section 176 Cr. P.C. The dead body 
was shifted to the Subzimandi mortu- 
ary for postmortem examination. 

At a b u t  10.30 a.m. some residents 
of the area. including family mem- 
hers of Shri Jai Ram gathered outsidc 
nolice station Pate1 Nagar and the 
crowd increased to about 400/500 at 
about 12.30 p.m. They were agitating 
against the police and efforts to pacify 
them failed. The crowd became vio- 
lent and indulged in stone throwing 
and stopped the traffic. They also set 
on fire a DTC bus and broke window 
panes of four DTC buses. They stop- 
ncd a vehicle carrying soft drinks and 
honks were thrown on the police. 
Police used tear gas shells and rcwr- 
tcd to cane charge to disbersc the 
crowd at about 1.00 p.m. Three per- 
sons were arrested on charges of riot- 
ing. arson etc. and a case rqictered. 

Meanwhile senior officers including 
the Additional Commissioner of Pdict 
(Southern Range). had reached the 
spot. discussed with the focal people 
~lrcsent and also oonducted a prima 
facie inquiry into the eve&. At about 
11.M) a.m. the three concerned police 
dtichls, namely ST Satbir Sin&. AS1 
Siri Ram and Constable Satbir Sir& 
had been placed under suspension. 
Tbe Colnm.lssiwcr af Police also 
visited Patel Nagar police #tation at 
about I.#) p.m. After be made Sbqd- 

ries into the matter. it was dccided 
to register a case of murder against 
the three concerned police officials. A 
case under section - 302/342/341 IPC 
was accordingly qistered against SI 
Satbir Singh. AS1 S~ri  Ram and Cons 
table Satbir Singh. The investigation 
was entrusted to the Crime Branch. 

An inaueit into the death of Shri 
Jairam i s  being conducted by the 
S.D.M. 

The Government shares the anguish 
of the Honourable Members over this 
ghastly incident. 1 would like to assure 
the H o w  that the Government is 
determined to take deterrent action 
against those exceeding or abusing the 
use of their powers. 

SHRI KALKA DAS IKarolbagh;: 
Sir. I would like to ask a clarifica- 
tion.. . . . .(ln&wtrptims) 

MR. DEPUTY SPEAKER: There 
is no specific provision to ask an? 
question or any clarification under 
Rule 372 of the Rules of Procedure. 
It is given in the Rule that no question 
shall be asked. 

SHRI KALKA DAS: Sir. please 
protect my rights. On all statements 
made in the House points of clarifi- 
cation have always been sought. 

MR. DEPUTY SPEAKER: I Will 
convince you. We are very much p i -  
ded by the rules of the House. Thm 
is a wellcrtablishbd p r o d u n .  Hem 
rule 372 spscitically ban any mcmbbr 
to plt  any clarihtion or any question 
to any Minister on the' Stmment 
mrdt by him, 
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SHRl KALKA DAS: Thc entire 
story, has been fabricated as the police 
is involved in this case. 1 am a repre- 
sentative of the area and was present 
at thc spot and it is the police 
who has fabricated the story just to  
suppress the facts. 

MR. DEPUTY SPEAKER: You 
have framed the rules and you have 
accepted them. If you really fccl that 
there should be some scope for Mem- 
bers to seek some clarification or ex- 
tract some information, then you haw 
to move an amendment to the rules. 

SHRl KALKA DAS: If :vme one 
committed theft should his father be 
called to the police station and killed. 

SHRl MADAN LAL KHURANA 
(South Delhi): It has h e n  the practice 
that a Member if he so desires, can 
seek a clarification with the permis- 
sion of the Chair. 

MR. DEPUTY SPEAKER: J'es- 
lerday. Mr. Paswan waated to ask 
some questions. but the Chair did not 
permit him because under Rule 372 
the Members are not allowed to do 
so. 

SHRl KALKA DAS: The Mem- 
bers c3a seek clarifications under the 
discretionay powers of the Chair. So 
that the point becomes clear. Sir, ple- 
ase protect my rights and use your 
discretionary powers and ,allow me to 
sedr clarilkatlon. (Znfmprims) 

SHRl TARA CHAND KHAN- 
DELWAL (Chandni b w k ) :  The 
point as  to why the a c c d  was taken 
to t)c#lpit::l and killed k &sing in the 
statrme~rt. 

SHRl KALKA DAS: Police stations 
are set up to protect life and property 
of citizens. So, how can these be used 
for killing people? 

English] 

SHRI BASU DEB ACHARlA 
I Bankura): On one occasion in this 
bery scss~on five Members were allow- 
ed to ask questions after Minister's 
statcmcnt on bank robbery. 

SHltl KALKA DAS: I would like 
to ask a few clarifications, as I am the 
repre~cntative of the area. 

M R .  DEPUTY SPEAKER: Every-  
thmg i <  correct and true. But with ail 
tbat. you are Governed by the rules 
of procedure. 

SHRl KALKA DAS: Five points 
of clarifications were allowed OII the 
statement in bank da~wity case. 

[English] 

SHRl BASU DEB ACHARlA: 
The Rules Committee has already 
accepted this amendment. 

SHRl MADAN LAL KHURANA: 
My request to you is that you allow 
two or three clarifications on this. 

MR. DEPUTY SPEAKER: What 
was applicable to Mr. Paswan yester- 
day will apply to you today also be- 
muse not even 24 hours have elapsed. 

(I nterrirpf ions) 

SHRl KALKA DAS: Mr. Deputy 
Speaker, Sir, it is all right that the 
mlcs do not permit it. but the matter 
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is very serious, killings are taking place 
inside police stations. Therefore, 1 re- 
quest you to use your discretionary 
powers to protect my rights and allow 
me to place the facts before the House 
. . .(lnrerr~@im). . . 

SHRI RAM VILAS YASWAN; 
Mr. Deputy Speaker, Sir, I could not 
raise my point. That day also, 1 had 
said that there has been one or two 
occasions in this very session itself 
when the Chair allowed wme hon. 
Members to seek clarifications. I had 
brought this thing to your notice that 
day and I am repeating the san~e to- 
day also. In the other House. some- 
times almost the whole day is spent 
in seeking and answering clarification, 
while here no one is allowed to seek 
clarifications. Both are extremes. That 
is why, the Rules Committee had pro- 
vided that one or two clarifications 
may be allowed. of course. with the 
kind permission of thc Chair. There- 
fore. I request you kindly to permit 
the hon. Members to seek clarifica- 

( Interrrcpti~ns) 

SHRI KALKA DAS: Sir, the bank 
dacoity was a serious issue, and the 
present case is also serious. People 
arc bciug called to Police Station for 
interrogation and there they are tor- 
tured to death. It is a wrong practice. 
The police took away cash and jewel- 
l ey  from house where a theft had 
taken p k e .  Manoj's father. lairam 
was callecl to the Police Statim for 
interrogation and there he was beaten 
up like anything. so much so that he- 
had to be t a k a  to a Private Nursing 
Home for treatment and he succumb- 
ed to bis injutics there. 

SHRI MADAN LAL KHURANA: 
I wouM like to know whether the 
Police Oliicer has bem amstcd or not. 
This is the fifth such case, in this very 
police station in last two years. They 
w m  all 'tortured to death inside the 
Poke lock-up. What Spacial mea- 
mires have been taken by the Govern- 
ment to v k  the r e c u r r e ~ ~  of hch  
incidents future? Had action beca 
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taken on tiue by the Governmen1 im- 
mediately there would have been no 
burning of buses and no demonstra 
tion. 

SHRI TARA CHAND KHANIT 
ELWAL: Mr Deputy Speaker. Sir, 
there is no mention in the statement 
that the deceased was beaten up in 
athe Police Station. If that is the case, 
then why was he taken to hospital? 

l l ~ i s  is u very mportant fact which 
has been hidden in this statement. 

SHRI MADAN LAL KHURANA 
You may please ask thc hon. Minis. 
kr of Home Affairs to convene a 
meeting of the Members of Parliament 
from Delhi and discuss the Law and 
Order situation in the capital. This 
incident todc place insidc the police 
station. 

[Etrglish] 

MR. DEPUTY S P W R :  Would 
you like to respond to this'! 

SHRI M. M. JACQB: 1 am always 
interested in having discussions with 
the MPs on the general law a d  otder 
situation in Delhi. I want actually to 
get more feed back from you. the 
Rcprestntatives d the Pecrplc. 

WRl MOHAN SlNGH (Dcoria); 
I would like to seek clarification on 
two points, with reference to the state- 
ment made by the hon. Minister. First 
of all, what does the Post Mortem re- 
port say and circumstances under 
which the accused was taken to' the 
hospital and the purpose for which he 
was administered two injections? 

SHRI MADAN LAC KHURANA: 
You call a meeting of the Delhi MPs. 
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SHRl M. M. JACOB: I have al- 
ready we1come.d Shri Khurana's sug- 
gestion. 

MR. DEPUTY SPEAKER: There 
is one more thing. Of course, many 
people have got their own doubts, so 
fa: as this statement is concerned. For 
that purpose my request is that you 
kindly make it  convenient to meet 
Shri Jacob later.. .(lrt4errrrp4iom). . . 

SHRI MALIAN LAL KHURANA: 
l hat nursing home is meant for heari 
ptients. 

SHRI KALKA DAS: Why was ~ i ic  
;tccused taken to a Private Nursing 
Home. instead d a Government hos- 
pital? It was precisely &cause die 
nursing home people were hand in 
glove with the police and gave the 
1altc.r a 'febricated'. report. Yesterday 
also. I desired to know whether 
the Government hus decided to pay a 
compensation of Rs. 5 lakhs, to the 
bereaved family. Secondly. both the 
crime branch and the vi~iliince branch 
are part and parcel of the same police 
sct-up. Therefore 1 had demanded 
thal the case sliould be li;~nrlcd over 
lo thc C.B.I. Has the Government 
takcn any decision in this regard:' 

MR. DEPUTY SPEAKER: Woulri 
you like to respond? 

WRl M. M. JACOB: Sir. if jou 
want, 1 can react to one or  two points 
mentioned by my hon. friends. One 
point is about the people who are 
arrested from the locality. They were 
released. About three persons. as I 
mentioned. were also arrested because 
they were rioting and they were re- 
leasad. 

Another thing is this Nursing Home 
is a ,@vate N"ixiing Home and not a 

Government Nursing Home. At the 
same time, 1 was making the statement 
that the matter is referred to the SDM 
for thorough enquiry and the Crime 
Branch is entrusted with the responsi- 
bilrty of further enquiry. All these 
things are going on. If there is any- 
thing that the hon. Members want to 
inform me. I am a t  their disposal. 
They can bring those things to my 
notice. . .(l~errupfions). 

SHRl KALLlZ DAS: That is what 
1 am asking. When Government hos- 
pitals arc there. why the accused was 
taken tc: a Private Nursing Home? 

SHRI hL4DAN LAL KHURANA: 
You call a meeting of Delhi MPS ... 
(Inierrrrplic~tl~). 

SHRI INDERJIT ! Darjeeling): Mr. 
D:puty Spitkrr, Sir. the hon. Minis- 
ter has already agreed to meet thc 
h1.P~ from Delhi and sort out the mat- 
ter. 1 do not think we should take 
any rime time of the House on this 
subject. 

SHRI t. AH,4MLI) (Manjeri): Mr. 
Ikpuly Spcaker. Sir. one thing we 
have to ~~ppreciate that the Govern- 
nwnt has taken steps to charge these 
accused under section 302. Even in 
the ptirtiu fmie. they have charged 
tlicni. So. that  SO should have been 
appreciated. It does not mean that he 
(the Minister) need not meet the M.Ps: 
the. hon. M.k. can very well discuss 
the matter with the Miniser but they 
have to welcome the stand of the Go- 
vernment also. 

SHRI RAJVEER SlNGH (Aonla): 
The hon. Minister of State for Home 
Affairs. presented the report before 
the House which the police &cers 
prepared for him. Thmgh you. I 
would like to ask the hon. Minister. 
whether any new law bas been enact- 
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cd, under which a person accused of 
a minor theft could be taken to a 
police station and beaten up? 

MR DEPUTY SPEAKER: Rajveer 
Singh Ji, we know what is going on 
and the hon. Minister ... 

(Ittterrtrptions) 
SHRI KALKA DAS: The public 

should also know what is going on. 

It is not proper that the Police take 
away people to the Police Station, un- 
der the pretext of interrogation and 
torture then1 to death in the lock up 
and thereafter, the Minister concerned 
rcads out before the House, a state- 
ment prepared by the Police. Will the 
Govcnunent order a C.B.I. inquirq in- 
to this c=? Will the Government pa, 
a comptnsation of Us. 5 lakhs to the 
next of the kin of the dcceasal*? 

MR. DEPUTY SPEAKER: You 
have asked and the hon. Minister has 
responded lo it. My request is. after 
all. the Presiding OBicer shall have 
w bt guided by thc ruks and this hon. 
House has made the rules. In our 
practice. if there are any hurdles to 
dig out truth. as Paswanji has sugges- 
t&, Rajvcer Singh Ji  has suggested, 
amendments shall have to be introdu- 
cad. and when they come into force. 
certainly you can ask clarifications. 
As the law stands todsy, rule 372 
does not permit clarifications. 1 hope 
you are satisfied. 

SHRl KALKA DAS: At kast, the 
hon. ffiietetcafImywbe~rtbecase 
wouM b handad ova to tbc C.B.I. or 
nat?Baaorethe<kime&anchis  
part d thc Polire and we cannot 
ex* jtmticc from tbem. There 
fa, I w d d  like lo ~ J W W  whether 
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the Ciovcrnmrnl intends to order a 
C.B.I. inquiry into the matler and 
whether it proposes to provide Rs. 5 
lakhs to the bereaved family, as com- 
pensation? 

MR. DEPUTY SPEAKER: Further 
the hon. Minister also, with open 
heart. wants to know Lhc truth of it 
and he has warmly welcomed you to 
ti~scuss the matter with him. So. let 
us make use of the services offered by 
him. 

SHRI KALKA DAS: Thank yuu 
very much. Sir. 

DEMANDS FOR GRANTS (GENE- 
RAL). 199 1 -91--€onrd. 

Ministry of Industry-Corrtd. 

MR. DEPUTY SPEAKER: Now 
we can go ahead with the discussion. 
Shri W a s  Muttemwar. 

SHRI VILAS MUTTEMWAR 
Khimur): Mr. Deputy Speaker. Sir. 
we are having a discwion on the Dc- 
mands for Grants of the Ministry of 
Industry. the Industrial Policy. the 
Policy on small-scale industries etc. 

Today. the focus of the entire world 
is on the country's industrial policy. 
as 11 provides a vast market for them 
Keeping all this in mind, I agree with 
the sentiments expressed by many hon. 
Members that the importance of the 
subject required a w ~ t e  debate on 
the new industrial polrcy. 

One thing is clear that this @CY 
has been widely acclaimed by every- 
ow including the entrcpnaeurs. - 
namists and the common paopk of 
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the country Unfortunately, over the 
scars. it has become a common fea- 
ture with the opposition to oppose all 
Govcrnnlent policies, ignoring all their 
merits. 1 am disheartened by the irres- 
ponsible stand of some sections of the 
House. During the course of discus- 
sion on the industrial policy. yester- 
day. Shri Acharya and some of his 
colleagues expressed their apprehen- 
sions that the country is being sold 
to the foreigners. 1 consider their a p  
prehension unfounded. I would like to 
mention here that the country remai- 
ned an imperialist colony for 150 years 
and thanks to the sacrifices made by 
our people. we are enjoying the fruit\ 
nf freedom today. On behalf of those 
very people. I would like to assurc my 
apprehensive friends that the people 
n f  this country will not tolerate any 
kind of servility. as they have suffered 
a lot in the past. Tt is a fact that.. . 
'I~~terruptions~. . . 

SHRI BASU DEB ACHARIA 
'Bankura): The pople  will oppose it. 

SHRI VlLAS MUlTEMWAR: 1 
rm not giving you any personal assu- 
rance. rather. I am speaking on be- 
half of the people. It is alleged that 
[his policy has been fomulatcd under 
nressures from the I.M.F. and the 
World Bank. 1 am of the view that 
such allegations are baseless. Let the 
Ion. Members who look upon the 
bviet Union as their ideal. make self- 
ntrospections.. .Clnterruptiond 

SHRT RAJVEER SINGH fAonla): 
yho are those Members?. . .(lntmirp- 
1m.S). . . 

SHRI VlLAS MUTTEMWAR: 
Well. that whole party looks upon the 
h i e 1  Union as its ideal. Let them. 
mk at the present state of Soviet em- 
tomy and kt them not ignore the fact 
hat. the Soviet Union realved the 
mportance of fore ip  caoital for its 
fmmic development. They realized 
he need to allow entry to Multi-na- 
pnals for the raw indushializa- 
pn of their country. Anyway. i t  is 
0s P q k ~  to dfscuss all tbtst things 

here. It was also discussed here that 
the Socialist frame work laid down by 
Shri Nchru was nothing but a hum- 
bug and that hc is to be squarely bla- 
med for the present industrial back- 
wardness of the country. 1 would like 
to tell these friends that if they sin- 
cerely go through the statistics, they 
will find that the country has made 
tremendous progress. compared to 
those countries. which attained inde- 
pendence alongwith us. Under the 
Seventh Five Year Plan, last year, the 
industrial sector recorded a growth of 
eight percent, which was higher than 
the rate of growth. during all the pre- 
vious Five-Year Plans. The accusa- 
tions of the opposition despite all this. 
is not proper. I request you to re- 
move all kinds of fears from your 
mind5 that the country is being sold 
at the hand of foreisners. 

One of the notable features of this 
policy is the incentives proposed to be 
given. to boost exports. The new po- 
licy also outlines proposals to improve 
the efficiency of the existing industries 
so that more and more people couM 
be involved. Despite all this. it is not 
proper to condemn this policy. Simi- 
larly. there is also' a proposal to intro- 
duce liberalisation policy. So far. we 
have had a 'Licence Raj'. but now 
that has been done away with and no 
one will find it di5cult to get a licence 
to set up a unit. Isn't it a landable 
step? In fact. this indushial policy 
should have been welcomed whole- 
heartedly. but unfortunately. that 
didn't happen. Opposition. just for 
the sake of it is not a positive attri- 
bute. It's high time. we change our 
narrow mindedness for a broader 
out-look. I believe that in the coming 
days, we will all contribute a ereat 
deal towards the country's devleop 
ment. 

We have opened our doors to for- 
eign capital and have asked the for- 
eigners to invest in the country. Some 
hon. Members have expressed the fear 
that they will usurp our market. But 
today. if we I d  at the Global Mar- 
k t  situation, 1 don't think that despite 
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all conccssicns and incentives foreign 
entrepreneurs would enter country's 
market in large numbers.. .(lnterrup- 
ric;nt )...It is not that all the multina- 
tiona!~ in the world will invest in 
India. Every attempt is being made 
to attract some foreign capital into 
the country. It is not India alone. 
but many countries in the world are 
trying their best to attract the multi- 
nationals to invest in their countries 
and such incentives do  not necessarily 
purrrantee. If we too want to attract 
the multi-nationals. then we will have 
to improve our infrastructural facili- 
ties required for setting up industries 
and it would have k e n  a welcome 
step. had the hon. Members chosen 
to deliberate on this aspect of the 
po)icy. 

It is my humble submission to the 
hon. Minister of h d u s t ~  that unless 
we link the infrastructural facilities 
available in the country with the in- 
dustrial policy. the chances of our in- 
dustrial policy drawing a blank, can- 
not be ruled out. Another feature of 
this policy is that it is market-oriented 
and \ would like to know as to what 
we have done so far in respect of 
61) per cent market of our country? 
We have kept in mind the ~urchasinp 
power of 10 cmre people of the coun- 
trv. At the same time. while finalising 
Bis industrial policy we have taken 
these 10 more people into account. Rut 
it is all the more necessary to involves 
60 per cent of our foreign market in 
this pdicy. If we e n  d o  somethine 
in &is rPrpect. I feel. this pnlicy will 
bz d m e  use. 

One more thing that I would like 
to mention her i s  that we have libera- 
liscd h4R.T.P. Act and the entrv of 
Multi-nationals into our markets 
woukd m c m  a healthy competition 
hetween them and cwr own indurrtria- 
ICcrts. which in turn would muh in 
trntrrdatian of our standards, imwa- 
v m m t  in the qunMv of our prclducts 
eCc. and the comnelltion at home wbdb hetn our idrdalbts  tb can- 
pCrp and es6sbtiph tsasStm in 

foreisn markets. H m v e r ,  there are 
also chances that mismanaged. ine& 
cient and of course small scale indu- 
stries would find themselves lagging 
far behind in the competition betwen 
the titans. The Ministry of Indust. 
ries should formulate some schemes 
to keep them moving. 

There is nothing to be apprehensive 
about so far as the 51 per cent equity 
formula is concerned. Rather, I would 
say that if any amendment is possible, 
there is no harm in increasing it to 
100 per cent. provided. such indus- 
tries are sc't up in underdeveloped. 
harkward areas, area$ untouched bg 
modernity and declared by the Gov. 
ernment as such. Another pn-condi- 
tion should be that such industries 
should arrange for the infrastructure 
on their own. We can overcome our 
weaknesses by making investment i n  
othcr areas. Foreign capital would 
enhance our production capacity and 
i t  has been reiterated in our industrial 
policy that cxport promotion is one d 
our major ob,iectivc.s, whether it be 
nur own industries or those set up by 
foreigners. If this policy results in an 
increase in our exports. we shall easily 
overcome the prescnt Foreign exchange 
crunch. 

Friends. there was also a mention 
d Public Sector Units. I feel that. i t  
should be a matter of concern for all 
of us that capacity utiiisation in the 
Public Sector is not u r n  the mark. 
We should all a p e .  irrespective of 
nut partv affiliations that there should 
he maximum capacity ut i l isath.  I n  
fact, it is the need of the hour. Every- 
one shmld join hands to make it p- 
cible. If  w~ do not do  so. nur eoun- 
trv will continua to remain hackward 
and acwt fmm being a national wast- 
awe, i t  wit1 also be a kind d t e a m  
?s well. ~Inrewuprkms~ 

Mr. D*dutv m c r .  Sir. ours is a 
dim d -If-ntiana md as 1 men- 
tioned rediet. the new mliw would 
nnt nnlv b t  rtmm bm $ 1 ~  farther 
industrial mwth. But om  thin^ 1 woo 
uld like to men* hem is that verv 
I** has hem errid iwlw enw- 
myana* ta Srmll-Ylb hw* 
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Over the years, the Small-Scale indus- 
tries have made a mark of their own, 
contributing to 40 per cent of our total 
industrial output and 25 percent of our 
exports. Unfortunately, 1 find the new 
industrial policy. as a death-knell for 
small scale industries. The responsibi- 
lity of safeguarding their interests. in- 
creases. in the comlng days. 

One of the major problems faced by 
the Small Scale industries is the diffi- 
culty in securing bank loans, but far 
more important than that is lack of 
any Governmental assistance in the 
marketing of their products. We have 
miserably failed in .this direction. 

The second issue relates to the fact 
that we have invited foreigners here 
and encouraged the development of 
major industries but in this process the 
small industries will suffer set back. 
We o h  talk about encouraging the 
smaP industries but these industries 
are not given adequate facilities to 
sell their products and small indus- 
tries have to d e r  on account of it. 
You have permitted the companies 
like Tata to make salt, soap, cycles. 
trucks etc. Birlas are permitted to 
manufachl~e cars and sbghanSs are 
manufacturing shoes. The big indus- 
tries manufacture products like shoes. 
bnttoix and s m  whereas these can 
be ntanufactud by the small scale 
industries. You have not left any 
thing for innan scat8 isdustries. On 
the one hand you. assert that you en- 
cowage the sman indnstrks but it 
is not true becPusc I feel that t k  b 
a little darcrsnct between our saying 
and doing. You bave invited the bis 
and, the small industries to compete h 
the same fietd and evtn then you arc 
saying that you hwe the policy to en- 
courage the d scale industries. I 
believe that such a thing is not right. 

Sfdil NIRhk  BANTI CHAT- 
TERfeE @um Durn'): Do you op- 
Pooe the hdmrid wky? 

SHRI VILAS MUTTEMWAR: I 
am not a Member of C.P.M. but still 
1 think that I have highlighted your 
point. 

We are also concerned about our, 
country. 

I am of the opinion that the small 
scale industries should be given pro- 
tection. Recently there was a scheme 
to set up industries in the backward 
regions but it has not been mention- 
ed categorically in our Industrial 
policy. You have iust made a casual 
reference to it. The backward areas 
have been totally neglected. 
PROF. PREM DHUMAL (Hamir- 

purl: The Minister incharge of Heavy 
industries is present in this House 
but the Minister lookkg after small 
scale industries has left. (Iratemzp- 
licms) 

SHRT VILAS M-AR : 
T would request the hon. Minister to 
bay more attention towards the people 
living in backward areas. Attention 
is not kine  paid towards their deve- 
lopment. Due to this various kinds 
of terrorism is spreading in the coun- 
try. We have ignored it this time 
also. T understand that whatsoever 
prowess has been made in the other 
part of the countrv but even then we 
could not chock terriorism. and nur 
plans for socialism and ruling the 
country smoothly will not be fu!fined 
in this manner. As such m order to 
bnvent regional imbalance in the 
counw you will have to consider the 
interests of the baclnvard mas. You 
have not mentioned about reeicrnal 
imblanu.  Trrespective of the bokv 
we chalk out. our main obiacyve 
~ h d d  k to curb rcpional knb.lmx 
rrnd maintain re@ond balance. 

Mr. D e ~ u t v  Speaker. Sir. you b~ 
rune the bell and as -such I roasMei 
i t n e o e s s a r y ~ o m e a & i i a k s s p h  
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two issues before the House. I would 
urge the Minister of Industries that 
the prime objective of our policy 
should be to remove. rural unemploy - 
ment. But you have not said anything 
in this context. Tn present times, 
there are industries which can solve 
the problem of rural unemployment 
but it is necessary to include them in 
this industrial policy. Fortunately 
Tamn Gogoi who looks after this 
Ministry is present here, the Minister 
of Industry is a h  here. I would 
urge upon him that among the indus- 
tries which can provide employment 
to the rural masses arc the sugar fac- 
tories. They have their monopoly. 
These are in the cooperative sector. 
But yon have imposed restrictions on 
thosc and the instructions given to 
cooperative sectors to set up sugar 
iackxks is a detrimental policy. For 
Ihe btst five years its capacity was 
twelve and a half hundred tonnes 
daily but now it has suddenly shot 
up to 2500 tonnes. Whm a new in- 
dustrialist desirous to set up an in- 
dustrp with the idea of invesring 
Rs. 23 lakhs you advise him to invest 
Rs. ten IaLhs. This industry comes 
under the cooperative sector. On one 
hand your objective is to encourage 
the ' e sector and on the 
o t d T y o u r  intentions are not 
clear. You want that the co-opera- 
tive rector shouM get a boost but you 
brve inmasad tttc capacity of non- 
co=opmtivc sector on the pntcxt that 
the m l y  e9tablicd Idustries are 
uot acanornically Visbb and have en- 
henrrA dK. capacity from twelve and 
half hundred tonnes to twenty five 
h m d d  toanes. For establishing .an 
iadortry of ca ity of two thousand 
five Jlmdd dr &an? capital rcquir- 

factory producing one thousand two 
hundred fifty tonnes and r u m  twen- 
ty five crore on a factory producing 
two thousand five hundred tonncs. I 
think that your pplicy is faulty. The 
proposal is before you and J request 
you to amend it. 

Secondly I would urge the Minister 
of Energy to make a nodal agency and 
implement the Industrial policy. the 
small scds policy. the business policy, 
the import policy and other policies 
,which would come during winter 
.session and if this is not done there 
will be utter confusion. If you want 
them to run smoothly you will have 
to set up a nodal agency. The people 
will be gathered through the medium 
of nodal agency and you will have to 
work for pmpcr implementation of 
industrial @icy. 

Till now I was talking about the 
country as a whole but it is my duty 
to highlight the problems faced by 
the people of my constituency which 
is an Adivasi dominated area. I have 
been elected from then f a  the third 
time. I would urge upon the Minister 
of Energy that we hail from Maha- 
rashtra and whenever we talk a h t  
the said state the response is that the 
qtate of Maharashtm has pragressed 
learn and bounds. Tn Maharashtra 
industridisation has been done in 
Barnbay, Thana. Pune. JaIgaon, Nnsik 
and Aurangabad. If you look into 
the statistics in detail vau will find 
that Marathwada and VMharbha are 
two backward aruur. Our efforts 
should be to bring them forward from 
the indum'alisation point of view. 
Today. for setting-up iadustr&s in 
Maharasbtta letter of intent is asked 
but the industries are #t up only in 
the nearby areas of Bombav. On ac- 
count of this Vidbarba a d  Mnratha- 
wada have remained backward. Todav 
the demand ia for dcvelqnnent and 

an need to be made fcw achi- 
eving it. 
T would u r n  apaa you to declare 

cmtntly backwad am aa n s i d u s t ~  
dirtrid. Garubiirdlj dhtrkd htt in 
my area. In I983 you dscltrrd this 
d ~ ~ n o i c r d o s t r y d i r t r M  f r m  
nyfner oondnwue to inc1ude this 
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area for setting up industries in thls 
district. I W a s  Zn the consultative 
committee of Ministry of Industry. A 
move to set up an mdustry was raised. 
You said that since industries are 
going to be set up thete letter of in- 
tents have been given. A rice mill 
and newsprint mill were set up. 
Licences for worth three to four hun- 
dred crores were issued to set up 
lactories there. But later it was shift- 
cd to some other area. You have no 
evidence which proves that indubtries 
uxc  set up aftcr the letter of inten& 
were issued. Similarly the backward 
rogions continue to remain backward. 
Garnchiroli area has gone under tbe 
c,~:ltrol of Naxalitcs. Naxalite acti- 
bities have become an daily &air. 
Thcy have now entered Yavatrnal 
near Nagpur. I urge you to pay more 
attention towards its development. 
Whilc coordinating all these things 
ihc Ministry of Railways should not 
he given a back seat. You are inter- 
csted in setting up an industry in the 
backward area. You want to set up 
industrics in backward areas. But 
a railway line is not laid there the 
industrics cannot be set up. Industries 
can be .set up exclusively in develop- 
ed areas. As such it is necessaq to 
coordinate with railways in regard to 
the Industrial policy. Only then our 
policy can attain success. I would 
like to assert that the industrial 
policy received a hearty wclcon~e. In 
1956 Nchruji had kept the concept of 
mixed economy before you keeping 
in view the dipIomatic, sacial and 
economical situation of the country. 
If we agree to what Russia says we 
are branded to be following others. 
We have adopted the phenomena of 
five year plan from Russia. When the 
Janata Party formed Government in 
1977 they a d  the view of removing 
it. Today we stand gracefuuy before 
the entire world. We give sugeiestions 
in respect of the industrial 
p l a p  don't condemn it. Ch";E 
words 1 conclude my speech. 

[E&isk] 
MR. DEPUTY SPEAKER: 1 want 

to tell one thing. Those who get the 
chance to speak in the beginning bill 

have more time and those whose 
names come at the end will get less 
tame bccause virtually the Bell will go 
on ringing and ringing with the resuft 
there will be unrest among the Man- 
brs .  The question is immediately 
after 10 minutes there will be a Bell. 
After that another five minutea will 
be there. The result is that everybody 
will gct a fair chance in represen- 
his whole ideas in this House. So, kt 
us stick to this norm. 

SHRl ANlL BASU (Arambagh): 
There was an assurance from the 
Chair that thz time will be extended. 

MR. DEPUTY SPEAKER : That 
may be there. But if you speak only 
for 15 minutes then many hon. Mem- 
bers will have a chance to speak. 

SHRl ANlL BASU : This is a new 
policy concerning so many issues. 

MR. DEPUTY SPEAKER : You 
are perfectly correct. But everyone 
wants to express his own ideas in 
this House. So, nobody could be &- 
nied the opportunity to speak. Hem, 
my request to you is to just stick to 
the time. I now call Shri K. P. Red- 
Jaiah Yadav to speak. 

SHRl K. P. REDDAIAH YADAV 
(Machilipatnam): Mr. Deputy-Spealrer. 
Sir. 1 thank you for having given me 
time to participate in the discussion 
on thc Demands for Grants under the 
control of the Ministry of Industry. 
On the new Industrial Policy, many 
enior leaders from all the parties 
i!:tve spoken. I have got a problem in 
discussing this subject because when 
I went to m y  constituency, the workers 
and cadre from all parties gathered 
there at Machhlipatnam. They have 
asked me  to put their views about the 
new industrial Policy-not in my own 
language. not in the language of the 
leader of the party and not in the 
language of the party but they want- 
ed to put their views in people's *- 
page.  Therefore. you mav be lad 
enough !o give me some more t h e  to 
put forth the voice of the rural mass- 
es in thiz Au~i~qt House SO that justice 
i\ clone. 



.335 Oemandsfor Grants AUGUST 2 1, 1991 Mjoistry of l h f r y  336 

1%. K. P. RaddoiPh Yadav] 

.Ihe people of this country have 
~ . b d y  understood the new Industrial 
Yulicy. And they are also in agree- 
lptnt that under the leadership of 
Pandit Jawaharlal Nehru, the country 
had prospered and due to his fore- 
@ugh( for having establishwl the 
f?luge industrial base and also the 
wgricultural policy of the cwuntry. 
There is no doubt about it. Subse- 
quently, during the last ten years, the 
whale system has changed and the 
*ity is that whatever Pandit Nehru 
-had envisaged, that has not been ful- 
filled by the latter part of thc Conglcss 
leadership (interrrtpriom) During 
1956, under the leadership of Pandit 
Jawharlal Nehru, they had framed 
a new hdustrial Policy as well as the 
Agricultural Policy. As per the wish- 
es of Mahatma Gandhi that the fruits 
of the freedom should be distributed 
to among all the people of this coun- 
.try-According to wishes of Gandhiji 
Congress was discussing the issue of 
implementing the social reforms. Then 
Panditji tdd them that if they want- 
ed to distribute wealth at the parti- 
cular time it was the poverty that could 
be distributed as we had recently got 
the Independence and no wealth was 
created during this period. He said. 
"let us wait for ten or fifteen years 
more and let us create wealth so that 
we can distribute it at a later time 
since we are the rulers of this inde- 
pendent country and we can do it at 
any time." Then the forty crore 
nmple of this country in 1956 made 
these Congress leaders the custodians 
of the entire property and wealth 
of this country. What did they 
do? tbe people have waited plan 
Ater the plan. The country way 
&wly developing. At all times. 
&ev were posmning the imde- 
menf&cn of fbe social d h t f h -  
&n of wealth mated with the bard 
w d  d -the farmers and the workm 
of this country. What happened wb- 
seoueatlv is well known. Shri Raja- 
P-h llbari many times. told Pandit 
Jasdadal  Nebm fhnt Ude a ~ e d l l  
G O V ~ ~ U W I ~  was introducing the 
l i cmrin~ rai: thc ream for ~~ 
Gover+ent to introduce the hen- 

sing raj is that the artisans and tbE 
farm community of rural India c d d  
not enter into the industrial field. That 
is the reason why the Congress pzolde 
have put the licensing systcm in tht 
beginning. When the 1956 Idus- 
vial Policy was introduced. 

Those who can write; those who 
can go to Ddhi. Bombay a d  I@&- 
labad. ouly can get the licences. That 
i s  how the Congress has made the in- 
dustrialists who constitute 0.1 % of 
population to loot the whole country's 
wealth in a systematic manner. Now 
Sir. that process has been completed. 
They have looted this country's 
money and the whole wealth was con- 
centrated in a few industrial hands- 
these are the feelings of the rural 
maw, in lndia about the Congress 
Government. This is what I am try- 
ing to put before you. I will come to 
the other points later. 

What happencd in the process of 
45 )ears of Independence? There has 
been accumulation of wealth-unac- 
counted wealth-which has been de- 
posited in the banks of Switzerland 
and Swaoden. During the last t ~ o  
to (hrce years. there was a lot of pres- 
sure o n  the Governments of Switzer- 
la~ui. Sweeden and America from the 
public that they should not allow 
people from other countries to put 
thoir illegally earned money in secret 
accounts; they must open it and dis- 
close the names and they should not 
allow any secret accounts. Faring 
rhat the Government of India wants 
to bring back such money irnmcdia- 
telv. &at is the reason why. they have 
formed this new industrial policy of 
1991. Otherwise, there was no nsgs- 
sitv to fonn the 1991 new indwtd 
mlicy except for the reawn of bring- 
ing badc block money. No. tbey want 
to make dioinvsetment in tbe Public 
Sector Uadertakinp? Why? What is 
the reason? They hove to show sQme 
way out to bring back secret monev 
and that is by way of selling the pub 
lic shares to thc NRls. to the d m -  
cians. bumCHX8tS and thc *business- 
men who .have the bid 113.0mV in 
their sscrct pu3Oounts d who -have 



337 Demandsfor Grunts SRAVANA 30, 1913 (SAKA) Ministry of' lnd~try  338 
(General) 1991-92 

deposited it in Sweeden and in other 
countries. They want to show a way 
out. So, in a gu,tlcman way, they 
have to bring back and put their black 
money and make them occupy the 
Public Sector Undcrtak-which 
was the idea of Pandit lawaharltll 
Nehru. This is the understanding of 
thc people-ihc commonman--about 
tbc new industrial policy of 1991. 

Sir, now I will make some points. 
I am not going to make a speech. The 
ilew Finance Minister and other Con- 
gress friends have said that "we are 
going to compete with the industrially 
advanced countries and soon by sell- 
ing out on interests to multinations. 
Had Mahatma Gandhi visualised !hat 
this was the desire of the Congress 
people. he could have not opted for 
Irec India. He could have, as well. 
asked the British people "well, my 
dear friends. you develop our coun- 
try: you develop our industrial pro- 
duction: you develop our agricultural 
production and give all necessities of 
life to my country men and women 
and we do not want to take away 
power from you and we don't want 
Swatantra Bharat". 

But. now these people say. Sit. that 
it is better if a foreign country man 
can come and establish a steel indus- 
try or any other heavy industry. 
The congress leaders have forgotten 
what does self-~espect mean? Self- 
respect does not mean to yield or 
surrender to anybody fot any amount 
of help or wealth. It is not like that. 
I am a poor man. People have elected 
me as a Member of Parliament and I 
had defeated a mutticronpathi who 
have looted almost all nationalised 
banks. You do ~ o t  understand it. 
The money cannot play any role in 
t h i ~  democratic set up. According 
to the new industrial policy. this G* 
vernment -is &ring the NRIs and 
fotaign iavestors to nut their moaw 

they are taking about Russia & 
China. 1 must tell you that tbe MUs 
might have put their money amount- 
ing to Rs. 20,000 crores in the Indian 
banks. That amount of money may 
be big enough for a small courrtry 
like Srihka and it may be big for a 
country like Singapore. But for a 
country like India with 900 reiUjon 
people, it is like oxygcn given to a 
patient on the death bed and the poti- 
ent may survive. But afterwards what 
are you going to do, is the question 
to be thought about. Are you ready 
with a new infrastructure to save this 
country after survival with a small 
dose of TMF loan? 

They have not come out with any 
specific proposal of a new infrastruc- 
ture. They just say that they want to 
develop the industry as well as the 
agricultural system in this country. 
They want to experiment the new in- 
dmtrial policy with the existing in- 
frastructure which is full of cormp 
tion. inefficiency. That is the reason 
why we are doubting the CECdentials 
of this Government-whether they 
will bring the country to prosperity. 

'Ificy are talking about China. But 
what is the infrastructure that china 
have got shall be understood by us? 
Recently in 1985 we have exported 
a tobacco ship to China. Thee they 
found that the tobacco is not gxd 
and instead of tobacco our peopk 
have put some stones and leaves. The 
China officials who had come bere 
and inspected the material while 
loadine into the ship were hanged by 
the China Government But the per- 
mns who had sent it here have been 
rewaded by the then Fin- 
Minister* with new orders of the order 
of several crores. This is the infrast- 
rmuR you are having! YOU wc W- 
ing that we are going to taka this 
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country to the level 01 America and 
China. (IHcnupEions) 

SHRI VILAS MUTTEMWa : 
M. Deputy Speaker. Sir, 1 am speak- 
ing in the contact of. his speech. A 
group of jmple, led by Yashwant 
Sinha and Harisb Rawat. who were 
staging a 'dharna' outside the resi- 
dencc of the Railway Minister were 
lathi-ch-ged by the jawans of the 
R.P.F. and were arrested. They h v e  
submitted their demands to you. The 
then Railway Minister promised them 
to support their demands and they 
had given a notice that they will re- 
sort to hungsr strike from 21st. So 
we want that.. . . . . ( lmemirpf~s) 

SHRl K. D. Sultanpuri (Shimla) : 
They are being lathi-charged and the 
hon. Minister is sitting here. (Inter- 
ruptions) 

SHRl BASU DEB ACHARIA : 
1 also gave a notice. I have received 
a message from there. Hundreds of 
RPF people have been lathichatgcd. 

SHRl PAWAN KUMAR BANSAL 
(Chindigarh): Some of our MPs and 
ex-Mh sitting in Dharna aloag with 
the members of the RPF have been 
lathi-cbaqed. This is a serious matter. 
The Govesnment, on the basis of a 
unanimous resolution of this House. 
had decided to accord recognition to 
RPF association. This order should 
be impkmentcd immdutely. 

MR. DEPUFY SPEAKER : The 
&w. Mcmba is on his legs speaking 
on the demands for grants of tbc In- 
dastry M i .  

SHRI BASU DEB ACHARIA : I 
am on a point of ordm Sir. The de- 
c i s i o n t o r e s t o n t h e ~ t i o o t o  
RPP ApocMm was taken by tbe 
pgevifb ckwcmmmt. That was an- 
nuumwd on the t b r  d dris House 
by StPi J o n c s b r  Winhra. the then 
R a i h y   mink. 

MR. DEPUTY SPEAKER : You 
kindly listen to me. If you wanted to 
raise this issw, immcdiatcly after the 
Question Hour, you should have done 
it. 

SHRl VlLAS MUITEMWAR : 
Today also we have made our case. 
Just now only, there was a lathi- 
charge on the people sitting there. 

MR. DEPUTY SPEAKER: I 
would like to know from the hon. 
Members whether we can raise such 
issues whenever we want. Rules do 
not permit this at all. Things of this 
tyjx. under extraordinary cirmmst- 
ances. could be raised immediately 
after the Question Hour. Many things 
may go on outside. But we are all 
bound by the rules and regulations of 
this House and wc have to follow 
them. 

SHRl BASU DEB ACHARIA : 
The Minister is  here: he should res- 
pond. 

MR. DEPUTY SPEAKER : Shri 
R d a i a h  is on his legs. The Miniitcr 
is not going out; he will be h. So. 
let him complete first: have some 
patience 

(Inrmrrprions) 

MR. D E P W  SPEAKER : Are 
you so afraid that the Minister will 
go away now? Let the hon. Member 
complete his speech. 

(Interruptions) 

SHRl BASU DEB ACHARIA: Sir, 
the docision was taken by the M i d -  
try; by the Cabinet. Now, we want 
to know as to when he is going to 
implement the decision taken by the 
earlier Government. ( Z ~ ~ ) .  
Sir. there can be no two o p h m  on 
this. The &use is unanimoue (In- 
fem4ptions) The Minister is here and 
he should respond now. (Iwmupiionr) 

MR DEPUTY SP- The 
hon. Member, Shri Raddlrlah is  on 
liis legs: let him canplate. 
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SHRIMATI BASAVA RAJES- 
WAR1 ( M a r y )  : Sir, I am on a 
point of order. 

MR. DEPUTY SPEAKER: Point 
of order is raised by Shrimati Basava 
Rajeswari. Let us hear h a  point 
of order. 

SHRlMATT BASAVA RAJES- 
WAR1 : I have been hearing 
Shri Reddaiah's speech. He was 
talking about the new indus- 
trial policy. He went on say- 
ing that the Congress people onlv 
have got the Letters of Indent and 
licences. Does he mean to say that 
Telugu Desam people have not recei- 
ved any licence and Letter of Tndent? 
This is my first point. 

My second point is this. He was 
making allegations against the pre- 
vious Finance Minister.* He is not 
in the House and how can he defend 
himself? Can the hon. Member men- 
tion the names? 

Sir. I would like to have your ruling 
on these two points. 

MR. D E P W  SPEAKER: If any 
allegations were made. T will expunge 
them. 

(Inlerruptians) 

DR. LAXMI NARAYAN PAN- 
DEYA (Mandsaur): I am on a point 
of order. 

MR. DEPUTY SPEAKER: Point 
of order is raised by Shri Pandey. 
Let us hear his point of order. 

DR. LAXMI NARAYAN PAN- 
DEYA : Sir. the vroctedings of the 
House are m l a t e d  by the Rules of 
Procedure and Conduct of Business 
in* the Lok Sabha. When four days 
ago the matter rsgarding I a t h i - c h ~  
Q Kashmiri migrants was raised in 
the H~use, whoever was in the chair 
dfsallonred it. Ewry mat@ has its 

%porbcc and we accept this 

fact. But wc are bound by certain 
rules of procedure and we must go 
by the rules. 

[English] 

SHRI BASU DEB ACHARIA: 
Sir. there are precedents. In the past, 
we have raised and the Ministers bave 
responded because of the urgency of 
the matter. So, when tbe Minister is 
here. he must respond. (Inttrrup- 
1 ions) - 

SHRI SRIKANTA JENA (Cut- 
tack): Though he has not lathi- 
charged, at least he can respond to 
that! 

SHRI E. AHAMED (Manjeri): 
This is a sort of lathi-charge in the 
House itself against the Minister! 

MR. DEPUTY SPEAKER : Shri 
Acharia. kindly excuse me. Suppose. 
even if the Minister were to respond 
to it, can I ask the hon. Member to 
stop his speech so that the Minister 
may respond? 

SOME HON. MEMBERS: Y e ,  
you can. 

MR. DEPUTY SPEAKER : It may 
not be very fair. Let him completa 
his speech first: and afterwards, let 
IIS see. 

(Inrerruptim) 

14.09. [RAO RAM SINGH 
in the CMr] 

SHRI K. P. REDDAIAH YADAV: 
Mr. Chairman, Sir. you have heard 
a11 the interruptions. So, I should 
be given suffiCient time. 

Sir, they are just ' boasting that the 
foreign coimtries will give all their 
technology and help and that they 
will invest thousands of crom of 
dollars in India. It is wrong. YOU 
must understand that they may h d p  
South Korae: they may help w- 
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pare; they may help Srilanka. Rut 
India being a potentially political 
threat to America. Britain, Canada or  
China--they arc afraid that India once 
become self-sufficient it will become 
one of the leaders of this world-you 
shouM not expect &at the Western 
countties win come and help you to 
become yourself self-sufficient. Today, 
in the ONGC. we are not having tech- 
nology, we are not having funds. We 
have offerad Multinationals a share 
in oil produzcd to the extent of 25-30 
per cent. 

Wiiy arc they not coming forward 
to assist? That means that they will 
not help us to that extent that India 
become self-sufkknt in all fields. 
They are the monopolists and they 
mi dictate tbeir terms. You arc 
unde-g the self-respect of 80 per 
cent of the masses of this country. 
You may not be having self-mpact. 
Your AICC may not be having the 
stlf-resped. Bnt the Indian people 
wiU die and sacrifice for the national 
prrstit and national integration. 

For tile last 40 years, even with one 
d, p p e o p k  living in huts have made 
you custodians of this country to safe- 
gnard the interest of the country. Still 
you are not reaNsing what sacrifices 
have been made by the rural masses 
of this country. including Harijans. 
Muslims or anybody else, that is. 
'have-nots'. Therefore. I am telling 
that you should not over-estimate that 
the multinationals will come and makc 
this country p o t d l y  stronger which 
is d a n ~ s  to them. You are not 
atlorPiog a right perma with integrity 
to come up m the politicat field even 
in your prty. TBetc ir a competition 
evervffhen. T'hercfon. fhe maltha- 
tianals or foreign countries will WCI 
befv you to enable voa to become sell- 
s n ~ e a t  in an fictds. You kindly =- 
move thrr idea kxll vow nriad. 
WhUaver prabsMe thhp we time. 
you just dgsipn a new plra car idus- 
uQ1pQlicgdygwonn. 

vered the moment the mdtinationals 
and NRls purchase our public under- 
takings and our industries. 

SHRI E. AHAMED: There is ab- 
solutely no mention like that. 

SHRI K. P. REDDAIAH YADAV: 
Why are you going for disinvestment 
of public shares which sounds the 
same meaning. Now we have got .our 
own philosophy. In a village, they 
say that whenever you go wr-. 
whenever you incur a loss in your 
field or business. you apply Marwari 
economic law. 

SHRl E. AHAMED: Then is a 
change. 

SHRI K. P. REDDAIAH YADAV : 
Therefore. you need not go to the 
multinationals and try to learn the new 
economic theories. We have got our 
own theories. A Marwari says that 
when we are earning Rs. 100. you 
en)oy 50 per cent of the profit. When 
you are not earning anything, then 
you should not touch the paid-up 
capital. that is. M a d a d h .  You 
should not touch that at all. 

MR. CHATRMAN : Please wind 
UP- 

SHRI K. P. REDDAIAH YADAV : 
Sir. they have taken ten minutes. 
This is not my speech. This is the 
people's s* 

MR. CHAIRMAN: You 'haw 
borrowed time from tveryonc dse 
and spoken for 15 minutes. 

SHRI K. P. REDDAIAH YADAV: 
No, no. Sir. I have talrea d y  five 
minutes. In-bctwm, they have bW- 
rupted. And they have . exchmgd 
their v h ,  NQW, 1 will Ibvc dl 
those th3nju as*&. What eW%f my ar, cm(M)* Tclugu DrarsUP md 
Janata Dal WU&~PI have d v d ~  me ta 
put bdm the Rbn. Rartre k tbt. 
iI-pions) Paaple rm -fy aueh 
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frUstmted about the selling out of the 
undertakings to the NRIs and 

Our opinion is this. 
c The pbl ic  undertakings are continu- 

ously incurring loeses. Some indus- 
tries are make proflts. Have the Gov- 
ernment or  the Secretaries or  the 
CMDS of those particular undertak- 
ings analysed why a= we iacurring 

losses and did they locate 
where the fault lies? This is the pro- 
blem. And what my workers of 
Machilipatnam have t d d  me to place 
before this House is that the public 
sector undertakings are running on 
loss due to political interference and 
rampant corruption. The head of our 
country is the Prime Minister and the 
head of the S W  is the Chief Minis- 
ter and for industry, the head is the 
Chairman and Managing Director. 
that is. the CMD. Now, unless the 
CMD is a person who works with 
integrity and honesty. the workers will 
not work and even the machine, some- 
times. will not take instructions from 
him. to start o r  to stop. Therefore. 
Sir. if in this country. any head of 
any institution works honestly for one 
year. the country's problems could bt 
solved easily. 1 would like to give 
an example in heavy industry. 

MR. CHAIRMAN: Please con- 
clude. 

(ImurupCicHls~ 

SHRI K. P. REDDATAH YADAV : 
Sir. if you dO mq-hear the problems 
of the rural maa@s. th will curse 
you. I am p k h g  an you the 
workers' prdrms. 

J 
MR. CHAIRMAN : Whatever you 

are speaking. you are doing SO on 
your own mponrnility. Do not say 
that since your worken have said 
that everybody is oormpt. therdom. 
everybody is oorrupt. You speak 
Your ovn aut'boritgr k. 

Sir. there are undertakings like that 
of RHEL which have brought name 
and fame to this country and we 
should agree to this fact. There may 
be some industries which might be 
running on loss. But that does not 
mean that we have to wind up all 
such industries. The business indus- 
try will always try to defeat our goal. 
that is. the public sector undertak- 
ings. 

I would like to narrate one example 
at this stage. The NBCC. NTPC. 
ECIL. etc. are public sector under- 
takings which are running perfectly 
all right. Even the World Bank team 
has praised the NBCC and NTPC 
like anything but the moment the 
one particular Minister took a charge 
in 1985. even their paid-up capital 
was eaten away by them. !Vho is res- 
nonsible for that? Are the scientists 
responsible or the CMD responsible 
or the workers responsible for it? 
No. It was due to the political inter- 
ference and the business people who 
wanted to undo these public sector 
undertakings and wanted them to run 
on loss. I would tell vou one ins- 
tance. The Hindustan Cables Limit- 
ed is a public sector undertaking. 
And 1PCL is another undertaking 
which was established with Rs. 153 
cmres and it was running well. A 
Minister who took charge said that 
he will give ten licences per private 
industrialist and 1 do not want to go 
into the details of what he did after 
having given the licences. IPCL has 
to supply raw materials of HCL. It 
is the sister concern of another public 
sector undertalcins. They said that 
they would not supply the raw ma- 
terials but the will give them the same 
materials to private companies KTL. 
UPCOM. Tele Line Nicco Finolex 
etc. (Inferrrcptthnd 
[Tmlariim] 

SHRI K.  D. SULTANPURI: Sir. 
names are being mentioned. Names 
should not be mentioned. 
[Endis h] 
SHRT K. P. REDDAIAH YADAV: 

OK. 1 will not say any namm. Tbe 
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 ind dust an Cables Limited is incurrin~ 
heavy losses for the last two years. 
Who Is responsible for this? Can you 
sack the IPC people HCL was esta- 
blished in 1953 and was going on 
well. But in between you introduced 
private entreprenelirship. You wanted 
to divert all the raw material to those 
private people. You must analyse all 
tbese things in this manner. 

MR. CHAIRMAN : You kindly 
wind up now. You are taking the 
time of your colleague Shri Ramaiah. 
If you take more time, he will not 
get a chance to speak. 

SHRI K. P. REDDAIAH YADAV : 
I will take just one minute Sir. During 
the last 42 years, not a single paisa 
was spent for my constituency 
Machilipatnam by Central Govern- 
ment. In Visakhapatnam, Central 
Government invested 8,000 crores of 
r u y i .  In Hyderabad. Rs. 15,000 
mores were investcd. In  Vijayawada. 
one thousand crores of rupees were 
invested. Unfortunately, nothing is 
invested in my constituency. though 
Machilipatnam happens to be the 
birth place from where the AICC 
President, Pattabhi Seetammiah hai- 
led. Therefore my humble submis- 
sion to the hon. Chairman is this. 
You please use your good offias and 
male them understand that at least 
one major projul from the Central 
sectm is installed at Machilipatnam. 
It may be either a petrochemical pro- 
ject o r  a salt based or agri-based 
praioct--~hould immediately be given 
to my amstituency. 

I will just m e n t h  one last senteaa 
repding the multi-nationah and then 
concIude my speech. Them is a 
sugar factory in my Vuyyuru As-- 
My constituency. You my that they 
are safeguarding the in- of the 
farmers, workers and everybody. I 
wonder wbom they are safcguading. 
Wfthfn 50 SCCCWJ&. I win narrate the 
story. This sugar factory was cst8- 
Misbqd long back and today it ir ar- 
d n g ~ o f m p e c m .  Eveniturn 
~ ~ r o b a t i m p n e R p i o 5 1 . 3 3 -  . bot, far tht hut tea yean tbc 

workers are employed on a daily 
wage basis. If a tea shop owner or 
a cloth shop owner employs a man 
for more than six months. he should 
be made a permanent employee. For 
the last ten years, these poor wor- 
kers, who have to carry sugarcane 
load on their heads, are working on 
daily wages and they are na made 
permanent till now. They do not 
pet any salary and other benefits. 
Even a landless worker working on a 
farm gets Ra 30, but these workers 
are paid just Rs. 12 per day. What 
is the reason for this? The reason 
is very simple. The CMD has direct 
links with the concerned Minister and 
the concerned h t a r y  and the con- 
cerned officials such as the Labour 
Inspector. Labour Commissioner and 
so on. These are the persons who 
will safeguard the self-respect of the 
rural masses! How can 1 believe 
it? 

Another point that 1 would like to 
mention is.. . 

MR. CHATRMAN: That was 
the last point. Please conclude. 

SHRI K. P. REDDAIAH YADAV: 
I will say just one word about the 
NRIs and then finish. Sir. do you 
know what these NRIs arc? There 
am a b u s a n d  NRTs in my district. 
They arc the p p l e  who studied in 
Bangalore Medical Golkge, Ban* 
lore Engineering College. after paying 
donations, etc. Then they had pone 
to America and earned a lot. Thls 
black money is nuw beihg pumped 
into the country through these NRIs. 
Thege people have s t u d i  in our 
colleges funded by poor people's 
money. On every student. we 
a n  spending ntrdy one lakh rope@. 
Now you want to slevste these NRls 
to the rank of angels and you want 
to tna t  yaur ann brofhers and rist? 
in the mumtry as suxmd clirss &- 
zens. We have paid tar their d o -  
cation in our collqes. We do nor 
want the money d.. ....* *NRTs and 
malti-nationals. 

*+Efpunssd nr ardercrd py: * 
Gbair. 
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MR. CHAIRMAN: Please con- 
clude. I think you can avoid the 
use of this word, because it is unpar- 

I liamentary. 

SHRl K. P. REDDAIAH YADAV : 
Sir, in my life I will never come to 
you with any request but for thu. 
During these five years, if this Gov- 
ernment continues, 1 will not ask 
lor any favour, but you please give 
me one minute more. 

1 would like to know whether the 
Government had explored all possl- 
bilities that this country cannot sur- 
vive without selling the gold or with- 
oilt having IMF loan. We are earn- 
ing about Rs. 32 crores every year by 
way of export and at the same time 
we are importing goods worth Rs. 42 
crores. The trade gap is about Rs. 
10,000 crores. That is the situation 
vou have brought us in. If we had 
cutdown the capital Goods imports 
of Rs. 10.000 crores for one or two 

r years the problem could have been 
solved. 

You are spending about Rs. 200 
crores on the imports of fertilixrs. 
We have got a we 1 established poul- 
try. It has been developed like any- 
thing in India, We get 3.8 lakh ton- 
nes equivalent of fertilisers from tbis 
pa~llry. If you encourage the Gu- 
jarat and Rayalsoma farmers, to 
grow groundnuts we can do away 
with the import of edible oils import. 
We can export raw cotton to the time 
of 2.000 crores. Why cannot we 
cut down the capital goods import 
for two years wbich is accounting 
for Rs. 10,000 cmm? 

SHRI BASU DEB ACHARIA: 
Sir, when b~ep~ty Speaker was in the 
Chair, he gave a ruling to raise a 
very important matter a f '  the hon. 
Member tiaishes hb speech. 

MR. CHAIRMAN: You must 
either move a substantive motion or 

give it in writing in the morning to 
Hon. Speaker. 

SHRl BASU DEB ACHARIA: 
1 gave the notice also and I wanted 
to raise it in the Zero Hour but ano- 
ther incident took place. (Inrmup- 
lions) 

MR. CHAIRMAN : This. is not 
listed in today's business. 

SHRl BASU DEB ACHARIA: 
A former Minister along with hund- 
reds of RPF workers were lathi char- 
ged. (1nterr~rption.s) 

MR. CHAIRMAN : Deputy Spea- 
ker gave no such ruling. It is not 
on today's business. 1 am sorry, I 
cannot allow you. 

MR. CHAIRMAN: If four gen- 
tlemen speak at the same time. I 
cannot hear. 

SHRl BASU DEB ACHARIA: 
Sir. the Railway Minister was about 
to respond then. but the Deputy Spea- 
ker said that after the hon. Member 
tinishes his speech. the Railway 
Minister can respond. 

MR. CHAIRMAN : I am sorry, 
it wits not listed on the business for 
the day and the Deputy Speaker gave 
no such ruling. 

SHRI BASU DEB ACHARIA: 
Sir, it is a very urgent matter. Hun- 
dreds of RPF workers are lathi c h -  
red along with a former Member and 
a former Minister of this House. 

MR. CHAIRMAN : I will bring 
it to the notice of the Speaker and 
if he admits it for tomorrow, you Can 
raise it. 

(Intevr~~priOm) 

SHRl BASU DEB ACHARIA: 
Sir. the Railway Minister is here. He 
can respond because that incident 
took place in front d his residence. 
I was also there. 
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Iv}R. CHAIRMAN: It is not
listed all today's business and the
Deputy Speaker has over-ruled this
point. 1 cannot under any Circums-
tances admit it.

SHRl BASU DEB ACHARIA:
Sir, he assured us that we can raise
this matter after the hon. Member
finishes his speech.

MR. CHAIRMAN: You raised
this point when Deputy Speaker was
in the Chair and if be wanted, he
could have asked the Railway Minis-
.fo\,\[ to reply. But in his wisdom he
did not think it fit to ask the Minis-
ter to intervene.
_1 ~rl~j;: j.tow, if you move a substantive
ri'i6tj911 or give it ill writing, I will
briilg it to the notice of the Speaker.

([ nterrupl ions)

SHRl BASU OEE ACHARIA:
~yo·h'can go through the proceedings.
IWhat' he said is this. When 1 said
that the Minister was ready to res-
.P9Ifd, he said that this ca~ only ~e
j
onne after the Member finishes hISvY,,, :'
sneech.-w.;q(
·'!')(lMR. CHAIRMAN (Rao Ram
·.'il1gb): I was here. He did not
say what you are saying just now
that after the Member finishes his
:,~~1fech, he' will respond.

:'>'1;,!J Umerruinionsi
SHRI BASU DEB ACHARIA:

. ell. he said it. When the Minister
-'lliIbere. he must respond to it. (In-
-"Iettll/ltions) It is a very serious
n\, Ad" k bIm tter. ecrsion was ta en y

the previous Government to restore
the recoznition to RPF Association
,Jtl19 als-o-a decision was taken bv the
i1'dbinet and that decision was not
rI&wletllel~ted ... (Interruptions)

MR. CHAIRMAN:
go on record.

Nothing will

,f·
5H
i09
·JJ""Not

(J nterruptlonsv"

recorded.

SHRI NIRMAL KANTl CHAT-
TERJEE: Let me give you the
latest information. Shri Yashwant
Sinha, a Member of Rajya Sabha ...
iInt erruptionsi

MR. CHAIRMAN: This point was
raised by Shri Acharia when the
Deputy Speaker was in the Chair and
the Deputy Speaker ruled .

SHRI NIRMAL KANTl CHAT-
TERJEE: No. That was in the
morning. That was regarding a
Report about Dliarna and a res-
ponse was sought from the Railway
1inister or whoever he may be. Now,
the latest report is that 55 of them,
including Shri Harish Rawat, who
is an ex-MP and Shri Yashwant Sin-
ha, who is the Member of Rajya
Sabha, have been sent to Tuglakabad
Thana. There, they have been
lathi-charged by the DCPs and others.
This is something which has happen-
ed. We did not know about this In
the morning. So, their own Mem-
ber, who is an ex-Ml' accidentallv.
and others have been taken into CU3~
tody and there, they are being bea-
ten. (lnterrup,fiol1s)

SHRI MANORANJAN BHAK-
TA (Andarnan & Nicobar Islands):
What the hon. Member is saying, if
it is correct, then I think the Gov-
ernment should say something. It
is because Shri Harish Rawat was a
Member of this House and Shri Yash
want Sinha is a Member of Rajya
Babha and if they were taken to the
Police Station and lathi-charged, then
I think, the Railway Minister should
respond.

·MR. CHAIRMAN: You have
said what you wanted to say. Now,
it will take the Minister-even if he
wants to give a reply-some time to
collect the facts. He cannot ...

(fJ1!(errll'ptions)

DR. ASIM BALA (Nabaclwip)
He is ready to reply. cC Interruptions)

MR. CHAIRMAN: f qk)IY" please
sit clown'. .
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'THE MINISTER OF RAlLWAYS 
tSHRl C. K. JAFFER SHARIEF) : .------ 
Sir, I am extremely sorry to hear 
what has happened today. In fact, 
as you rightly pointed out, I do not 
have the full facts. I have to collect .- . - 

them. Nevertheless, only a few 
days back, in the corridors of Par- 
l~ument, Shri Yashwant Sinha s p k e  
to me. 1 told him, "Let the Session 
be over. We will sit and d imss  it." 
Shri Harish Rawat is my own party 
Member. He is an ex-MP. He also 
spoke to me. I also gave him the 
same assurance. Not only that 1 
wrote to them.. . 

SHRI BASU DEB ACHARIA: 
What have you written? 

SHRI C. K. JAFFER SHARlEF; 
"The Session is on. We are busy 
with so many things. Let the See 
s!on be over and then we will sit and 
ciiscuss, the Heavens is not soin8 
lo  fall. This is a matter which is 
rclated to thc disciplined force. We 
will have to discuss it with the Home 
Ministry and other people. Kind11 
give me time." And the understand- 
ing was that let the matter end here 
and after the Session is over, we were 
sapposed to have sat and discussed 
it. I did not get even an iota of in 
Formation that this morning they are 
going to come to my house. I was 
in my house. I met a lot of people, 
a lot of Railway employets. public 
and everybody. I camc to my 
Office around I I O'clock. Till such 
time, nobody came. When I was 
in the Offre. in a Conference, I was 
told that same RPF personnel, some 
DTC personnel. some trade union 
workers and some other people have 
gone therc. They have gone near 
my house. They arc: sitting on a 
Dltarm there. I sent B message that 
let them sit there. 

There is no need to disturb them. 
After all. they are our people; let 
them sit there. I n  between, I do- 
.not know why did the lice go there 
and take them ayay? r' rm my side. 

.there b no quesoon of giving any 

instructions to the police. Later, I 
was told that they were rounded up. 
Then I asked the police why did they 
do it? They said, that area is pro- 
hibited area or something like tha4. 
If  it is prohibited area, the police 
should not have allowed them to come 
in. Sow having allowed them to come 
near my house, they should not have 
taken them away. Anyhow, I do 
not know the full facts. I will have 
to ascertain them. But something I 
want to teIl you because my friend 
Shri Basu Deb Acharia all the time 
has been demanding that there has 
been a decision taken by the earlier 
governmen,t with regard to recogni- 
tion. 

SHRl BASU DEB ACHARIA: 
1 can quote it. 

SHRI C. K. JAFFER SHARLEF: 
It is their decision.. . On some other 
issue, you demandtd something to 
be done. 1 said, "O.K., I am sending 
my recommendation to the Cabinet." 
1 have sent it. 

Kow. coming to this issue. all of 
us should understand that there was 
an election. The earlier governmat 
is not here now. We have come with 
the mandate of the people. What- 
ever the earlier government did is not 
going to be mandatory on us. In 
that case. the earlier government gave 
a number of free passes to the peo- 
ple. Do you want me to continue 
that '.' (inremrptions) When they 
demanded a statement from me. they 
must have the courtesy lo listen to me; 
they should not interrupt me. We are 
functioning in a democratic system. 
Government comes and government 
p c s .  Every political party would 
pet an advantage and come with the 
mandate of the people and it runs the 
government of the country. What is 
in the larger interest of the people, 
what is in the best interest of the sys- 
tem is more important to me than what 
the earlier government had decided. 
What the earlier government ckci- 
drd. I up1 not going t o d o i t  here. 
But 1 will adjust it. So. please do 



no1 pwte that since m e b o d y  bos 
t&ken-o decision we should also fol- 
bw it. I am not here to be dictated 
by anybody; I am here to run the 
Government, to run the system in 
ths lrrger interest OE the people. This 
fs not my private concern, this is not 
rey private property. . I am h m  to 
wrve the people; I am he= to obey 
even what you say, as Members d 
Parliament, as representatives of the 
people: But don't keep telling us 
that smce somebody has taken a 
decision we should also follow it. 1 
am ad here to follow that kind of a 
thing. 

MR. CHAIRMAN: The House is 
in no position to take cognisaace of 
any rumour that may be circulated. 
Once you receive some authentic in- 
formation. then by all means you can 
raise this point by tomorrow. By to- 
-morrow. the Minister will also be 
fully in tbc knowledge of the facts and 
he will tell vou something about 
them. At present, you have heard 
some rumour. 

S#RI NIRMAL KANTI CHAT- 
TERlEE: Who do you say that this 
is a rumwr? You please bear with us. 
What we want is let him make a state- 
ment 

MR. CHAIRMAN: You might have 
bmrd some rumour or have received 
. rome authentic information. Iiindly 
see that it is checked by tomorrow. 

- -  SHRi NIRMAL KANTI CHAT- 
TEREE: Why tomorrow? This is 

Madras; this is Mi it&. 

-MR. CHAIRMAN: At present, the 
~ ; ~ i n b t e r  has given whatever infoma- 

' m a t h  he has. Whcn I am on my 
kgr, nobody will get up. Kindly have 
.romc discipline in tbc House. As soon 
,mi the Mfnbter d t 0  m firm and 
M n f t e  infofrm~tioir. then z e will be 
'in. a position to place it befm the 

BJC at prermt,h ir not in a 
-p4aition'* give ray fusthtr mf6naa- 
&MI ?km what he Star alrnsdy conem- 
tbd #&*.ti 

SHRl NIRMAL KANTI CHAT- 
TERJEE: Whatever you have said in 
your wisdom, we have to obey. But 
kindly bear: with us. What we want is 
this. He has said that he is not bound 
by the decision of the earlier govern. 
ment; be is right; he is not bound. But 
we are agitating on this point for quite 
some time now. Let him come out 
with a statement that he is not bound; 
he is oppose to give recognition; then 
we shall see what can be done; he is 
perfectly right in his position that he 
is not bound. Let him make a s t a b  
meat here that he will not give re- 
cognition; then we shall see what we 
can do. Let him not take time on 
that. As in the case of the 691 em- 
ployees, let him not take time, let him 
come out with a decision when Par- 
liament is on. 

And secondly, we have heard this, 
not as a rumour, we have been spoci- 
Bcally informed about the events in 
the T l w  itself that these people have 
been detained. We are sitting in 
Delhi. It is their duty, it is the Gov- 
ernment's duty, may be of the Home 
Minister, may be of the Railway 
Minister may be anyone who is now 
in p i t h  here. to find out and let 
us know whether it is a rumour or 
not before we break up for the day. 
The only request that we make to you 
is to instruct the Government to come 
out with it before we adjourn for the 
next day. That is the only request that 
we make. 

MR. CHAIRMAN: You arc right. 
You have all been agitating on this 
for a Ion time. But my point is. what 

f, urgency as occurred at this minute? 
Have you received any specific Wt- 
mation in thk connection? Is that in- 
formation authentic? The h3iniskr has 
been sitting here few the last two h a i % ,  
I have been seeing him. What g l a E ~ -  
mation you have received at thir par- 
ticular minute, obyioruly he has aot 
received. He had not had the time do 
con8nn. Now I cannot m y 4 t  is al- 
mast Thra 0'Ctwk-whether by t b  
time the How adjoUrps he wilt be 
a podrlon to contact the c m m t d  
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machinery antl give the information. 
I cannot say. I anly say that tomorrow 
you raise this point and I will request 
the Hon. Speaker to ask the Govern- 
ment tci be ready. 

SHRI NIRMAL KANTI CHAT- 
TERJEE: Tomorrow? 

MR. CHAIRMAN: I cannot give 
an unjustified direction to the Govern- 
ment to give the information by Five 
O'Clock and that you will have the 
information readily. It is not possible. 

SHRI MRMAL KANTl CHAT- 
TERJEE: The only request we make 
is not an unjustified request. What re- 
quest, which we have made, is un- 
justified? We are pointing out 
that we are sitting in Delhi. Just a tele- 
phone call to the T h m  will give him 
all the information. Let him find out. 

Therefore, we submit that it is pos- 
sible to make a report before we ad- 
journ in the evening. 

MR. CHAIRMAN: Shri Chetter- 
ice, you have made your point, which 
1 think the Minister has noted. and 
1 am sure that the machinery will be 
geared and something will be done. 

MR. CHAIRMAN: Now. Shri 
Sartaj Singh. 

DEMANDS FOR GRANTS {GENE- 
RAL) 199 1 -92-CMd. 

SHRI SARTAJ SINGH (Hashan- 
gabad): Mr. Chairman, Sir. in the con- 
troversial new Industrial Policy it has 
bssn accepted that the policies fram- 
ad till now wore faulty. The new in- 
dustrial @icy negates the first M u s -  
Ma1 pdicy h;amed in 1956. The Gov- 
mamaat has conceded that the policy 
framed in 1956 gave priority to tha 
ptlbtrc rasctor aad tW was detrhmatd 

the acorrosry at tbc country. It L 

due to these faulty policies that, the 
country is facing a difficult situation 
today. Huge debt has piled up. Assis- 
tance from foreign countries has be- 
come so necessary that in order to pay 
off our debts we have had to pledge 
our gold. (Interruptions) 

Today the Government is in a 
dilemma. While the Industrial Policy 
of 1956 is being negated the decision 
of the people who formulated the 
policy is not being criticised. Tbe 
country is facing the consequences. It 
has been said many times that the 
nation has made much progress. Com- 
pared to our neighbouring countries 
we have made much progress. Just now 
hon. Shri Vilas was also saying the 
same thing. The reality is quite differ- 
ent. Statistics presented with the In- 
dustrial Policy show the figures of per 
capita income. According to the figu- 
res, India is last among all the eight- 
ten neighbouring countries in this res- 
pect. Compared to India's per capita 
income of .5 870, Indonesia has a per 
capita income of S 1820, China $2470, 
Thailand S 3280, Brazil S 4660 and 
Greece S 6440. A!1 these figures pro- 
ve that it is wrong to say that our 
per capita income has increased or 
our country has made progress in in- 
dustrial field. 

According to official figures, Lndia's 
rate of industrial growth is %So!, 
whereas that of Palustan is 10.896. 
Thailand llSO,',, Taiwan 13.2% and 
South Korea 16.5 %. So we cannot say 
that Tndia .has done better than. other 
countries in the industrial sector. The 
rate of agricultural growth in Tndia 
is 2.1 Oh, in Malaysia 4.7%. Thailand 
4.501,. lndonesia 3.5 ":, and Phillipines 
3.6O!,. 

SHRI VILAS MWITEMWAR: 
Please suggest some steps that would 
help the country make progress. 

SHRI SARTAJ SINGH: In the 
context of the new Industrial Policy. 
I would like to  say that all iedustricl 
policies in our country arc intluenOr;a 
by foreign countries. The Induetcirl 
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Policy of 1956 was influenced by 
Russia. I have no hesitation in sub- 
mitting that it is a fact that our new 
IndtUtrial Policy has been formulated 
under the influence of IMF and 
World Bank. Whenever Industrial 
Policy is formulated Government 
never takes into cmsjderation the re- 
quirements of the people in the coun- 
try. the prevailing circumstances and 
tbe probkms the country is facing. 
Tbe Government invited foreign in- 
dustrialists to invest money in India 
and also terminated the limit required 
under MRTP, but it did not make any 
&ort to protect cottage industries. 
Ours is a country of villages. Cot- 

taUIge industries are the back-bone of 
our country. However. the Govern- 
meat has not protected any industry 
which may provide job opportunities 
to people. Many items which can be 
produced in cottage industries are 
being produced by multi-national 
companies in our country. As it has 
already been stated that cven shoes art  
being manufactured in big factories, 
so mu& so that the items like hair- 
ail, sap, tooth paste etc. arc also be- 
iw manuEactured by the multi-mtio- 
nal companies. These things should 
be prepared ia cottage industries. This 
b tbe outcome of the wrong industrial 
policy adopted by the Government. 
They have not protected those indus- 
tries which may rovide job opportu- f nirjce to pcopk. f a cottage industry 
is given protection, it would provide 
job opportuoitite to a number of peo- 
ple. Bidi dyog can be taken as an 
example for it. B ' i  arc not pre 
parad with m a c l r i  in big industri- 
a. This industry has been providing 
job opportunities to lakbs of peopk 
in the country. In the aear industrial 
policy the Government should specify 
rome industries as cottage Mustries 
and give protedion to them. Only then 
the ptadle in the carrntry will get iob 
opportuaitiar We are backward for 
which our wrong polic'i arc rerpob 
WW. Rampant amuption and negli- 
gam rsa brtriql uiwm cfisct 00 
OPT fadrrrtries and creating many pro- 
MBllar. 

When the matter of foreign ex- 
change comes we find that there is 
shortage of foreign exchange in our 
country. I would like to give an exam- 
ple of the public sector industrial 
unit set up in my area. The only unit 
for producing paper for currency 
notes is situated at Hoshangabad. 
Paper meant for currency notes only 
is produced there. That unit is sup 
posed to produce 10 tonnes of paper 
Der day. whereas 7 tonnes of paper 
is being produced. The reasons for 
this under production are very ridicu- 
lous. Yesterday Shri Vaghela, in his 
speech, referred to corrupt methods 
that are applied to get railway wagons. 
The factory is having less production 
than what is required because wagons 
are not available for the booking of 
the paper already preparad. Four 
channels work in the entire yroduc- 
tion process and one or two c h a n d  
have to be closed due to the lack of 
space for keeping the stock material. 
On the one hand the production in the 
unit is low while on the other hand 
the employees have been fighting for 
bonus. The Government on their own 
invited global tenders to import p p e r  
meant for currency notes. Recently a 
tender for paper required for prepr- 
in8 five thousand metric tonnes of 
currency notes has been invited though 
it can be prepared i n  the country it- 
self. It is a matter of examination why 
dtorts are not made to run the factory 
properly. Measures shot~lcl he taken to 
increase the productioo which may 
meet the requirements of the country. 
How many currency notes arc print- 
ed, should also be known. because 
Daper is prepared in accordance with 
it. It cannot be used for any other 
purpose. Water mark and denomina- 
tion number have to be printed during 
the preparation pmcedure. cven thread 
has also to be put at the same time. 
About 7 tonnes of paw is beinp pre- 
pared everyday in the country and 
about 5000 metric toones of paper 
has to be imported. The details of the 
owle at which the cumncy notes arc 
being printed sboutd also be p~ovi8bd. 
in thirr manner thc common man has 
to bear the burden of price-rk only 
due to thc prevailing eomtgdoa in 
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the ibdu~V#lO and L e  conspiracy by 
the industrialists. Just now during tbe 
~uestion Hour we were discusing 
the prices of m a t  when tk price 
of cement was Rs. 301- per bag the 

duty wm tbe same as L today 
when the price of cement h Rs. 11 01- 
per bag. Why the situation has deter- 
iorated to the extent that the price of 
cement h s  increased from Rs. 301- 
to Rs. I10 per bag in s p i b  of the fact 
that neither tax h a  been imposed nor 
excise duty has been increased on it. 
The only reason behind it is that the 
companies manufacturing this product 
in the country have been conspiring 
to charge the prioes arbitrarily. My 
submission is that the Government 
should give incentives to them so that 
they increase the production. How- 
ever, increase in production does not 
mean that they are free to charge the 
money they want. One of the other 
causes given for increase in cement 
prices is the freight rates. This increase 
in freight rates may cause a llominal 
increase in the prices but not such a 
big increase from Rs. 301- to Rs. 110. 
The Government should take measures 
to check this conspiracy being hatched 
in the country to cheat the people. 

Same situation prevails in the tyre 
industry. The owners arc increasing the 
prices arbitrarily, the industrialists are 
conspiring to charge the prices arbi- 
trarily and no action is being taken 
by Government. fi the eoonomy of 
the country has to be improved we 
will have to check corruption. Multr- 
national companies are psrmitted !o 
manufacture petty items like hair 011. 
soap. tooth-paste etc. They sbould not 
be allowed to do so. Thd Government 
invites them to prepare common drink! 
'and permit them to prp~ve  Peps1 
Cola. If at all we have to mvite them. 
we should do  so for specific purpose. 
They should not be allowed to enter 
into cottap iudustries. If the Govern- 
ment provides complete protection to 
the cottage jndustrits by transferring 
a certain share of the production from 
big indzrcrttialists 40 hem. it should 
not only increase the 'proatction but 

Now In- 

24-24 WWBl 

provisions and thus it would not solve 
any problem. Rather it poses various 
threats, i t  would prove beneficial to 
big industries and multi-national c m -  
panies. Small industrialists may have 
to fjce problems in running their in- 
dustries and they may close their 
units. No provision has been made in 
the new industrial Policy to protect 
the cottage industries. Therefore I 
oppose it. 

SHRI ANKUSHRAO RAOSAHEB 
TOPE (Jalna): Mr. Chairman. Sir, I 
rise to support the Demands of Grants 
of the Ministry of Industry and I am 
very grateful to you that you gave me 
an opportunity to speak. The hon. 
Member sitting in front of me has 
severely criticized the industrial policy. 
But my submission to him is that the 
country which could not-manufacture 
even a small needle before indepen- 
dence has developed to the extent that 
it is capable of manufacturing even 
the defence items like tanks, ships. 
aeroplanes etc. We have no need tc, 
import defence material any more. 
Until 1970 foodgrains was imported 
and it is only the result of our Indus- 
trial Policy that we have becomz self- 
sufficient in that respect. Rather we 
have started exporting it. We have 
also tiecome self-reliant in textiles and 
medicines. Earlier the machinery re- 
quired for setting up heavy industry 
like Steel Plant, Sugar Plant. Petro- 
Chemicals Plant. Fertilizer Plant. Oil 
Refineries. Thermal Power Plant etc. 
WPS imported and now the same is 
k ing manufactured in the country it- 
self. 

We shodd be proud of the fact that 
we are not required to import any- 
thing from abroad. We can manu- 
facture all these items indigcnwsly 
and it 'is the outcome of our excellent 
industrial policy. 

Mr. Chairman, Sir, we should be 
roud of the fact that India is 'UN 

fdiW producer smom, C~O* 
cals, electronic goods etc. In this 
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context, 1 fully welcome the industrial 
policy formulated by our Government 
and our party. It is also a fact that 
the outstanding outcome of this policy 
wild be felt soon after its formulation. 
More and more industries will be set 
up and the red tapism and bureau- 
cratic hurdles will be removed. More 
and more unemployed people will get 
employment as a result of it. The 
stock of foreign exchange will defini- 
tely be augmented. 

Mr. Chairman. Sir. with regard to 
the new industrial policy I want to 
draw the attention of the Government 
towards certain aspects of it. With the 
liberalisation of' the policy, there will 
be radical changes in the infrastmc- 
turc and additional facilities will be 
provided and the industrialists will set 
up their industries in the complex. 
1 am a member from Maharashtra. 
Marathawada is a very backward ares 
of Maharashtra. It has been unani- 
mously accepted that Maharashtra is 
a pmsperous state as far as industria- 
lisation is concerned but this is not 
true with regard to aU the areas of 
Maharashtra. For example, we take 
Bombay and Pune belt. Owing to the 
excellent availability of all the infras- 
structures at these places all tbe indus- 
tries are concentrated there; thus 
creating pollution problem. But as far 
as Marathawada and Vidharba are 
conamad, they are backward areas 
and also on account d the non- 
availability of infraartn#:ture I apptb 
hend whether the new industrialists 
will set up their industries in that 
a m  or not? 1 apprehend also whe- 
ther the regional imbalance prevailing 
in this area will be dispelled or mt? 

Mr. Chairman, Sir. I would urge the 
hon. Minister that Marathawada area 
is a very backward area. Nobody 
knws National Highway. Even a 
tingle kilometre h d  puge line ir 
aot tben in this place and then exiritil 
wide communication gab. I have my 
orrn g a r  if the indwtxirlirto will set 
up liseir i m b t r h  in backward areas 
dsnac UWWtioo d th Uolicy. A8 
sudl.tltrapLb y a ~ I w m l d  liketo 

bring this fact to the notice of the 
Government that more and more in- 
frastructure should be made available 
in these backward areas ptherwise 
more and more industries wdl be set 
up in those places where these already 
exist in large number and tbat will 
create serious problems. As such infra- 
structure is required to remove the re- 
gional imbalance and more and more 
attention should be paid to this as- 
pe~t .  Just now our colleague Shri 
Was Muttcmwar rightly asserted that 
emphasis on infrastructure should be 
laid in those areas, where no broad 
gauge or national highway exists. The 
industrialists do not take interest i n  
setting up industries in these places 
unless they 6nd good infrastructure 
there. As such yau ~hould pay your 
attention to this aspct. 

Sir, I am an employe of cooperative 
sugar industry. I would like to draw 
your attention towards the fact thilt 
twenty seven new iidustrics have now 
received. licences. They are all coopera- 
tive sugar mills. Here the small farmers 
have contributed R u m  One thousand 
each and thw oollected one aml a half 
crore rupees. They have got licences for 
sugar industries, and for obtaining 
machines for thee industries the supply 
order has already been given. and some 
good progress in their work has been 
noticed but a letter was issued by the 
term lending institution-I.F.C.I. and 
1.D.B.I. directing them to btop their 
operation. because their units w e n  not 
considered feasible and viable. This 
thing should be taken into considera- 
tion while giving the licences. It is 
correct that tfiese art not viable and 
feasible and inantives are very less but 
it bhould be cansiderod at the time o f .  
licensing. We have talked to the Minis- 
ter of Food in this rd. But delaying T* it further would tesu t Into castant es- 
calation of project cust and if the pro- 
ject mt increases, the whole units are 
likely to be born sick. Therefore, finan- 
cial Instltutiow should look into this 
-pem 
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items and sugar is one of them. I have 
just now told YOU that I am an em- 
ployee of a coopcrative sugar mill. 
~n Maharashtra all the sugar mills 
are in cooperative sector. A favour- 
&le policy started. by the Congress 
~overnment IS st111 continuing in 
~aharashtra since then. Previously 

were invited by the state 
Government and after considering 
those applications, these were sent to 
the State Food Department with due 
recommendation. Thereafter the 
screening committee of the Depart- 
ment of Food looked into all these 
applications and then gave its recom- 
mendation; and only then the licences 
were issued by the Department of In- 
dustry. But V. P. Singh Government 
changed the entire thing. They started 
inviting applications directly through 
Department of Industry. They did not 
consider the availability of sugar- 
cane to start a mill and distance of the 
new unit from the existing mill. Ignor- 
ing all these important factors. appli- 
cations were invited directly by the 
Department. If you look at  the licen- 
ces issued during their regime, you 
would find that all the licences were 
issued to the top industrialists. million- 
aires. the people who do not belong 
Lo any cooperative or public sector. 
If the policy is not changed, I appre- 
hend that in future also. all the big 
industrialists will grab these licences 
and cooperatives and public sector 
would be denied thest licenses. As 
such I am of the opinion that when- 
ever you make any amendment to the 
Poiicy relating to sugar industry, you 
should foUow the old procedure that 
was being followed during the Cong- 
ress regime. The Government should 
invite the applications. Food Depart- 
ment should pass them on to the 
Screning Committee and thereafter 
on the basis of its recommendations 
w r t m c n t  of Industry should issue 
Il~~nccs. This is the proper proce- 
dure. Meanwhile. another clause was 
ImPoeed on us, Prcviousiy ibe plant 
W d t y  of a cooparativt sugar mill 

to be om t h d  two huodrtd 
fifty toaws, but due to the prsssura 

industrialbtu. the plant capacity for 
Sugar mill b s  been inorcased to two 

thousand five hundred tonnes. As 
such the cost of the factory has golie 
upto Rs. 35 crores. As such our sub- 
mission is that in the proposed policy, 
this limit in respect of new factories 
should be reduced to 1250 tonnes only 
and if it is not possible then it should 
be at the most 1500 tonnes. They 
wi!l keep on expanding as their s u p  
ply of sugarcane increases. As such, 
in the new industrial policy the con- 
cept of 2500 tonnes should be replac- 
ed by 1500 tonnes. This is what I 
want to bring to your notice. 

Mr. Chairman, Sir, since these days 
by-products are taking the place of 
the main products, and main products 
are becoming by-products in hazar- 
dous chemicals. Moreover a lot of 
importance is being given to distille 
r ia.  There is a substance called 
rnolasses and the distillate too, which 
is prepared from molasses, has been 
iacluded in  the list of 18 hazardous 
chemicals. My request to hon. Minis- 
ter is to delicence at least this by-pro- 
duct. It is all iight as far as sugar is 
conccmed because sugar covered in 
18 items, but the by-products of sugar 
i.e. moIasses industry should be deli- 
censed as has been done in case bag- 
gase based industry. If you delicen- 
se molasses industry, more and more 
cooperative distilleries will come up. 

Sir, I would also like to state that 
q r o  based industry should be given 
top priority. Similarly. while fram- 
ing the policy for sugar you should 
give top priority to cooperatives and 
public sector and not to private sec- 
tor. As such I want to bring this 
thins also to your notice. 

Mr. Chairman, Sir, in the end I 
would like to know from you as to 
when you are going to declare 
agriculture as an industry. We pay 
attention to and come to the res- 
y e  of sick industries. but when 
faced with the similar situation, Zhc 
agriculture sector or our farmers do 
not get adequate facilities. For 
inst;lnce. wllm an industry turns sick. 
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it gets assistance through BIRF, but if 
agriculture fails, no such facilities is 
provided. 

A numbcr of hon. Members have 
expressed their views on fertilizer price 
poky. I had myself said that there 
&+Id not be dual price for fertilizer 
as it was not going lo benefit the 
small famrs .  Yet the Government 
went ahead with its decisions of dual 
prlcc and the result is that the small 
farmer has to sder .  

Having said this. I would say that 
the industrial policy should be such 
which c o d  benefit the maximum num- 
ber of farmers. With this. I support 
the Demands wlating to the Minis- 
try of Industry that have been pre- 
sented in the House. 

SHRl MOHAN SlNGH (Deoria). 
Mr. Chairman, Sir, the objective of 
the industrial policy of our country 
is to eradicate unemployment and po- 
verty, increase production and deve- 
lopment of India as a modern a ~ ~ d  
socialkt state. etc.. but unfortunately 
the new industrial policy that is being 
adopted in the country is a total d:- 
p;uture from our earlier policies. We 
can raise production in the name d 
d m i t y .  but modernity or auto- 
mation has no answer to thc probkms 
of growing unemployment. poverty 
and hunger. Our industrial policy hrsr 
undcrpne fundamental changes dur- 
ing tbe last om decade and on the 
bsir d these basic chanp.  We sn 
that the rate of growth of employ- 
mat  in the idustrial sector which 

.Rawl at 3 per ant in thc 80's slum- 
ped to 1.5 per ant when we started 
importing modem and automatic 
&incs. I t  means that automation 
in .tbc industrial sector has resulted 
in pogmsivc deem in rate 
of emwrneat. C o w t l y  thc 
nambsr ol uncmpkrycd yaPrh W- 4 wits rmphynmt cxchrrnw in 
taw camtry hPs d b d  to 4 cr9n. 
af vhich 11 law am &rLilbd w ~ k m .  
h. "3loCfmS. cngiacera. * mi- 
-, te. The umber d such d~. 
caM urnplayed yotrth in the Colsil- 

try is somewhart in the mioa of 1 1  
to 13 lakha. Apart from that a large 
number of unemployed persons in thc 
rural areas do not get themselves re. 
gtskred with employment exchanga 
as they do not have an access to them. 
If they are also added, the aumbcr 
ol unemployed will further go up. 
The crux of the matter is that the 
policy of the Government is result. 
ing in continuous growth of uncm. 
ploy ment. 

The tcmpo of production may look 
to be picking up. but we arc certain. 
1y drifting from the time tested policy 
of prwiding a type of industrial in. 
frastructure which is employment ori. 
ented and suited to higher product;- 
v~ty at low capital investment. Today 
we are tryiq to initiate the European 
model which has been adopted hy 
only 7 countries whose total popula- 
tion is just 17 per cent of the world's 
population. Yet these industrially dc- 
veloped sewn countries are produc- 
ing a staggering 75 per cent of thc 
world's total industrial production. 
Their objective is to achieve hiphcr 
productivity with higher capital in-  
vesbnent but with a lower IWur  in- 
puts which suits them since their 
pnpulatian is very small. Ckr the con- 
trary. our objective should be to raise 
productivity with lowcr capital in- 
vestment by providing employment to 
more and mlr peopk. Our blind 
imitation of the western model. we 
are spding the very industrial in- 
frastructwe of uur country. The rc- 
urlt would be that fmign capital 
wouM dominate our indortrirl sector. 
Oa anention is centred a d  the 
people of socaUrd msumer culture 
who number only 9-10 crm a d  cons- 
titute just 3 per cent of our -1 Po- 

rcfrigctPton snd are 
tuics d abcmditioners and dl other 
@pts rmilabk ia tbrc domcftic and 
f- marltrt. Tgir is tbt Wmfl 

abc nsrr)tdlt lr thrb wbo = in- 
*ilod kttr: have dmm t d a w  0 " ' ~  
to iluxedap gPodoctiaa 'd -er 
g'xIth h the cerwty. am=wnflY. 
gnanrployarcnt is lacmdag md ex- 
pearioa d ipd- ac# has 
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slowad down. I have read a book on 
multinaticmls by one Dr. Swamy. By 
giving an iUusfration he says that 
when he cmducted a survey of Col- 
gate Company in 1982, he found that 
their product 'Promise Toothpaste' is 
manukctund in small cottages in 
villages and it costs just eight annas. 
but the company puts its label on it 
and sells it at Rs. 10.50 in the market. 

Mr. Chairman, Sir, advertisement 
culture is on the increase in our co- 
untry. The multi-national companies 
flood the markets with their consu- 
mer products through advertisements 
on the Doordarshan and thus they 
are destroying the small. and cottage 
industries in the country. Therefore, 
we shall have to clearly demarcate 
the domain of multi-national com- 
panies vis-a-vis small and cottage in- 
dustries in our industrial policy. Let 
us take the exan~ple of Lux and Lifc- 
buoy brands of bath soaps. The ad- 
vertisement slots propagate that Life- 
buoy soap is helpful in improving 
health in the country. 'Taken in by 
su:h advertisements, the village youth 
uses Lifebouy soap. but finds no im- 
provement in his health. This adver- 
tisement culture of Doordarshan is 
gradually eating into the small and 
cottage industries of this country. 
'1 his has got to be checked. If at al! 
we invite the multinational Compa- 
nies to wt up industries in this coun- 
try they should be totally banned to 
enter the areas meant for cottage and 
rural induetries 
' 

Mr. Chairman, Sir, Bata Con~ptlny 
which manufacturn shoes entered 
our c m t r y  with a very small capi- 
tal investment But now this com- 
pany has captured the market i n  such 
s; way that many af the 30 M h  tiin- 
ncrs in this country have k e n  ren- 
d d  jabtess. They have no means 
of H v e l i M .  The Bau Company 
Bets its Shoes madafactud through 
them at a rate of. say, Rs. 100 per 
pdr; but aided by dvertilstment. sells 
the same tor b. 3@0 to RI. 400. 

,TRu& tko mid of w cowby is 
ffow'np'isto the muhi-national C W -  
panh. Therefore. such a m s  will 

have to be well d M  and &mu-. 
c a t 4  so that the items meant to be 
produced in the cottage and sesnll 
Industries are not thrown open to 
multi-national and big companies. 
Restrictions should also be imposed 
on the advertisements which make 
exaggerated claim of the quality ctc. 
of the products. 1 would rather sug- 
gest that such advertisements should 
be totally banned on Doordarsbon. 

The Government of India owns a 
Leather Corpora tion b a d  at Kaa- 
pur. Among other thing, the Cur- 
poration has its tannery whicb soft- 
ens the leather for shoe manufactur- 
ing and other uses, but this public 
sector company ha5 been iacurring 
losses all these years. We all must 
ponder over the reasons for these 
losses. We should also give thou& 
to the causes of sickness in public 
sector units. I feel that we ail politi- 
cians, and corrupt officers are respon- 
sible far it. Therefore, Government 
should give all these things a f m h  
thinking. 

Mr. Chairman, Sir, dumg the last 
10 years. about 6 lakh textile wor- 
kers have been rendered jobless in 
450-500 textile mills in the country 
in  the name of modernisation. My 
suggestion is that since fine cloth can 
be woven on the loom in the cottage 
industry. textile mills should be given 
only the work of spinning and the 
weaving part he Mt to the handlam 
industry. I do not think. the Gov- 
ernment should have any objection b 
it. I f  this is done. we should be a& 
to provide work to the wcwcrs in 
each and every village. It wifl aot 
only increase employment but butwill 
also pave way for industrial progm 
and employment opp0rt~nhkS On 
large scale can be created. 

Sir. the inftuence of multi-national 
companies and foreign capital is re- 
sulting in deterioratim in the - 
mic condition of the paor in a t r  
muncry. Some people say that ia- 
vestwent of foreign capital i s  being 
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[Sh,.Mohan &gh] 
encouraged in almost all countries 
m d  the world. But we shall have 
to scc as to what has been the 
d t s  of sucb a step. The example 
of USSR has been well illustrated 
Wore us. To think that we should 
invite foreign capital because coun- 
tries like USSR and China are also 
doing the same is not correct. But 
keeping in view the sequence of ev- 
ents taking place there we feel that 
a powerful country like Russia will 
be converted into a political arena of 
Western Europe and America. What 
kind d Government should be there, 
would not k decided in USSR. but 
it will be decided in Washington and 
America. If we want to create simi- 
lar conditions in our country, there 
is no objection, but we can only give 
our suggestions to to Government. 
Our country is being continuously 
burdened by foreign debt. During the 
last decade our country has come 
under the burden of foreign debt to 
the tune of one lakh and twenty tho- 
usand cron rupees. Our country is 
under thc burden of internal loan of 
nearly two lakh and eighty thousand 
more rupees. The economic condition 
d our country resulting from the bur- 
den of foreign debt is sucb that had 
it been a Private Limited Company. 
it would have warranted bankruptcy 
prooeedinp. Therefore. the foreign ca- 
pita) and fmign investment should be 
mtriaed. I am not totally against in- 
Ptring k but if it is necessary, its artas 
rbouId be m W  so that the old 
idastrial policy formulated in 1948 

19% which aimed at achieving 
aigeaitatiorr aad self rclianct could 
be properly folloued and 
in our country. w. the jurisdiction of MR.- 
T.P. Act Should be wideacd in ovrt 
country. This Act has favaud some 
private busincrrs boutfa?. The exp- 
ritnct ot the iast 4045 years shows 
that the way indwrkl capita1 was 
conmrd by soam industrial houres 
tbmrcgb &y, in the same man- 
ner e - citia arc advancing in- 
rhrrtriatZy and tho ranahkg a m  

p w c r  a d  uwkcr. Itdl 
;&ict~onihou~bcri&od. .nd 

it should be provided that no frerh 
capital issues would be allowed to 
monopoly houses and no new licen- 
ces for establishing industries would 
be given in those areas when capital 
to the tune of Rs. 500 crores has 
already been invested in Public Sec- 
tor or Private Sector. This way we 
can improve the condition of back- 
ward areas of our country. There 
are areas which are industrially back- 
ward and people are fleeing to big 
cities and industrialised arras in sc 
arch of employment, thereby multi- 
plying the problems of the cities. By 
setting up industries in backward 
areas, we can help the weaker and 
poor people of this country arid de- 
velop the backward areas. 

I would like to suggest to the Go- 
vernment that a committee of this 
House should be formed to review 
the industrial policy ab-initio. The 
new industrial policy formulated by 
this Government is an &OR on the 
part of the Government to put an 
end to the generation of employ- 
ment. promotion of industry and in- 
digenisation in this country. While 
opposing it and bitterly criticizing it. 
I would urge upon the Government 
to make a change in it and to r e  
consider it ab-initio. Government 
should enact new laws and formulate 
new rules for the establishment and 
protection of the agro-based indus- 
tries. 

With these words I conclude my 
speech and express my thanks to you 
for giving me an apportunity to speak 
on industrial policy and the budget 
of the Department of Industry. 

mw4 
SHRI E. AHMED (Manjeri): Mr. 

Chairman. Sir. 1 rise to support the 
Demands for Grants for the Ministry 
of Musty 8s well as the W y  
Statement of the Oowmmcnt. 
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But I would just like to mention 
that immense economic changes are 
taking placc throughout the world. 
In such circumstances we cannot lag 
behind and close our eyes the chan- 
ges that are taking place around the 
world in the industrial sector. I view 
that the Industrial Pdicy of the pre- 
sent Government gives impetus to the 
new industries and it will also acce- 
lerate the process of industrialisation 
in our country. For the last 30 
yean, we could not raise the standard 
of life of our people. It is not be- 
cause we do not have any policy or 
programme. It is not because that 
our leaders. the rulers have no desire 
to do so. But there was something 
wrong with our policy. with our a p  
proach and with our perspective plan 
which we have formulated in 1956 
and after that also. I must say that 
the controls-even one may call it as 
a cancerous growth of controls- 
which the Government has introduc- 
ed in every sphere of our economic 
activity have resulted in this present 
position as far as the industrial scc- 
tor is concerned. Therefore. this 
change is a welcome feature. It is a 
matter of welcome and satisfaction 
that the Government have come for- 
ward with a realistic approach in re- 
gard to the industrial sector of this 
country. So. the new policy is wel- 
come. 

Sir. 1 have heard some of my fri- 
ends who were attacking it and also 
quoting the 1956 Industrial Policy 
Resolution. The 1948 Policy state- 
ment was m o d W  in the Industrial 
Policv Resolution d 19%. Again. we 
can find that it has further been mo- 
dified in 1973. 1977 and 1980. But 
these people who have been oppos- 
ing the prcsant Policy statement were 
the Persons who were opposing the 
modified Policv statement all these 
yean. T could not see at any time 
some of my hiends who have been 
ooposing the ptesent Policy statement 
have supported & Policv statement 
of 1973.. 1977 or 1980. The modifi- 
cation is qui* esacntial. It is not 
deprrting from the fuadamental po- 
Ucy d what tbe Oovctl ls~nt decided 

in 1948. 1956. 1973. 1977 and 1980. 
We are living in changing times. We 
have to run up with the changing 
times. The situation in India in 
1948 was not the same. The situa- 
tion in India in 1991 is quite d i e ;  
rent. The industrial situation of 1973 
as different. There is sea change bet- 
w s n  the two situations. Therefore, 
changes are essential. It is in this re- 
gard that we have to view the chan- 
g e ~  and welcome it. 

Some of my friends have expressed 
apprehension with regard to the role 
of the Public Sector Undertakings and 
the change in the stand of foreign 
technology. What I could see in the 
new lndwrtrial Policy statement that 
things are quite different. I would 
just highlisht what the new Pdicy 
says. It says that no licensing is re- 
quired except in the case of I8 in- 
dustries. It also says that there will 
be no asset limit in the case of MR- 
TP companies nor prior approval re- 
quired for such MRTP companies. 
Moreover. approval will be given for 
foreign investment up to 51 per cent 
and in thz case of 34 high-priority 
industries, automatic permission will 
be given for foreign technolog agree- 
ments and like that. Here. I just 
want to mention one thing. In spite 
of the fact that we have given all en- 
couragement to our indigenous, in- 
dustries to develop technology may 
I ask this question: Could we just go 
beyond the present state of the screw- 
driver technology in our industry9 

1 5 s  bra 

[Shri P. M. Sayeed in the Choir.]. 
Who are responsible for it? I do not 
find fault with our scientists alone. 
But at the same time. we do not 
havc the necessary infrastructure fa- 
cilities to develop our scientific abi- 
lity whereas our nation has the lar- 
gest number of technocrats and the 
scientists. Therefore, the presznt p 
licy of the new Government is based 
on a realistic approach to the pw 
blem and the present situation pre: 
vailing in the country. Even afttr 
farty years. we have not got mom 
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industries but we have mom regula- 
tions. Aad there was only one ch- 
a w .  I should say. which was duriqg 
the regime of late lamented Shri 
Rajiv Ollndhi. It was he who first 
mlaxcd tbe licence and the permit 
raj of this country. But unfortuna- 
My. we bavt only delays. demorali- 
sation, cost escalation and the loss of 
moral fib and at every point of 
control. When we consider about 
control, we find that every point of 
control has become a point of cor- 
ruption. And we have been going 
along with this system for the last 
thirty to forty years. The present 
policy is a change. 

Another opposition was about the 
rde of the public sccior undertaking. 
Itat I think. if me goes through the 
Policy Statement ot the Govcrmaent 
asd especially pra. 15 and 16, one 
need not have any apprehension ab- 
out it. In pram 15. the Gov- 
m t  has made it abundantly clear 
aad I qmte: 

"The &vcrmned will esault tbat 
tbe pobk sactor plays its rightful 
rolt ia evdving the w n o m i c  
scenario of tht cumtry. Government 
d l  ensun tbat tbc public sector 
ir rua on Wncp lines as envisa- 
@ m tbe I n d W a l  Policy Reso- 
kCion d 1956 a d  wmld continue 
to ianowte and kad in strategic 
uas ef n a t i d  importance. In 
IBe 5ar and 605: the principal ins- 
truwnt for conmlling the com- 
manding heigbts df the economy 
wan invetted in &be capital of the 
k Sarlmtriea 7-y the Staae has & instnrmcntii of intervention 
perticolatly fiscal and monetary ins- 
tnmreats. Thie State also commandg 
dK balk of thc nation's savings." 

nbmdort, there -1 ddinitely have 
Ute sjgbtfml plaoc for the public see- 

the Government's policy with respect 
to the protection to the labour. 1 
quote: 

"The Govcrnrnent will fully pro- 
tect the interest of labour, enhance 
their welfare and equip them in all 
respects to deal with the inevitabi- 
lity of technological change. The 
Government btlieves that no small 
section of society can corner the 
gains of growth, and leave the 
workers to bear ib pain. Labou- 
rers will be made equal partner in 
progress and prosperity. Workers' 
participation in the management 
will be promoted. Worked 
cooperatives will be encouraged to 
participate in packages b i p d  
to turn round the sick bmpaaies. 
intensive training skill development 
and ungradation programme will 
be hunchad." 

Therefore. there shall be no appre- 
hension with respect to the rok and 
the welfare of the labour under the 
new Policy Statement Therefore. we 
a r e  to compliment the Minister and 
the Government for brinsing out the 
new Policy Statement in the indus- 
trial sector. We must continue to 
strive for more growth .whatever the 
difliculties we have in our way. That 
is the only way by which the country 
could achieve ia industrialisatirm. 

While discussing the industrial &- 
velopment policy. I may mention 
about the investment projects of NR- 
is. One of the hon. Members from 
Andbra Pradesh-1 am sony to hear 
about that-wa just describing the 
role of NRIs in a very unchadabk 
way. 

I do not want to mention abmt it. 
Dascribing the NRls. he has used the 
word ...... *. But unfortunately. my 
friend. has to know thot the NRls 
are responsible for paying the lar~est 
amount of foreign exchanp. to this 
country. He .was askin8 why our 
doctors are -goin4 away? WbY OW 
engillcem - are gomg away? He does 
not lrnm perhaps. that our dodm 
r. . '  - . . 
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were here and our engineers were 
here. without any employment. (In- 
~ e r r r r p l i m )  

SHRI K. P. REDDAIAH YADAV: 
Sir. just a minute. 1 want to say 
something. 

SHRI E. AHAMED: No, Sir. 1 
am on my legs and I may be pro- 
tected. 

MR. CHAIRMAN: Shri Redda- 
iah, please he seated. The conven- 
tion oE the House is that if anybody 
is speaking and if he yields then only 
the other person can speak. (Inter- 
rr~ptinns) 

MR. CHAIRMAN: Shri Reddaiab. 
that is not the way to conduct your- 
self. Shri Ahamed. you may conti- 
nue. 

SHRl E. AHAMED: Mr. Chair- 
man. Sir, why these NRls are com- 
pelled to go to foreign countries and 
work there? Had they been provided 
with iobs and other facilities here, do 
you think [hat anybody will leave 
this country. How many engineers 
iire there in Kernla. who have been 
=king for cmploymcnt? Government 
had failed to provide emplovment 
to them. You only gave them degree 
and you want them to iust go around 
and seek a iob. And they do not 
have any jab. Onlv by their poinp 
away. we were also able t accom- 
mdate  other people in those iobs. 
Only this morning. the hon. Minister 
has placed an the Table of the Hou- 
se. the list of the unemploved per- 
sons- -both drilled and unshlled-as 
on December 1979. Tn my own 
State. there a n ,  as pet the records of 
1979. 29 lam seeking iobs. Now. it 
must have crosrrad the figure of 3540 
lacs. In the West Benpal. in 1979. 
there were job seekern of 45 lacs and 
mure. Now. it must have c r d  55- 
60 lam. Whv the State Governments. 
then, a n  riat in a padtion to provide 
iobg to thtse mmns? And thesrc poor 
.peopk, .they have gone out of this 
CrnNTy emking tbdr livelihood 

we call them as ......... * NRl's. Sir, 
wi-o are the ......... "people? I am 
sorry to say :his. 1 cannot say the 
word ...... + to an hon. Member of 
this House Tlerefore, 1 refrain from 
saying so. 

Sir. these NRIs are trying to come 
and invest all their money, here. in 
their mother land. They have not 
been encouraged: they have not been 
given incentives. Therefore. I take 
this opportunity, to request the hon. 
Minister that not only he should en- 
unciate or envisage policies and call 
the NRIs and say you can come here 
and work. but, also should give them 
necessary information. You must also 
educate them and also where they 
have to come and invest their money. 

Therefore, it is essential for the 
Industrial Development Ministry, to 
have a separate cell to educate and 
attract the NRIs. Have you got any 
project profile tn present before them? 
Xave you got any information to 
present befnre them? Government 
iust say in policy statement that all 
h%ls shn~rld come here and we will 
give all these thin~s. But. we are not 
in a positintl tr, nresent anythine be- 
for: them. 1;. this respect. I would 
even request t!~e hon. Minister to 
emulate the c!?ps takefi by Gujarat 
Government. Gujarat government 
have made certain arrangements to 
attract the ir~vrstors. J would sav that 
Government need not eo after ?he 
investors. The investors are very 
intelligent people. ??lev know where 
to invest. wherl to invest and how to 
invest. The C;ov:mment should also 
make certain arrangements to attract 
them. to educate them. to guide and 
assist them. Simply your saying thst 
they will be ~ i v e n  assistance us will not 
hold water. All the Indian Missions 
abroad shnu!d also be equipped with 
facts and fimres to provide informa- 
tion as and when necessary. Then 
only the Government will be able to 
succeed in attracting NRls. T hope 
the Government will take necessary 
further steps in this matter. 

.Not ncorddd. 
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[Sh. E. Ahamdl 
Another matkr I would likc to 

mention is about the reconstruction 
of the sick industries that we have 
in this country. We have one corpo- 
ration known as BIRF. We should 
say that it  is a blind corporation. 
When 1 had the privilege to be thc 
Minister in charge of industries in 
Kerala. many of the industrialists used 
to say that it is a blind corporation. 
I t  is a corporation of something like 
a steamroller. making a lot of sound 
and moving at a snail's pace. What 
is the use of this corporation? Could 
the Minister be pleased to review 
what a n  their activities? It is now 
in the Finance Ministry. Unfortu- 
nately Finance Ministv docs not know 
whai are the steps i o  be taken to 
make it useful Finance Ministry is 
separate from the Industry Ministry. 
Therefore, BIRF should be under the 
Industry Ministry. Tt shall not be 
under the Finance Ministry. If BlRF 
is put under the Industry Ministry, 
the lndustry Ministry will be able 
to do something to accelerate the pm- 
cess of revival of the sick industrial 
units. I h o p  the Government will 
consider this matter in the proper 
perspective. 

About the investment subsidy that 
the Central Government is committ- 
ed to give to rbe State Governments, 
I am given to understand that the 
Union Government is taking a very 
narrow approach to the problem and 
also delaying the disbursement of the 
industrial subsidy that the Statc Gov- 
ernments have already givea to the 
enttepnneurs. when there was the 
provision for industrial subsidy. Now 
the Union Government are taking she- 
lter under some technical excuses. It 
is quite unfair m the part of the 
Central Government. Whatever the 
ammnt the State Govenents have al- 
ready given to the industries, the Cm- 
tral Government should reimbum it 
a d  it shall not be delayed. Erpeciallv 
in a mall State like Kerala where 
we 6nd it extremely ditficuh even to 
mact our daily recluifcfWnts, if 
mom# af rupees Qf r e i m b u m t  C 
ddry& bv tk Cennrl OOVcfllment. 
bow can we run tBc Stde Qavem- 

ment? I hope the Central Govern. 
ment and the Ministcr will take fur- 
ther steps to release the money to the 
Statc Government. 

A b u t  the central investment, I am 
sorry to find that a State like 
Kerala has not been given adequate 
investment by the Central Govern- 
ment in the industrial sector. I have 
one paper here furnished by the C2n- 
tral Government to the State Goveni- 
ment. I t  mentions: 

"The total Central sector invest- 
ment and the sharcs received by 
some of the major States vis-a-vis 
Kerala as on 31-3-1990 are given 
below: " 

I have absolutcly no objection if anv 
State is given more aid. But at the 
very same time my only complaint is 
that Kerala has been ignored. 1 don't 
want to use the word .'neglect' be- 
cause the Government will not neglect 
our State. 

In this connection 1 refer to a b v r  
mentioned document of 1990 that 
Maharashtra was given Rs. 19.933 
crores: that is 17.59%. Madbva k a -  
desh was given Rs. 12.580 c r m :  
ll.O9%. Andha Pradesh. Rs. 11.412 
crores; 10.6?;,. Bihar. Rs. 9.638 
crores: 8.5Q0:,. Uttar Pradesh. Rs. 
8.794 crores: 7.76?A. The figures for 
West Rcngal. Orissa. Tamilnadu. 
Gujarat a n  also there. Kernla's 
share is only Rs. 1.701 cram which is 
1.5 per cent. It is only 1.5 per cent. 
Sir. last time it was much more than 
that. Every year that passes by. 
Kctala's share is being reduced and 
I do not know whv it i s  so. We have 
only a few industries there and tbe in- 
vestment of all these industtces *as 
vcrv bw. Is it because of the fact 
that we are sitting here in Dclhi 
and Kerala is far away that our bure- 
aucrats and Ministers cannat see 
Ketala as w h ?  If it is so. I vcnton 
to mv. "6tease c h n e  the mind a$ 
well as me decioionw, Kcnlr is also 
wrt and prrccl of this cwaSN. 
Kmla can also day its own a s s .  
t d v e  rok. ilnccrruptlons) Wba 
thcr tk Mini8Uw tr( WWty ifi 
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Prof. Kurien or not, 1 am not concern- 
ed. But, 1 am here speaking for the 
State of Kerala. 

MR. CHAIRMAN: Please condude. 
SHRI E. AHAMED: This is a very 

important thing, Sir. Some years back, 
we have been offered the Railway 
Coach Wagon Factory. Later on, we 
have been told that it has been shift- 

, ed to some other place. I do not 
wa;il to say that if went to Kapurthala 
or to some other pluce. But what 
ahout Kerala? What are the nrw in- 
dustries that are going to set up? 
'Ihere are wide scope for setting up 
1)own-strcam industries making use of 
ran; materials like Benzine. such other 
by product from the Cuchin Relinary 
or the Caprolactum Factory. Unfortu- 
nn~c ly .  i t  has not k e n  utiliscd. How 
niuch raw material-----which could be 
one of the by-products for many of tile 
industries-is going waste? I t  is a gre;lt 
loss to the country, as such. Why not 
the Government take some steps in 
[his matter'! Kerala is a model for 
illher States for the development of 
bigger intlustrlos. larger industries. 
There may be some labour disputes 
hcrlr and thcrc. But. 1 would likc to 
presenl before this House that Kerale 
is one State where the Government of 
India can invest large amount for the 
ctcvclopment of the petrolcum-based 
industries and other chemical-based 
industries. 

SHRl PlUS TIRKEY (Alipur- 
duars): I t  is a very small State. 

SHRl E. AHAMED: It is a verq 
\mall Statc'; but i t  is very potential 
State. much more potential than the 
State to which my hon. friend klong 
to. 

With these words, I conclude. Vn- 
rerruptiom) 

SHRl K. P. REDDAIAH YADAV: 
Sir, 1 have to make one clarification 
He has made a very serious allega- 
tion against me. (Ilaterrupliom) 

SHRl E. AHAMED: I have not 
made any charge against anybody. 
I'hat is not my practice. (Interrirp- 
l iurls) 

M R .  CHAIRMAN: Shri Reddaiah. 
i f  lhcrc was any objectionable utter- 
awes against you or against any 
mhc: hon. Member, 1 would have ask- 
sil him to withdraw that or I would 
1uvc ordcred to expunge that. But, 1 
do  not think that there is anything of 
that nature which has gone on record 
So. please cooperate with me. Now. 
Shri Madhukar. 

SHRl K. P. REDDAIAH YADAV: 
S,i .  when he has made an allegation 
qaiiist me, I have got ever). right 
to clarifj. that. (Interrupriorts) 

MR. CHAIRMAN: Shri Reddaiah, 
\ t t u  cannot pressurise the Chair like 
111i.r. I said that there was no deroga- 
tory rcmarks against any Member. 
~nuch less against you. Therefore, 
please rcsurne your seat and do not 
disturb the proceedings of the House 
Shri Madhukar now. 

(Interruptions) 

SHRl K. P. REDDAIAH YADAV: 
Sir. kindly give me one minute. 1 
will clarify. (Zqtetncptims) 
MR. CHAIRMAN : I am telling 

you that there was no derogatory re- 
While sup rting the Demands for "lark. 

Grants of t R" c Ministry of industry (~nterrupriod 
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SHRI K. P. REDDAIAH YADAV: 
What is this, Sir? He has levelled 
charges against me and you do not 
want me to clarify that. ( I ~ m u p -  
tiom) 

MR. CHAIRMAN: I do not think 
that he has levelled charge against 
you. 

SHRl K. P. REDDAIAH YADAV: 
Ths wholc speech was misunderstod 
u ld nii4nterpreted by thr: hon. Mem- 
ber. You a n  pile me half-a-minutc 
time I have not said that If you 
givr me haif-a-minute time. the 
matter %ill be over. I have only said 
rhat the NRls are not angels. They 
haxre srudied in Government col:eges 
xhich were funded by the poor - :opl~'s money in !his countp. On 
ekery student, Rs. 1.5 lakh have been 
paid by the poorest of the poor of 
this country. You are putthg hen1 
at a higher plane making all Indians 
as se~ondclass citizens to them. 

MR. CHAIRMAN: Do not make 
arlv speech on this. 

SHRl K. P. REDDAIAH YADAV: 
Like any other man, they can invest 
in India ( I ~ m u p r i o m )  NRls are now 
being used by the black-money people 
to siphon their money to Switzerland 
and again bring it back through 
NRis, and they are using it for clan- 
destine deals. (1nterntplion.d 

MR. CHATRUAN: Please resume 
your seat. 

MR. CHAIRMAN: If you shout 
like this. I m a y  have to name you. 
Do not do that 

MR. CHAIRMAN : I have given 
you tbe time to explain it and you 
have clarified the poeidon. 

MR. CHAIRMAN: Please resume 
Four sear. 

MR. CHAIRMAN: Please do nor 
J~siurb the House. 

SHRl E. AHAMED: I did not 
m a n  anything. He has used thc 
N ord 'bloody'. (In?wrrrptions) 

MR. CHAIRMAN : You c a n n c ~  
:a) anything a~id  everything any 
rime. 

MR. CHAIRMAN : Nobody car, 
sranci up like that. 

SIiRl INDRAJII' GUPTA (Midna- 
porei. 1 was not here when the Hon. 
Member *poke. If  that word 'blood!' 
ha> rcall! b c c ~  used. it should bc 
expunged. ; lttlerr~rpfiom). The re- 
~-t)rd may biridly be exarnincd. 

!Mi?. CHAIRMAN : I f  there w w  
any such objcctionablr word. be will 
be either asked to withdraw or ;he 
Chairman will expunge it. 

SHHl E. AHAMED: Sir. I have 
taken exception to the word used by 
the han. friend. 

MR. CHAIRMAN: That is over-. 
Now. Shri Kamla Mishra Madhukar. 

SHRl KAMLA MISHRA MAD- 
HUKAR (Motihari) : Mr. Chairman. 
Sir, 1 appose the new Industrial 
Policy of the Government. because 
this policy i s  framed by tbe Oovem- 
ment ia the name of indurtrielisa- 
tion and promotion of s c k  and 
technology; but as a ma- of fact. 
it is based on multinatbml com- 
panies. big industrialists, world 
Bank and I.M.P. The plic7e of 
self-reliance sdgtcd by sur countr! 
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has been discarded. No doubt,
tile Government may be in favour of
implementing it, but basically it will
increase unemployment, price. rise
and the local talent at the country
would not be utilised. We have to
see as to what extent industrialisa-
tion takes place as a resu It of imple-
mentation of this policy.

The Members from our party whv
spoke before me have already expres-
sed their views on this subject. 1
would like to limit myself to my dis-
trict of East Charnparan. Hon. Minis-
ter and all the Members sitting here
must have heard the name of Chum-
paran. It is the place where Mahatma
Gand hi had lee! the movement of
farmers alter his return from Africa.
So you must be familiar with the
name of Charnparan. But it is a
matter or regret that even alter 44
year: or independence. no industrial
development has taken place there
and we have only that sugar milt
there which was established by Eng-
lishmen during the British Raj. in
Champaran district, there is Rama cast
Engineering Works in which 200
workers were employed. but the fac-
tory is now lvins closed. We tried
time and again to get it re-opened,
but it could not be reopened. When
we went to see the a uthorities and the
Ministers, we came to know that there
ix a relative of Birlas, who had ob-
tained a loan from the Government.
But no efforts were made to reopen
the mill in Champaran. The mill
was not re-opened. with the result.
)200 workers> had to take to rickshaw-
pulling, and they are passing through
Cl bad phase. and they have got n.o
means of livelihood to bring up their
children. Champaran is predomin-
antly an agricultural area a rd fruit
and vegetables are produced in plenty
there. Foremost among the fruits are
lichi, mangoes and bannana. but no
food processing industry has been set
up there. The Government should
set up such industries at Cha1~1par~n.
Cottage industries have been 111 eX1S,
tcnce -there for almost a century. Under
the cottage industry sector. buttons
arc manufactured Ir 11) shells and !h,~('
are exported also. Ornaments ~HC

also made under this industry. Gov-
ernmem . does_ 110( pay any allention
t~:\v<:rds It. lhere is no running capi-
tuJ. ,,1 IbIS. mc!ustry of Champaran,
which could help develop this indus-
try:. Sugar mill was there since the
British rule. No new industry was
~el up since then. Rama Cast works
I:; . a.lreacly lying closed. 1 met the
1\-1misters and officials in this connec-
uon, but 110thU.lg came out. In sugar
1l111l$, there IS a by-product called
baga~.;e and the local people are de-
mane II1g that bagasse so produced
',i~(:.\I.ld.. be u.tilisecl for producing
SjJL, l «~l(1 a dIstillery may be set up
thcr c. ! have been elected to the Lok
Sabha 101' the fourth time and l have
said 11.1<1I1Y a times in the House that
a: !i1Ullstry based on bagasse should
be ~cl up for the development of Cha-
mnarnn Chs . d"'f'"'' . v.narnparan IS pro ucing so
much of <ugarcanc that it is sent to
N~pill. LiS \ ell. It -"'.-aukl be very
n.cc I! a sugar 111111 IS set lip ill the
f·'wilt:.. Sector at Adapur ill Charnpa-
!',!1. I here are small jilclu~tries also.
1 hnc: are small as well as bin Steel
i!ltill:'lrics also in which rods are ~l1anLI-
Iactured. Because of lack of capital
<t'.ld marketing facilities, these indus-
rues are facing closure. Government
had iorll1u!atecl Cl scheme to set up
a leather industry at Cbamparan. But
lJ;af plan IS lying in the cold storage.
J'V11l1<lrfootwear business is running
in Cha k ia and many other cities. BUI
h~c<llJ:e. of lac~. of marketing facili-
lies. (iiCI!' condition is pitiable. Assis-
l:l!iCe may be provided to those indus-
tries for their development. Chain-
paran is an agriculture dominated
area, so some help should be rendered
for setting lip of agriculture-linked
industri~s the~'e so tl~at some agro-
based industries could be set up.
Arrangements for providing financial
~Sslst~IlCe should be made by the In-
dustrres Department. T would also
like to demand that a jute industrv
should also be set lip there. The Go-
vernment has provided funds for the
.modernisation of the sugar mill. Go-
vernment should find out whether
these mills have been properly modcr-
nised or not and whether the funds
provided bother financial instill!-
tions have been properly utilised 01
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not. An enquiry committee should be
set up for this purpose. We can't
be' self-reliant by the new Industrial
poiicy. It has created tremendous
price-rise jn the country. With these
words, I conclude my speech,

16.00 hrs.
[English]

SHRI N. DEl'mlS (Nagercoil):
While supporting the Demands [or
Grants for the Ministry of industry,
I wish to make the following points.

Industrial development is highly
essential for the overall economic de-
velopment and also for generation of
employment opportunities in the coun-
try. India has 15.5 per cent of world's
population, but it generates only [,5
per cent of its wealth. Since inde-
pendence, we have improved consider-
a bly in ind ustrial prod ucrion. Ou r
industrial production is five times
more than what it was in the veal'
1951. .

As far as the number of scientists
and technologists is concerned, \VG
rank third in the world. But when
it comes to industrial production, we
rank only tenth. So, we have to gear
up our production by adopting the
latest technology, by hard work and
by Improving the quality of our
products.

1 would like to say a few words
about the present Industrial Policy.
To cope up with the changed circum-
stances within the country as also in
the world, it is highly necessary that
we have to adopt new methods to suit
the new circumstances. On previous
occasions also policy and procedural
changes were made. Policy statements
were made in 1948, 1956, 1973, 1977,
1980, 1985 and 1986, apart from the
present Industrial Policy of 1991.
These policy and programme state-
ments are based on the experience
gathered from previous policies and
programmes. The new policy would
promote overall industria! growth. Tt
would . also facilitate the flow of
foreign capital and foreign techno-
logy into our country.

There are cntrcisms regarding the
present Industrial Policy. it is point-
ed out that this policy is a deviation
from the policy pursued so far and
that it has deviated from the Gand-
hian path. As I have stated earlier,
these changes are necessary to suit
the present circumstances. In the
Pol icy Statement 1991 itself it is men-
Iioned that this policy is a continuity
with change.

1t is seen that the Policy is silent
about the target of growth and also
employment generation. It is also
silent about rural industrialisation. It
is pointed out that it has deviated
from the path of self-reliance and that
it relies on foreign capital for our in-
d ustrial development. Heavy mach-
inery based industrial approach would
result ill large scale unemployment.
It would also lead to concentration of
wealth 'ii a few hands, Therefore, it
is highly necessary that a demarca-
tion be made between the items manu-
Iactured by big industries and these
items produced by small scale indus-
tries.

Sir, it is imputed that this Policy
b an outcome of pressure from Th1F.
It is highly uncharitable to say so.
An overall assessment of the policy
we find that this is an excellent policy
document which we need for our in-
dustrial advancement.

The abolition of industrial Iicens-
ing, except for an short list of 18 in-
dustries. is a historic event in the
held of industrial development. The
Government has given a free hand to
entrepreneurs to produce and prosper.
1nstead of knocking at the doors of
diff erent officers for industrial licence
and a lso for other clearances they can
straightaway start the industry, elimi-
nating the delays. This would ro?t
out corruption and also bureaucratic
bottlenecks and hurdles.

The new policy is aimed at provid-
ing help and guidance instead of ex-
er~isillg control. The intention is to
modernise the economy and invite
foreign investment. boost nroduction
and export goods to foreigncountries.
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Aiiothcr aspect of the policy is that 
pcrmissio~l is granted to foreign invest- 
ment up to 51 pa- ccnt. This will 
enable the multinationals and others 
to come in  and rnakc investmellt and 
open big industries. This will also 
Itad to inflow of foreign technology. 
I t  will accclarate export and develop 
it cornpctitive environment, 

Foreign investment is a must for 
technological cooperation. To earn 
i'orzign cxchange we have to export 
pods  and for exporting goods we 
.;hould manufacture those goods which 
peoplc want and for that we need 
technology and investment which are 
permitted But in doing so we should 
see that the benefits should not go 
to ihe Multinational companies but 
lo the common people. 

Automatic approval of foreign tech- 
nology without bureaucratic clearance 
will make the entrepreneurs to nego- 
I iatc in thcir own commercial interest 
with their counterparts and thus we 
~ v c n ~ l t l  bc able to get high grade tech- 
nology for the development of Indian 
industries. We should make 3vail of 
the latest technolopy which is highly 
netdcd for the promotion of our in- 
dustry arxl to produce best qualitv 
products. 

The lndusr rial Policy Resolution of 
1956' Bave Public Sector a stratepic 
role in th: economy. Now. many 
,~uhl ic  enterprises have become a 
burden rather than an asset to the 
G~vcrnmcnt. Public Sector compa- 
nies are faccd with a number of pro- 
blems due to insufficient production. 
noor project manapement. over-rnann- 
in?. lack of technological upgradation 
and so on. There are very low rates 
of returns on the caoital invested. In- 
eficieqt state units have to be closed 
down and they cannot be made 
viable. Countly could 'not bear tbeir 
burden for a very lone time. Tt is fell 
that stem have to be adopted for 
rmtting thcm in order or thev should 
he hamld'  over to the private sector. 

At the timk of Industrial Policy 
'R'Gadlution of 1956. it was thought 
' ~ht ' the pub& soctr# undertslmg~ 

would provide assets for the establi- 
sh~ncnt of other industries but that 
did not hold good. 

Regarding small scale sector, no 
licence is required for the items ex- 
clusivt.ly reserved for the small scale 
sectors. Multi-national or big com- 
pa!?ics should not erode in the areas 
of the snlall scale sector. Such an 
crosio!~ would create wide-spread sick- 
11c.s~ and that lead to wide-spread un- 
crnployment in the small scale sectors. 
The new Policy statement has given 
an assurance that the small and thinv 
Cottage industries would be given pro- 
tec~ion lo flourish within their areas 
ol' activities. 

Thc allocation to this sector is very 
ION. The big industries cannot pro- 
vide crnployment opportunities to the 
large number of unemployed people. 
The small scale industries would pro- 
vide employment opportunities to the 
pcoplc of the vi1la~c.s and also to the- 
people who are living in the rural 
arcar. So. protection has to be given 
to these industries for marketing of 
proL!uzts. They should be encourap- 
cd hy giving exemption from Excise 
Duty and Sales Tax: There should be 
a clear-cu I demarcation between the 
arcas of big ind~!stries and the small 
scale inclustries. That would bring 
;&out a balarlccd economic system 
and growth of both the sectors. 

Khad i a d  village industries should 
be piveli encouragement because these 
industries are giving employment op- 
portunities to the Scheduled Castes. 
Scheduled Tribes and also women 
and hackward class people. 

Job-orientcd cottage industries 
~houid he started in the villages. Cott- 
nac industries also should be started 
ill v;llages. Small scale industries 
~hould he given adequate working ca- 
pital and also other incendves. 

Rcsarding backward areas. encour- 
agement should be given for the esta- 
blishment and promotion of industries 
in the backward areas. The poky 
pronounced as per the Industrial 
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Polic! Res(,c,lutiou d 1956 is disper- 
sal ol industries away from the metro- 
n>li~an cities and towns but indus- 
trim 3rr erncrging in towns and cities 
and in villages are left out. 

Industrialisation of rural arras is 
highly eusential for the overall growth 
of thz cclu:itry. Eighty per cent of our 
peopir live in villages. Basic infra- 
structural facilities should be provided 
in the villages so as to establish in- 
d~idrics in thc rural areas. 

At least one industry should be set 
up in a district where there is nc, 
industry. 

My area Kanjakumari District is 
industrially a backward where even 
not 3 single industry either in the 
public sector or in the private sector 
is  established. There are ample scope 
and opponunities for the establish- 
ment of titanium industry and also 
zirconium industry and also m h k r  
bawd industry there. 

Zircon and lllrncnite. the raw ma- 
terial for the manufacture of Zirco- 
ilium dioxide and Titanium dioxide 
are found in mineral sands at Mana- 
valakurichy and other coastal villa- 
ge< of Kanyabmari District. The per  
unil production of rubber is the hipto- 
est at Kanyakumari District. So, ail! 
one d these industries-titanium or 
zirconium or rubber-should be csta- 
blished in these backward areas. 

mR1 R. K. G. Rajulu (Sivakasi): 
Mr. Chairman. 1 thank vou for givin; 
me this opportunity t o  speak befor: 
this Housc. Above all. my heart goes 
to thank my beloved Puratchi 
Thalaivi Chief Minister of Tarnil Nadu. 

We are sure that the new Members 
of Tamil Nadu like me will keep uo 
tn the expectations of Puratchi Thal- 
aivi. 

M v  p m  and participation is  
for 12 la& vcrtenr of my d t u e n c v  
and on behalf of nine crm p t e  of 
T m i  Nadu. 

I take pride in taking part in this 
tIi.;cuasion on the Demands for Grants 
ander the n)ntml of the Ministry of 
Industry. 

It is an industrial constituency 
which 1 represent that is Sivakasi. 

And above all the Tamilnadu Chief 
Minister Hon. Puratchi Thalaivi has 
vowed to make Tamil Nadu the num- 
ber one State in India. Tamil Nadu 
undt~r hc.r lendership is poised to take 
:I very his leap. 

I t  is here. the Prime Minister and 
the Industry Ministcr. where we ex- 
pect you to shoulder our efforts to 
attain :I successful industrial State of 
India. Having an able administra- 
tion. we the people of Tamil Nadu. are 
conbde:it to make a prosperous State 
which every citizen drcamt off. 

The Industrial Policy announced 
by the Government is a very positiw 
step towards acceleration of economlc 
gr,)wth. We request you to take s p .  
cia1 care for the small scale industry 
an3 the cottngi industry in Tamil Nadu 
%'r have the handloom sector. match 
bm fire works and the printing indu- 
$tries in my constituency and they 
require zpxial scheme of benefits 
f r w n  the Centre. 

There are lakhs and lakhs of pea- r!e who depend on this small scale 
cectqr. We rwurs! vou also to See 
that care should be laken on tannan 
2nd leather industry. 

Garment units may also be provi- 
:!ed facililies for their development 
2nd achievements. 

And above all. the Tamil Nadu Chief 
Minister exnects an immediate a&n 
on the following projects by the 
Tndustrv Minister and our beloved 
Prime Minister. 

National Ammatia and Petro- 
chemicals Corporation Limited (NA- 
PCOk 

A ioint venture of Madrss R e f b  
ties aad .SPlC, savilupd a p m w  to 
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manufacture purified terephthalic acid 
(PTA) .and Aromatics (Orthoxylene 
and Beiuent) at a cost of Rs. 1380 
crores which wlll offer opportunity for 
a large number of downstream indust- 
ties with considerable employment 
potential: , 

'te'tfer of intent issued on 1987; 

, %The first ' stage of approval was 
made by Public Investment Board in 
1987; the s m d d  stage of approval 
was made by Public Investment Board 
in 1990. ' But still we are waiting for 
final clearance from the Minister of 
fetroleum' and Gas. Your recom- 
mendation and orders are most car- 
nest1 y expectad. 

The.second need of the Chief Mini- 
srer of Tamilnadu is this. Tbe pro- 
ducrion potential of gas in Bombay 
High is 61 milljon cubic meters per 
dav. The gas carried through Hazira- 
Biiapur-Jagdishpur WJ) nipcline of 
1700 kms from Bombay High is only 
39.5 MCMPD. 

Tamil Nadu sug~ests that the bal- 
ance of 21.5 MCMPD of gas may be 
transferred in a similar wav by pipe- 
line to a distance of 1.290 km only. 
for use by Tamil Nadu. By the use 
of -this gas as raw material, industries 
such as power penerating stations and 
gaebased complexes can be develop- 
ad. .It will help employment and 
Tamil Nad-nd above all India as 
a whok-mn flourish. 

The third need mentioned by the 
Tamil Nadu Chief Minister. is about 
the Hiadustan Photo FC1ms Manufac- 
t u ring Company which had obtained 
a ?ette,r of intent in 1981 itself for the 
mahufpcture of 'colour film. But the 
Goernm~nt of'lndia has not cleared 
'the pmjsct, so ,far. We m u u t  that 
the cleaqnci may he expedited. 

village, Saidapet Taluk in Chengai- 
MGR djdtrict of Tamil Nadu. The 
site was originally placed at the dis- 
posal of the Indian Drugs and Phar- 
maceuticals Limited, a Government 
of India undertaking in the year 1961. 
It has been decided to re-set the land 
in order to set up a permanent trade 
fair complex in Madras. The re- 
quisitioned land remained unutilised, 
though out of the total extent, about 
207.5 acres was given free of cost to 
IDPL by the Tamil Nadu Govern- 
ment. The Department of Petro- 
Chemicals may be requested to make 
the land available for the Trade .Fair 
Complex. . . 

On behalf of Tamil Nadu State I 
request the Central Government, and 
in view of the high confidence which 
our beloved "Puratchi Thalaivi" the 
Chief Minister of Tamil Nadu has 
in ' the Congress Government, I hope 
that the Prime Minister and the Mi- 
nister of Industries will take care of 
the interests of Tamil Nadu, which I 
have placed before the House. 

Thank you. 

SHRI PIUS TIRKEY (Alipur- 
duars): Mr. Chairman. Sir, I rise to 
oppose the Industrial Policy resolu- 
tion. Several industrial units are 
being set up in our country but for 
whom are they being set up. The 
Government has not paid any atten- 
tion to it. Heavy industries like 
Bokaro. Bhilai. Rourkela and Haldia 
haw been set up but it should be kept 
in mind that this renders thou& 
of people homeless and they are starv- 
irtq today. They have been deprived 
of their land and livelihood. They 
have been mined. Whenever land is 
acquired for setting up an industry no 
~rovision is made to rehabilitate them. 
The Government is giving all types 
of punishments to these displaced 
persons. I fail to understand for 
whom these industries are being set 
un. The land which has been acquir- 
-ed 3s Iying idle whereas those who 
:~lond the land tre ruinad. Thi8 is 
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particularly true about the tribal 
areas. That is one of the main na- 
sons for armed revolt in the tribal 
areas. Everywhere there are irregu- 
larities. 

Mr. Chairman. Sir. this Govern- 
ment is a bankrupt Government. It 
has invited foreign investors to invest 
in this country. God knows who will 
come. We are already under foreign 
debt of Rs. 2000 crom. No one 
knows what to do. 

FOmim expull are being called and asked tci he p us 
ovemme the crisis. They have gone 
to the extent of treating them as their 
lords. This is the way Government is 
behaving. They win become lords 
and we will become servants. They 
will order and we will have to any 
them out. This Government is not 
wise enough. They are insulting the 
talent within the country by calliag 
fareigers in the country. They will 
come with lot of money and start be- 
havmg like lords. As a person be- 
haves in a Hotel ordering the waiters 
and othen so would they behave in 
this country. We arc becoming 
waiters. The Government is follow- 
ing this policy and. therefore, I op 
pose it. The Ministry of Industry has 
cone to the extent of pleasing those 
foreigners and seeks tbeir permission 
for maling a statemeat lest they get 
angry. This is the policy today. 
The Govtnrment das aat have 

funds. Those who do not have money 
arc like beggars. How can they 
speak. When somebody comes horn 
abroad the Ministers, the Prime Mi- 
nister queue up to receive him. Tbis 
is an hsult to our country. The GO- 
vernment thinks that tbose f o n i ~  
would come and set up heavy indu- 
stries and then the goads would be 
sold in international markets. Will 
they ever leave their m a w  The 
RrWsben had also come an the pm 
text of t& and later created MrtQn 
aad bier inas  amongst us a d  be- 
came oar rulers. Histmy will qmat 
*If. 

help from Russia and capitaliets. 
Now awareness about regional inte- 
rests has been created in the minds 
of people. This has spread to States 
like Tamil Nadu, Jharkhand. Uttar 
Pradesh and Beqgal. Caste factor has 
also come to the fore. The foreigners 
will not sct up industries but would 
create differences and bickerings 
amongst us and make us fight. Tbey 
will deprive us of everything. Tbey 
have h d y  taken away the old, they 
will take away everything e f se. The 
entire world will laugh at us if we 
continue to act like this. We thought 
that this Government was sagacious 
but in fact it docs not even have 
common sense. 

There is lot of unemployment in 
the country. What are the reasons 
for losses in the Public Sector indu- 
stries. If the Govenunent cannot run 
them. let there be workers' partici- 
pation in management. But the W 
vcrnment does not want co-operation 
from its own people but it wants it 
from foreigners. The Govemmmt 
did away w~th the owner worker con- 
cept and brought in the bureaucrats 
in their place. As a ~ s u l t  there was 
no accountability and the Public S4C- 
tor incurred huge - losses. Efforts 
should be mede to seek the co-opera- 
tion of the workm to make these 
industries viable. They treat workers 
like slaves. But they them~elvos a n  
slaves of money. TBs otecers arc 
corrupt but the cbowkidar p to 
jail. Corruption is rampant m the 
Public Scctor. If Public Ssctor k to 
be made vhbk. employees particijm- 
tion in the management is 8 must. 
If the co-operation of workem is 
sought they would fed that tbc fac- 
tory is their own and tbcy tnrarrld even 
wor4 for ten hours instead of eigbt 
Bu! this was no! d m .  You may k 
aware how oomrpdon has 
fast even at th top level. =4 
of tbe Public !kctor are d t h  utilis- 
ad by the Misistetll or by tbs PPrty. 
How can tbe industry ma then? Ym 
wlH haw to fix kw 
thing. Daw the 08vc#ppantrt W 
k . o n u @ w b l t h t L , ~ @  
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wo&cn get and what is the percent- 
aslp.  of devck,pmWt. W h a  Sbri 
KI~JIV Gandbi was the Prime Minister 
he had said &at the poor did nos 
actually get even five percent of what 
was sanctioned for them. The middle- 
men a d  brokers swindle the money. 
If foreigners take over then we wouM 
get only five percent of the share and 
rest 95 pelront will go to foreign 
countries. Who will pity us and come 
over to our country. Our is a tro- 
picai country having very hot climate. 
Why wouM peopk from cold climate 
countries come here unless they arc 
sure of assured returns on their in- 
vestment. Do you think that they are 
large hearted and kind and will come 
here to scrvc you. If it is so you are 
sadly mistaken. 

f3esides the old Hindu-Muslim en- 
mty a new phenomenon is at work. 
The Hindus have divided in two cate- 
yories. Those who are in BJP are 
not Hindus.. .(l~errupiiom). . . You 
should atleast exercise some discre- 
1;:n. i t  is said that unkss a person 
is  not a member of BJP he is not a 
real Hindu. The Hindus have thus 
divided in two categories. 

There are riots and clashes every- 
where. whether it is Tamil Nadu. 
Punjob, Kashmir or Andhm Pradesh. 
There are riots even in Congress rul- 
cd states. You are more friendly 
with the IMF thcse days. We have 
become enemies now. The Govern- 
ment does not consult us. Even if it 
docs, it does not agree to our proposi- 
tion. It is just like a honeymoon. 
When the bnde is beautiful tbe hus- 
band kcomcs a slrve and this is 
coming true in our case also. 

Unemployment is on the increase. 
The new policy of liberalisation will 
open the daors to multinationals. 
That would not be a wry sensible 
thing to do. Those foteignsr~ will 
Umc to India and live in fivc-star 
comfort, drive imported limousines 
and eotrblieh their townshi . They P" will produce vehicle and ood-stu8s 
for the Jocal peopk. Items like 
Whpar tc  'that a n  mraufwtured in 

Ministry of' 

lndia will also be produced by them. 
The Government believes that they 
will make life easier for us and after 
some time they will hand over their 
ahare of the international market It0 
us and leave the scene. Will anyone 
be so foolish? Does the Government 
really believe that they will hand over 
the market created by them? They 
approached this country as traders. 
looking for a few concessions and 
today they are dominating the Indian 
economy. I fail to understand the 
Government's thinking. The Govern- 
ment seems hell-bent on disintegrat- 
ing the country. Today the problem 
IS not limited to differences between 
Hindus and Muslims. The feeling of 
regionalism has arisen and even 
Hindus are a divided community. 
Problems exist in Punjab, Kashmir. 
Tam11 Nadu and in the North-eastern 
part of the country. In tribal areas 
people are resorting to violence to 
get their rights. The belief is that 
foreigners would come and change 
the situation for the better. They 
will come here and get a hold over 
our job market. We are a developing 
country but we are providing the mul- 
tinationals with all facilities. What 
will happen to the slum dwellers in 
this procers? 

During elections 1 have gone around 
slum colonies and seen the tricobur 
atop each dwelling unit and slum- 
dwellers sporting badges of political 
parties. We ask them for votes but 
don't give them anything in return. 
Something has to be done for their 
upliftment also. Some vacancies 
should be reserved for them in indu- 
stries. They are not ashamed of it. 
Those foreigners will come and will 
see as to how many people are living 
in slums in our country. In this way 
we will expose the conditions existing 
in our country to the whole world. 
Everyone will think that people in 
lndia right from the common man to 
Ministers lack intelligence and are 
willing to be led by others. They are 
not capable of running their own Go- 
vernment or their industries. This 
will pmve that Indians are experts in 
stealing ideas from others and in 
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induIgimg in corm@ practices such as 
sending their money abroad and the 
same money is being lent to the coun- 
try at high rates of interest. 

Adivasis have become a neglected 
lot today. Nobody bothers about 
them. Problem existing at one place 
can spread to other places. 

Yesterday when sweepers went on 
a hunger strike, everyone was affect- 
ed. Why don't you all bke up that 
work? What is your policy on pro- 
viding means of livelihood to the 
people? 

If the country has few resources 
we shall make do with less. Why arc 
large dams king made? What will 
be done for the resettlement of thost 
who are uprooted from the dam sites? 
But the Govetnment is more concern- 
ed about showing off to the world 
that we have the largest dam in the 
wor M. 

Therefore, I would like to say that 
ours is a social structure and what 
are rhe changes that we want to bring 
abmt in that structure. They will 
tezch dishonesty and bow to deveky 
a bad character. We will be at thew 
mercy because we do not have capital 
to invest in industry. 

I would like to say that the Go- 
vernment should invite us to discuss 
this issue. 0th- this country will 
fact diflicult times. With these words 
I ccnlude. 

SHRI BASU DEB - ACHARIA 
(Banhrra): Mr. Chirman, Sir, we 
have to consider this Industrial Policy 
and thc Policy on S d - S c a b  and 
Tiny Industries along with Trade 
Policy, Import Policy and the B-t 
A11 these policies an dictated by In- 
ternational Moaetary Fund. The In- 
tcrnatSonal MoDctary Foad art de- 
d i a g  lls to rG-smcme om in- 
dastlim. Thc c3ovmma adopted 
the Mmtiht Policy in the ywr 1956, 
tht R-Dficy w w l  $vas ba8ed on the 
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statement, which was adopted in 
1954. The statement which was bas- 
ed on our Directive Principles of State 
Policy and the Preamble to the Con- 
stitution, that Policy Bas to be chang- 
ed. The cardinal thing of that policy 
was self-reliance. The vital thing of 
that policy was that certain areas 
sbould be reserved for public sector. 
We think that the concept of public 
sector which our Government adopted 
after Indepeadence, is not for socia- 
lism or for socialistic pattern of so- 
ciety in our country. So, why do we 
have this concept of public sector in 
our country? For what purpose? 1s 
it for socialism or for socialistic pat- 
tern of our society? 

When we got independence. the 
cap~talists of our country had not 
cnough capital to have such large in- 
dustries--steel mills or other big in- 
dustries. And when the capitalists 
had no such capital to have big indu- 
stries. core industries, then foreign 
capital wouM come. In order to 
prevent infiltration of foreign capital 
and multinationals, this concept of 
public sector undertakings was adopt - 
ed. It should be made clear that ou~ 
party k not for mixed economy 
What we wanted after Indcpendencc 
was dismantling of the capitalist struc- 
ture of our economy. That was no1 
done. The cardinal thing of that p- 
licy was sdf-reliance and this new 
policy is a complete reversal of the 
earlier policy. It has been reiterated 
in the policy statement that this 
policy is not a deprtore from the 
1956 industrial phcy: this is only to 
consolidate the gains of the polic 
that we adopted in 1956.. .(Inten~~p- 
tims). I have already made my point 
clear. 

Sir. WG have s lsd  indust~y in t h e  
public ador.  We have Du~gapur. 
we have Bokaro. wt haw Bhilai. 
Rourkcla, Vizag. When this steel 
plant at Bokaro was tbou$~t d and 
thc Unitad S t o h  ww a hed . 
thc refwed to arsist us. we 4 to app- M unioa md 
Soviet Uam ylreed to hdp ut. T h e  
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condition that was imposed on us by 
the United States was to have it in the 
private sector, not in public sector. 
~t that time also our Government did 
not want to depart from the policy 
which was adopted in 1956 to reserve 
some areas for public sector and not 
to allow private sector in certain areas 
of our core industry. 

Why this foreign exchange crisis 
that we are now facing is there? This 
waving was given in 1984-85. In 
the year 1984-85 this liberalisation 
policy was adopted. Our doors were 
opened. - This open door policy was 
adopted in the year 1984-85. At that 
:imc we pave a warning that this 
w:uld create problem and there would 
be crisis. We are now facing the 
:risis of foreign exchange. 

In our State the jute industry is a 
vita1 industry wherc not only 2.30.000 
workcrs are engaged in the jute in- 
dustry but thcre ate 40 lakh jute 
growcrs who are dependent on that 
industry. That industry was affected 
11) this liberalisation policy because 
tiit synthetic granule was imported- 
allowed under 0.G.L.--and the bags 
were manufactured. I'hese synthetic 
haps were used by the public sector 
undertakings. Then that Act was en- 
acted for the mandatory uw. to jute 
hags. The Government had to e r a ~ t  
a law that because the jute industry 
Mas facing the crisis. A number of 
jute mills were closed down. Then 
the Government had to enact a law 
for the mandatory use of jute bags. 
Then tbe owners of that synthetic in- 
dustry went to Court to have protec- 
tion from the Courl. 

private management. They were 
made sick. The money which the 
owners of these mills received from 
the banks was siphoned off. They 
made these mills sick and then these 
mills were taken over by the Govern- 
ment and then subsequently nationa- 
lised. But what was to be done to 
make those mills viable was not done. 
the working capital was not given. 
There is a glaring example of this in 
my State. In the constituency of 
Shri Haradhan Roy one unit of the 
Cycle Corporation of India is there. 
Today hardly ten bicycles are manu- 
factured per day in a factory where 
are. I think, two thousand workers 
who arc' working. Why it is so? The 
workers are not .to be blamed. The 
workcrs want to work. In the NTC 
mills there is a mill in Durn Dum in 
the constituency of Shri Ninnal Kanti 
Chatterjee where a similar situation 
cxists. In the National Jute Manu- 
facturing Corporation there are 30.000 
workers. 

What I want to say is thilt after-na- 
lionalisation the need was to givc 
working capital to make the industries 
viable for their expansion and for 
diversification and this was not given. 
In the Cycle Corporation of India. 
in :wder to manufacture the bicycles. 
t!le raw nlaterial which is required are 
not given. Now we are blaming 
them. Ten to twenty bicycles arc 
manufactured per day. How this can 
be viable? It is not earning protit. 

The public sector has h o m e  like 
a whipping boy. What is the problem 
in the public sector? There a n  two 
categories of public sector. One is 
the public sector from the wry bt- 
einmng and the other is the public 
sector where a sick unit was taken 
over and then subsequently riaticma- 
bi. Like the National Textile Cor- is more than Rs. 15 crores and if the 
poration. 126 textik mills were all machinery is Rs. 200 crores. You 
sick mills. These mills were under decided to sell it to Rahul Bajaj thnc 

Takc the case of Scooter India Li- 
mited. You took over that unit and 
then nationalisad it. You did not 
allow this unit to have collaboration 
with other companies. You allowed 
your Bajaj to have collaboration with 
other foreign companies. How can 
yodr Company, the public sector 
company. .compete with a private 
company if you cannot allow your 
company to have collaboration to 
have very efficient automobiles? Then 
you decided to sell it to Rahul Bajaj 
for how much money? For Rs. 5 
crores? Even the value of that land 
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years back. When there was resist- 
ance by the workers, by the Union 
And by the Members of Parliament. 
then you had to cancel that deaL (In- 
1ffrrIplCons). 

SHRl NIRMAL KANTl CHAT- 
'TERJEE (Dum Durin): Even then 
they have no allotment in their bud- 
getary expenditure. (Inlerrrrptiuns). 

SHRl BASUDEB ACHARIA : 
Chese are the glaring examples to 
show how the public sector undertak- 
ings were deliberately made sick. 
Your Hindustan Fertilisers at HaMia 
worked for a few months, thrce or  
four months. A number of parts and 
machinery came from various coun- 
tries and then a defect developed and 
it could not be rectiiied. Still it is not 
functioning. i r  is not working since 
1986. An amount of Rs. 600 crores 
was spent. A Committee was set up 
and they recommended for its revival. 
Stili no decision was taken. 

Sir, there are a number of examples 
lo show how a company which could 
be made viable was made deliberately 
sick and then subsequently it was 
closad down. How a public sector 
Company cztn compete when you have 
l i k r a l n d  licensing policy? You 
have liberalised the licensing policy. 
it is  dl I t  We understand that 
there b some problcm with regard to 
licensing policy. we also sometimes 
felt that it takes time, delay is there, 
and so  on. so something should be 
done to expedite. 

SHRl NIRMAL KANTl CHAT- 
TERJEE: Not only that. The li- 
censing policy was used to deny West 
&npl any investment. 

SHRl BASUDEB ACHARIA : 
For 11 years we had to wait for 
ckarancc for Haldia Petm-Clumiicals. 
f f i i i a r r ) .  No, there should not 
be such liberalisation that you will 
mnovc., this licensing poky ultimate- 

n a d  South Korea are in- 
very advanced com)tries. 

they have also some restriction, they 
have some controllmg machinery. 
Any entrepreneur cannot set up my 
industry anywhere. The Government 
decides which type of industry and 
wbere can be set up. So, the macha- 
nism is there. (Irdewupfiorrs) By 
removing this licensing, by opening 
the doors to the multinationals. 
foreign induslrialists , it will create 
problems and by removing this ceil- 
ing. from 40 per cent to 50 per cent. 
then to 100 per cent, for export-orien- 
led p o d s ,  we have seen how Pepsi 
Cola is now behaving. (Inaerruptions) 
You cannot compel your Pepsi CoIi: 
to export. Whar was the agreement 
wirh Pepsi Cola? Sixty per cent of 
its producls should be exported--my 
ymd friend Shri Giridhar Gomany- 
is sitting here---but that cgmpany is 
.:,]I abiding by the agreement. How 
rn2 ny 100 per cent export-oriented 
ionlpanies arc abiding by your rules 

nJ regulations? It is said that the 
productivity and the employment pc - 
tential would be increased if there is 
ampt i t i on .  What type of companies 
will they bring to our country'? I:I 
m r  cwntry, more than 50 per cent cf 
p,>p~lation are living below the po- 
verty line. we have more than four 
crores of people in the register of Em- 
ployment Exchanges. and we have 
more than I l crores or unemployed 
people 1ivir.g in rural ; reas. So, when 
vou adopt any policy. you must coa- 
sidcr thcx people and their purchas- 
ing pow . What type of technology 
will they bring? We support the im- 
p r t  of technology because we need 
modern technology. We need foreign 
money also. Rut, at the same time, 
our technology should be developed. 
1 do  not f i ~ d  anything in the policy 
statement about the development of 
our own technology. Why should we 
import rail coacher 7nd mil engines 
spending crores of rupees? We can 
produce them in our  Chituranjan Lo- 
comotive with the same hane  power. 
Why should we impon them from 
foreign muntrics? 

We have seen how ABL, was 
allowed to close dawn. Tbm, Bur- 
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ie the Seventh Five Year Plan. 
it was targeted to generate 22.000 
MW of power and when we were 
to construct more thermal power 
stations. two units of ABL one in 
West Bmgal and another in Kar- 

. nataka were closed for 18 months. 
We had to fight with the Governmnt 
to reopen them.' Then. import of 
boiler was allowed and an inferior 
quality boiler was imported. Though 
that unit is in the private sector. all 
the directors are from the financial 
institutions and in public sactor units 
like NTPC and RHEL, all Managing 
Directors are from the Government. 

The management is from Govela- 
ment and all private sector is a 
misnomer because 87 to 88 per cent 
of the money comes from financial 
institutions. Now the Government 
is removing the controls which these 
financial institutions still exercise over 
this industry. They get loan which 
can be convcrled into equity. That 
convertibility clause is being removed. 
The contrd of financial institutions 
over the private industry is also being 
removed. I do not know what made 
you to adopt this policy and what 
was the compulsion behind all this. 

We have examples under your 
Ministry. You blame the Heavy 
Engineering Corporation and the 
Mines and Machinery Corporation. 
The MAMC is in my State. What 
was the purpose of having these two 
industries? Is it to produce the min- 
ing machinery? Now we are going 
In for open cast mining. MAMC ;% 

for underground n~inin_e machinery. 
The Government is importing this 
machinery and components from the 
United Kingdom. MAMC can pro- 
duce good Longwall machinery. They 
have produced foolproof machinery 
hut in spite of giving orders to th* 
Heavy Engineering Corpwadon unlts. 
the whole industry which is und~r 
public sector, is imparting t b i  machl- 
W by -dine crons of rupee 

Industry 

of foreign exchange from this foreign 
country. 

[MR. DEPUTY SPEAKER in the 
Chair] 

Now ihese two units have become 
sick. They will become sick if they 
do not get orders. It has to depend 
on orders from other public sector 
undertakings. 

MAMC have to bag orders for 
modemisation from Birla Technical 
Service for modernisation of Durgapur 
Steel Plant. definitely that public sec- 
tor undertaking will fall sick one dzy. 

Shri Santosh Mohan Deb will con- 
sider when ISCO modernisation will 
he finalised. 

We are for ancillarisation. There 
are small-scale industries in . and 
around lSCO and Durgapur. The 
percentage of orders they got from 
Dursapur for modernisation was only 
I S  per cent. They say then capacity 
is only 18",,. If it is not correct, 
Shri Somnath Chatterjee can enlighten 
US. 

SHRl SOMNATH C H A m R J E E  
(Bolpur): I shall also sp& on this. 
1 attended the meetings. 

SHRl BASU DEB ACHARIA: 
We have organised a seminar in 
Chittaranjan because this modernisa- 
tion of ISCO will hdve to be done. 

There is cement indusUy m my 
Constituency. It is a new unit. With- 
in one year. it has become sick. It 
remains closed for three months to 
four months in a year. It is closed 
not because of warkers. not because 
of any agitation but because this unit 
does not get kl inkerane of the raw- 
materials for cement-from CCI. 
Moreover, lime-stone is available at 
Jhaldn, a place in my District and it 
can be exploited for Minker. That 
place is very much nearer to that 
unit. It L under the control of CCI. 
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[Sh. Basu Deb Acharia] 
Though it is a joint sector unit of the 
Cement Corporation of India and the 
West Bengal Industrial Development 
Corporation. the Cemcoa Corporation 
of India's share is more; it is holding 
51 per cent share. So, this can be 
made a viable unit and it can be made 
a good unit if that Hme-stone can be 
exploited for klinker. 

Another unit can be set up by the 
Cement Corporation of India because 
our State is deficit in cement. There 
is another unit owned by the Birlas 
at Durgapur and it is getting slag from 
the Durgapur Steel Company. This 
unit is also getting slag from ITSCO. 
Therefore, I urge . upon the Minister 
of Steel not to increase the price of 
slag because it will have some effect 
on the cost of cement also. 

Then. there is another statement on 
Sman Scale and Tiny Industries. I 
have seen how our Handloom Indus- 
try was ruined when, in 1986, the new 
Textiles Policy was announced by the 
then Government. Hundreds of Hand- 
loom Units were closed down. At 
that time itself we categorically stated 
that TexWes Policy was to protect 
the interests of the textile mill- 
ownem. This Policy on Small-Scale 
and Tmy Industries is also to protect 
the marests of the big industrialists. 
The pomt is that a certain sector was 
reserved for the Small-Sale Industries. 
Freedom has now been given: Libera- 
lisatkm has been made now. Tbcre 
i s  no reKNUioo. Anybody can go 
anywbm. One Committee was set 
uv long back to go into the question 
of dispersal of induary.. . . . . (Intemp- 
rims) I am not discussing the Tcx- 
tiles Policy. I just referred to that. 
That Committee also submitted a re- 
port on dispersal of industry. I do 
not know what a c h  was taken on 
the mmmedation of that Committee 
i.c. the Committee on Dispersal of 
Industrh. The main puqma wan 
dbpeml of indwstry to €uckwand 
a r m  Q. tbme was a scheme. Then 
was m e  dibicultv. We have also 
crftCciibd th8i subsidy acbemc for the 
bwkmd amas beam bqCkWUd 

Industry 

area is remaining backward for ever. 
The 'no-Industry' area is remaining 
without any industry. For the last 
15 years, there is no industry in such 
areas. The purpose of identifying 
certain areas as no-Industry a m  is to 
set up industries. I can cite the ex. 
ample of Cooch Bihar. Shri Amar 
Roy Pradhan was telling that m Dis- 
trict is having no industry.. . . . .&n!m- 
nrpticms) The purpose of identifying 
a District as no-industry I>list#t is 
to set up industry. So. there was that 
subsidy scheme. But that scheme was 
abolished. 

SHRl SOMNATH CHATTERJEE 
(Bolpur) : Prof. Kurien. better .you 
resign now. You cannot answer this 
point. 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(PROF. P. J. KURIEN): That is 
why we liberalised it. Y w  can do 
it now. (Inrerrrrptions) 

SHRl BASU DEB ACHARIA: 
The former Finance Minister Prof. 
Madhu Dandavate in h ~ s  Budget 
Speech said that in the new scheme 
it would be announced. So, unless 
some incentive is there. why should 
the entrepreneurs go to the backward 
area, to the North-Eastern States 
where there is no infrastructure? 
An hon. Member from Madhya Pra- 
desh was saying that no industry was 
coming up in his area. How wll the 
industry come when there is no rail- 
way line? Unless there is infrrrstnrc- 
ture, industry will not come. Unless 
you give some incentives why will an 
entrepreneur go to the backward a m o  
to the tribal areas to set up indus- 
tries? You have to evolve a scheme 
to encourage the entrepreneur so that 
he can go and set up industry 5n back- 
ward area. tribal am in hilly areas 
by which 'no industry district' can be 
converted into industrial district. (I* 
rmupciom) . 

4 
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sHRI BASU DEB ACHAWA: 
c;r- now 1 oome to' the workers' pro- 
b'em. Workers' problem is a vital 
yestion. This Policy is linked up  
wit!l the workers. 

MR. DEPUTY SPEAKER: It  is 
rue. But many more Members have 
to speak. 

cHRI BASU DEB ACHARlA: 
rkere are two or  three sentences 
meitioned about the workers-wor- 
ken' welfare will be protected and 
:he; will be redeployed; a renewal 
fmd will be created it has been stated 
in the Bcdget speech: and there will 
be golden hana-shake. Prof. Kurien, 
?o you know about the golden hand- 
shake? tlnierruptions) 

This problem was there two years 
5ack in Chinl. When massive moder- 
!lis.rtion took place, all the workers 
were v3eployed and not a single 
i+orker was retrenched. All the wor- 
kers were redeployed . and siven job. 
Interricpti~ns) 

Tiere are two aspects. When there 
%.:ill be competition. nwnber of un~ t s  
+. Jl he rlosed down and the workers 
snd er;?!oyees of there units will be 
'"r?wn out in the strect. If a new 
rndustry is qet up with fore i~n  capital 
wd in collaboration with the multi- 

nation? 1 corporation.. .(ln~errrrvtionv~ 

YHRI IMIJRLI DEORA (Bombay 
5011th): How many are there in West 
""~gd? 

qHR? BASU DEB ACHARIA: 
1 know better than you. We have 
go! control over them, and not like 

and yoilr oolicy. You are surren- 
j c i i q  it. All our. economic indepen- 
dence is being attacked. You are 
sclling it out. 

[MR. SPEAKER . . in the Choir] 

' If a new industry is at all set u p  
by- the. rnultimrti- mrporation with 

noaa , i i  --tbcb&m; old .t&h+ 
no-, out-dited technology. - how 

27-25 -91 

many will be employed in -those in- 
dustries? I have already stated that 
there will be capital intensive indus- 
tries and the multinational corpora- 
+ims wi!! come, hut will not give job 
to our unempl.oyed youth. Where 
wil! the four crore unemployed youth 
yo an3 where will they get employ- 
went? That is a vital question. You 
$ave not stated anything in your 
policy abmt  this. O w  Industrial 
Policy sho~lld be linked with employ- 
ment. 

Unless that aspect is there, there 
will be a problem and there will be 
unemployment and a number of units 
will be closed down. The crisis will 
he much more because of that in our 
industrial sector. 

Now I will s3y a few words about 
one organization that is, BIFR. I 
hope you all agree with me. The 
ma:n p irmse of this Board, so far 
as we mderstood from its report, was 
to wind up the indxtries. If you go 
throzgh the recommendations and re- 
torts of the BIFR, you will find that 
ir! 38 rer cent cases, it has recommend- 
ed for winding up. In West Bengal 
only. for ABL. they did a very good 
pac?agc. The Titagarh Pa-per Mill 
Unit No. 2 has been reopened, that 
too. because of our State Govern- 
ments acive cooperation. The Titagarh 
Paper Mill Unit No. 2 has been re- 
opened on the 15th of August. In 
all other cases, exrept in two, they 
have recommended for liquidation. 
So something should be done about 
this BIFR. The pcrpose of forming 
this Board was to recommend for re- 
construction or revival of the indus- 
try. But that main purpose has not 
been served. So, I oppose this indus- 
trial policy. 

This nolicy was prepared under the 
direct guidance of International Mona 
taw Fund. They were wanting to 
restructure our economy; they were 
wantinp to restructure our industry 
and aur  public sector. I oppose this 
a& people of .our country will .alsd, 
oppose this .on the 27th of September. 
Lakhs of 'peopIe wilt come to Delhi '* 
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[Sh. Basudeb Acharia] 
to oppose this anti-people policy of 
the Government. Because of this 
policy, thousands a d  lakhs of workers 
will be unemployed and hundreds of 
units will be closed down. So, I 
oppose this industrial policy. 
MR. SPEAKER: Well. I think 

the House would be interested in 
taking up the discussion on the flood 
and drought situation also. That 
matter is pending with us for a pretty 
long time. At 5.30 p.m.. the Home 
Minister is ex-Wed to make a state- 
ment and after that, if time is there, 
wc may allow one or two members to 
make speeches on the Demands for 
the Industry. After that, if you agree. 
because Orissa is subring from floods 
and we would like to know the Gov- 
ernment's reaction and we should not 
keep it pending. we can start the dis- 
cussion at 6 o'clock, today itself and 
go up to 7 oklock. 

SHRI YAIMA SINGH YUMNAM 
Onner Manipur): Sir, what is the fate 
of the lone Members of this House? 

MR. SPEAKER : The fate of the 
lone Member is, he will speak on the 
Ikmands for the Industry. 
[Trmtrlan'm] 

DR. LAXMINARAYAN PANDE- 
YA wandsaw) : Sir. we are discus- 
sing the new Industrial Policy and the 
Demands of the Ministry of Industry. 
As far as the new Industrial Policy 
is concerned, there are many points 
which can prove to be good solutions 
to various probleras whereae there are 
certain points which can cause a n -  
tradictions. These shortcomings should 
be removed. 
The new Industrial Policy eacoat- 

ages foreign investment and lays em- 
phasis on strengthening tbe public 
sector. Besides policy ma- other 
things like liberal issuance of licen- 
ces and increasing the k v d  of invest- 
mont h small industries h v e  also 
been mentioned. Still, the Industrial 

v 

of our industrial policy should be on 
making the country self-reliant. More 
employment opportunities should be 
created as a result of the implemen- 
tation of the policy. Ours is an agrr- 
cultural country. The Industrial 
policy should extend help to the agn- 
cultural sector. 

We want to create a healthy bun- 
ness environment that not only attracts 
industrialists to set up industry but 
also d e r s  them a good market. As 
far as modernisation of industry 1s 
concerned, we would like to adopt 
new technology. But that new tech- 
nology should not invitlve too much 
of automation because that would 
mean loss of jobs for many people. 
What we want is that we should main- 
tsin our character of industriousness. 
The industrial policy should provide a 
bermanent solution to all the pro- 
blems. 

The industrial sector in India con- 
ssists of large-scale, medium scale and 
small-scale industries. There are rural 
industries and cottage industries also. 
Instead of looking at them on an in&- 
vidual basis it would be better if we 
treated them as a joint entity. Till 
now large-scale industries were receiv- 
ing all the encouragement and medium 
and small-scale industries were influ- 
enced by it. They have not received 
any push from the Government. It is 
said that big fish eat small fish. This 
applies to Indian industry also. Big 
industrie~ are not allowinp: the smaller 
ems to exist. Due to this, neither are 
any new job opportunities being cre- 
ated nor are the basic needs of food. 
clothing and shelter, proper education 
and a healthy environment bdmp met. 
We have not been able to take any 
concrete stto in this direction. Tn the 
context of the new Industrial Policy, 
the policy paper says :-- 

[English] 

"In order to invite f d g n  investment 
in high priority industries requiring 
luge inrcstmsnt abd advlmd trch- 
1161ooy.'it has baadbtidtd to pidde 
p p p d  for the dinct forcip 
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illdvestment upto 51 % quilty in such 
inustri~." 

[Translarim] 
Will this not make us more depen- 

dent on foreigners? Will the multi- 
nationals influence us to such an ex- 
tent that we become t w  dependent On 
them? 1 hope the rise in foreign 
lnvestlnent will not adversely 
India's quest for self-reliance. We 
niilst take the consequences into ac- 
count before going ahead. 

Our policy should be such that an 
industrialist or a trader can work as 
a trustee. Today the industrialist IS 
not working as a trustee. The indus- 
tr;a!ist himself has no relationshp 
~ i t h  his workers, and there is no 
worker participauon in management. 
We believe that workers should parti- 
cipate in management. A national 
management cadre should be formed 
from where management needs could 
bc f dfilled. 1 do not want to go Into 
the details of the current state 01 the 
public Sector. But if we just consider 
the coal industry we can see that it is 
incurring losses in crores of r u m .  
Steel industry is runnlng in loss. If 
we make a comparison of the St& 
Factories working in the public sect01 
with TlSCO and ISCO, the latter will 
surpass the former in every respect. 
Although both are being run on same 
professional lines, yet one is. earning 
protit and the other is incumng loss. 
1 do not say that public sector indus- 
tries are not enterprising. ThThese 
also enterprising and the ofklals are 
quite industrious. Some of the Public 
Sector enterprises have made a name 
for thcmselvts for producing quality 
products. For example, we may cite 
the instance of BHEL. It has esta- 
blished its name in the field of high 

wet generators and other products. 
R e  -s reputation is dm good. 
but as far as coal industry is concern- 
ed its reputation is not that high. If 
we look at its perionnancts both be 
fore and after nationalisatim. we will 
come to know that its perfo- 
deterioreted after notionalisation and 
tha industry is running into W S  d 

ihousands of crores of rupees. Power 
generation industry is also running 
into losses of thousands of crores of 
rupces. Several steps have been pro- 
posed in the new policy to improve 
the functioning of public sector indus- 
tries, so as to make good their losses. 
The steps are being enumerated for 
quite a long time, but till date there 
has been no improvement in their 
work nor do the losses have been 
made good. What is the position 
today? 1r.m Ore extracted in Madhya 
Pradesh is being exported at a low 
cost while steel is being imported at 
a high cost. 

Sir, I would like to submit that posi- 
tion of big industries is none too good 
as I have stated earlier, The position 
of even small industries are not that 
good. What is the position of hand- 
loom industry? To encourage the 
people engaged in small-small indus- 
tries, there is a need for setting up 
a new ministry to look after the fun- 
ctioning of handloom industry. All 
out encouragement needs to be given 
to carpenters, blacksmiths, potters 
and smalltime goldsmiths, and pro- 
grammes about them may be televis- 
ed on Doordarshan from time to time 
highlighting the quality of their pro- 
ducts. If this is done, then I think 
we will be able to create an atmos- 
phere conducive to generation of em- 
ployment in the country. This is the 
only remedy and if no such thing is 
done. then I do not think a proper 
atmosphere for making industries em- 
ployment oriented could be created 
in the country. 

Mr. Speaker, Sir, it is always all* 
ged that big industries indulge in tax- 
evasion. Tax evasion is discussed 
time and again. So I think a tax 
inquiry commission may please be 
set up to look into the complaints of 
tax evaaion in the concerned indus- 
tries and also to rationalise tax struc- 
ture wherever anomalies are found. 
This may be the position in the case 
of several industries and remedial ac- 
tion should also be taken to remove 
such complaints. At least this will 
make the industrialists awam of their 
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€Dr. Laxminarayan Pandeya] 
duties towards the country and also 
instill a feeling in them of taking a 
pride that they are also serving the 
country. This will remind them of 
their duties to the nation. 

Mr. Speaker, Sir, today a stage has 
come when consumer items which 
are supposed to be produced by 
small industries or cottage industries 
are bsing manufactured by big indus- 
tries. For example. Lifebuoy. Sun- 
light and Lux and other such pro- 
ducts are being manufactured by 
large companies and multinational 
companies. Cannot these products be 
mscrud for small-scale industries*! 
Today the position is difEemnt, but 
there is a need to reserve production 
of consumer products for small-scale 
industries. 

Sir, tho@ you, I would like to 
submit that our export and earmngs 
from export should always be em- 
ploymznt oriented, so that the exports 
can be increaxd further ar?d that ton 
especidl y of the products manufacru- 
1-133 in the small, rural and cottage 
industries. Through the exports of 
products of the earnings of small in- 
dmtries from export can be increased 
further. which will ultimately prove 
beneficial for this sector only. 

Sir, in this policy a number of 
things have been left untouched. No- 
thing has also been said about small 
and cottage industries in the policy. 
For example the cement industry is 
being nm on old technology in our 
country. If technological advancc- 
ment is not introduced in cement in- 
dustry the output will definitely go 
down. It is being said that there is 
only lm in Public Sector. But if 
.moaerg technology is introductd in 
cement and other industries then the 
losses can bs converted into profits 
leading to general overall improve- 
ment 

Sir, today the most important 
thing is that there is no proper coordi- 
nation .ktueen tbe proddm cost 
of the goods and the price being paid 
bytbcccmtwmm. c4mmlm axe 

laclug lot oi hardships in buykg 
gmis, as they haw to pay much 
marc ~ilail Il~e production cost of 
goods. rherc is a need to bring 
abou~ stlmz hi id  ol rationality in this 
also. I wou13 like 19 Submit &at 
thoug~i lim pmcy wlll give a boost 
to certain industries, yet in the csse 
oi  others the? is a neeJ to augment 
Invt.amedi a i d  encourage them fur- 
ther. 

What is thi p i t i o : ~  of &ooters 
lndia Limited. a discussion on which 
t&c piacc 1:: this august House.. 
Some time b x k  there were talks that . . i i  . wa,. acing transferred to private 
setor. This catrrprise iS i11 a sorry 
s:at: i+i hilgc money of a large num- 
ber of s!xm hi>!ders is invested in it. 
Simiiar Is ;!I: state of affairs in seve- 
ra! othcr iudustries. J think that there 
is  3 ~;eer! tu make improvement? it; 
:hem. I bcp: the Gavernment would 
p.::. :~.i;?iltio:: to I t  and create an at- 
mosphere in which equal opportuni- 
ties cf iowth would be made avail- 
able to all. Small scale and medium 
scale Industries should work in a com- 
;~:tiiivt env!rcnmznt, so that ail in- 
dustries prosper a?d equal opportuni- 
ties of growth are made available to 
all. By and large there is a need to 
work with a spirit of nationalism. 
then only 'the industrial policy p r e  
sented today can prove to be success- 
ful. The most essential thing is de- 
centralisation. While it is true -that 
we are a democratic force. we should 
also have economic democracy which. 
at present, is missing. I would like 
to submit .that while we may streng- 
then the public sector, we may also 
bifurcate the small and big itidustries 
and - create a 'cadre. so that dcient  
mmagement is made avajlable to all 
industries and these are run pro- 
fitable basis and not as loss making 
entnrpriees. At the same time indus- 
tfics in the private sactor should be 
p-iven enough opportunities, so that 
they also work in ,the interest of ofhe 
society and 'the country as well. Cam- 
pt:titjon may riot '@rive - '  harmful for 
,each other's gmwtb- and put 
in the list of sick H t d ~ t r i c ~ .  
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I t  is generally &id that Public Sec- 
tor industries whether they be tex- 
ules, cement or sugar are not func- 
tioning satisfactorily. Then comes 
the question oC providing subsidy for 
rzvitalising the sick industries in 
which thoumcls 01 workers are em- 
ployed. Such a situatiqq should not 
b.: created. We" should ensurc that 
our industrial units work proprly 
and they are adequately financed so 
that they could become self-reliant. 
While encouraging foreign investment 
ail A muiti-national companies to in- 
vest in the country so as to achieve 
self sufficiency. we must ensure that 
t redcm a7d sovereignty of the coun- 
r ~ y  is not j-opardised. 1 hope the hon. 
Minister will cover. of all these po- 
ints while replying to the debate on 
industrial policy. So far as the de- 
mands f,x an& of the Ministry of 
Industry are 5 c ncerned. several issues 
connccteA with it can be highlighted. 
Regional imbalance should also be 
removed by stopping concentration 
of industries at one place. no indus- 
try at  other places. 

(I~~c~TuP*~ 
MR. SPEAKER: How much time 

rnore you will take. 
. DR. LAXMI N A R A Y M  PAN- 
DEYA: 1 will conclude ujthin tuo 
minutes. 

Madhya Pradesh is backward from 
industrial point of view. There IS 

*ample scop: of setting up of big in- 
.dusrries in that state. These indus- 
tries should be set up there. ' 

I would like to submit that keep 
ing in view the statements made ~n 
regard to the industrial policy and 
what has b a n  said in conn&ion 
with the demands, research and dev- 
elopmcnt for industrial progress and 
madernisation should be encouraged. 
. l  would also like that our economic 
sovereignty should also be prottcted. 
&fore inviting foreign investment we 
.must ensure that our sovereignXy is  
not atrected. 

Witk thaw words I condubc. 

[English] 

SWRI NI6bMAL KANTI mI'- 
TbKJEE: Sir, before the Home Mi- 
u ~ s ~ e s  rises, 1 have a submission to 
make. About three hours ago. when 
V.N were not in the Chair, we men- 
honed that people were on dharm 
More h e  Railway Minister's house 
when some $eopie were taken into 
curtoiy in 'rughlakabad Police sta- 
tion. Now, 1 may inform that-I will 
not mention the name of the Mirus- 
tci-a Minister who has actually vl- 
uted that place has come back say- 
ing that in fact. Shri Harish Rawat. 
an ex-MP and Sllri Yashwant Sinha 
a!e in custody along with 55 people. 
There were blood stains in the police 
stitioa itself. He says that they were 
terribly beate~i. We made a request 
[hrer hours ago that as the Home 
LMinister was here, w,: wanted him 
to make a statement on this incident. 
At that time, he asked whether it was 
a rarn:;ur or a;l information and we 
insisted that i t  was an information. 
Now, a Minister had told.. .(Inter- 
r u p t ~ ) . . . .  .. 

IMR. SPEAKER: I have told you 
that that Minister could tell the Home 
Minister also. 

SHRI N I R M A ~  KANTI CHAT- 
TERJEE: No. He is not the Home 
Ziinistrr. If you want, I can mention 
his name. But I do not want to name 
him. Now, since the Home Minister 
is here. let him inform us as to what 
had happened.. .(lnterrrcpfim). . . He 
has come back seeing blood in the 
police station itself. I, therefore. re- 
quest the Home Minister to make a 
statement. (Infmuptiorss) 

SHRI MANORANJAN BHAK- 
TA: Sir, action should be taken aga- 
inst the guilq persons. This is a very 
important pomnt. ( I n ~ c m m ~  

MR. SPEAKER: Everything is im- 
portant. Mr. Bhakta, you please 
hear me. 

(Iwm@-) 
MR: s*A~ER: YOU nt* h p ~ r -  

tant matters and you ask the 
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ter to come with a stetemem. Now. 
he has come with the statement. But 
you d o  not allow him to make the 
statement. And now, you come with 
another point. How long will it go on 
like this? 

(Infcy~upticznsJ 

SHRI NIRMAL KANTI CHAT- 
TERJEE: 1 will be glad if the MI- 
nisar makes a statement on this po- 
int also. ( ~ c r r s r ~  
MR. SPEAKER: I am not saying 

about this statement. Something else 
was raised on the Floor of the House 
and he is going to make, a statement. 
Now, every time you raise something. 
you ask him to make a statement. 
How can it go on like this? 

( I ~ ~ C T T L C P J ~ )  

SHRl A. CHARLES (Trivand- 
rum): Sir, 1 have a submission to 
make. 

MR. SPEAKER: No. Mr. Char- 
les. I am not allowing you. It can- 
not go on like this. Do not misuse 
tbe rules of the House. If you mu- 
use thc rules of the H o w ,  then it 
is you who will &er. 
[TlYlRPlOtion] 

SHRI A. CHARLES: Sir. about 
the procadure.. . 

MR. SPEAKER: No. I am not al- 
lowing you. It is in your interest not 
to mi- the lules of the Howe. I 
have not allowed Mr. Bhakta and I 
do not allow you also. 

(InitYr~lQlicmr) 
MR. SPEAKER: You cannot j~ 

up and ask anything at any timc. 
L ~ - t m . n e m i t o i r  

A. CHARLES: I am talking 
about the ruling given by the Chah. 

(Intcmr*) 
MR. SPEAKER: NOW, I may ask 

the Horpc luximcr to mskt t k  -te- 
BCDt- 

Encatnte~ with Lmi5 
militants onTO-8-1991 
at Ko~nUA71nre near 
Bangolore 

STATEMTNT BY MINISTER 

THE MINISTER OF HDMk 
AFFAIRS (SHRI S. B. CHAVAN): 
I rise to apprise this August House 
on tbe details of the incident at Kon- 
anakunte near Bangalore in which 
S~varasan, one of the main accused 
UI Shri Rajiv Gandhi assassination 
case and six others were found dead. 

In pursuance of the consent given 
by the Government of Tamil Nadu 
to investigate the case of Shri Rajh 
Gandhi's assassination, a Special In- 
vestigation Team was formed. The 
SIT has examined 346 witlesses and 
conducted starches at 49 places seizing 
incriminating material. 14 accused 
pzrs.ms were also arrested. As you 
are all aware, the most important ac- 
cused who had remained to be arres- 
ted were Sivarasan and Subha. A 
nation-wide man-hunt was launched 
and efforts were being made to locate 
the hideout of these main conspira- 
tors. 

Suspecting that some LTTE mili- 
tants were hiding in Muttati and Be- 
roota villages of Mandya Districtr 
raids, in all. 12 LTTE cadres were 
taka Police on 17/18-8-91. In these 
raids. in all. 12 L'ITE cadres were 
found dead after committing suicide 
by consuming cyanide and five sw- 
pects who were apprehended were 
admitted in &wring Hospital. Ban- 

During investi&tion, it was as=- 
t a i d  that a perdon by name 'Anja- 
nappa' of Puttenahalli had h e w  
the LTTE militaets to 6nd houser in 
Muttati and Beroota. Further, a diary 
containing a list of 26 militants war 
also f d  at Muttati. Based on this 
information. another person by name 
'Rangmath' wan apprehended by 
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JWwitet  with of Sh. DoraLnvpmy, ' 

LTTE Militmtts on - t Senior I.O.C. O&id 
20-8-1991 at o k t e d  by Militqnts . 
Konanakrrnte in Srinag& in June, 
near Bangalore 1991 

Bangalore City Police. T h i s  person with the latest anti-cyanide antidote 
gave information about a house in from Delhi in the early hours of 20th 
Konanakunte which was arranged by August. the house was stormad at 
him for six militants. The City Polrcc about 6.30 A.M. The NSG Corn- 
along with SIT surroundad thls house mandm b!asted the door and entered 
on the night of 18-8-1991 and kept the house. They found the dead bo- 
a continuous watch on the house. dies of 7 LTTE militants. They in- 
Further, one person by name 'Prem cluded the wanted Sivarasan and a 
Kumar'. was apprehended at Kow- woman who is obviously Subha but 
nakuntt: crossing. He was the man whose identity requires evidential 
who was supplying food etc.. to the confirmation. Efforts are on to iden- 
LTTE militants hiding in Konana- tify all the other bodies. One AK 47 
kwte house. Further e n q u i r i ~  R- rifle and a 9 MM pistol and several 
vealed the presence of L m  mi& rounds of ammunition were recover- 
tants including Sivarasan and perhaps ed. Sivarasan was found with a bd- 
Subha in the above house. let injury in the temple af- his head. 

All others obviously died due to cy- To try and apturn S i ~ s a n  and anide poisoning. It is k i n g  -r- 0 h - s  alive, watch was continued th- tained whether Sinrasan also roughout the 19th a - d  the entire area ,,d cyanide capsule. ~h~ bodin was encircled and guarded by plain , shiftad to Vic fo~a  ~ ~ ~ p i t . 1  for dot'as men and NSG Commandos mmornm examination. positioned strategically. Additional 
reinforcement of NSG Commandos 'I''he whok was 
~ n d  medical experts with latest antl- a by Director* Chief and 
cvani.lc antidote were requisition& the City Police Commissioner of Ran- 
from Delhi It was decide3 not to galore and the NSG Officers- 
storm the place as similar action ear-  hi,^. the s.1.~. wiU licr on several occasims had resulted invtstigation of relenthly 
in even minor LTTE functionaries the objectiw of the 
commiting suicide. On 19th. around condracy khind the a e a t j a ,  
7.00 P.M.. the LTTE militants holed identifying ad emsting the m a i n -  
UD inside the hause. opened fire in- ing accused persons and evmtnal]y 
dircriminately without any apparent chaqe,sheeting the a s e  in 
reason. The NSG returned the fire. 
T h i s  cxchangc of fire continued for 
about 30 minutes and three police 
nmonnrl (one of NSG and two of R h  of K* 
Karnataka Police) sustained injuries. s a i o r  IOC adidd .bd.etad 
The injured are out of danger. The b y t k l i t i b . $ . t S r h r L n b  
militants oucnd fire either because Jmw, 1991. 
they were 'Wanting tn escam under ,ME -- OF HOME AF- the carer of fire or bocau* af wme FAIRS (SHRI S. ~ A V A N ) :  I rise movements close to the house when- to the Hause regarding th in lacal residents we-e trving to move release of a senior a . d a l ,  s,.i a broken down lorrv. Two militants Donismy IWt evening me 
who came out. perham in a bid to ,fi,itlv of the escape ran back inside the house. 
later at around 8.00 P.M.. a b u t  2. The facts as ascertained fmm 
7-8 mate rounds wcm flrd by the the State Government arc as follows: 
rnilitaqp far about half a minute. 3. SHRI K. Dodmirnv,  a senior 

A I M  the arrival d the additional IOC otlidal. who reached Srina&ar 
ninforcemtnts and the medical team from DeFhi on 27-6-91 was abducbed 
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by armed temrists a t  Zewan, Pzntha 
a o w k .  Srinagru an 2%6-91 in the 
:orenom while he was moving in a 
vebick. Shri Doraiswamy was on an 
inspaction visit to Stinagar. Shn 
Doraiswamy had gone with a par& 
of nthx dficials to inspect a site for 
const-uaio~ of a storage capacity for 
kemscne/petrol. The pro-Pak term 
rists outfit "Ikhwan-Ul-Muslimeen*' 
owned responsibility for kidnapping 
and demanded the immediate relea- 
e froin detention -of Shri Javed Ah- 
med ShaDa Bilal Bep and other actis 
vim. by 1500 hours on 1-7-91 failing 
which the IOC official in its custody 
would be shot dead. On July 1st the 
terrorist outfit conveyed an appeal 
pwprted to be from Shri Dorai- 
swamy to the President and Rime 
Minister of hd ia  to save his life. 

4. The Government of Jammu and 
Kashmir had been negotiating with 
the terrorists through contacts. The 
terrorists had also b~,en extending 
their deadlines. 

5. & 20th July after prolonged 
negotiations. the modus operandi for 
wurin_e the safe rtltase of the host- 
age was -arrived at and i~ lieu there- 
of thnc of thp_ five ttmOfists were 
handed over to  thc medietor in a 
place agreeable to  them. The inter- 
mediary u3.s to come back with Mr. 
Doraiswam? and thereafter the other 
two tenqrists were to be released. 
However. the intermediary did not 
tprn w and thus the efforts to securc 
the rekase of Shri &diswamy got 
a setback. 

- 6. On 22nd Jdy the atducton in 
a fresh stetement kvelled ~l~ 
dkgatims that the Government had 
gone back in its commitment regard- 
ing the release af Javed Ahmed S7raUa 
and also demanded the release of 9 
detenua iaclalisg tbe &rat already 
nleasad. 

O&al abducted by .  
Militants k Sr~~tq& % 
Jme, 1991' . . 

Statements appeared in the n k e  of 
abductors that if their demands were 
not r n ~ t  in €1111, the hostage would be 
put to torture. 

8. After p;.olongcd and protracted 
:-egotiations, details for release of 
Fhri Doraiswamy were s~ttled. Acc- 
ording to the understanding, Shri 
Doraiswamy was set free by the a b  
dudors at about 8.30 P.M. on 20th 
Au,mst in exchange of five arrested 
tevoists. On safe amval of Shri 
hraiswamy at Srinagar, the sixth 
terrorist. namely. Shri Javed Ahmed 
Shalla was also released on hail. Ex- 
cepting Shri Shalla. none of the' re- 
leased terrorists are rharperl with he- 
inous crimes. 

SHRT MPMAL KANTI  CHAT- 
TERJEE fDum Dumk What about 
the other Statement? 

SHRI BA9U DEB ACHARTA 
CBanknra): We demarlde3 a State- 
on the Iathi char~e. (Interruptim) 

,WT YrPMAL R A N T  =AT- 
TERIEE: Tbrte hours have passed 
since t k  ;y.:ident took place in which 
55 persons were beaten up in the 
Police Station. 

T7-E MrJISTF_R .OF &w+ 4F- 
FATRS (SFIRT S.  B. C H A V A W  T 
have no idea. All of a sudden T can- 
not react. 

S-IRI N T R Y I A L  KANTT CHAT- 
TERJEE: Sir. the Minister says that 
he has no idea. .tlrJerrupn*cl)r~\ 
,MR SPEAKFR: Let him collect 

the information. 
SHRl TBKANATH CHOUDH- 

URY (Japst.4oghm1r): Sir. Delhi is not 
fat away from that place. 
MR. SPEAKER: Delhi may not be 

far way but thea there are ea mmy 
nther things on hand also. 

(In-1 
'SHRI ~nj~-TIRKEY ( ~ ~ i p u r d -  

war): AV the respoasl'bfiliv to 
ae -lwE Minister. .me pc~sofi-Wbo 
wag8biam-np - 'a  lll~mbsr &thc 
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Congress party. He was on a peaceful 
hungers~ko. ~derru~ lo tb s )  

SHRI WKANATH CHOUDH- 
RY: Sir, the police has a right to 
take him to custody but it has no 
right to beat him. 

!HRI NIRMAL KANTI CHAT- 
TERJEE: Sir, 55 pets0118 were there. 
They were beaten up severely by the 
police. (lntmuptiom) 

SHRI LOKANATH CHOUDH- 
URY: In a democratic set up one 
can go on hunger strike. He was not 
doing any violent activity. 

MR. SPEAKER: How can you 
cany out the business of the House 
like this? 

SHRI NIRMAL KANTI CHAT- 
TERJEE: I agree with you, but you 
also see that three hours have passed 
sina the incident took place. (Inter- 
ruptlm) 

MR. SPEAKER: You asked for a 
Statement and the Statement is made. 
Now, something else is to be taken 
up. If all of you stand up and talk. 
bow can we proceed? 

SHRI LOKANATH CHOUDH- 
URY: We demanded a statement in 
the Zero Hour. We will obstruct the 
business of the House. 

MR. SPEAKER: Don't take up the 
discussion on un-listed business thro- 
ughout the day. 

SHRI BASU DEB ACHARIA: I 
wanted to raise this matter during 
Zero Honr. 
MR. SPEAKER: Mr. Acharia. 

please take your seat. ,411 of you 
take your mta. 

I have brought it to ywr notice 
that this is the Budget W o n .  We 
have tbe Demands of Industries' Mi- 
nistry on the Agenda for the laat 4-5 
days. It was only yesterday that we 
wem able to teach it. We have di8- 
maid it m y .  Every. time. if no- 
l i o t a a ~ ~ i r t r l c r n 8 p r a Q b  

Zy Militants & 
Srinagar in 

June, 1991 
cussed. those Members who are sitt- 
ing quietly at the back, they are not 
able to open their mouths. And at 
every moment, without information. 
without notice, you raise certain is- 
sues and you expect a Statement, how 
can it go on like this? 

I would tell-if any colleague of 
ours is involved in it-you that ccr- 
tainly the Government will take note 
of i t  They will collect the informa- 
tion. They will inform you. But you 
cannot just get up and say that, you 
collect the information and come. 
Every moment you open your mouth, 
you expect a Statement and it is to be 
made. How can it go on like this? 

SHRI NIRMAL KANTI CHAT- 
TERJEE: We are interisted in the 
discussion. But three hours ago, we 
raised this question. (InternptkJd 

MR. SPEAKER What do you 
mean by three hours? This is not 
there in the list. 

( I ~ ~ u p t i c l r s )  
MR. SPEAKER: Please do not 

discuss like that. It does not help 
You. 

SIR1 NIRMAL KANTL CHAT- 
TERJEE: We are interested in the 
discussion on the Grants. But in the 
meantime, let the Government be- 
have. If the Government creates such 
situations that the discussions on Gr- 
ants cannot take place what can we 
do? If our colleagues are taken to 
Police Station.. .(Int-om) 

MR. SPEAKER: Supposing one 
Member or two Members are only 
raising the points, other Members are 
suffering. They a just keeping 
quiet and they m e  to my Chamber 
and say that you am allowing those 
Members who are gettin8 up ... 

(lnf@n@-) 
SHRI NIRMAL KANTI CHAT- 

TERIEE: Even the Congess Man- 
bem join thrt. (I-) . 
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MR. SPEAKER: Okay. You have 
made the point. I have very carefully 
said that if the Government  collect^ 
the information and if in their wis- 
dom want to inform the House, they 
can inform the House also and ii 
one of the Members is involved, they 
would certainly be interested in in- 
forming the House about the action 
taken. But you cannot just prtssu- 
rise every time by saying that, you 
come a-d make a Statement withoui 
collecting the information. Please, it 
is in your interest-the House is 
yours. the time is yours, Demands 
are yours-you make use of that in 
whatever fashion you like. But 1 
would request you. please do take 
into consideration, the feelings of 
those Members who are just keeping 
quiet and not getting up unless their 
names arc called out. 

SHRI N1RM.a KANTI CHAT- 
TERJEE: But you refer to the Gov- 
ernment also. Let them behave. 

MR. SPE.L?ICER: Shri Chatterjee, 
they have taken note of your feelings. 

(Intmuptiam) 

DEMANDs FOR GRANTS (GE 
NERAL), 199 1 - 9 2 4 d . .  

MR. SPEAKER: Mr. Yaima Singh 
Yumnm. - 
SHRI YAIMA SINGH YUM- 

NAM (Inner Manipur): I know that 
you will not allow me to speak in 
Maniprvi which is my mother ton- 
gue bemuse it is not mentimed in 
@e Eightb Sd~eglnle of the Constitu- 
tion. d Mia. I carmot speak *in 
Hindi 'I~vevayIi t tkoommand 
ova the Eaglirh lmguage. so. I haos 
~ ~ g i e w a a t h n t y m a n D o t  

-- 
(General) "1 991-92-' . 

Ministry of ' - 
Indirstry - - 

allowing me to speak in Manipuri. 
So, I have to speak only in English. 

MR. SPEAKER: Don't take time 
of the House. 

SHRI YAIMA SINGH YUM- 
NAM: I rise to oppose the Demands 
for Grants under the control of the 
Ministry of Industry and the National 
Policy on industry. However. I do 
appxciate the spirit of the Govern- 
ment with which it has come out 
with a National Policy on Industry 
according to the guidelines laid down 
by Paadit Jawaharlal Nehru. I un- 
derst.acd he took up the cause of in- 
dustrial deve!opment with a can to 
organise industries in the country to 
make India economically Sovereign, 
iust after Independence. He made a 
call to the nation that without indus- 
trial revolution the country will re- 
main backward and dependent; and 
in that context. he inspired us to the 
extent that we took it as an act of 
patriotism to be involved in the or- 
ganisations for promding industriec 
in the rural areas. in the remote pla- 
ces, etc. Although there was hue and 
cry. criticism against the palicy at 
that time saying that the industries 
were in the hands of a few industria- 
lists like Tatas. Birlas, ctc.. still Pan- 
.jit Jawaharlal Nehru exo'ained to the 
p p l e  that there would be mixed 
m y ,  there would be a S~~ialist ic 
pattern -of Sock@, e t ~ .  So, it was- 
to some extent. tolerable. 

-Now . I  am coming to the present 
National Policv .on Industry. I mg- 
gmt that the Government -would - be 
better to compromise witb the mo- 
heals  made from the Opposition 
leaden and the senior Members of 
tfie Oppoaitiow who spoke ynrteniay 
about the public -. private sec- 
tat, etc. Jt will be in the interest of 
the nation if the Midstsr inchawe of 
Masty cy~ entertain tba me~pest i tw~s.  
the' peepma% made by the Lead- 
d the Oppoeition, by d w  kaambcrs 

4 
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o~ the Opposition just like the Gov- 
ernment did in the case of Rajiv 
tiandhi% Foundation or the fertiliser 
issue. 

My sole interest lies in mentioning 
some of the grievances of my State, 
Manipur. There is a North-Eastern 
region which is considered as a dark 
legion in respect of industry. Mani- 
pur. as you know, is a State which is 
known for extending full cooperation 
to the Centre in all matters. Recent- 
ly, there was an air crash in lrnphal 
I n  which an Indian Airlines Boeing 
737 crashed on a hill minutes before 
I[ was to land in Imphal killing 69 
persons on board. Then the Minis- 
ter of Civil Aviation went there to 
supervise the rescue operation and all 
that. It is a State surrounded by hills 
and hills with a spacious area of 
valley 
18.M bra 

It is a very much neglected State. 
But there live your sisters and bro- 
(hers whom you call Indians. They 
w-src ~ o t  Indians earlier. They were 
simply Manipuris. They have a diff- 
ermt language, they have different 
sta!urcs and culture. But the Central 
Govenunent. considering that it will 
be in the interests of the country 
nade them 'Indians'. But unfortuna- 
tely they are now very much disap- 
pointed and frustrated. The young- 
sters who are impatient. some of 
them. have gone underground and they 
have become terrorists. Why? Be- 
cause, they are very much disappoint- 
ed. They expected very much from 
the Indian Government. 

.MR. SPEAKER: Would you pleast: 
continue your speech tomorrow? .We 
will take up the flood and drought 
situation. We had decided that at 
Six O ' c l ~ k  we would take up the 
disc& on floods and droughts. 

(@-poeqnf) . _... 
. * , - 

D T ~ X ~ ~ Q N  RULE 193 
m t B o d u l ~ - b ~  

c!midd 

Flood & Drought 
situation in the 
country 

MR. SPEAKER : We will now 
resume the discussion on floods and 
drought in the country. One hour is 
made available for the discussion 
here. 1 have a few names with me. 
1 would request each of the Hon. 
Membex to complete hi5 speech in 
tive io seven minutes' time so that 
four. five or six Hon. Members can 
s~eak  and the Hon. Minister may 
reply. Shri Pius Tirkey was on his 
iess. He may please continue. 

SHRI SRIKANT'A JENA (CUE- 
ack): The Minister should also inform 
h e  House about the latest position. 

MR. SPEAKER: He is going to 
do it. If you want. I will allow you 
a:so to speak. 

SHRl LOKANATH CHOUDHU- 
RY (Jagatsinghpur): Nobody from 
our group has spoken on this subject. 

MR. SPEAKER: 1 will allow you 
to speak. 

S I  iRI PIUS TIRKEY (Alipurciwar): 
Ur. Speaker, Sir, that day I was sub- 
rniiting that it is criticized in every 
ses=ion. But when there are floods 
or drought the Government takes a 
different stand and we are also in a 
tight spot. We can neithe~ save them. 
nor provide them medicines nor Food 
nor shelter. This is the position when 
we have Flood Commission. It was 
set up long time ago in 1958. The 
cornmitt= also set targets and identi- 
fied the flood prone areas. At the 
same time many stations were set uo 
for the purpose of forecasting and 
maintaining vigilance. Forecasting 
units were supposed to identiFy the 
tlood prone anas and warn the 
people well in tinie. I would like to 
know from the hem. Mihister as to 
why the peuple were not warned in 
time? What Is the proof that they 
did nof feavi the piace despite being 
warned. This kd to a 'heaVy'loss of 
*,&&i-pmpmty. Whydidthest&- 
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tions set up for forecasting not warn 
the people beforehand? The Govern- 
ment so far have not made any pro- 
vision for those who sutfered heavy 
losses due to this. I have figures with 
mc and I hope these arc correct. Then 
are 500 hydro Metrological stations 
and Forecasting centres. .They did not 
qve  any warning. 

I have got the fqures of Wtst 
Bengal. About 26.5 lakh hectares 
area of land has been identified as a 
flood prone area, which comes to 
about 30 per cent of the total area of 
the state. Only 19.5 lakh hectares out 
of it has been protected. Floods and 
erosion have been causing loss of 
about Rs. 26.90 crores. Ganga Flood 
Control Commission was set up and it 
was asked to identify the area being 
eroded by the Ganga. Fertility of 
land is also being affected. Similar 
situation prevails in many other 
s!ates like Bihar. Orissa, Uttar ?%a- 
desh, West Bengal etc. A separate 
Commission was set up for them ia 
1987. I would like to know whetha 
the Government would take tbeir ad- 
vice into consideration. I would like 
to submit that due to the natural cala- 
mites country sutIm a heavy loss of 
life md property every year and thm 
spreads many diseases. Inspite of all 
thh the Government did nothing to 
protect the people. Flood prone 
areas have already been identified. 
Human beings may manage to get 
Food but the animals are shrving to 
death. The Mister of Agriculture 
is present here. The Minister 04 En- 
vironment and Water Resources should 
alw be present. If you look at the 
nature while travelling m train you 
would find that the mountains have 
compldy been denuded and thsrs fa 

an them. U h  tk Mink 
m d Eaviranmcnt and Water Re- 
~ a y c r t t e n t i o n t o i t a o d p r t p r t  
v s m s d m n c t b c * ~ -  
*ue to detchmc lad dbcurdnn 
wiYlrooninPuliunear. W e f l  
rho ha* to c b a ~  the food b m  
~ h t l t u d r i e s 8 r e n o t t b s ~ f o o d  
~ & i b e ~ o f m u r . w e  
m ~ ~ ~ r a d m ' m ~  , 

dtuation irr the &try 

alternative foods so that man is not 
forced to starve and may not be dc- 
privcd of basic needs. Once again 
1 urge upon the Government to pay 
attention to this matter. The Govern- 
ment should take m e a s h  to counter 
the situation whenever there is flood 
and drowt.  

SHRl LOKANATH CHOUDHU- 
RY: Mr. Speaker, Sir, before 1 apesk 
on the subject, 1 want to thank the 
Prime Minister, through you, Sir, for 
going over to Orissa today along with 
the Minister of State in the Ministry 
of Agmculture, Shri K. C. Lenka and 
other o5cials. He has associated 
with the miseries of the people of 
Orissa. He has contributed b. 10 
lakhs and promisad 5.000 tonnes of 
rice. He has also taken the problem 
of Orissa into consideration. For 
that, again I thank him. 

I also thank you. Sir, for your in- 
tervention yesterday in favour of the 
people of Orissa who were sufieriDg 
from miseries. 

On the other day, by friend Shri 
Chandra Jeet Yadav widely spoke 
about floods. Since June 15th. the 
whole country. Assam. Mizonun and 
other parts, had witnessed floods. 

When tb matter was raised here. 
there were floods in Orissa. And in 
those floods, 100 blocks were af[cct- 
bd m 9 districts; five lakh acres of 
crop wtre damaged; there were 62 
breaches; 1,038 houses were dam- 
god; 17 people died; and 60,332 vill- 
age road I were wasbed away. Along 
with these. thm were innumerable- 
bteaches in the  road^ of nine dis- 
trim. 



floods in Orissa, that at Naraj, where 
Mshanadi system is distributed into 
so many ways, .if the dischage d 
water from there would be 10 lakh 
cusecs, then the whole flood system 
can stand to it. If it is beyond 
10 iokh cusecs, than then will be 
damage. But this time there was an ex- 
-tion of 16 lakh c w a  going out 
of Naraj. Had it happenad, it would 
have resulted in washing away whole 
of Cuttack town and more prosper- 
ous parts of Orissa. But due to the in- 
tervention of the Chief Minister and I 
thank him for that. about 4 lakh 
cusecs of water was held up at Naraj. 
Though risk was involved, yet this 
could be less. So, as a result, today 
in seven blocks crop has been damag- 
ed. 42,000 villages are dected and 
50 lakh acres of land has been sub- 
merged in water. 300 villages are 
still marooned. Innumerable road 
breaches are then. But the unfortu- 
nate part is that when there was a 
necessity of approaching the people. 
giving them food, the Orissa Govern- 
ment had no means. On 14th night, 
they negotiated with the Army to 
come to their rescue. But the Army 
did not reach. It reached on the 18th. 
They also requested and negotiated 
with the Air Force for helicopters for 
dropping food. Unfortunately, that 
was also possible after four days. For 
four days there was no human contact 
with lakhs of people who were stay- 
ing there in a miserable condition. And 
here we thought that our Amy and 
our Air Forca must have come to heir 
belp. 
THE MINISTER OF STATE IN 

THE MINISIRY OF AGRICUL- 
TURE (SHRI K. C. LENKA) Re- 
gudine the requisition of tho Army 
help, as soon as tbc Army Hd- 
qurrten rsceivad tho q u e s t  from the 
Govenuncnt of Oriesa on 15th. the 
anme day* the oaaction was accorded 
and instructions were given to l€8nchi 
4 0  send helicoptcts to Orissa f k t  
day, tbe heli ten started to go 
B h t l w ,  7 ut due to bod -- 
ther tbey remained landed at Ranchi. 
The wholeday, they tried to 
Bh\lbn#lwu but failed. They came 
Pat= Fromtbersthytr iedtod m u  but wem rcot - 

situation in .the d r y  

Again they halted at Patna. Next 
day, they were successful in r a c b g  
there. As soon as thcy reached rhen. 
rescue operations had started. So 
there was no delay on the part of 
Government 6f India in sending h e l i d  
copters to the Government of Orissa. 

3HRl LOKANATH CHOUDHU- 
RY: That is one factor. But the Army 
could have gone earlier. And I think, 
the helicopters could have been seat 
much earlier also. Four days had 
gone in negotiation. When people sn 
in misery, it is no use defending our- 
selves. It is in bad taste and I do not 
like that. 

Last year, there was fast flood in 
Orissa. In a particular area hundred 
ycars of constructions were washed 
away. The State Government had no 
money to cope with it. The then 
Prime Minister. Shri Chandra Shek- 
har, went there and promised a sum 
of Rs. 50 crores as extra grant. But 
not a single pie reached there. The 
Orissa Government had to manage 
within the limit given by the Finance 
Commission. It will be impossible 
to save the people of Orissa this year. 
Therefore, I will urge upon the Gov- 
ernment of India that this year's cala- 
mity in Orissa should be treated as 8 
national calamity and the help should 
not be confined to the grant of 
Finance Commission which is much 
too less than the requirement The 
Government of India should take iuto 
consideration this factor and the 
tragedy of Orissa should be treated 
as a national tragedy. And apart from 
it. I want to press that this h o d  
problem in Orissa caMC1t b solved 
becaw the whole situation bas under- 
gone a change. There was 550 m a  
d nins. All the rivcrs rre silted up. 
HInkud is- silted up. YOU OUlOot 
Rise the embaplrment to that extent. 
S0,'it has Worn m~ to a 
thdrivars:itharbacomoliscegPry 
to&ltr;ol the Silt; it has bccomcnacer- 
sup to open up the river mouths. TO 
aire Orirsa fmxn warn logging. tbc 
hmwhicbare ~ o r s t l i a  
dlschruge d water 3  ah^ m- 
srms:sndthe8echooMbc-~ 
a plennsd my. 
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1 want to say one more thing. This 
year &sa ' s  miseries will be worst. 
I'he Government of India should 
treat this not as a State affair but 
as a national calamity. In this con- 
nection 1 want to say that there are 
many areas in the country like APdhra 
and many othen areas including Orissa 
wbldh are chronically &ected by 
flood, cyclone and other natural 
calamities. So, it is high time now 
that the Government of India should 
%tify those areas and those problems 
cannot be solved by the resources of 
the'stati. Therefore, a antral Auth- 
ority should be created for dredging 
the rivers; for removing the water 
logging from the rivers; for opening 
U J  of river mouths especially in Orissa 
in Chilika lake. If these permanent 
gwasures are not be taken in a plann- 
ed way with the objective of comp 
m n g  it within the ten years. the mise- 
ries of Orissa will never go. There- 
fore. 1 would appeal to the Govern- 
ment, through you. Sir, that along 
with that. treat this calamity as a na- 
tional calamity. giving all aid tu 
Orissa- special aid- not d n h g  to 
the limits of the Finance Commission 
a d  supply seeds for tbe next aop to 
Orissa. Today, availability of rice is 
kss in Orissa. So, rice should be 
h t  thcre. In addition to these mea- 
sure~~ permanent measures &odd be 
taken. areas in the country 
should be idcntifiad. The Central 
Authority should be created witb 
special moay to solve these problems. 
sotbmhecorllomyiatheserrr#lsis 
sEabiliscd, W ~ ~ w o t d s . I t h a n l r  
urn lfw - 
- sHRI StUKAmA m A  (am- 
&):. Mr. !&JC&X Sir, I fnlly end- 
ffic* * SbriLnlrsnatb "tie Chrkdhmy abaa aood Sitnation 
of.-Orierr. 1 r a a s t t b d  O U d I  
I k S t ~ t E B f t h e f r i s r e  L b  

msetthe&oad 
dooil situation 

eyes. Ihc problem of flood. drought 
and even cyclone IS a common pheno- 
menon in Orkw. Every year, we 
used ' to ;ace either drought or flood 
ar cycio:~e. Unless permanent ma- 
sures are taken and the Government 
of India comes to the assistance of the 
State Government. this problem of 
Orissa will not be solved. So. that is 
why 1 rquest the hon. Minister. ape- 
cialjy the Water Resources Minister 
to come forward and assist the Oov- 
cmment of Orissa. They have sent the 
proposal to ihe Water Resources Mi- 
aistry regarding the permanent flood 
control measures. We had a meeting 
recently of all the MPs. We met the 
Minisrcr and we also discussed about 
this problem. But, unless the Gov- 
enunmt of India comes forward with 
a helping hand to the Government of 
Orissa, this problem cannot be solved. 
That is why I say that permanent 
flood control measures and permanent 
mcasures in cyclone-prone areas 
should be taken. 

As resards t h  damage thai has been 
done durhg the current floods. I fully 
rrtlorse the views expressed by Shri 
Lokana!h Choudhury that special as- 
sishncc s5ould be given. Wnatever 
assistance is there 75 per cent by Go- 
\ :rnment of India and 25 per cen: bv 
the State Government or whatever it 
is that is not sufficient. If you see 
th:: damage that has been done. it 
rtquires more than Rs. 500 mores to 
restore it. and the Government of 
Orissa's total budget is hardly 
2s. 100 crores. So. it is just not possi- 
ble for the Government of Orissa to 
restore whateva damage has heen 
done. Unless the Government of India 
gives special assistance, it is not possi- 
ble to restore mrrmalcy. That is why 
i ,request the hon. Minister to treat 
this as a national calamity. Unless v m  
declare it as a special national c . -  
rnity, whatever guiddiim whatever 
crittria are there, you cannot release 
the funds. 

The fomm M e  Minister C b d m  
Sh&wji after going to G a n w  d b  

had announced an extra amount 
d b 50 crona but after. his announ- 
CbO[lC9t, be d, not ddogc that 
amount because- it was. not *w 

. . I  * ,  
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ifs a P'nari~nal calamity. So,. whatever 
ciit6ria are there, .unless it is dcciared 
as a special national calamity, the 
Government of India cannot release 
[lie fui~ds. The- Prime Minister has 
seen the situatio!i, the Minister has 
also seen the situation, so, immedia- 
tely they should declare it as a nrr- 
tiond calamity and accordingly =sist 
the Government of Orissa to restore 
t~ornalcy there. 

As regards the permanent flood con- 
!rol measures. the Mahanadi system. 
the Brahmani system and other sys- 
tems are they but unless we 30 in 
for another dam downstream on 
Mahanadi and also on Vaitarni. f l d  
control is not possible. The Govern- 
ment of Orissa has already submitted 
a programme for flood control, for 
raising of embankment and for desil- 
tin?. Unless the river mouths are 
raiscd. jt is just not possible to clear 
the flood water. There i s  silting in 
Hirakud dam .and that is why Hira- 
kud dam is also in a dangerow p s i -  
tin?. The Orivia Government and 
thr World Bank are also taking steps 
in this rcgard but 1 think they are 
not adequate. Unless the Government 
of Tndia !ake.s swcial meawres for 
thr safety of Hirakud Dam. the entire 
Oriwa will be washed awav because 
Mahanadi is the main lifeline of 
O v a .  That is why T wiil only u@e 
up07 the Government of Tndia that 
bera~rse of. this current flood and he- 
cause of the permanent nature of 
f l d s  in Orha  t h y  must assist the 
~crvrnlment of 0ris.a adequa&ly and 
derlsre this calamity as a nstional 
calamity so-that the people of Orissa 
cm recover from this traeedy. 
~Tpmslatkml- 

SHRl W L A S  ' ~ ~ M W A R  
fChimurk Mr. Sneaker. Sir. it is-pood 
that we mqna~ed to snare a little 
time of the Housc to diqcuss this im- 
portant ime.  For the last ten days 
m b d  heen discussin@ the mattet. 
Mr- Svakw, Sir, it is  not a novel 
jeolw thk vat,. we .have hOcn discr~a. 
inc th- m~ttcr fot the tan forty yean. 
" MR: " SPEAKBR :' We -have- -psrv 

rhoit' .time: . 'P1em - Qon&le v o a d  
ta.* -fho& ill yaw ma, btbCflPi& 

i t  would not be: possible to give ad&: 
quak  time to- you; . . . .  

SHRI VILAS MUITEMWAR : 
Mr. Speaker, Sir, I am emphasising 
tht same thing. I have bem here in 
the Parliament for tbe last. ten y m  
and every year with the advent of 
monsoon we- have discussed this 
matter. We discuss the flood situa- 
tion in the country when monsoon 
starts and discuss drought situation 
when monsoon is over: it has beoomc 
a regu!ar feature. 1 would like to 
mention one basic thing. 

Keeping all these factors in view 
fhe Ministry of Water Resources was 
set up in 1985. If there was hnre 
tlan werage rainfall, the country was 
hit by floods and if there was no 
rainfall, the country was hit by 
drought. 

Both these things are ~8nnccfed 
with water and we have not taken 
these issues into account. The hon. 
Minister of Adculture is present 
here. But he has his limitations and 
is not able to help us because this 
wbject of flood control comes under 
tbe state list. It has been provided 
in the Constitution. As such no CCII- 
tral assistance is monded at the time 
of flood and drought and no concrete 
action is taken. In fact, as this issue 
is connxted with water. it is directly 
dealt with by the Ministry of Water 
Resources which i s  . s u m  to ensure 
that every drab of water and eve-q 
inch of land of this country is utiks- 
ed. Therefore. it was very necessary 
for the hoq. Minister of Water Re- 
sounes ta be present here, so that ha 
could have suggested some solution 
after pondering over. all the pomts. 
The h..Minjster of Anddtura wil l  
re* to the debate that. is going--on 
ia the Hmpe today althounh. he is 
unable to provide any sdution.- We 
will continue te discuss these issues 
in thk House every yeat, but no solu- 
tion could be f w d  -because this 
mnsMity has .been dvm to .aate 
-mmmts.- I m o t  that a neman- 

ptogmmme &auld. be hallred. out 
in. this d . 8 0  .that a penaawntc 
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solution could be found. The repre 
scntativts of Orissa spoke a lot about 
the ttood which has occnrred in the 
stab now*-days. I come from Maha- 
nshtra Yon have seen the flood 
in Vidarbha aad the damage caused 
to Mowad village. 240 paopk lost 
cbeir Iives in it. Not only this. near 
about 400 pmpk are still missing. 
about whom, it is not Certain whether 
they were washed away or went away 
~ w h e r c  dsa 

In this way, thtst things arc hap  
pcning only due to the misutilisation 
d river waters. Through you, T 
would like to tell the Government and 
the hon. Minister of Agriculture that 
unless we makc proper utilisation of 
waters of all the rivers in our coun- 
try, we wil l  continue to have discus- 
dons on this issue every year, but the 
problem will remain as it is. 

You arc fdly aware how the Cau- 
V water dispute arose last month. 
Tbc people of one state raised a lot 
Of hue and ay when they did not 
get water. Water is a bare necessity 
of our life. One live without food 
ont time but it is not possible to 
live without water. The gmmd water 
Iml Of our m t r y  is umstantly go- 
ing down. It is vay n#xssary to give 
aerionS thouat to this issue by making 
proper coordination of an these points, 
60 that tbis discussion being done 
evay year should be - avoided. We 
have to cxmetitute a fund for this pur- 
pose. Despite having discussiorw 
evay Far, the situatim remains tbe 
srme when tbe mansoon is over. This 
only wastcs tht tjllse of the House. 
~ i s n o t t b c q u c s t b n o f a n y p a r t i -  
cnbrparty. Same &cctive metsarcs 
has to be taka in this regard so 
&at liood and drought could be con- 
trolled. dwauldabolitctosaythat 
in 1972 Dr. Rao bad 6 a rccom- 
mendatkin fa prspsring a schane for 
wmahg tk hers, Ganga and Caa- . Tbe estimated expaditun Qf 
t b e p r a i a c t a ? @ a t t b n e w m ~  
strc 1 2 m  CRJW and rodrty.tbe -- 

Voafd'tOQch tbe -fir. mltm &. 
d h n n -  

aU the stat& In tba last scasian. a 
separataissuewasniaadbythcpaople 
of Assam regarding the Brahmputra 
which causes flood every year. The 
question of the Brahmputra and the 
Ganga . . . . . . . . . 
[English] 

MR. SPEAKER: You a n  upcaking 
about all floods excepting in your 
own constituency. I will anow you to 
s p k  about your constituency. 

SHRI VILAS MITIEMWAR : 
Mr. Speaker Sir, that is what I want 
to say that some permanent arrange- 
mtnt should be made to control 
floods. 

MR. SPEAKER: The time is very 
limited. 

SHRI VTLAS MUTTEMWAR : 
Regarding flood in Mowad I would 
only say that relief and central assis- 
tance should be provided to the vic- 
tims of flood in the village. 

MR. SPEAKER : Now- Shri Sri- 
ballav Paoigrahi. 

Please don't repcat tk points al- 
ready coved, so that others could 
make their point. 

I am following a method. I am 
allowing the Members from one State. 
Orissa. and then I will go to KarnG 
taka and then to other States. I d l -  
cd out the name of Shri Vrlrs Mut- 
temwar but it should have bcun Shri 
Panigrahi. I am going by this. I will 
allow you to speak. 

SHRI NIRMAL KANTI CHAT- 
TERJEE (Durn Dm): We have an@ 
Member from Aonm dm. 
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and it is now reeling under tbe severity 
of floods. I would say that floods are 
a regular feature. Orissa is known as 
the home of natural calamity. Every 
year the State is visited by natural 
calamities-be it floods, drought or 
cyclone. But the degree or the magni- 
tude of the calamity varies. It differs 
every year. The present floods which 
Orissa is experiencing right now are 
severe. 

Day before yesterday this matter 
was raised here and yesterday we also 
raked this matter in this House, and 
requested our hon. Prime Minister to 
make an on-the-spot study and assess- 
ment of the situation. We are grateful 
that he readily agreed and he paid a 
visit this morning itself. Sir, this goes 
to show the sympathy of the Prime 
Minister himself and of the Congress 
Government. and the Orissa people 
expect a lot from !he Prime Minister 
after his visit. 

Sir. Orissa had a total number of 
more than 45.000 revenue villages and 
with hamlets it wi!! be slinhtly over 
50.000 villages and out of that 9,404 
viClages spread over 999 gram pan- 
chayats under 101 C.D. Blocks in 7 
districts are severelv affected by this 
flood. So. this very figure goes to show 
the magnitude of this flood. As you 
know, of course the Ninth Finance 
Commission have come out with their 
r'ecommendations and according to 
their recommendations. Oriasa's share 
will be around Rs. 50 crores annually. 
Tn any normal year it is all right, Sir. 
But in an extraordinary situation like 
this. it, is certainly beyond the compe- 
tence, beyond the capac@ of the State 
Grivernment to meet f ie calamity of 
this magnitude.,Therefore, Sir, T would 
urge upon tht Government of M i a  
to consider this case sympathetically 
and do alll that is pos~ible to mitigate 
the sufferin@ of the afflicted people. 

Now, this has two aspects;-long- 
term and short-term. Regarding the 
short-term as~ect. I would say that 
some rice is distriited. some gratuitv 
rcMf jr &en and m e  house build- 
in;: grant Ia given. Tt is just a token 

of Government sympathy. The loss 
that occurs in a calamity like this can 
never be compensated. No Govern- 
ment can compensate it, neither the 
Orissa Government nor the Govern- 
ment of India can compensate it. All 
that is given is just a token of Gov- 
ernment sympathy. So, let it be done- 
house building grant and all that. But 
I would request that since it is a huma- 
nitarian problem, let there be no poli- 
tics in it. What we find is. I am cons- 
trained to observe that even in this 
matter political consideration is intro- 
duced locally in Orissa. That should 
be avoided by all means and All- 
Party Committees should be set up 
there. The Government of India should 
monitor from DeIhi the implementa- 
tion of the relief measures etc. 

About the long-term measures, Sir, 
one hon. Member suggested about 
Hirakud Dam. Sir, Mahanadi is one 
of the mightiest rivers of India. At 
one time it was contemnlated to have 
three dams to control the floods. Only 
at one point, i.e., Hirakud, we have 
constructed a dam. It is now cutliving 
its utility with heavy silting and also 
cracks appearing in it, threatening the 
people living in the downstream there. 
Therefore, all-out efforts should be 
made to repair the dam and desilt the 
reservoir. 

Another thing is that there are a 
large number of small rivers, nallahs 
and tributaries in Orissa and instead 
of going for building mishtp dams 
which will cost huge amount that is 
beyond our capacity, we should tame 
all those ndlahs and tributaries, which 
will go a long way in containing floods 
besides providing irrigation. 

Sir. this time flood was of the'order 
d 10 lakh cusecs only in the river 
Tel. which is a tniutary of river 
Mahanadi. At Naraj which is the head 
of the delta, a flood of more than 10 
lakh cusecs causes havoc. And this 
time it was more than 12.8 hkh cusecs 
then. 

Therefore, what I would suggest is 
that all tbe tributaries. nallrhs 'etc. 
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should be tamed by way of construc- 
tion of dams over there. You know. 
it is a national waste of water. The 
C.W.C. and other expert bodies should 
addrtss tbemstlves to this problem 
and find out the solution. 

Sir, another hon. Member sugges- 
ted. and it is in fact so. that only with 
the occurrence of flood we discuss it 
here, and then again forget about it 
after that. So. there should be a long- 
term programme. On the one side, 
floods are claiming lives and on the 
other side drought also makes the 
lives of the farmers miserable. So. 
there should be a comprehensive and 
coordinated action plan to prevent 
drought and flood. 

With tbest words, I thank you for 
giving an opportunity to speak on this 
topic. 

18.36 bra 

SHRI S. MALWKARJUNAIAH 
(Tumkur): Mr. Speaker. Sir, I am 
coming from a district which is con- 
stantly azected by drought. 

SHRI NIRMAL KANTI CHAT- 
TERJEE (Dum Dum): The Deputy 
Speaker is also speaking now. 

MR. SPEAKER: The Deputy 
Speaker can speak when the Spmker 
is in the Chair. 

SHRI CHNDRA JEET YADAV 
(Azamgrh) : There should be a time 
when the Speaker can also speak. 

MR. SPEAKER : It is very dan- 
prous for the Speaker to speak. . 

SHR I S. MALLIKARJUNAIAH : 
My district Tumkur is constantly hit 
by famine. Now. throughout the 
country there is flood havoc, but in 
wr district there is famine: coconut 
prdeas a n  withering away. cattle6 
are sold in jab and there is scar- 
city for fudder. For this prrpose, I 
wouid*tut3H?*- 
r r d l C L ~ s ~ M - b e J i n e a d u p . l f  

Jl 
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it is taken up, I think, it will solve 
the problem. There is a strained n- 
lationship between Tamil Nadu and 
Karnataka because of water. If 
Ganga-Cauvery Iink is taken up, I 
think, we can solve major problems. 
1 wish that the Government should 
very seriously think about this matter 
so that both flood and famine pr+ 
blems can be solved. In North India 
also, according to some experts, some 
rivers can be linked up, with the re- 
sult the whole country can have the 
benefit of sufkient water. 

Sir, so far as the channel from 
Hemavathi to Tumkur is concerned. 
I should be highly thankful to our 
senior friend Shri Devegowda. He 
was a Minister in our State for a 
very long time in charge of irrigation 
and public works departments. Dur- 
ing his tenure, he was able to give 
funds, with the result the major chan- 
nel work was completed. But, atill 
for want of sufficient funds, aquisi- 
tion matters are getting delayed and 
digging of the channels has slowed 
down. Therefore. I request the Cen- 
tral Government to come to the rsscuc 
d the Government of Kamataka and 
allot more funds. Further, I want to 
suggest that a development board 
should be constituted consisting the 
districts of Kolar, Tumkur, Chitra- 
durgh and Bangalore (Rural). Virtu- 
ally these four districts are hit by d r e  
ught almost every year. To avoid this. 
a development board shall have to be 
constituted and special measures shall 
have to be taken up to see that SUB- 
cient dry land development program- 
mes are taken up so that the pro- 
blem in Karnataka can be solved to 
a little extent. I hope the Govern- 
ment would apply its mind in this 
respect and help the people of 
Karna taka. 
MR. SPEAKER: I am sure the 

conscientious Members of thie House 
would like to complete the discussion 
on this topic today even if we have 
to ait for a little more time beyond 
7.00 p.m. 
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SHRI H.D. DEVEGOWDA (Ha- 
san): Mr. Speaker, Sir, I would only 
like to point out some of the major 
damages caused recently due to tor- 
rential rain and flood in the river Cau- 
very. The hon. Members have ex- 
pressed their views about the serious- 
ness of the flood. But. in Karnataka 
after 1924, this is the first time we 
have witnessed this type of flood in 
tne river Cauvery. 

I would like to mention only three 
or four points. 

I n  the recent floods, eight people 
died and six people were washed 
away. Unfortunately, sufficient care 
i s  not taken by State Government to 
give compensation to the flood vic- 
tims. 

About 2,000 houses totally collaps. 
ed and 1.000 houses were partially 
damaged. Crops were totally washed 
away in some areas and were damag- 
d in some other areas. 

The total damage may go beyond 
Rs. 50 crores. Unfortunately. the 
State Government has no funds. 

I do not want to say in this august 
House about the affairs of the State 
Government. At this juncture. I do 
not want to bring in the political situa- 
tion prevailing in Karnataka. But, 
anyway, Central Government is in a 
position to know what is actually 
~ o i n g  on in Karnataka through its 
own sources. Their own party people 
have framed charges against the mal- 
administration of the State Govern- 
ment. 

I want the Central Government to 
see that funds are rdeasad. 

Under the present pattern of Cen- 
tral Government assistance, whatever 
assistance they are going to give, tbat 
will be adjusted either in the form 
of plan assistance or loan. 

Whatever it may be, the Cantral 
Government should make available 

situation in the c&try 

Rs. 50 crora to the State Gwernmmt 
of Karnataka to meet the flood situa- 
tion. 

For those who have lost their hou- 
ses, funds should be made available 
to construct their houses through Ja- 
wahar Rozgar Yojana so that the poor 
people can be rehabilitated. 

The area that has been affected is 
only Cauvery Basin districts. 

Mysore, Hassan, Mandya, Coorg 
and Chikmagalorc are the areas which 
a i r  seriously akcted. Tanks are 
breached. Houses have collapsed and 
crops have been totally damaged. 

I. therefore, insist on the hon. Mi- 
nister that necessary funds should be 
made available to the State Govern- 
ment of Karnataka to meet the pre- 
srnt crisis. 

*SHRI K. H. MUNIYAPPA (KO- 
lar): Mr. Speaker, Sir, we are dis- 
ciissinz the havocs created by the 
floods and dro.:ghts in the country. 
lnfact every !ear the people of 
[his country. particularly, the far- 
mers are affected by these na- 
tural calamities. The Centre is spend- 
ing crores of rupees every year for 
thc relief programmes. Instead, we 
have to think about permanent solu- 
tion for these problems. I urge upon 
the Govt. of India through you Sir, 
to link Ganga and Cauvery. All the 
States from Uttar Pradesh to Karna- 
taka would be linked and the farmers 
can grow more food. The economic 
condition of the farmer will improve. 
This plan to link Ganga and Cauvery 
is pending for a long time. I hope 
that the Centre would take up this 
matter seriously and link these two 
major rivers of our nation. 

Some districts like Mysore. Mandya, 
Coorg are affected by floods. Our 
senior colleague has said that there 
is mal-administration in these dis- 
tricts. I do not asne with his state- 

*Translation of the speech orginal ly delivered in Kannad. 



447 Discussion Under AUGUST 21, 1 991 Flood cl brought 448 
Rule 193,f 

[Sh. K. H. Muniyappa] 
ment. The Chief Minister has al- 
nady visited all the flood affected 
areas in the State and appropriate 
measure have been taken in this re- 
gard. Mr. H. D. Devegowda said that 
plan expenditure may be cut. I do 
not agree with him. A suggestion 
has been made not to .spend the plan 
expenditure money for relief pro- 
grammes. I am also of the same 
opinion that the plan expenditure 
money should not be spent for flood 
relief works. 

Shri H. D. Devegowda in his speech 
demanded that the Centre should ro 
lease fifty crores of rupees for relief 
programmes in the flood affected areas 
of my State. I join him in his re- 
quest and I hope that the Centre 
would immediately release the re- 
qired amount to the flood affected 
people of Karnataka. The permanent 
drought Districts are KoIar, Banga- 
lore, Chitradurga, Tumkur and Bel- 
lary. I urge the Hon'ble Minister t@ 
take permanent measures in these 
Districts. 

Sir. I lhank you for giving mc 
opportunity to speak on this burning 
problem of the country and with these 
words I conclude my speech. 

[English] 
SHRI V. DHANANJAYA KU- 

MAR (Mangalore): Mr. Speaker, 
Sir, at the very outset I would like 
to say tbat unfortunately due to heavy 
floods in river Cauvery and river 
Netravathy, both flowing from my 
constituency, heavy damam have 
bcen caw. 

SHRI M. R. KADAMBUR JANAR- 
THANAN (Tirunelveli): You are 
nd rekasing water for Tamil Nadu. 
That is why there are floods. (Inter- 
rupionr) 

SHRI V. DHANANJAYA KU- 
MAR: I will come to that later. 
As I was telling a little whik ago, 
the river Cau~ly k flowing horn 
C o q  @rt of my otmatitucacy and 
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the river Netravathy is flowing from 
Dakshina Kannada District, the part 
of my Mangalore Parliamentary con- 
stituency and they have caused heavy 
damages. 14 people have lost their 
lives due to heavy floods. On ac- 
count of breach of river bunds and 
stream bunds, loss has been caused 
to the standing-crops. Also, due to 
formation of mud-heaps and soil ero- 
sion considerable damage has been 
cailsed to the fields. 

Sir, we have been hearing the praise 
showered by our Orissa friends on 
the Prime Minister for his visit to 
Orissa. We are happy that the Prime 
hlinister has visited Maharashtra also. 
But I am sorry to say that the Prime 
Minister has not bothered to visit 
Karnataka where so much of damage 
has been caused.. .(fWerruptiorrs) I 
would request the hon. Prime Mi- 
nister to pay an immediate visit to 
Karnataka fur an on-the-spot assess- 
ment of the damage caused to life 
and property. I would request that 
if not the Prime Minister at least the 
hi-n. Agriculture Minister to pay a 
visit there. What has happened is 
that damages are being assessed and 
compensation is being awarded at a 
meagre rate of Rs. 1.25 per cent of 
land for the loss of standing crops. 
A sum of Rs. 4 per cent i.e. at 
Rs. 400 per acre is being awarded 
for damages caused to the lands. This 
is given to the agriculturists who 
are having an income less than 
Rs. 4800 per annum and only they 
are entitled for this compensation. It 
is high time all these norms revised. 

MR. SPEAKER : Who ia asscasing 
the damage? I suppose. it is the 
State Govemmcnt which does this and 
not the Central Government. 

SHRI V. DHANANJAYA KU- 
MAR: The Ctntral Gowrnmcnt 
has not come to the assistance of the 
State Government. 

MR. SPEAKER: That is to be 
decided by the State Government. 
kt us come to the next point now. 
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SHRI V. DHANANJAYA KU- 
MAR: The State Government has 
got meagre resources at its command. 
That is why I request, through you, 
Sir, the Central Government to grant 
immediate relief to Karnataka so that 
all thew things could be revised and 
proper damages could be awarded. 

Further, there are also damages 
caused to the roads. Vehicles can- 
not move on the road across the ri- 
ver Netravathy, on the Panemangalore 
bridge. Anytime. the movement of 
traffic between Mangalore and Ban- 
galore through this National Highway 
KO. 48 via this Panemangalore bridge 
may be cut-off. Also, there was land- 
slide along this National Highway 
No. 48 and the Railway-link between 
Mangalore and Bangalore was cut-off. 
It rcmained cut-off for a number of 
days. There were heavy floods in 
Puttur. Rantwal and Uppinangadl 
area in my constituency in South 
Canara district. Then there was se- 
vere sea erosion in the Ullal area in 
my constituency. 

My other friends have mentioned 
about many other measures which 
would prevent the occurrence of 
floods and drought. 1 would submit 
that if proper measures are taken to 
have the dredging in the sea, like the 
construction of break waters. the river 
water will be taken inside the sea 
and the floods would be controlled. 

MR. SPEAKER: You are giving 
a new point. Very good. 

SHRI V. DHANANJAYA KU- 
MAR : There is one more impor- 
tant point. The river beds also 
shoukl be dredged and also the sea 
bed should bt dredged at the point 
w h m  the river pins the sea. Bmk 
waters inside the sea should be con- 
structed so that water in the sea could 
easily flow inside the sea and floods 
could be controllad. 

1 once apin request the Central 
Government to give adequate assis- 
tance to the Kamataka State imme- 
diately. 

situation in the country 

*SHRI V. KRISHNA RAO (Chik- 
kabaliapura) : Mr. Deputy Speaker, 
Sir, many Hon. Members have already 
spoken about the havocs of floods and 
droughts. Every year the Govt. is 
spending crores of rupees for relief 
works. 

Regarding the drought situation 
o.lr Hon'ble Deputy Speaker, Shri 
S. Mallikarjunaiah has given the true 
pictiire that prevails in Karnataka. 
The districts of Tumkur, pllary, 
Chitradurga and my constituency 
Chikkaballapura are affected by the 
drought. Regarding floods our senior 
co!ledgue. Shri H. D. Devegowda has 
spoken elaborately. Fourteen persons 
hakc lost their lives. Propcrty worth 
~everal lakhs of rupees has been lost. 
I urge upon the Centre to look into 
this crisis seriously and take suitable 
nicasirre\ to help thc affected people. 

Floods txcur every year and much 
of thc water flows into the sea. The 
only solution for this perennial loss 
is to link Ganga and C a u v e ~  rivers. 
1-he long pending projects must be 
ti~lien up at the earliest. Upper 
I?hnrlra Projezt has  to be taken up 
immediately. This can provide water 
for irrigation to six districts which are 
prone to drought. Bangalore, Tumkur, 
Chikkaballapura. Chitradurpa and 
Cellary art: the areas which are 
affected by drought. The farmers are 
not setting water even if they dig the 
earth 400 ft. deep. This is the condi- 
tion of the drought-affected areas. 

In addition to linking Ganga and 
Cauvery the water of Mahanadi should 
be diverted to the South. Then only 
the country can obtain prosperity and 
lives of farmers would improve. 

In the Cauvery delta many people 
have been affected by the Roods this 
year. The districts a&cted are My- 
sore. Mandya and Coog. The State 

*Translation of the speech originally 
delivered in Kannad. 
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Govt. has taken certain measures. 
In addition to this the Centre should 
come forward to provide all assistance 
t s  the affected people. I urge upon 
the Hon'ble Minister to rush aid to 
the flood affected areas immediately. 

Sir, 1 am grateful to you for allow- 
ins me to speak on this. important 
issue and with these words, I conclude 
my speech. 

SHRI SURAJ MANDAL (Godda): 
Mr. Speaker, Sir, on the one hand 
there is flood in Orissa. Karnataka 
and Maharashtra and on the other 
Bihar is experiencing drought. Al- 
though, it is said that Bihar is rich 
in natural resources. all these resour- 
ces belong to Central Government. 
Whenever flood or drought occurs In 
the state, the entire responsibility of 
cambatins the calamities is entrusted 
to the state Government. Just as 
a part of India is known as Southern 
India, a part of Bihar is known as 
southern Bihar. We call it Jharkhand. 
Recently, I visited that region twice. 
There are 14 districts under this re- 
gion, but only paddy could be grown 
on 12 per cent to 15 per cent land 
area in tbe entire region. Only one 
crop is produced there and the Kharif 
crop was destroyed. Today the peo- 
ple there, are very concerned about 
employment. West Bengal is the 
neighbouring state. All the labourers 
and farmem of our state. who do not 
get any w& in the fields migrate to 
West Bcngal, Assam, Nagaland 
and Andaman-Nicobar Islands. The 
entire country is experiencing drought. 
Tbmfore, the Government should 
make some permanent arrangement 
for irrigation. Long ago, when I was 
neitbcr an M.L.A. nor an M.P., I 
had read in the newspapers about a 
scheme that was suggested by Shn 
K. L. Rao in respect of Bihar. He 
had suggested that in order to light 
both f)ood and drought in Bihar. a 
canal should be drawn from tiva 
Oilnga and t a b  upto southern 
Bihru. 

Mr. SpcrJrer, Sir, tht Government 
d India sbould pay attention to it. 

Now. I am speaking about drought 
but some areas in Bihar are hit by 
floods also. Just now, while speak- 
ing about Bengal, the hon. Member 
was saying that the state would be hit 
by floods in September and paddy 
has not been sown as there is drought. 
In the same way, Bihar will also be 
hit by floods when water flows into 
river Gandak from the foothilh of 
Nepal. The flood situation will also 
arise when there will be water in some 
command Areas and rain waters join 
it. Therefore. both flood and drought 
occur every year. I would like to 
submit that Bihar is presently experi- 
encing drought. A relief of Rs. 2 
crores was provided for the districts 
of Godda and Dumka and the State 
Government has already distributed 
the money. 

I wodd like to make a demand 
from the Government of India that it 
should immediately provide Rs. 100 
crores for the relief fund of Bihar 
so that the peoplc of that state could 
he saved. Otherwise. they will take 
rccnrrrse lo theft and dacoity and 
loo1 the foodgrain godowns of the 
Government of India. A desperate 
man does all things. 

Therefore. 1 would like to apprise 
the Government and the hon. Mini- 
ster who is sitting here that already 
the Government has not given the coal 
royalty amounting to Rs. 550 cmres 
to the Bihar Government. The eco- 
nomic condition of the state is very 
bad. Therefore. an amount of Rs. 100 
crores should be provided to the State 
Government as relief so that the pao- 
ple of that state could be saved. In 
this manner the Government should 
formulate a permanant scheme to 
solve the drought and flood situation 
in the country and this is what I wish 
to say. 

SHRI MOHAN SINGH (DbOria): 
Mr, Speaker, Sir. eve year my con- 
stituency is a victim o 7 floods. Faizr- 
b?d and Goralchpur districts of Umr 
Pradesh are affected by floods every 
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year. But this year the said areas 
werc affected by serious drought. 
There was rain in the first week of 
August after 12th June. As a result 
of it, thirty percent of the kharif crop 
could not be sown. As soon as rains 
started in the month of August the 
level of rivers started increasing. On 
the basis of my experience, I can 
assert that neither the Uttar Pradesh 
Government nor any other Govern- 
ment can control the tlood situation 
with its own funds. There are certain 
practical difficulties involved in it be- 
caxe all the rivers flowing in our 
district have their origin from Hima- 
layas or Nepal directly. It is an inter- 
national issue. 

Unless the Central Government 
takes the entire flood control problem 
under its jurisdiction, a permanent 
solution to it cannot be found. I 
have raised this question several times 
in the past. I was in the Assembly 
and the council of Uttar Pradesh and 
also in the Central Government and 
urged the Government once and apain 
t:, have deliberations with the Go- 
vernment of Nepal in this regard. 
The Government of Uttar Pradesh 
formulated a scheme and forwarded 
it to the Centre. It was proposed to 
stop Ghagra river flowing through 
Uttar Pradesh which is also known as 
Karnali near Himalaya. similarly the 
proposal was to stop Raptin river with 
Bhalu Dam and also to stop river 
Gandak near Nepal under Pancheswar 
plan. These schemes were proposed 
and Government of India was request- 
ad to contact the Government of Ne- 
pal and implement the said schemes. 
A permanent solution to the flood 
situation of Eastern Uttar Pradesh 
can only be found on implementation 
of these schemes 

Similarly, all the hon. Members 
have raised the issue that the riven 
are shallow. I would also like to em- 
phasis~ that a permanent solutim d 
this prablem should be found out. 
To find a parmancut solution of this 
problem the Oovernment should for- 
mulate a comprthenlrive scheme. It 

should be implemented at the earliem. 
The Central Government should set 
up a flood control Department to tide 
over the situation. Dr. K. L. Rao 
had formulated a scheme in this re- 
gard but in my opinion his scheme n 
not feasible since there is dearth of 
water in Ganga. There is plenty of 
water in Ganga only in Bihar where 
the other rivers like Ghagfa, 
Rapti and Gandak join it. De- 
vastation slarts from there and the 
river Ganga is dry onwards and all 
the Vindhya hills fall in between. It 
is not possible for a technically and 
economically poor country like India 
to remove these hills. As such, the 
suggestions made by our friend Shri 
Suraj Mandal that the canal system 
from Ganga water should immediate 
ly be provided in Bihar and for that 
the Central Government should for- 
mulate the policies and schemes. I 
feel that only then a permanent solu- 
tion of the problem of flood and 
drought in North Bihar. South Bihar 
and Eastern U.P. can be found. 

With these brief submission, I thank 
you for giving me time to express my 
views. 

PROF. PREM DHUMAL (Hamk- 
pur): Mr. Speaker, Sir, due to severe 
drought this time in Himachal Pro- 
desh. maize and paddy crops were 
completely damaged. There waa 
acute shortage of animal fodder and 
drinking water. Thereafter as soon 
as rains started in the month of 
August, one day it rained for just for 
one and a half hours and it resulted 
in flood in the Swan river in Una 
district, which falls in my constitu- 
ency. 73 rivulets flow into the 
Swan river. Water entered into the 
house of the District Magistrate and 
96 houses collapsed. (IrSrerruptlons) 
It was such a severe flood that the 
top soil of hundreds of acres of land 
was washed away just in one day and 
Government property worth Rs. 5 
crores was damaged. Statistics of the 
losses suffered in other areas of the 
State a n  being collected. I would 
like to draw the attention of the 
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House towards an important matter 
on which some hon. Members ham 
also spoken. The Ninth F i n a m  
Commission has earmarked 18 crorc 
rupees only for such natural calami- 
tics for undertaking relief measure. 
Whereas at the beginning of this year 
itself. heavy snowfall claimed thirty 
four human lives and besides that 
2085 animals were killed and around 
3400 hogses were destroyed. A sum 
of Eighteen crore rupees was not su- 
k i e n t  to provide them relief. 1 wouJd 
like to submit that the earlier proce- 
dure of assessing the actual loss and 
thereafter providing relief accordingly 
should be followed instead of a d -  
ing to the recommendations of the 
Finance Commission. In 1988 a sum 
of Rs. 56 crores was provided to 
Himachal Pradesh for only one item 
i-e. drought relid. Now the meagre 
amount of Rs. 18 crores has been pm- 
posed for the natural calamities occur- 
ring during the entire year. With this 
meagre amount it is not possible to 
prov1:de relief. 

I want to submit that the proposal 
to Channeiise the water of Swan river 
md the other rivers falling into it was 
estimated to cost around rupees 200 
crores. Last year it increased to 
Rs. 311 crores and 66 lakhs and with 
the devaluation of rupee it is likely 
to increase further. Unless the Cen- 
tral Government provides assistance. 
a state which has an annual budget of 
Rs. 360 crore cannot Jaunch such a 
big project costing Rs. 400 c m .  

Mr. Speaker. Sir, through you I 
wollld like to q u e s t  the Central Go- 
vernment to take over the work of 
channelising the Swan river. Perhaps 
the Central Government may also 
have to take loan from forcign coun- 
tries and world bank for this pur- 
pose. Only then it can be under- 
taken. Twentj thousand a m  of y- 
ricultnrsl lan3 can be reclaimed 
thmugb chaadiaation. The State 
has form#&ited tbe & m e  and for- 
waded Ihe pPpoal to t& Oestral 
Govtmmnt. I would 31kc to rsqocst 
thtt t ! le~ma~bcalnnmit .  

SHRI GANGADHARA SANI- 
PALL1 (Hindupur) : Mr. Speaker, 
Sir, droughts and floods arc the 
two major calamities to the pbO- 
pie of India. People are suffering 
with irreparable loss due to floods and 
thcir economy is shattered due to 
droughts. 

India fortunately is Messed with 
p2tential river water resources. 
Ganga. Brahmaputm. Narmada, Ta- 
pat i. Godavari. Mahanadi, Kavtri, 
Krishna waters are boon to the na- 
tion. It is quite unfortunate to note 
that vast potential river water re- 
sources are being wasted by letting 
them into the sea. when vast bunch 
of lands are yet to be irrigated in the 
nearby areas of rivers. Nation is 
facing heavy loss of property and 
human life due to these calamities. 
Peasantry is loosing tbtir agricul turd 
crops, facing acute drinking water 
shortage and fodder scarcity to the 
cartla. 

We need a serious plan and persps- 
tive on the f l d s  and droughts in the 
country, since its impact is worsening 
the nation's economy. It is unfor- 
tunate to say that every year flood 
affected areas are increasing very alar- 
mingly and the quantum of amount 
spent is als:, increasing. 

As per the statistics, it is found 
that the amount being spent from 
time to time for relid measures for 
droughts and floods am at increasing 
trend. Thmfore. importance should 
be given to construction of dams, tanks 
etc. to minimise the floods and there- 
by helping the growth of agricultunl 
sactor. industrial sector to improve 
tbe aooaomic status of the country 
and for generating employment. 

Because of drought, p p k  are 
constantly forced for dgi'atiOa dm 
to failurr d agricultural 
which kads to national loas avet- 
mwding tbe urban snu, 
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Andhra Praclesh in gtntrsl and 
Rayalaseema in particular is an exam- 
ple for drought. But, Godavari and 
Krishna in Andhra Pradesh are better 
examples for floods. Construction of 
irrigation projects on Godavari and 
Krishna and diversion of water to 
Rayalaseema is a meaningful work to 
counter the droughts and floods. By 
constructing projects like Polavaram. 
Sriramsagar Stage 11, Jhurala, Telugu 
Ganga, Srisailam right and left branch 
canals. Tungabatra High Level Para- 
llel Canal and major and medium 
irrigation projects, we can minimise 
the damage to the State's economy. 
So. Government should come forward 
to constitute the expert committee to 
assess the droughts and floods and to 
recommend the remedial measures for 
monitoring them. 

It is worthwhile to constitute seDa- 
rate boards for droughts and floods 
with an autonomous status by provid- 
inc adeauate funds. Our session is 
witnessing floods in some parts of tho 
country and droughts in other pans 
of the country. Let us think about it 
seriously and chalk out the schemes 
on a permanent basis. 

With these words. I conclude and 
thank you for the opportunity given 
to me. 

SHRI SURYA NARAYAN YA- 
DAV (Sahama): Mr. Speaker, Sir. 
the entire country is reeling under 
floods and droughts. There is not a 
sinele year in which the Central as 
well as the State Governments do not 
spend billions of rupees. At least 
there is no dearth of water resources 
in the coantry. Till date the Minister 
of Water Resources has always )?sen 
either a State Minister or a Cabmet 
Minister. This Ministry should have 
beell placed under the charge of the 
Prime Minister and the irrigation po- 
tential sbould be improred by cham 
ndismg all the rivers flowing in the 
country through Planning Cammia- 
siaa. I wish ta taik about Bihar. 

Every year Government sf.$@ar 
spending a huge amount of money on 
reIief measures. You can Wl-&& 
ghe what will happen in tWqentai% 
country. Survey of K o s i n  .8a&, 
Kamla and Balan rivers sh&l %k 
undertaken and their pote&';tttiMi 
ed for irrigation purposes. Relief is 
granted only when a lot of hkTdhCkry 
is raised. Goods are loaded -ih hckU#) 
ters and aircraft and airdrappaet~ i3@ 
per cent of it is bungled and d m -  
reach the poor. ThroughoM ttie.pi#r 
Bihar is either affected by %Qds i C 6 @  
droughts. The Govt. has ralPLascd:* 
50% amount. Andra Pradbslr gWfiI4 
crores and 60 lakhs out of-&- 
and 20 lakhs. Arunachal Pm&shwF& 
given 75 lakhs out of 1.5 cmFC 
Assam was given 11 crores '25 Id- 
out of 22 more 50 lakhs, -3ibir kaa 
provided 13 crores and 12 la& mk 
of 26 crores 24 lakhs. Goa was 
ted 37 lakhs out of 74 lakhs. GMmt 
was giver! 31 mores 87 lakhk80utd 
64 crores. A discriminatby.* 
 roach was adopted in case o(O Bib@- 
To grant such a meagre arnoW&-fnr 
the flood and drought affected &ti@ 
is hiehly improper. The Govemkdcd 
has decided that 25 per cent wilt 'be 
spent by the State Governments. TtiIs 
decision is wrong. The Bihar G+ 
vernment does not have adectwi@ 
funds even to give salary to its em?- 
plovees. Then how it can s p e d  -8 
Der cent amount on relief measntes. 
I uree the Government that the Ca- 
tral Government should s ~ e n d  this 25 
per cent amount also. You all kWlP 
the fury of Kosi river and the dc- 
vastatioq caused by it. Kosi river ari- 
einates from a place on Sim-Nepal 
border. Ten or twelve yaan badt. 
serious soil erosion had taken Blade 
in that area. The matter was d ~ ~ -  
sed in this House dso. Crow 7 . d  

rupees have been invested in- 4% 
Project by Bihar Government. IWiB- 
nmment of India does not talwl-my 
measures to provide assistam- ?R?r 
this proiect on Kosi river, it dtlt mbt 
be wssible for Bihar Governmehtm 
mobilise funds. May be, as t e 1 vtrnment of Bihar is not hea ed by 
your party, you have beem b e h i  
in this manner. But the w Y r r r r  
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Bihar are also the people of this coun-
try. People of Bihar should not be
discriminated against. I hope when
hon. Minister replies to the debate,
he will certainly reply to this point.

KUMARI UMA BHARATl
(Khaiuraho) : Mr. Speaker, Sir,
Barring some extra-ordinary circums-
tances, there are generally good
rains in Madhya Pradesh. This year,
Rain God has been kind enough to
Madhya Pradesh. There is not much
problem in Madhya Pradesh since
the Government of Bharatiya Janata
Party had come to power there.
People have spoken about Uttar Pra-
desh and other states. Under nor-
mal circumstances, entire Indian land
has about 40 crore Ha IF of rain. If
rain water is utilised properly, there
might not be any floods in the coun-
try. Ton-utilisation of rain water
properly and construction of huge
dams instead of small dams have
created the present condition. Two
hundred big dams are being construc-
ted in the country since long. I con-
sider them white elephants. The
plan of construction of these big darns .
was against the opinion of experts.
Had water sheds been constructed in
five thousand tracts of land in the
country to store 40 crore Ha IF of
rain water: the nresent situation
could have been avoided. Out of 40
crore hectare ft of rain water. some
water is evaporated. A part of rain
water is absorbed by the soil. About
two crore Ha IF of rain water is stor-
ed in ponds and dams and about six-
teen crores Ha IF of rain water flows
into the sea along with fertile soil.
The danverous aspect of it is that it
causes silting in the river. This silt-
ing in the river causes the havoc of
floods. Therefore, if the rain water
could have been utilised properly,
there are so much of water resources
in the country that we would not have
to face the problem of floods.

It has its links with forests also to
some extent. It is related to forests
not only to SOme extent, but to the
maximum extent. There has been
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continuous destruction of forets In
our country. In the past, the experts
had formulated the rule that 33 per
cent area of land of the country
should be forest land. According to
Government records, 23 per cent of
total land in our country is forest,
but the pictures received -from Satel-
lite show that only 13 per cent of our
total land is covered by forests. It
appears to me that the forests which
were mentioned in Government re-
cords earlier, are being considered as
f.orest land even now. It has not been
ascertained whether afforestation has
taken place there or not. It is just
like the place where 'Mullaha' offers
his 'Namaz' becomes the mosque. At-
tention was not paid to see whether
afforestation had taken place in those
areas or not. If a little attention
would have been paid to this aspect,
the problem of unemolovment in the
rural areas would have- been solved,
and environment would have been
protected. It would have certainly
helped in timely rains and it would
have protected us from the problem
of drought.

That is why I had submitted that
there is generally good climate in
Madhya Pradesh. Some districts of
Madhva Pradesh have been included
in the list or" drought prone districts.
Dhar, Sidhi and Shahdol have also
been included in this list. But there
is one district which has not been in-
cluded in the list of drought prone
areas. I did not mention it earlier.
Had I mentioned it earlier, members
would have interrupted me. Since I
am concluding, I am referring to that
district. In my Lok Sabha constitu-
ency of Khaiuraho, there are two dis-
tricts, viz, Tikamgarh and Chhatarpur,
I have no doubt about Dhar and
Khargone beinz included in the list.
But I am doubtful about inclusion of
Chhatarpur district in the list of
drought prone districts. Shahadol is
situated near mv constitvencv. Such
districts have been included in the
list of drought Drone districts where
a lot of rain takes place. There is
comparatively less rain in Chhatarpur
district. I am surprised as to whv
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hilalarpur has not been ~~cJu.ded in.

the list of drought prone districts. I
had accompanied the former Agricul-
ture Minister in the previous Govern-
ment on a visit to my constituency
d uring rainy season, and asked him
to see (or himself as to how much
rain had taken place in Chhatarpur
in comparison to Sidhi and Shahadol.
It seems to me that the areas which
have got proper representation at the
Centre have been included in the list
of drought prone districts, but as
Chhatarpur and Tikamgarh have not
get good representatives so far, these
districts have been ignored.

Mr. Speaker, Sir, I wanted to par-
ticipate in this discussion, because the
hon. Agriculture Minister was present
here and he would look into the
pain ts raised by me. Official figures
which have been forwarded from that
place are not based on facts. Keep-
ing this fact in view, survey may be
conducted in Chhatarpur area. If
survey is conducted honestly, Chhat-
arour would have to be included in
the list of drought prone districts. 1
thank you for giving me time to speak.

SHRI G.M.C. BALA YOGI (Amala-
puram): Hon. Speaker Sir, at present
Andhra Pradesh is also facing floods.
Particularly, there are floods in the
Godavari District. Every year, floods
in Godavari and Krishna cause heavy
damage to paddy crops, resulting in
loss of human lives and destruction
of property. Every year, Govern-
ment of India as also the State Go-
vernment are spending crores of ru-
pees. But there is no proper solution
because constructive methods are not
being adopted.

My constituency Amalapuram is in
the East Godavari district. It is one
of the rich paddy and coconut pro-
ducing areas of the country. The
Konaseema area of this region is al-
most like an island with water on all
the four sides. There are a number
of canals and rivers in this area. Due
to lack of proper modernisation. the
drainage and protection systems "are

not at aU functioning. ~~b.is i~ result-
ing in heavy floods which are caus-
ing heavy loss to the coconut and
paddy crops in this area. Nearly 12
lakh people are living in my consti-
tuency. The entire area is protected
by flood banks along 272 Km. These
flood banks were built very long
back, say nearly one hundred years
back and they are not able to with-
stand the recent floods. There is
every danger to this area. If there
is any breach in this flood bank, the
el~tire area will be submerged in Bay
of Bengal and people will lose their
Jives.

In this connection, through you I
request the Central Government to
make a proper plan for the moderni-
sation of the irrigation system and to
strengthen the flood bank. The drain-
age system should also be improved
by the Central Government itself.

Two months back, there were hea-
vy floods in the Goda vari river and
there was a boat accident. I raised
this matter under Rule 377 in this
hon. House. The Prime Minister also
sanctioned Rs. 3 lakhs for those peo-
ple who lost their lives in the acci-
dent. Recently I visited my consti-
tuency. An accident took place two
days back. In this boat accident, 30
people lost their lives and another
20 people have received injuries.

Mr. Speaker Sir, I request the Cen-
tral Government through you that
they must take concrete measures to
control floods by strengthening the
flood banks and by modernising the
irrigation and drainage systems in this
area. '

[Translation]

SHRI AYUB KHAN (Jhunjhunu):
Mr. Speaker, Sir, the people of Raj-
asthan wish that flood should come
there but it is unfortunate that there
has been no rain so far and people
are clamouring for water. There is
a saying in our area and we also say
with pride that blood is cheaper than
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water in Rajasthan. But in spite of
that water is not available there. Even
today, people fetch drinking water
from a distance of 10 kilometers.
Now-a-days, some of the districts in
Rajasthan have been hit by severe
drought as a result of which sowing
could not be done till date. 1 would
like to tell you that during 1987-88
the state experienced the most severe
famine of the century in which the
then Congress-I Government at the
Centre had sanctioned a grant of Rs.
550 crores to the State Government.
The State Government spent Rs. 250
crores from its own resources. I would
like to request the Government to
provide more funds to Rajasthan Go-
vernment so that it could help the
farmers and poor at the time of such
calamities. She said that every place,
where Namaz is offered, cannot be
converted into a mosque. I would
like to make a request to my sister
that she should not see one side of
the coin, she should see both sides.
She has not spoken these words from
the core of her heart. She should try
to understand others from the core
of her heart. A mosque is never built
on grabbed land. It is always built
on an honestly acquired land ... tlnier-
ruptionsi ...

SHRI PHOOL CHAND VERMA
(Shajapur): She did not say it with
any mala fide intention.

SHRI AYUB KHAN: Why are
you supporting her? I am making
approachrnent with her and you are
supporting her. Please don't inter-
vene between the two. I am trying
to talk to her direct.. .(Interruptions)
... I was saying that a mosque can
never be built on grabbed land. The
mosque is always built on an hones-
tly acquired land. Our 'Shariat' and
'Curari' say that there is no difference
between a temple and a mosque.
Where you pay respect to a temple
you should also pay respect to a mos-
que. If you consider a temple to be
a pJace of worship you should also
consider the mosque to be a place of
worship 'Ram' and 'Allah' are one.
Don't make a difference between the

two. Had it been so there would have
been a difference between our physi-
cal structures. The tears that roll down
Irorn our eyes would have been diffe-
rent and of different tastes. The col-
Our blood also would have been dif-
ferent... (Interruptions) ...

KUMARI UMA BHARA rr (Khaj-
uraho): ** .

MR. SPEAKER: What Uma Bha-
rati said just now will not go on re-
cord.

SHR! A YUB KHAN: Sir, I just
said this thing to her out of affec-
tion ... (1nterruptionsi ...

MR. SPEAKER: Leave it aside,
Mr. Ayub Khan. You should speak
on drought as it is an important
matter.

SHRI A YUB KHAN: I am mak-
ing a submission in respect of my
constituency. The farmers of Rajas-
than arc in distress due to drought
... (Interruptions) ... Earlier the St~te
Government charged only Rs. 25 for
giving an electric connection in Rajas-
than. Now it is charging Rs. 25,000
for an electric connection. Nobody
knows what are the reasons therefor.
I would like to request the Govern-
ment to grant them more aid so that
the farm;;·s could get electric connec-
tions and maintain their livelihood. My
constituency consisting of the districts
of Jhunjhunu and Siker in Rajasthan
contribute maximum number of peo-
ple to military service serving the na-
tion and defending our borders. The
military men of that area serving the
country are worried now to sustain
their families. T would request you,
Sir. that the Central Government sho-
uld provide maximum funds to the
State Government. The condition of
farmers is worst. How to feed the
cattle? Husk is selling at Rs. 2 per
kilogram and 'Bajara' is selling at Rs.
3 per kilogram. In this hour of crisis

·*Expunged as ordered by the Chair.
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how a poor farmer can provide food
10 his family mem bel'S and fodder to
his cattle? How can the people sustain
themselves when sowing could not be
done. Through you, 1 demand that
maximum grant should be given to
Rajasthan Government and also neces-
sary arrangement should be made to
give new connections to people so as
to enable them to earn their livelihood.

Finally, I would like to conclude
after drawing your attention towards
a very important matter. The Khetri
Project is located in my area. This
project is being run by water drawn
from underground. It has created a
new problem for the farmers because
the level of water of wells have gone
down because of drawing underground
water for Khetri Project. The wells
have dried up. Due to this, the far-
mers of that area are moving from
one place to another in search of live-
lihood. Haryana is at a distance of 20
kilometers from there. Through you,
1 would like to urge the Government
to hold talks with the Haryana Gov-
ernment and arrange water for the
Khetri Project by bringing water thr-
ough a canal from Haryana. With this
the water level of wells could be res-
tored and farmers could till their land.

PROF. RASA SINGH RA WAT ,
(Ajmer): Mr. Speaker, Sir, there is a
saying in my area that 'Indian Budget
is the gambling of the monsoon'. To-
day, I am very distressed to say that
even after 42 years of independence of
our country, it suffers from calamities
like drought. famine and floods with
a slight change in its climatic condi-
tion. Thousands of deaths take place
on this account. Livestock also peri-
shes. The human beings also suffer a
lot. A poet has correctly said in a
coupleti=-

"Kahin per Barh, kahin per sukha,
Malik bhi ha gaya hai rukha, .' .
Isse janata ka dil haibahut dukha,
Pashuon ko bhi rahna 'Pad raha hai

bhukha".

Sir, through you, I would like to say'
that a piquant situation has' arisen in

Rajasthan. As one of the hon. Mem-
bers was saying just now that while
there is an acute drought in western
and northern Rajasthan flood has oc-
curred in Kota and other areas of Ra-
jasthan. Even the army was called
there. Rajasthan is such a state where
the people are falling victims of fa-
mine as there is no certainty and regu-
larity of monsoon. The sheep of Ra-
jasthan are helplessly moving to Ma-
dhya .Pradesh in search of grazing
grounds. The camels of the area and
thousands of cows of northern and wes-
tern parts of Rajasthan are also mov-
ing tei Madhya Pradesh for their sur-
vival.

Sir, I would make a submission to
the Government through you that
maximum assistance should be grant-
ed to Rajasthan from Natural Cala-
mities Fund to face the famine be-
cause the financial condition of Raj-
asthan is weak otherwise also. It has
maximum desert area. Otherwise also
there is scarcity of drinking'water
there. As ghee is not easily avail-
able except at certain places and
people eat bread just by smearing it
with ghee, similarly' the time is fast
approaching when people will have
to take bread with water. Therefore.
my submission is that small bunds,
anicuts and small ponds should be con-
structed in the flood prone areas. The
water of the Ganges and Yamuna
goes waste as it is allowed to follow
down into the sea. My submission
is that for a permanent solution of
this problem the flood waters of the
Ganges and Yam una should be rout-'
ed to Raiasthan through a canal. as
is done in the' case of Sutlei's water
which is routed to Rajasthan through
Indira Gandhi Canal.

Alongwith this. there is acute short-
age,'af drinking water in drought aff-
ected. areas. In. such areas the proper
arrangements for supply' of drinking
water is needed. Arrangements for
providing some. water for dry land
farming are also to be made.
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[Prof. Rasa Siagh Rawat] 
Finally. I would like to say that 

cveq year we spend thousands crorcs 
ot rupees io combat the calarmuas 
but we do not make arrangement in 
advance. We wake up only when we 
rind ourselves in the grip of calam~- 
ties. Finding of a permanent solu- 
tion to the problem of lid and 
drought is the need of the hour other- 
wise crores of rupees will conunue 
to be spent on providing reilef every 
?ear and the problem is not going to 
be solved permanently. Therefore, my 
submission is that the' Government 
should seriously devote itself to find- 
ing a permanent solution and provide 
funds from Natural Calamities Fund 
so that people may get relief as well 
as employment. Aiongwith this the 
problem of drinking water may be 
solved. 

With thesc words, 1 express my 
thanks. 

SHRI MUHI RAM SAIKIA mow- 
gong): Mr. Speaker, Sir, thank you 
very much for giving me the opporru- 
nity to speak on this discussion cn 
floods and Droughts. The problems 
of drought and flood are national pro- 
blems. 

In this House, we have been dis- 
cussing these problems for years to- 
gether. But till now. we have not 
found out any solution to these pro- 
Mems. In some parts of India, there 
is excass water. In some parts of 
India, &ere ie scarcity of water and 
again ia .same otber par tc  d India. 
there ig dispute regarding watcr. 

You can take the example of Pun- 
jab. Haryana. Tamilnadu and Kama- 
talrr, T a m ~ r f r o r n a m a s t b o c k -  
4 $rate of Assam. In Asram. 
that  is no problem of d m  t: t b m  
is a m o b k  d M, w& is a w- . . 
We haw been discu- the p@ 

htGms d fkwds and d m @  in thh 
H m 9 ~ ~ ~ t a t  tbe bst m many yem. 

situation in the mN)bizr,v 

but  here is no solution. From the 
middle of June upto the first week of 
August, there were three floocls in 
qu~ck succession; they were not only 
ffcmds but devastating Boods, causing 
immcnsd damage to the roads, school 
buildings, hospitals, bridges, dwelling 
houses, forests. tishery; fro111 one 
end of the State, right from Sadta 
to Dhubro, covering a distance of 
8W0 kms. the entire area has been 
under water. There is a river island 
which is supposed to be the largest 
river island in the world known as 
Muuli .  'Zhz entire river island 
is under water. So, the entire 
popu!ation had to be shifted to 
the place of safety. The sta~ding 
crops and thousands and thou- 
ads  hectares of land had been wash- 
ed auav: and thousands and thous- 
ands of cattle had also been washed 
away. More than one hundred people 
lost their lives. The devastating 
3m3s are not only causing sufferins 
to the Assam Valley but also the 
Berk Valley. 

There are two major rivers. Bmb- 
maputra River is one of the rnighties 
rivers in India having 40 tributaries: 
and all the beds of the tributaries and 
the mighty rivers have been silted up. 
As a result frequent devastating 
floods are occumng there causing im- 
mense dama_ee to the property of the 
people; and thousands and thousands 
of peo~le have been rendered homr- 
less. The people had to take shelter 
under the heat of the sun. storms 
and rains. 

The Government of India has ex- 
tended relief to the suffering people. 
but the total money granted for relief 
has not reached to the d e r i n ~  
people. Out of the total money grant- 
ed, only 40 per cent has reached to 
the beneficiaries: 60 per ant <rf the 
prant has been misused. Thcr~ is a 
mrticular section of the pcook who 
find it a source of their earning during 
the flood time. 

T m m w  meawes could not 
save any m m .  Cnrras a d  crores 
of nkpaes hatre been spent on ternpar- 
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a;y measures, but they are good Ct~r 
nothing. Therefore, I suggest that 
the Government must take some per- 
mancnt measures to control floods in 
a phased manner. 

The Governmet~t of India coxider- 
eJ Brahmaputra as a national water. 
Therefore, in order to control that 
water. the Government of India con- 
stituted a Board known as Brahma- 
putra Floods Control Board. The 
Board has submitted two Master Plans 
for controlling floods, but nothing 
has been done. Therefore, I urge 
upon the Government of India that 
instead of giving grants or extending 
relief measures every year, they should 
take up come permanent steps be- 
cause the evtire country more or less 
suffers from these floods. Crores and 
crores of rupees have been spent in 
the name of relief, but only 40 pzr 
cent of the entire grant reaches the 
poor section of the people and 60 per 
tent is miwsed. Therefore, my urgent 
appeal i s  that instead of spending 
crores aqd crores of rupees good for 
nothing, the Government of lndia 
zhould take some permanent measu- 
res in a phased manner to control 
floods. 

There is a Minister inchargc of 
water rerources. 1 know that the 
fu-c:io.1 of the Minister incharge of 
water reso~lrces is to formulate a 
policy in order to utilise the water 
resources for the benefit of the com- 
m m  peonlc. Rut it is not the func- 
tion of the Minister incharge of the 
water re5ources to let lose water for 
causing immense sufferinq to the poor 
nt=ople. Tf the Minister incharee of 
:he Water resources cannot berform 
his function. then that function 
should be taken awav from him and 
handed over tn the Pr;rne Mirlister 
so that it could be performed efficie?tlv 
My earnest appeal is. if this Depaft- 
ment cannot function proprlv and 
achieve the obiectives set out for it. 
then this Denartment d Water Rc- 
sources rhould be taken over by the 
Prime Minister. 

l'herefore, once again, my earnest 
a m 1  to the. Government of Ida 

is ro take some steps, permanent 
s tep  to control the water of those 
two mighty rivers including their tri- 
butaries so that the people of Assam 
can be benefited from the water 
resources of those rivers. 

EHRI UDDHAB BARMAN (Bar- 
peta): Already, Hon. Members have 
described the damages caused by the 
drought and the floods. The flood in 
Assam is an annual phenomenon and 
the frequency and ferocity have also 
been increasing. The damage caused 
to the economy due to floods is also 
increasing every day. It is estimated 
that on an average the annual damage 
is mounting to Rs. 55 crores. Some- 
times, it is Rs. 0.3 crores and some 
times it is Rs. 663.00 crores. Thus. 
every year there is lot of damage 
caused which results in damage of 
crops. properties. loss of human lives 
and cattle. 

The floods in Assam are caused 
mainly because of the heavy rains 
ranging from 176 cm to 640 cm and 
also the heavy siltation of the riverry. 
The flood prone areas are also on 
the increase. 

MR. SPEAKER : All these win@ 
have already k e n  made. It is not 
necessary to repeat them now. YOU 
ray that you endorse the speeches 
made by others. 

SHRT IJDDHAB BARMAN : R- 
cause of the exte~sive damaee caused 
every year. stringent measures to con- 
trol the f l d s  are utmost necessaF 
in Assam. 

.4csam k verv rich in natural re- 
sonrres and it is also rich in water 
rewoms. Tf  these water resources are 
nro~erlv harnessed. the sorrow of 
Assam can, he conv&cxl into the oms- 
mritv of Ascam. T h e  CenW~l Gw- 
ernmeqt should immerliatelv take 
mcawm on a ahr;tv ban's tn CO-1 
the f l d s  then All the riven. Qe 
Rrahma~utrs. Rnmk and a11 the *- 
hutads shmfd be harnessed. A9 
thcse rivers also cause immense and 
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[Sh. Uddhab Barrmm] 
large scale erosion. The msion of 
these rivers is creating a serious pro- 
bkm in Assam. 

So, I request the Central Govern- 
ment, to take proper measures to con- 
trol the flood and erosion in Assam 
and also to rush immediately relief 
materials to the people in Assam. 

MR. SPEAKER: Very good. Please 
conclude now. 

SHRI UDDHAB BARMAN: Also. 
I would like to suggest that the 
Master Plan for Brahmaputra and 
its tri'butaries should be executed and 
the Central Government should take 
the initiative, a political initiative, so 
that the rich natural resources of the 
State are properly taken care of and 
Assam can become a ticher State. 

MR. SPEAKER : Hon. Minister 
may now reply. 

SHRI LAL K. ADVANI (Gandhi 
Nagar): Mr. Speaker, Sir. I had raised 
a question with your p e n i i o n  the 
day before yesterday. Yesterday the 
& t e d  Affairs Minister gave us r 
little information about tbe develop 
ments in Soviet Union and today 
much mort important development 
has taken place thm. It appears that 
dcvdQPmcnts have taken place in the 
revcrse direction and almost the 
~ a t w  quo ante has b a n  restored. 1 
want that the Government should give 
an authentic information to the House 
&momm because the information is 
stin based on the muiia reports 
rlone......(Zn~rrrwprionr~ 

CHANDRA JEET YADAV 
(hxagah): Hgve yau any idorma- 
tSan about the dahrr qtm orlc &a- 
tka 

smt1 L a  K.' AIWANI: I don't 
W i d a d s D ~ t h s m s d h ~ .  

[English) 
Developments have taken place in the 
reverse direction and almost the 
.\tatus quo ante is restored. 

MR. SPEAKER: Now, the Hon. 
Minister. 

[Translation] 

THE MINISTER OF AGRICUL- 
TURE (SHRT BALRAM JAKHAR): 
Mr. Speaker, Sir. I thank you and all 
the Members who have participated 
in this debate. . . . . .(Zntemuptions) 

AN HON. MEMBER: I thank you 
for speaking in Hindi. 

SHRI BALRAM JAKHAR: I will 
speak in any language you wish, even 
Sanskrit J would like to thank all 
the hon. Members who have partici- 
rated in this discussios. We havc 
discussed drought and flood both and 
1 am satisfied with the way the sub- 
jects were discussed. Shri Chandra 
Jeet Yadav had initiated the discus- 
sion. He has analysed the problem 
h a d b a r e  right from the beginning to 
the end and no aspect has been left 
undiscussed. After that. I think more 
than 50 hon. Members havc express- 
ed their views while participating in 
the discussion. T agree with them 
because the problem of one is the 
problem of all. It is auite natural 
to feel the pangs of other country- 
men, more @ally their effect is 
more in rural amas. Incidents like the 
one that took dace or cases of dam- 
bum. in Mandvi take   lace verv 
mlv which affect the cities but ulti- 
matelv cities are also affected when 
thm is d r a t ~ h t  as the rata? of com- 
moditk in cities also go up and there 
is d t v  a h .  

T have fiven in a vitlme and 
Dtauehed the fields. So I have ~ r ,  
fb* fanmro ~ R C I  the moet as *w 
mleh d d  on natarr. Oad a b e  
trim* how 4se wmfh of nahm rs l lq .  
but when the third eve d natwt is 
m- it m b e s  h m .  



. .  
SHR& BALRAM JAKHAR: Every- 

day I sit prepared for a mll to reply. 
Even hae 1 had to face a drought of 
call as if I was also in the grip of 
it Today you have invited me and 
it will be completed today. But in 
this way certain positive aspects also 
come to surface. It has two aspects- 
positive and negative. There IS some- 
thing positive in it. I considered the 
matter, heM discussions and gave a 
statement. Since then the situation 
bas chaqed considerably. I would 
like to speak about the change be- 
cause it is also important. After rn? 
mtemenl on 14th August there is a 
change in the situation and the change 
is for the better. There were rams 
cven at the placts where there were 
no rain. 

SHRI SURAJ MANDAL: What is 
the use d it? 

SHRI BALRAM JAKHAR: That 
is not the case. Perhaps you don't 
know. 1 had been there on 15th. 
Earlier, 1 went there on 3rd. The 
cmp wae standing and it had alreadr 
rained there. People were crying ar 
that time and they were saying that 
if it did not rain everything would 
ttm into ashes and the animals 
would not get anything to eat. Todab 
.I can say with confidence that whcr- 
avea € h e  have been rains the crop 
will bs cxoellanf because I know it as 
3 hew Been doing thi job and no 
w k  job at dl. 

- $HfU s;LuRAJ MAM,& : Tbere 
w?B be oqly kidder. and no cropn 
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c a n e o w o ~ o r ~ k  
that. 

Satage of water is very bad. 
Even animals die without h I have 
witnessed famine in 1986-87. Tht  
time we had spent Its. 800 crores in 
Rajasthan alone. The situation was 
so bad that people used to kave their 
animals as they did not even bavt 
fodder to feed them. Those animals 
were set free so that they could fead 
for themselves. 'I?ht cattle owners 
could not see them dying before lheir 
eyes. Thii is my experience. I Laaw 
how painful it is and one has to 
d e r  a lot. 

When then is rainfall the crop afe 
good, though it may be true that all 
@ crops may not be good but rain 
does make a di&ercnce. Rcrcently. 
when there were rains in Hary- it 
did benefit the crops. l k r e  are uo 
rains in my area so far. I had bem 
to my village a few days back. The 
entire Western Rajasthan, right fratl 
Bikaner down to Eetopepur b dry 
and if thcre is  some rain. I it 
would bring good yield. So, we ate 
still depending on rains. 

Both the dnwght and the e x 4 e  
rain damage the crops but the iaten- 
sity of the damage due to excessive 
rain is much more than that of 
drought. Tbere is no crop dae to 
drought also and the farma is ruiond. 
There is no work and the worker d3cs 
not get wages. 'Zhere is no ichs: . . 

SHRI NTRMAL KANTI =I- 
TERJEE @urn Dum): The drought 
is much more harmful 



owes it existam to bad. (Intemp- 
*) Spmewhem it happens and at oihsr - p k  it docs not. ' I do not 
6ay':ihat it should be similar in your 
state as well. That is a siparae issue. 
ll@gs differ from place to placc. In 
sow fmas there is only one crop, in 
otkqrs two mops are .grown. whereas 
in some others farmer grow three 
-s.- in a year. Can you believe 
paddy is being harvested in Punjab 
these days. Then they will cultivate 
sunQower or 'Raya' or Toria' and 
after. &at they would sow wheat. 

Umaji was saying just now that big 
dqq; are white elephants Madam it 
is nqt so, I W  them been no Bhakra 
in the swuatry we would never have 
bammi self-rtlht in fdgrains; we 
would have been carrying the begg- 
ing bpwl. on the other hand, Bhak- 
ra&n whicb is over 40 years OM is 
s@ functionin well and ~t has given 
us so much d wing that period. 

KWMARI UMA BHARATI (Kha- 
juaho): No we were talking about 
pea- prom 

SHRI BALaAM JAKHAR: They 
are pending because of our shortoom- 
bgs or our intentions arc not good.. . 

S)IRI PHOOL CHAND VERMA: 
l h w b d s  of a m s  of land around 
the Bhrlrra Dam has bacome marshy. 
Not a blade of grass grawar there. . 

Rectntly, I saw the paddy 
Punjab. It is glittering & a 
hope we would be able to provide 
more paddy than before. Jt is,:all 
p c e  of God. It is true t b t  w w  
there is delay, it breeds mm. 
Not only that, because of delay there 
are losse,. and escalation af prices. 
Delay of any kind is bad and thp 
people in this country will have to 
shed this attitudp. This is bur own 
country and the workers art ours. 
The Engineers are ours an4 pe, am 
not being ruled by the Oaqc 
the non-whites behave 
eveiyt hing will become smw fkt 
patriotic sentiments are aroused @ 
ptty delays will be done away wr* 
and the country can prolpr(qe. a lot 

I , 
When I was speaker I visited many 

places. throughout the country and 
abroad. Everywhere I found - +that 
those, who had gone abroad with a 
few dollars in their. pockeh, plere 
millionaires today. Ali. was be 
cause they had worked hard but one 
fails to understand why they can't 
work hard here in this country. M we 
work hard. all of us; c n g !  
workers. farmers and others, there % 
no reason why we can't pmgmb and 
make the country once again wondo. 
It is my firm mvicdon. 

I was saying that &ere have bean 
good rains at many plam. Whsa 
we met last time and bad di#.asrion. 
after that there were raiw, thsn b r a  
was a wave of draught and * tab 
for 5-10 days. Now when it has' bm! 
raining for the lmt 5-7 day we fd 
rdievsd. Now we knon nhar to 80. 
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me& me everyday and say d iy  don9 
I g@ to Bihat. I tell thcm that I 
would certainly go there. I 6rst sent 
h l t a j i  my co11eague and then appe- 
aled to the hon. Prime Minister to 
pay- a visit. I always ready. Bihar 
had asked for 40,000 tonnes sf food- 
grains. Later they raised their de- 
mand upto 40 lakh instead of 40,000 
tonnes. Then they again asked for 
teli ~ o u s a n d  tonnes and five thou- 
sand tonnes. That demand too was 
met by the Centre. Besides Its. 10 
lallhs were released from' the Prime 
Ministers' Relief Fund. We can r e  
1 ise morq funds from the Calamities 
{elief~und i•’ need be. Thl. Finance 
Commission took objection to the 
Central assistance and said that the 
Centre had no authori$,Jo release 
iunds like that. The hin&-should be 
sanctioned. to de. Finance Commission 
which would release them further. 
Thz Centre should give only three 
sham and the State should bear one 
share. A committee was constituted 
under the chairmanship of the Chief 
Secretary and all powers of expendi- 
ture were vested in i t  Yes I can do 
one thing. I can fix the criteria for 
natural calamities. Amount of re 
lief should be sanctioned according to 
that criteria. I do not bave any 
problem. I am always ready to help. 1 
always believe that we should share 
the sorrows. That should be our 
prime duty. We will make all possible 
efforts to help them. If the State 
Gommmmt wants we csn release 
an&er instalment of relief. Tf you 
qrsat I tam rele8se two instalments 
a d  I can manage ever for the nest 
year's instalment. 

The funds of last year for Madhya 
Pradesh a n  with me. 

SHRI SURYA NARAYAN YA- 
DAV (Saharasa) : Please give it to 
%hR. 

situation in the coinitry 
. . .  

they need two more in~tafm& '1 
wiu give theat. - 3  > 

.. 
SHRI SURYA NARAYAN Y A ~  

DAV: Then give these. 

SHRI BALRAM JAKHAR: If 
they demand, these will be rel- 
When they require they will ask fat 
it. You are asking for Bihar- If B U r  
takes up the challenge it e n  give 
food to the entire country That' is 
my firm conviction. Bihar can do it. 
It is a matter of hard work o*! U 
we are determined no power, on 
earth can stop them from prodwing a 
lot. Bihar is rich in naturd tesoiqces. 
When workers from Bihar c a n " - h e  
to Punjab and produce a I&, why 
can't they produce well in Bihar it- 
self.. .(lqtmuptions) 

SHRI SURYA NARAYAN . Y&- 
DAV: The Central Govenunent must 
stop their exploitation. 

SHRI BALRAM JAKHAR: Don't 
talk of exploitation. that- is a 
eat issue.. .(Intewupbs) the entin 
country is one (Intemupfions) 

AN HON. MEMBER: yowdrelppr 
the funds.. . (Intmuptims) -' . 

SHRI BALRAM JAKHAR. P k s e  
do not rake up a controversy. Pl- 
sit down (lntemcpriom) Pmigrabiji, 
why are you adamant. Why are you 
speaking coxt?inuousIy. (Intmup 
r i m )  
SHRI SURYA NARAYAN Y.4- 

DAV: What about the royalty unoaun 
tions) 
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have to see the requirement of other
states and meet those requirements as
far as possible. If we work in this
direction we would be able to create
a national perspective.

Just 'now an hon. Member was spea-
king about Karnataka. We have al-
ready given Rs.lO crore to Karnataka
and if they want more we can give
them more ... (Interruptions)

[English]

SHRI LOKANATH CHOUDHA-
RY (Jagatsinghpur): The situation in
Orissa requires more attention.

[Tr~lation]

SHRI BALRAM JAKHAR: 'That
is why the hon. Prime Minister paid
a visit there. Besides, my colleague
also paid a visit to the State ... ilmer-
ruptionst

I relate the condition of Orissa to
you, I know the factual situation of
the State. ilnterruptionst You see,
the Executive ,Secretary of your State
says one thing while the Relief Com-
missioner says the other. ' There- is a
vast difference in the figures supplied
by both the officers. The officials
have been extremely careless, figures
are extremely paradoxical. As, per
these' statistics I may tell you that
these things are not at all practical.

[English]

It is a' question of how we deal with
the subject and implement that.

[Translation] , ,

I was referring to the new develop-
ments ,in the ,intervening period. ,

[English]'

, ,During the .week ending' 14th
August, 199L monsoon was vigorous
or, active on s:omeo! the days in
Hirnachal Pradesh; Punjab, HIlIsof
West Vttar Pradesh. East Vttar 'Pra-
desh, Bihar Plains,BiharPlateati,

Gangetic West Bengal; Sub-Hima~
layan West Bengal and Sikkim; Assam
and Mehalaya; Gujarat Region; East
Madhya Pradesh; Orissa; Konkan and
Goa; Vidarbha; Telangana; Goa;
Coastal Andhra Pradesh; Coastal
Karnataka; Kerala and Andaman
and Nicobar Islands.' ,

As on the 14th August, 1991, out
of the thirty-five meteorological Sub-
Divisions, twenty-four have received
normal or excess rainfall. , On a dis-
trictwise count, sixty-two per' cent of
the districts have received normal to
excess rainfall-this was on the 14th;

[Translation]

This area received normal rainfall
in those days, then there was a pause
and now again there has been heavy
rainfall. God permit, I may visit the
place within 15 days and 80 per cent
of the problem -will be solved.

[English]

As on the 14th August, 1991. out
of the 35 meteorological Sub-Divi-
sions. 24 have received normal or
excess rainfall. On a districtwise
count, 62 per cent of, the distncts
have received normal to excess rainfall.
This was on the 14th.

A comparative position of Meteor-
olozical Sub-Divisionwise alia District-
wise rainfall distribution during June
I to 14th' August- during 'the last five
years is also with me and I will tell
you that also.

During the period 1st June to 14th
August, 1991, nine' Meteorological
Sub-Divisions had received excess
rainfall. '

Till 19th August, 1991, the States
of Andhra Pradesh, Assam. Bihar,
Guiarat, Karnataka, Kerala, Maha-
'rashtra;" Mi:iony3' J>tadesh; MeliaTaya,
Orissa 'and-West" Bengal- had reported
dam a ze 'due 'to' floods in varyingdeg-
~eg.iees:' ' ,;" -v

..',/ ...
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The State of Amin hgb experienced 
three waves 04 floods-ht wave from 
5th May to 2lst May, s m d  wave 
from 12th JURC to 3rd week of July 
and third wave is continuing from 4th 
August. Similarly, the State of Maha- 
rashtra has hlso experienced floods 
twice, first tine from 7th June .to 20th 
June and second tirn from 28th July 
to 31st July. The State of Karnataka 
has experienced heavy rains once in 
the last week of May and then from 
mid-June to 31st July. 1W1. 

[Translation] 

I may give you the details of the 
extent of damage:- 

The details of darn& .to life and 
property in these States due to heavy 
rains and consequent floods, as per 
preliminary assessment made by res- 
pective State Governments as on 19th 
August. 1991. are as under: 

To& number of 
dist r ich afbted 
Number of 
Villages affected 
Cropped area 
affected (in lakh hectares) 
Area affected 
(in lalrh hsctaras) 
Population 
afRcted (in lalchs) 
Darrmge to 
houses (number) 
N u m b  of 
persons died . 
Number of 
cattle heads died 

affected persons and repair~reeonsr- 
ruction of damaged properties. Some 
of these measures are as under: 

Number of 
Relief Camps opened 17528 
Number of 
persons in Relief Camps 5.25 !&he 
Number of 
boats deployed 997 . . 

Number of 
persons evacuated 82459 . . 
Number of 
Health Cmtr+s o p t ~ ~ d  . . ,296 

. . 
Number of 
food pockets dropped 33000 
Distribution 
of Gratuitous Reliif Rs. 12.78, lakhs 

These State Goverments have alw 
distributed essential commodiries like 
rice, dal, salt, gur, chira, mustard.oil. 
etc. in the affected areas. 

The present situation is t iY 14th 
August. 1991, eleven M s t e o r o l o ~ l  
Sub-Divisions have received deficient 
rainfall. Same parts of the States of 
Gujarat. Uttar Prad- . Haryaaa. 
Punjab, Himachai Pradesh, Jammu 
and Kashmir and Rajasthm received 
deficient rainfall. Now these Stales 
have recouped. Haryana has practi- 
cally completely recovered; it has now 
recoveml eighty per cent. Punjrb 
and some parts of Rajasthim have also 
recovered. Western Rajasthan is still 
deficient. The situation crwd by 
delayed monsoon in the States d 
Uttar Pradesh and Haryana is cam- 
ing anxiety-but that is over now. 
The Department of Agriculture md 
Cooperation has already drawn the 
attention of the State t i a v m m t s  of 
Uttar Pradesb, Bihar and H a r y m  
in particular. to draw up Contingmy 
Plan for relief puposes. In particu- 
lar suggestions for alternative crop .fa 
thc mutext of July raias bam bma 
ma&-ad this is what we am trying 
to do: altarnative crop pattam h ta 
be prcpot.6d forth cmmingo#wur arrd 
it cbeM b delayed wbrukr 3t k 
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posfiblc-and suggestions for general 
improvomcnt in the monsoon behn- 
v i m  have also bcen specifically made 
to the States who have also bsen ad- 
vised to ensure the supply of agricul- 
tural inputs for this purpose. The 
review of the crop situation as on 
19-8-1991 has been made. 

During the week (as on 16th August, 
1991) the total live storage position in 
the 56 reservoirs in the country has 
been 7 per cent more than the pre- 
vious year. It is more live storage. 
We had no rains in Himachal Pradesh. 
But the snow was so much that it 
flowed and it was overflowing. Even 
in the last seven years we have not 
had that much of reservoir capacity. 

This is the position of that. Now 
about the other things which Shri 
Chandra Jeet Yadavji referred to- 
about the long term planning and 
about the t k d  control-I may say 
that they ar?: serious problems. 

It is a very serious and grave matter. 
Had I been in that position I would 
also have thought on the same lines 
that funds an spent aery year to 
m e t  the drought and floods. why 
did these still pcrsik. Bat we have 
to th* with a cod mind that all the 
arrangements cannot be made in one 
y w .  The dams cannot be construct- 
ed to tackle the situation at once 
and tbe problem cannot be solved 
immediately. For example we tapped 
Sutlej in Punjab, but the flood in one 
of the Sitsr canals, three years ago 
made futile the whde project. Floods 
ururlly occur in one river or the 
other. Though it is imposible to con- 
aol tbe mturrrl calamities comple- 
tely, avay thing pos81We must be 
done. I will talk to the Minister of 
Water Rcbour~d~ a d  convey your 
victrr that ttre work of the dams 
under oolllbllction should be exptdit- 
d I m r a l d I ? k e a l l t b M a m b e n a l  

task accomplished. I t  is not in the 
interest of a particular party or of an 
individual but of the whole country. 
We should employ all our energy and 
cooperate to d o  the work and pres- 
si~rise the Government in power for 
the same, engineers should be en- 
couraged to be efficient in their work 
because it is the-work of the cmntry. 
It is our motherland, it has nourished 
all of us and it is our duty that we 
should work for its prosperity. If we 
adopt this attitude all our problems 
will be sdved automatically. 

I would also like to submit that 
earlier I was the Minister of Irriga- 
tion in Punjab Government. A 17 Km. 
long canal was constructed from 
Pmdo to Salapd which enabled to 
generate 12 M.W. of electricity. How- 
ever, we have to see whether we can 
manage to get such a large amount 
of funds at one time or not. (Inter- 
ntptiom) 

All the works will have to be done 
turn by turn, because availability of 
funds is essential as we have to cut 
the coat according to the cloth. We 
will have to implement the projects 
according to the resources we have 
sot. 

Most of the Members have referred 
to the rivers losing their depth due to 
accumulation of silt and we all are to 
be blamed for it. It is the curse of 
the nature. If we do not protect cur 
n~otherlmd it will certainly punish 
w and not others. We have cheated 
the nature. the country. we have 
destroyed. the trees. An Iudian 
who loves nature, his motherland but 
not trees, is a devil. I would like to 
state the fact that whenever 1 oee a 
tree being fdled I am distressecl. We 
klvt trees as we love our children: 
we planted them. nourished them and 
so we cannot tolerate their destruc- 
tion. There should be a propar 
policy even for the exploitation of the 
trees. There a n  a rmmber d irtr- 
t a w  whcn G o v ~ e n t  &lIotted 
about 500 acres d l a d  to a parti- 
cular psnal and that pmos deforested 



485 Discusion Under SRAVANA 30, 1913 (SAKA) Flood & Drought 486 
Rule 193 situation in the cointry 

5000 acres of land. Such people are 
traitors and stringet measures should 
be taken against them. They should 
be accountable to the Government. 
The Government should not allow 
this. Four trees should be planted 
if one is cut. Otherwise -the silting 
process can not be brought under 
control. 

Mr. Speaker, Sir, the silting process 
would not stop till dams are built. 
soil and roots are strengthened. To- 
day there is scarcity of water. Ayub 
Sahib is true that water is not availa- 
ble even at the distance of ten miles. 
Whenever I visit the place with a 
motive to seek votes or without any 
motive. the old ladies plead for the 
facility of drinking water and nothing 
else. 1 t really touches the sentiments. 
~ ~ o r t y  iive years have passed, I have 
raised this issue in the House. I think 
:hat the hon. Prime Minister while re- 
plying lo the President's Address had 
referred to my statement. I had right- 
l y  rcqueskd the hon. Prime Minister 
that he must provide at least the faci- 
lity of drinking water if not other faci- 
lities either through pipes or Rajas- 
than Canal or Indira Canal or Ganga 
river. Any other work can be stop- 
ped to make this provision. It is a 
matter of utter shame for us that we 
have not been able to provide drink- 
ing water so far. At least drinking 
water must be provided to the far- 
mers. Water level goes down due to 
which it is not easy to draw ground 
water. While on the othzr side lack 
of habitation is another problem, 
lack of rain adds fuel to the 6re. The 
land will become infertile rather it 
will be converted into desert and ulti- 
mately we will be deprived of every- 
thing. Therefore, it is mxssary to pay 
attention to environment. This is also 
a cause d drought. For this, all-pao- 
ple of the country should rise to the 
occasion. They will bave to lovc tteas 
and worship the nature. Then only 
something could be done in this re- 
gard. The hon. Member has rightly 
said that the children should be given 

full fee concession and there sbould 
be proper arrangement to make fodder 
available. Something of a permanent 
nature should be done. Similarly, a f b  
restation should also be undertaken. 
All this should be done involving 
voluntary labour. 

Advaniji, I will narrate to you my 
own experience about voluntary l a b  
our. I had just completed my college 
studies. We villagers constructed a 
number of roads in Punjab. We cons- 
tr~icted roads with voluntary lab-. 
Blit 1 find that that spirit is lacking 
in the country these days. We should 
inculcate a feeling that we have to do 
our own work. Today, it is missing. 
Today people want that even putting 
food into their mouths should be Gov- 
ernment's job. Why can't we work 
voluntarily for the progress of the 
country? Voluntary labour will be 
possible, only when such a feeling of 
working together for the progress of 
the country is created. 

We got wells d ~ g  and roads. xbool 
buildings and hospitals constructed 
with the help of the people. Then the 
State Government employed workers 
for their maintenance. This was done 
by us. Mr. Speaker. Sir. but today, if 
I want to do some work through volun- 
tary labour, I will not be able to do 
so, because that feeling is missing. I 
do not know how we can revive that 
feeling and from w b m  that &me will 
come, which will revive this feeling in 
our hearts that we have some duty to- 
wards our country. We a d y  make db 
mands that such and such thing has 
not been done for us. But what you 
have done for the country? Have 
ever thought a b t  it? I m s  
you to think over it. 

You haw rightly said that a meter 
plan should be prepared. I wi!l ask 
them to prepare a master pl& for dre 
dging out silt. That master plan should 
actually be impkmentad. This e p  
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between word and deed should be r e  
duced. It  is very necessary. I would 
my& like to lay emphasis on it. 

A N  HON. MEMBER: Since the 
gap between w d  and deed is widen- 
ing people have lost xonfidcnce in the 
system. 

SHRI BALRAM JAKHAR : We are 
involved in it. Whichever party may 
be mling this country, but it is our 
awn country. It is the people who a n  
the pioneen of this country. We can- 
aot shirk our responsibility. We have 
to check this tendency because we are 
responsible k r  it. We cannot shirk our 
hspmsibility. It should not be that 
we just come here to deliver spkhes  
and then go away. We have to look 
Mto our Bea~&, our faith, our working 
capscity, our Jove, patriotism and 
our duties. We carmot overlook these 
things. An hm. Member made a 
suggesth that tubewells should be 
provided. Firstly, the existing tub 
wells should be repaid.  Drought si- 
tuation is fast approaching as the 
p u n d  water level has gone quite 
down. Tfiis has to be c k k e d .  The 
public distribution system has also to 
be set right. I will ask my colleague, 
the hon. Minister of Food to take 
some effective measurn in this re- 
mtd. For instance we supplied 
91)o-J000 tonne8 of foodgrains in a 
single consignment. 

W d  film ~ d k h t  stock of faod- 
'IBe matter ob con= k that 

4 b  pbplrhtioa has increased and 
roh.twillbcrbtsitnntiaa,ifitcd- 
~ b o ~ ~ e * . m s i r ~  
8 am8 of draught The needs will 
~~orr.rrithahe*iapopPhtion 
a i l d ~ B o o d u r d f o e l ~ i U b e d -  
rd. This is the nmti~lllll oetladr. 
This dog not amam any single 
party. No sinjsls party can achieve 

I 

time of partition, the populatimi of 
our country was only 34 crom .ad 
now we are 85.17 crores and ail the 
essential commaditica like wood, 
cloth etc. are needed for p40ple ...... 
(imfemuphion) In villages, the num- 
Ser of children is more than the num- 
ber of old people. What will be thdr 
objective and what will be their 
future. Have we ever thought as to 
what is our responsibility towards 
them and what sort of life we con- 
template for them. Mr. Speaker, Sir. 
I would like to submit to this House 
that we should once again hold a 
<iscussion on it and everybody in this 
House should say that he wants to 
bring progress in the country by con- 
trolling its population. Otherwise. 
this country will distintegrate and 
there will be a revolution. If there 
will be scarcity of food, there will be 
a revolution. Why do you want to 
shed blood? The Hon. Members made 
s mention of the fertilizer prices. 1 
win reply to their point when the 
discussion on the demands for grants 
of my Ministry is taken up. There is 
nothing to be concerned. 1 have a lot 
more demands than earlier. I am 
worm at a faster pace to achieve 
the targets. We don't want to do a 
thing. which will harm the inkn?sb 
of the farmers. At least, I can't do 
that. My entire life was devoted to 
agriculture. I have always advocated 
their cause and I don't know anything 
else. I have planted tracs, nuRured 
them and have cultivated the field6 ... I 
am a gardcner and hKlw bow to u u  a 
spade.. . .(lntmuptians) PttPse &m't 
be comxmed. You shoukl ch 
your way of ~ ~ j n g .  YOU 2% 
think about how to solve this pm- 
bkm. 1 have replied about Oairsa. 
Bcqal and Mahanshtra. Rajarthan 
hu a h  beem hit by drought. The 
ninth Finance Commission has allot- 
ed Rs. 1U crams for Rajastbur. 
The allomtion for the c m t  year 
is Rs. 46 cmms and 50 kkh out 
of which their share is Rs. 15 !&?IS. 
'We sibdon for the coming 1s 
Rs. 145 mm. h m  a m  pdctrin- 
hg  to last yenr will lrtro be *givsn. 
Tk aH0c1tiDn fur B h r  is %, 19.25 -. All the d m # h  I& swul 
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haw thmsclm fixed the amount of SHRI BALRAM JAKHAR: em- 
funds to be allocated to them by dis- tre reserved for the State W e n t  
cussing it with the Finance Commis- at least Rs. 20 crotes. Next two im- 
sim. It was not done by us. The talments are due. 
Finance Commission said that it is for 
Centre to decide. The case of Maha- [ T ~ ~ ~ ~ ~ ~ I  
rashtra was also considered and 
allocation will be made to them if 
further demand is made. I have no 
objection, if national calamity is de- 
clared in their state. I will give my 
thumb impression and ask the Gov- 
ernment to make allocations. I will 
advocate their cause. I have a letter 
from the defence department. They 
received the information on the 14th 
and issued the order on the 15th. They 
said that they had sent helicopter. It 
is-different that it could not reach due 
to bad weather. We will help wherever 
appropriate. You have mentioned 
about Chhatarpur in Madhya Pradesh. 
This matter is concerned with the 
State Government. You can talk to 
them. It is for the State Government 
to decide as to which area will be 
declared as a drought prone area. 

SHRI LOKNATH MISHRA: Shri 
Patwa will do. 

SHRI BALRAM JAKHAR: 1 will 
tell Shri Patwa that Uma ji has told 
me about this. 

Karnataka was granted a relief of 
Rs. 27.25 crores and their two more 
instalments are also due. We will re- 
lease them if they demand. 

[English] 

SHRI V. KRISHNA RAO (Cbik- 
ballapur): The Bychapura tank in 
Gauri Bidanaur taluk, Kolar district. 
Karnataka. was breached four years 
ago. No action has been taken to set 
it right. 

May I know what action Govem- 
ment is taking in regard to Gang- 
Cauvery l i d ?  

KUMARI UMA BHARATJ: Cen- 
tral teams are also sent for investiga- 
tion. Will you get it investigated? 

SHRI BALRAM JAKHAR: If we 
are asked, we will gat it done. When- 
ever a central team is sent. the State 
Government says: "who are you to 
meddle into our affairs." Therefore, 1 
do not want to interfere in the matter 
unnecessarily. 

WR1 H. D. DEVEGOWDA (Has- 
=): M a y  I know what is the relief 
given to Kanretslra? 

SHR I S. MALLIKARJUNAIAH 
(Tumkur): I would like to know 
about the Ganga-Cauvery Link. 

SHRl CHANDRAJEET YADAV 
(Azamgarh): I would like to know 
one thing from the hon. Minister of 
Agriculture. He had replied moot of 
the points md 1 am happy to h 
that a master plan will be p-ed irr 
this regard. I would like to draw his 
attention to two points. First same of 
the States are not permitted to spmd 
funds from their next year's allocation 
to be made by the Fmance C d s -  
sion when hey confnmt a Ilcrtural a- 
lamity. Sbri Mathw - sayiag that 
the fmds smctionsd during the cur- 
m t  year wsrc mot allowed t% be q u i t  
during the next year in cast tbe w m  
could not be spent during this year. 
Secondly, the programme fbr -- 
ing denudation of fonsts should a h  
.be included in the master plan. &- 
cause the total land under fm 
cover has reduced to 15 per cent. but 
it should be increased to 23 per mt. 
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[Sh. Cbandra j8ct Y adav] 
Please also give the details of the 
amount demanded by the Government 
of Uttar Pradesh and the actual allo- 
cation made to them. 

SHRI BALRAM JAKHAR: Last 
year it was Rs. 90 cmres, out of 
which Rs. 22-23 croies are still lying 
with them. It was approximately 
Rs. 100 crores. We have allocated 
only 75 per cent. Their demand is 
near about Rs. 150 crores. Out of this 
the centre has provided Rs. 60 crores. 

SHRI AYUB KHAN: During the 
holidays just 4 days ago, I along with 
the hon. Minister of Agriculture went 
to Jhunjhunu and S ia r .  In every vil- 
lage, there was acute shortage of water 
and we have seen women carrying 
children in their laps and clmouring 
for water. While we were in the midst 
of the peopje. I told the hon Minister 
that the entire Jhunjhunu and Sikar 
districts were fadnp acute shortage of 
water and I requested him to make 
some arrangements for water there. 
Therefore, I would like to know whe- 
ther thc hon. Minister will give some 
assurance about the Indira Gandhi 
Canal which was approved for provi- 
ding drinking water to the people of 
those areas. 

SHRI BALRAM JAKHAR: I was 
speaking about you and major part of 
my reply related to drinking water. 
This does not come under my Minis- 
try. I am as much concerned as you 
are. Environment is a most important 
issue. It is the main ingredient. It 
should be done on priority basis. 
Without it, we cannot take up environ- 
ment work. It is Rs. 33 crores for this 
year and the additional resou- 
under the current plan is Rs. 58 cro- 
rrs, the total coma to Rs. 91 mores. 

SHRI LOKANATH CHOUD- 
HURY fJaptsinghpur): Sir, 1 want 
a clarification {Zntemplimw) 

situution in the country 

MR. SPEAKER: There is no clari: 
tication now. Shri Lokanath Cbu- 
dhury, please sit down. The Ganga- 
Cauvery issue pertains to the Ministry 
of Irrigation, n d  to the Ministry of 
Agriculture. (Interruptiorts) 

SHRI LOKANATH CHOUDHU- 
KY: My point is that the Chief Sac- 
retary of Orissa has given a report. 
The Relief Commissioner has also 
given in report but both are contradic- 
tory in nature. So. 1 want to know 
how they are contradicting each other. 
How does i t  tske place? 

SHRI BALRAM JAKHAR: I can 
give you that account. First, 1 give 
you the Chief Secretary's details. 
This is of 14th August 1991. The 
tota! number of villages is 9404: 
number of Gram Panchayats-9091; 
'<umber of Blocks-101, with a popu- 
latioa of about 51 lakhs. This is of 
the Chief Secretary's figures. The Re- 
lief Commissioner's information is : 
the number of Blvcks-70. About 
4200 villages have been affected and 
the population is about 50 lakhs. 200 
villages have been marooned. 

SHRl SRIKANTA JENA (Cut- 
tack): I think there is no contradic- 
tion These reports seems to have come 
on different days. 

SHRl BALRAM JAKHAR; They 
came on the same day. (In~errupriom) 

MR. SPEAKER: How can the 
Minister will reply. You ask questions 
one by one. 

SHRI PIUS TIRKEY (Alipurduar): 
Sir. 1 want a clarification from the 
hvn. Minister. We have already got 
about 500 Meteorological Stations in 
this country. How are they function- 
ing? Have they forecasted this cah- 
mity or not'? This must & made clear. 



SHRl RALRAM JAKHAR: We 
Ilnve lken forecasting. Our people 
have I- :en doing it. I think we are 
putting up more stations in Nepal also 
in order lo coordinate things. 1 have 
already said this in my earlier state- 
ment. Hut, as you know. the :lature 
is so whimsical and even the advan- 
ced countries a n n o t  predict exactly. 
Please look at Chins. What about 
Drazi,lS? What about Europe? So, some- 
thing is beyond our control. But at 
least this time what they have pre- 
dicted is practically a normal thing. 
I t  is 4 and odd point this way and 
that way. It is about 94 per cent. 
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MR. SPEAKER: We have discus- 
sed a very important topic. The hon. 
Members have cooperated and deba- 
ted very splendidly. They deserve our 
thanks and congratulations. 

(lrrrerruprions) 
h4R. SPEAKER: The House stands 

adjourned to meet again tomorrow, 
the 22nd August, 1991 a t  I 1  A.M. 

The Lak Sabha then adjarrned till 
E l e v ~ n  of the C k k  on Thrrsday, 
A~rg~rst 22. 1991/Sravana 31. 1913 

(Sakd 




